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INTRODUCTION 
 

 I, Ajay Mahawar, the Chairperson of the Committee on Public Accounts 

having been authorized by the Committee to present its Second Report on their 

behalf before the House on the “Report of the Comptroller & Auditor General of 

India on Performance Audit on Regulation and Supply of Liquor in Delhi” 

(Report No.1 of the year 2024)”. 
 

 The Committee in its sittings held on 22.05.2025, 09.07.2025, 

28.08.2025 and 18.02.2026 had considered these paras. The Committee had 

extensive deliberations and the Departmental Representatives were also given 

adequate opportunity to submit written replies and present their views in the 

Sittings. The Committee appreciates the Officers of the Excise Department, 

Govt. of NCT of Delhi for prompt submission of all information and documents 

that were called for. The Report of the Committee was adopted in its Sitting 

held on 19.03.2026. 
 

 The Committee appreciates the cooperation and guidance extended to it 

by Smt. Roli Shukla Malge, Accountant General (Audit), Delhi, Smt.Aman Deep 

Chatha, Additional Deputy, CAG, Shri Bipul Pathak, Additional Chief Secretary 

(Finance), Govt. of NCT of Delhi. The Committee also wishes to place on record 

its appreciation of the valuable assistance rendered by the Officers and staff of 

the Assembly Secretariat during its sittings as also in the preparation of the 

Report. 
  

 The Committee authorized the Chairperson and, in his absence, 

Sh.Arvinder Singh Lovely, Hon’ble Member of the Committee for presenting the 

Report of the Committee in the House.  

 

Delhi 

Date: 19.03.2026 

(Ajay Mahawar) 
Chairperson 

Public Accounts Committee 
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R E P O R T 

Chapter I - Background 

 The Report of the Comptroller & Auditor General of India on “Report of the 

Comptroller & Auditor General of India on Performance Audit on Regulation 

and Supply of Liquor in Delhi” (Report No.1 of the year 2024)” was laid before 

the House on 25.02.2025.  The Report contains the results of Performance 

Audit on Regulation and Supply of Liquor in Delhi.  The complete Report is 

available at  https://cag.gov.in/en/audit-report/details/121510 

  The Performance Audit has comprehensively examined and dealt with the 

various aspects viz.,  

 Excise Supply Chain Information Management System  
 Licensing policy and issue of Licenses 
 Pricing Policy 
 Compliance of Quality Norms 
 Issues related to EIB and Confiscation 
 Working of Enforcement branch 
 Rolling out and implementation of Excise Policy 2021-22 

 The CAG’s Report states the reasoning of the Performance Audit as 

follows: “Excise Department is a major contributor (approx. 14 per cent) to 

GNCTD’s Tax Revenue. Apart from fulfilling its primary responsibility of 

revenue collection, the Department controls and regulates the liquor and 

narcotics trade and discharges the responsibility of making available the same 

to the consumers, with requisite quality assurance. With effect from 1 July 

2017, Excise Duty on various goods and services was subsumed under Goods 

and Services Tax (GST) except on “Liquor for Human Consumption”, thus the 

revenue collection for Excise Department is mainly from liquor sale. 

 

 There are multiple stakeholders involved in the supply and distribution 

of liquor starting from the manufacturers/distilleries (located outside Delhi) to 
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the respective Bonded Warehouses located in Delhi and then to the various 

corporation vends, private vends, Hotels, Clubs & Restaurants and finally the 

consumers. Apart from the multiplicity of stakeholders, there is a multiplicity 

of heads under which Excise Department collects revenue, i.e., Excise duty, 

License fees, Permit fees, Import/Export fees etc. on Liquor products. This 

entails a complex supply chain mechanism to monitor, control and regulate the 

supply of liquor. Further, the different types of liquor and intoxicants (Country 

Liquor, Indian Made Foreign Liquor, Foreign Liquor, Denatured spirits and 

narcotics) are subject to different taxes, pricing, and administrative 

mechanisms. The Performance Audit on “Regulation and Supply of Liquor in 

Delhi” has been taken up owing to the importance of Excise duty on liquor, and 

implications for the fiscal position of the state. 

 

Audit has covered a period of four years from 2017-18 to 2020-21 to 

examine Regulation and Supply of IMFL and FL Liquor in Delhi, in detail. 

Supply chain ofCountry Liquor has been looked into with regard to confiscation 

activity. Owing to the substantial changes in the Excise Policy regime from 

November2021 onwards and its subsequent withdrawal w.e.f. 1 September 

2022, the audit was extended to cover this period as well.Audit observed 

several discrepancies in the way Excise Department monitored andregulated 

the supply of Liquor in NCT of Delhi. Total financial implication of the audit 

findings is approximately ₹2,026.91 crore. 

 

The CAG conducted the performance of audit based on Delhi Excise Act, 

2009, Delhi Excise Rules, 2010, User Manuals for ESCIMS and other 

orders/Circulars/Policy Papers issued by GNCTD/Excise Department.  

 

 After the Report was laid before the House, the Assembly Secretariat 

forwarded it to the Finance Department for furnishing Action Taken Notes 

(ATNs) vide letter dated 28.02.2025.  The Department furnished the ATNs on 

20.05.2025 which was examined by the AG (Audit).  The AG (Audit) furnished 
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comments on the ATN to Excise Department on 13.06.2025 with the request to 

furnish revised ATN addressing the observations/ deficiencies as pointed out.   

The Excise Department vide letter dated 08.07.2025 furnished revised ATN to 

AG (Audit).  The AG (Audit) after examining the revised ATN returned the same 

to the Excise Department with final vetting comments with the request that the 

Department may finalise the ATN and forward the same to the Committee on 

Public Accounts, Delhi Legislative Assembly for necessary action. 

    

 The PAC (2025-26) considered the subject for detailed examination and 

took oral evidence of the representatives of the Excise Department in its 

sittings held on 22.05.2025, 09.07.2025, 28.08.2025 and 18.02.2026. 

   The Details of para-wise examination of the Report, Action Taken by the 

Department as well as the observations and recommendations of the 

Committee are dealt in the following pages.  

  The C&AGs Report also deals with the Excise Policy 2021-2022 (Chapter 

VIII) which is also the subject matter of investigation by CBI/ ED and sub-

judice. The Department has also informed that Disciplinary Proceedings have 

also been initiated in some of these matters. The Committee would like to 

clarify that the findings contained in the  Report of the Committee is confined 

to the Observations of the C&AG and the replies submitted by the Department 

and without prejudice to the matters which are sub judice or subject matter of 

the Disciplinary Proceedings.  
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Chapter II – Excise Supply Chain Information Management System 

(Para 2.2 to Para 2.9 of the CAG Report) 

  The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

 

Audit Observations on Excise Supply Chain Information Management 
System (ESCIMS) 
  
 1. The ESCIMS system failed to track liquor sales effectively, with 28% of 

sales (136.53 crore barcodes) bypassing the system via 'stock-take-sold' 

exercise, and 21% of subsequent sales also not scanned at POS (Point of Sale) 

with 14%-48% of sales un-scanned during 2017-2021. Department's reliance on 

'stock-take-sold' exercise and delayed penal provisions (2020) indicate 

inadequate implementation. 

2. The ESCIMS system had a 30.87% MSR (Monthly Stock Realisation) Gap in 

2019, with some vendors showing 70-98% sales without scanning, indicating 

poor tracking and potential revenue loss. The department failed to analyze data 

and identify non-compliant retailers, and couldn't provide proof of penalties 

imposed on licensees. 

 3. 25.70 crore barcodes were unaccounted for, risking revenue loss due to 

potential misuse for Non-Duty Paid Liquor. The system's flaws and weak 

enforcement defeated liquor tracking. 

 4. Incomplete scanning enabled liquor diversion, causing excise duty loss. 

ESCIMS' flaws and lack of investigation allowed undetected diversion. 

 5. The department's response didn't address the 25 crore untracked barcodes, 

and details of MSR Gap penalties, FDRs, and latest MSR figures are pending. 

The audit still seeks clarity on actions taken against defaulters and diversion of 

liquor brands. 

 6. The department paid ₹24.23 crore to the Implementing Agency for liquor 

bottles sold without scanning, violating contract terms. The payment was made 
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despite poor scanning and without proper reconciliation, giving an undue benefit 

to the agency. The Excise Intelligence Bureau (EIB) module in ESCIMS was 

dysfunctional, with no data, despite being a key regulatory tool. The department 

failed to leverage it for actionable intelligence, potentially missing out on 

preventing revenue leakage and smuggling. 

 7. Department relied on Implementing Agency (IA)-prepared SLA reports 

without scrutiny, missing data inaccuracies and security breaches, impacting 

payment validity and system security. 

 8. No Exit Management Plan led to lack of project ownership, and no assets 

were created after 10 years. Capacity building efforts were also unclear. 

 9. No functional PMU led to poor project monitoring and continued dependence 

on the vendor. IT cadre shortages and lack of Exit Plan worsened the situation. 

 10. EAL implementation delayed due to inaction and tech integration issues, 

failing to ensure liquor supply security. 

 

C&AG’s Recommendations:  

 

2.1 Real time end-to end barcode tracking should replace the outdated MSR-

gap method, while secure barcode labels should be implemented swiftly to 

prevent barcode duplication and misuse.  Responsibility needs to be fixed for 

lack of compliance and penal action may be taken. 

2.2 Data Analytic tools and Artificial Intelligence algorithms should be 

deployed to help in analysis and automatic generation of red flags for anomalous 

data and easy identification.  

2.3 EIB module should be utilized to generate actionable intelligence for more 

effective enforcement function. 
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2.4 Service Level compliance should be ensured rigorously and monitoring 

should be done by the department. 

2.5 Exit Management Plan should be updated to enable knowledge transfer 

from implementing Agency and system ownership by the department 

2.6 An efficient Project Monitoring Team must be put in place to make the 

project sustainable and useful in the long run 

 

Action Taken by Department:  

 

 Vide their written submissions and oral deposition the Department 

partially agreed to the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

 

1. The Department cited several challenges to 100% scanning at the vends 

namely poor connectivity, power outages, slow performance of portal during 

peak sale period,non-reading by scanner due to aging of barcodes and damage 

to barcodes.The Department also stated that daily monitoring and coercive 

actions against defaulting vends i.e. show-cause notices, purchases disabled 

etc. are being taken. 

 

2. Department claimed that there can be no loss of revenue at any point 

due to non-scanning of barcodes at POS as the departments collects Excise 

Duty at the source on generation of Import Permit itself. 

 

3. The Department stated that MSR gap penalties had been imposed, 

FDRs/Bank Guarantees withheld and action taken against defaulters.Further, 

e-Abkari portal had been launched, replacing ESCIMS. 
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4. With regard to payments to the Implementing Agency (IA), the 

Department clarified payment terms where IA gets ₹0.15 per barcode for 'sold', 

'returned', or 'broken' bottles, via scanning or stock take activity. Payment is 

made as per contract, therefore no burden on government exchequer. Also, e-

Abkari portal has been launched and payments are now project-based to 

NIC/NICSI. 

 

5. EIB data is sensitive therefore not uploaded to ESCIMS but maintained 

separately for intelligence and action. EIB module is under development to 

improve enforcement in e-Abkari portal. 

 

6. The Department is verifying SLA reports on regular basis through 

monitoring portal. 

 

7. ESCIMS, a pioneering IT system, faced challenges due to technological 

obsolescence (proprietary IBM tech stack), not just due to lack of exit plan. Exit 

Plan was submitted in 2022 and contract closed in Feb 2024. Now, e-Abkari 

portal has been launched on 03.10.2024, replacing ESCIMS. 

 

8. Despite IT staff shortage, Excise department achieved revenue growth, 

supply chain automation and ease of doing business. 

 

9. The Department cited EAL implementation risks namely time-consuming 

label distribution & potential revenue loss due to delays. It is now shifting 

focus to e-Abkari's track-and-trace system and exploring geo-tagging etc. for 

supply chain security. 

 

 The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-I) 
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Observations and Recommendations of the Committee:  

 

1.  The Department should expedite e-Abkari portal implementation, ensure 

effective tracking and monitoring of liquor sales.SoP may be formatted in this 

regard.  

2.  Department relied on 'stock-take-sold' exercise, bypassing proper 

scanning (28% sales, 136.53 crore barcodes).  The Department should 

strengthen scanning processes, minimize use of 'stock-take-sold'  exercise, 

and ensure compliance.Not scanning of bar codes cannot rule out duplication 

or even sale of spurious and illegal liquor. Strict action is to be taken to ensure 

that not even a single unit of liquor is sold without scanning of the barcode at 

the retail level. 

3.  EIB module dysfunctional, no data utilized for intelligence.  The 

Department may strengthen EIB module, use for intelligence gathering and 

enhance enforcement. 

4. Lack of IT cadre and Exit Plan worsened project issues.  The Department 

may fill IT cadre gaps, develop Exit Plan and ensure project sustainability. 

5.  EAL implementation delayed due to inaction and tech integration 

issues.The Department may shift focus to e-Abkari's track-and-trace system, 

explore geo-tagging etc. for supply chain security. 
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Chapter III – Issue of Licenses 

 (Para 3.1 to Para 3.16 of the CAG Report) 

  The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

Audit Observation on Issue of Licenses 

 

1. Audit found records missing for 13 out of 59 selected licensees (2017-18 to 

2020-21), hindering scrutiny. Department failed to provide records, raising 

concerns about license management. 

 

2. Audit found multiple liquor licenses issued to related parties, violating Rule 

35 of Delhi Excise Rules, 2010, potentially creating monopolies; Department's 

justification for no violation is unacceptable due to common directorships and 

inter-company transactions. 

 

3. Excise Department issued licenses without verifying licensees' moral 

character via police certificates, relying on self-affidavits instead, violating 

Section 13(1)(c) of Delhi Excise Act; a licensee with an FIR was penalized ₹8 

lakhs, highlighting department's inadequate checks. 

 

4. Audit found Excise Department renewed an L1 license despite 46% of 

confiscated liquor (2018-20) belonging to the licensee, ignoring DC's direction to 

monitor the licensee quarterly; no inspections were conducted, showing 

inadequate enforcement. 

 

5. Audit found Excise Department's solvency certificate requirements 

inconsistent and ignored for various licenses (L1, L1F, L7, L10, HCR), with 80 out 

of 84 cases lacking requisite certificates, compromising assessment of applicants' 

financial position. Department's justification for exemptions is unacceptable as it 

contradicts Delhi Excise Act, 2009. 
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6. Audit found Excise Department issued licenses to L1, L7, and L10 

licensees without ensuring no government dues, violating Section 13(1)(d); 

requirements for Income Tax clearance and No-dues Certificates were 

inconsistent and not followed, with no No-dues Certificates issued by the 

Department itself. 

7. Excise Department failed to ensure licensees comply with rules on 

employee checks (criminal background, age, health), leading to minors employed 

in warehouses; licensees' justification for employing under 21 years of age as 

"Data Entry Operators" is invalid as Section 24 prohibits such employment. 

8. L1 licensees didn't submit personal bonds with surety as required, and 

accepted sureties were often from related parties, violating Rule 50's spirit; 

Department's acceptance of such sureties compromises independent assurance. 

9. L1F licensees didn't submit required audited annual accounts and balance 

sheets for 2020-21, yet Excise Department issued licenses; Department's Covid-

19 lockdown excuse isn't valid as it can't justify violating Delhi Excise Act/Rules. 

10. L1 and L1F licensees didn't submit required sales data and EDP details for 

brands, violating license conditions; Excise Department accepted incomplete info, 

citing irrelevant clauses, showing inadequate monitoring. 

11. Excise Department issued L1F license to Aryan Wines for Baltika Beer 

despite inconsistencies in authorization chain: Vosco Beverages appointed Aryan 

Wines as distributor before getting authorized by principal importer Veesha Food 

and Beverages, and labels showed conflicting principal importers. 

12. Excise Department failed to ensure licensees (L6, L7, L10, HCR) had 

registered lease agreements, with many lacking proper documentation, and one 

case of suspected forged lease deed; Department's reliance on affidavits and 

incorrect justifications is inadequate. 



14 
 

13. Excise Department failed to ensure licensees (L6, L7, L10, HCR) had 

insurance against fire and natural hazards, with many lacking required 

documents; Department's claim of documents being on ESCIMS portal is 

unverifiable as Audit wasn't granted access despite multiple requests. 

14. Retail vend licensees (L7, L10) didn't submit required CCTV declarations, 

and Excise Department renewed licenses without ensuring CCTV systems were 

installed, hindering monitoring and evidence collection; Department's claim of 

declarations being part of Section 13 is incorrect as it doesn't mention CCTV 

systems. 

15. L7 and L10 licensees didn't submit required 15-point declarations for 

2017-21, yet Excise Department renewed licenses; Department's claim of 

declarations being on ESCIMS portal is unverifiable as Audit wasn't granted 

access despite multiple requests. 

16. Three HCR licensees didn't submit required Department of Tourism (DoT) 

approval, and Excise Department issued license to one despite knowing the 

deficiency. 

 

C&AG’s Recommendations:  

 

3.1 Responsibility should be fixed for non-production of records relating to 13 

licensees to Audit. 

3.2 Government needs to review all the licenses to ensure compliance with 

Rule 35 of the Delhi Excise Rules, 2010.  Government should also investigate all 

these cases and fix responsibility for ignoring the information establishing 

relation among licensees, in violationof the Delhi Excise Rules, 2010.  Further, 

Multiple Licenses should not be issued to related parties. Clear guidelines in this 

regard should be formulated. 
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3.3. Criminal antecedents should be verified for all licensees by the Excise 

Department and stringent action should be taken against officers for not 

complying with the Delhi Excise Act.  Terms and Conditions which are not in 

consonance with the Delhi Excise Act should be brought in consonance. 

3.4 Appropriate action under Delhi Excise Act should be taken against the 

Licenses as well as the officials responsible for not taking any action despite the 

shortcomings. 

3.5 Acceptance of suspected forged documents also indicates lack of due 

diligence on the part of Excise Department.  Appropriate investigation should be 

done in this matter and necessary action thereafter should be taken.  

3.6 Selective adherence of various Rules and Regulations while issuing 

Licenses should be strictly dealt with and sample checking of various type of 

License Files should be done at higher level.  Also responsibility should be fixed 

in this regard.  

Action Taken by Department:  

 

 Vide their written submissions and oral deposition the Department 

partially agreed to the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

 

1. The department claims it didn't intentionally withhold files and is willing 

to provide them again if needed, stating they had no intention to not provide 

requisitioned files. 

 

2. The Excise Department claims it followed Rule 35 of Delhi Excise Rules, 

2010, treating each distillery, brewery, winery, and bottling plant as separate 

units, and all six wholesale licensees were separate entities registered under 

Companies Act, 2013. The department has also taken steps to address CAG 
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concerns, preparing an e-abkari module to check 

directors/partners/proprietors and prevent similar violations in future. 

 

3. The department agrees that mere registration of an FIR doesn't 

necessarily imply a criminal background, and the decision to grant or cancel a 

license depends on the nature of allegations and facts of each case. The Law 

Department opined that "criminal background" should be assessed 

subjectively, considering the applicant's moral character and history of lawful 

conduct, especially since the excise industry involves public safety and 

integrity. 

 

4. The department claims FIRs were lodged against bootleggers, not 

licensees, and no evidence links confiscated liquor to Delhi's licensed 

warehouses; they're taking proactive measures with police to curb smuggling 

and have issued notices to curb illegal imports. ADS Spirits, an L-1 licensee, is 

being monitored and action is being taken against them for alleged illegal liquor 

supply. 

 

5. The department ensures solvency certificates are submitted by all 

licensees as per the Act, and a committee under the Chief Secretary is 

reviewing the Excise Policy, including rationalizing solvency certificate 

amounts. 

 

6. The department checks pending VAT and Excise dues internally through 

e-Abkari. 

 

7. The department has taken note of CAG's observation and will ensure no 

one under 21years of age is allowed on licensee premises, irrespective of job 

nature; they'll also review PVC and medical fitness requirements for employees 

in thenext excise policy. 

 



17 
 

8. The department disagrees with the audit observation, citing no violation 

of Rule 50 and is committed to developing a better security bond mechanism. A 

committee under the Chief Secretary is reviewing this aspect as part of the new 

Excise Policy. 
 

9. The department disagrees, citing COVID lockdown as an unprecedented 

event that led to relaxed compliance and licenses were issued based on 

affidavits. Now, they're making it mandatory to submit audited annual 

accounts and balance sheets. 

10. The department states that L-1 licensees can declare EDP and MRP 

above certain thresholds, and submitting sales figures isn't mandatory, so EDP 

details aren't required.However, they're considering CAG's observations for the 

next excise policy. 

11. The department is taking steps to avoid authorization issues by getting 

brand authorization from manufacturers to principal importers and then  to 

applicants, carefully checking authorization dates. They're being cautious to 

prevent similar instances in future. 

12. The department claims lease agreements don't need to be registered 

withstamp duty for license issuance, and notarized agreements are valid for 

lessthan a year. Department is now ensuring lease agreements over 11 months 

are registered. Further, regarding suspected forged lease agreement, M/s Ladi 

Marketing's license has already been ceased. 

13. The department agrees some licensees lacked insurance documents, but 

corporations collectively cover insurance of the L-6 vends. Now, they're making 

fire insurance mandatory via e-Abkari portal for all licenses and verifying 

documents. 

14. The department renewed licenses based on applicants' CCTV 

declarations and verified them later. Department inspected warehouses and 
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shops in Jan-Feb 2025, finding CCTVs installed and directed corporations to 

ensure 50m range CCTVs. 

15. The department renewed licenses online based on applicants' 

declarations and verified eligibility later. 

16. The department didn't provide licensee names, citing licenses may pre-

date 2011 DoT approval rule. Now, department has shifted focus to e-Abkari 

portal's DoT certificate requirement and the Secretary (Tourism) discontinued 

standalone restaurant tourism certificates in 2020. 

 The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-II) 

 

Observations and Recommendations of the Committee:  

 

1. Department failed to provide records for 13 licensees, hindering scrutiny. 

Non-production of crucial records during the course of the audit is a 

concerning matter and responsibility needs to be fixed for delayed record 

sharing. 

2. Multiple licenses issued to related parties, violating Rule 35.  The 

department should ensure to implement e-abkari module to check 

directors/partners/proprietors and prevent similar violations. 

3. Licenses issued without verifying moral character via police certificates.  

The Department may assess applicants' moral character subjectively, 

considering history of lawful conduct. 

4.  L1 license renewed despite 46% of confiscated liquor belonging to 

licensee.  The Department should monitor licensees quarterly and conduct 

inspections to ensure compliance. 
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5.  Solvency certificate requirements inconsistent and ignored by the 

Department.  The Department may rationalize solvency certificate 

 amountsand ensure submission by all licensees. 

6.  Licensees failed to comply with employee checks, allowing minors in 

warehouses.   The department should ensure that no one under 21 years of age 

is allowed on premises and review PVC/medical fitness requirements. 

7.  L1 licensees didn't submit personal bonds with surety. The Department 

should develop better security bond mechanism and review surety  acceptance 

process. 

8.  L1F licensees didn't submit audited annual accounts. The Department 

should make submission of audited accounts mandatory. 

9.  L1 and L1F licensees didn't submit required sales data and EDP details. 

The Department should ensure submission of sales data and EDP  details, and 

consider CAG's observations. 

10.  L1F license issued despite inconsistencies in authorization chain. The 

Department may ensure carefully checking the authorization dates and 

preventsimilar instances. 

11.  Licensees lacked registered lease agreements. The Department may 

ensure that agreements over 11 months are registered. 

12.  Licensees lacked insurance against fire and natural hazards. The 

Department may make fire insurance mandatory via e-Abkari portal. 

13.  Licensees didn't submit CCTV declarations. The Department may ensure 

CCTV systems are installed and verify declarations made by the licensees.  

14.   L7 and L10 licensees didn't submit 15-point declarations. The 

Department may verify declarations and ensure compliance in a time bound 

manner. 
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15.  HCR licensees didn't submit DoT approval. The Department may ensure 

that the DoT certificate requirement is met. 
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Chapter IV – Pricing of IMFL and FL 

 (Para 4.1 to Para 4.4 of the CAG Report) 

  The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

 

Audit Observation on Pricing of IMFL and FL 

 

1. The Excise Department's approach to Excise Distillery Price / Excise 

Brewery Price (EDP/EBP) is ambiguous, allowing L1 licensees to declare prices 

at their discretion, despite profit margins being separately provided; this lack of 

clarity has led to issues with pricing, which the new Excise Policy aims to 

address by basing EDP on the lowest allowed in any Indian state, with licensees 

required to submit an affidavit. The current system is unsatisfactory due to the 

undefined concept of EDP. 

2.  The Excise Department's lack of oversight on EDP/EBP declarations led to 

a ₹165 crore revenue loss, as increased EDP didn't translate to higher excise 

revenue, and discretionary pricing power may promote smuggling; the new 

Excise Policy aims to address this by making minimum EDP uniform for all 

brands, but the audit questions the correlation between price and popularity, 

highlighting the need for effective EDP regulation. The government's response is 

unsatisfactory as it overlooks the impact of EDP on sales and revenue. 

3.  The L1 licensees exploited the discretionary EDP/EBP pricing mechanism, 

declaring higher EDP in Delhi compared to other states for 7 out of 14 brands, 

resulting in an undue benefit of ₹35.07 crore; the Excise Department's capped 

profit margin of 5% was circumvented, highlighting inadequate regulation of 

EDP/EBP. The government's response reiterates previous points, failing to 

address the audit's concerns. 

4.  The L1F licensees exploited the liberal policy, declaring exorbitant profit 

margins (44-347%) on foreign liquor, inflating MRP and potentially fueling 

smuggling through porous borders; despite violating conditions to declare WSP of 

other states, no action was taken, and the government's response downplays the 
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issue, citing fixed WSP and excise duty benefits, but audit highlights decreased 

revenue growth (8.28% vs 18.27%). 

 

C&AG’s Recommendations:  

 

4.1 Ex-distillery Price should be defined along with all cost components and 

it may be clarified whether it includes any component of profit. Also 

discretionary EDP should not be allowed. 

4.2 Government should review its pricing policy to effectively regulate the 

prices and maximise the revenue. 

 

Action Taken by Department:  

 

 Vide their written submissions and oral deposition the Department 

partially agreed to the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

 

 1. The department cites L-1 license terms allowing discretionary EDP 

declaration for certain MRP thresholds, and acknowledges CAG's observation to 

consider cost break-up in the next excise policy; a high-level committee under 

the Chief Secretary is formulating a fresh Excise Policy, which will include this 

aspect. The department is working on revising the policy to address audit 

concerns. 

 

2.  The department takes undertakings from L-1F licensees for lowest WSP 

in Delhi and believes pricing is a policy decision; they claim no revenue loss as 

excise is calculated based on declared prices, and customers will shift to other 

brands if prices increase, maintaining revenue flow. The department attributes 

sales to market-driven factors and customer choice, with economical brands 

under price protection. 
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The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-III) 

 

Observations and Recommendations of the Committee:  

 

1.  Department's approach is ambiguous, leading to pricing issues. The 

Department must define EDP/EBP clearly and regulate it effectively. 

2.  L1F licensees declared exorbitant profit margins, inflating MRP. The 

Department should review and ensure compliance with WSP declaration 

conditions. 
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Chapter V – Violation of Quality Norms 

 (Para 5.1 to Para 5.8 of the CAG Report) 

  The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

 

Audit Observation on Violation of Quality Norms 

1. The Excise Department failed to ensure liquor quality, lacking 

specifications for Tequila and unclear guidelines for foreign manufacturers, while 

also accepting non-NABL accredited lab certificates and relying on 

manufacturers' self-declarations, compromising adherence to BIS standards. The 

department's shortcomings led to inadequate verification of liquor quality, 

potentially risking public health. 

 

2. The Excise Department accepted invalid quality test certificates from non-

NABL accredited labs, labs not authorized for liquor testing, and labs with 

limited accreditation, compromising liquor quality checks; the department's lack 

of diligence and failure to adhere to FSSAI guidelines raises concerns about 

ensuring public health safety. The department's response indicates inadequate 

oversight, relying on manufacturer-linked labs without third-party inspection. 

 

3. The Excise Department's quality control process for liquor has several 

shortcomings, as revealed by scrutiny of files from 12 L1 and 3 L1F licensees, 

indicating inadequate oversight and potential risks to public health. The 

department's procedures failed to ensure liquor quality, highlighting gaps in 

implementation and enforcement. 

 

4. The Excise Department failed to ensure liquor quality, as 12 L1 licensees 

didn't submit quality certificates in 2020-21, and scrutiny of 173 test reports 

revealed widespread non-compliance with BIS standards, including missing 

tests, incomplete reporting, and lack of microbiological and water quality tests, 

posing serious health risks. The department's inadequate scrutiny and lack of 
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diligence compromised public safety, with not a single brand meeting all BIS 

standards. 

 

5. The Excise Department's oversight of foreign liquor quality was severely 

lacking, with L1F licensees' test reports showing only 35.64% compliance with 

BIS standards, and widespread issues including non-conducted tests, unreliable 

reports, and missing critical parameters like microbiological and water quality 

tests, posing significant public health risks. The department's acceptance of 

outdated and ambiguous reports, coupled with unclear standards, further 

compromised liquor quality assurance. 

 

6. The Excise Department's scrutiny of quality test certificates for certain beer 

brands revealed suspicious alterations and identical test values, indicating 

potential forgery, yet the department's response was inadequate, seeking 

explanations from licensees instead of conducting forensic examinations to verify 

the authenticity of the reports. The department's lack of rigorous verification 

compromises the integrity of liquor quality checks. 

 

7. The Excise Department approved 'Bro Code Crafted Brut 5' as wine despite 

its test certificate categorizing it as 'Low alcoholic Beverages' with 5% alcohol 

content, below FSSAI's 7% minimum for wine, and failed to prevent its sale, 

issuing transport permits even after initiating action, potentially misleading 

consumers. The department's inaction and delayed response compromised 

regulatory oversight. 

 

8. Indo Spirit Beverages resubmitted the same quality test certificates for 

three wine brands in 2018-19 as in 2017-18, which went undetected by the 

Excise Department, indicating inadequate scrutiny. The department's response 

indicates ongoing consideration of the matter, but the issue highlights lapses in 

ensuring updated quality compliance. 
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C&AG’s Recommendations: 

5.1:  Verification against FSSAI norms should be mentioned in the Terms and 

Conditions specifically so that there is no ambiguity regarding norms to be 

followed. 

 

5.2:  For an authentic and unbiased test report, it must be ensured that the 

laboratories that issue test reports must be NABL accredited for testing  the 

relevant parameters of liquor. 

 

5.3:  Delhi Excise Department should proactively monitor the quality of alcohol 

and may frame stringent quality standards over and above the norms prescribed 

by BIS standards. Delhi Excise Rule 7 is an enabling provision to formulate such 

specifications. 

 

5.4:  Checklist/Standard Operating Procedure (SOP) relating to the verification 

of test reports on the basis of BIS/FSSAI norms should be prepared. Verification 

on the basis of Checklist/SOP should be made mandatory to ensure compliance 

with applicable quality norms. 

 

5.5:  The test certificates should be evaluated by the Forensic Laboratory and 

matter should be investigated. Necessary action should be taken against the 

officials responsible for such a serious lapse. 

 

5.6:  Departmental action should be taken against the officials responsible for 

issuing license to the licensee without due diligence and verification of Quality 

Test Certificates and granting Transport Permit even after the initiation of action 

against the Licensee. 
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Action Taken by Department:  

 Vide their written submissions and oral deposition the Department 

partially agreed to the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

 

1. The Excise Department defended its past practices, citing compliance 

with BIS and FSSAI standards, and claimed reliance on government-appointed 

officials for ENA certification, but acknowledged shortcomings in lab staffing 

and promised to incorporate CAG recommendations in future policies. 

However, the department failed to address actions taken against officials who 

issued licenses without proper quality certificates, despite FSSAI requirements 

for accredited labs. 

 

2. The Excise Department clarified that NABL accreditation wasn't initially 

required, but they'll now preferably accept lab reports from NABL-accredited 

labs for IMFL and is implementing random testing of high-selling brands. The 

department also conducts quarterly checks, with recent samples (125 in Oct-

Dec '24 and 255 in Jan-Mar '25) meeting BIS standards, and plans to 

incorporate CAG recommendations in the next excise policy. 

 

3. The Excise Department stated that they're now requiring IMFL licensees 

to submit test reports preferably from NABL-accredited labs, and conducting 

quarterly checks, with recent samples meeting BIS standards. The department 

relies on BIS/FSSAI norms as it lacks expertise to set its own standards and 

has taken steps to address staffing shortages in the Excise Lab. 

 

4. The Excise Department is verifying the authenticity of lab reports 

submitted by M/s Mohan Goldwater, claiming no intentional forgery, and has 

sent reports to Fare Labs Pvt. Ltd for verification, but no response has been 

received; meanwhile, action may be taken under Section 17(1)(f) of the Delhi 
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Excise Act, 2008, for obtaining licenses through misrepresentation. The 

licenses in question have already expired. 

 

5. The Excise Department took action against "Brocode Crafted Burt 5", 

issuing a Show Cause Notice and stopping import/transport permits after 

approval from Excise Commissioner, and marked the brand inactive in 

ESCIMS;  

 

The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-IV) 

 

Observations and Recommendations of the Committee:  

 

1. The Excise Department's quality control process has significant 

shortcomings which compromises public health safety.  The Department 

should make it mandatory for all liquor brands to submit NABL-accredited lab 

reports and conduct regular audits to ensure compliance. 

 

2.  The Audit found widespread non-compliance with BIS standards 

including missing tests and incomplete reporting.   The Excise Department 

should strengthen scrutiny of test reports, and take strict action against non-

compliant licensees. 

 

3.  The department accepted outdated and ambiguous reports, further 

compromising liquor quality assurance.  The Department should establish a 

robust system for verifying report validity, and reject outdated or incomplete 

reports. 

 

4.  During the audit, potential forgery and suspicious alterations were 

detected, but the department's response was inadequate.   The Department 
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should ensure to implement  rigorous verification of quality test certificates, 

including forensic examinations whenever is necessary. 

 

5.  The department approved a wine brand with low alcohol content, 

potentially misleading consumers, therefore, the Department should ensure 

strict adherence to FSSAI regulations, and review brand approvals to prevent 

similar cases. 

 

6.  The Excise Lab has significant staffing shortages, impacting quality 

control. The Department may expedite recruitment of lab staff to ensure 

effective quality control. 

 

7.  The department lacks clear guidelines for foreign manufacturers and 

Tequila, aligning with BIS and FSSAI regulations.  The Department should 

establish and communicate clear guidelines to ensure compliance. 

 

8.  The department failed to address actions taken against officials who 

issued licenses without proper quality certificates.  The Department should 

take strict action against officials responsible for lapses, and ensure 

accountability. 

 

9.  The department's monitoring and testing of liquor brands is 

inadequate.The Department shouldensure the conduct of regular sampling and 

testing, and publish results to ensure transparency. 

 

10.  The department's policies and procedures require review and update.  

The Department should incorporate CAG recommendations into the Excise 

Policy, and review procedures to prevent similar lapses in future. 
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Chapter VI – EIB and Confiscation  

 (Para 6.1 to Para 6.6 of the CAG Report) 

  The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

 

Audit Observation on EIB and Confiscation 

 

1. The Excise Department's data of 3580 FIRs (2017-21) revealed a rising 

trend in liquor smuggling cases, with districts bordering Haryana accounting for 

83% of FIRs and 77% of seized liquor, mostly Country Liquor (65%), indicating a 

significant smuggling pattern. The total seizure included 4.38 lakh quarts of IMFL 

and 9.12 lakh quarts of Country Liquor, highlighting the scale of the issue. 

 

2. The Excise Department's restrictive Country Liquor (CL) sourcing policy, 

including a cap on nip sales and limited manufacturer selection, contributed to 

smuggling, with seized liquor mostly being nips (180ml) of popular brands not 

part of Delhi's quota; the department's inadequate demand assessment and lack 

of vendor choice further fueled a parallel supply chain, potentially causing 

revenue loss. The policy shortcomings include an artificially capped CL supply 

(300 lakh BL, reduced from 520.65 lakh BL in 2009-10) and restrictive tender 

terms allowing only 10 CL brands/year, ignoring customer preferences. 

 

3. The Excise Intelligence Bureau (EIB) failed to effectively utilize confiscation 

data to plan raids, ignoring hotspots identified by Delhi Police, and lacked 

coordination with Enforcement and Confiscation Branches, leading to unplanned 

and ineffective operations, despite increasing smuggling cases and repeated 

violations at licensed premises. The EIB's claims of coordination and planning 

are unsubstantiated, with fragmented data and errors, indicating a lack of focus 

and strategy in combating liquor smuggling. 
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4. The Excise Intelligence Bureau's (EIB) investigation into 70 FIRs (2017-21) 

revealed a disconnected approach, ignoring systematic smuggling patterns, with 

specific brands dominating seizures, and lacking coordination with other excise 

authorities; despite identifying issues, the EIB failed to address supply-side 

problems, and its claims of planning and coordination are unsubstantiated, with 

fragmented data and errors. The department's response to allegations, including 

misuse of P-10A permits, is unsatisfactory, lacking evidence and contradicting 

enforcement findings. 

 

C&AG’s Recommendations: 

6.1 ESCIMS should be utilized to capture granular data related to EIB, 

Confiscation and Enforcement cases.    Detailed analysis of the case-wise 

aggregated data of confiscation and EIB cases should be made, to identify liquor 

smuggling hotspots, brands involved, reasons for smuggling estimated revenue 

leakage etc.  

6.2 Feedback from the EIB and Confiscation Branch should be incorporated to 

strengthen administrative and regulatory function of Excise Department like 

issue of license and planning enforcement raids 

6.3 Coordinated action, with other states’ Excise Department must be planned 

to strike at the illicit liquor supply chain.  

Action Taken by Department:  

 

 Vide their written submissions and oral deposition the Department 

partially agreed to the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

 

1. The Excise Department has addressed audit observations by approving a 

30% nip proportion in Country Liquor supply and initiating the 2024-25 tender 

with 100% quota allotment, ensuring no shortage in L-8 vends. The 
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department has also taken steps to promote diverse players and prevent 

cartelization by allotting a minimum 10% supply to each tenderer. 

 

2. The Excise Department has strengthened coordination between EIB and 

Enforcement branches through joint raids, WhatsApp groups, and planned 

operations in smuggling-prone areas. The department has also sensitized EIB 

teams to carefully draft complaints for FIRs. 

 

3. The Excise Department has intensified efforts to curb liquor smuggling, 

seizing 1,60,138 bottles and arresting 488 accused in 2024, and has been 

awarded for its performance during the MCC-2025. The department has also 

implemented measures to monitor P-10A permits, including a barcode mapping 

module in eAbkari portal, and increased vigilance on permit issuance and 

usage. 

 

 The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-V) 

 

Observations and Recommendations of the Committee:  

 

1.  The Excise department should conduct regular demand assessments, 

increase vendor options, and review CL quota allocation to meet actual 

demand.  Reforms in these areas may be deliberated in new excise policy. 

 

2.  The EIB failed to effectively utilize confiscation data to plan raids, 

ignoring hotspots identified by Delhi Police.   The Department should develop a 

data-driven approach to identify hotspots, plan raids, and allocate resources 

effectively. 
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3.  The EIB lacked coordination with Enforcement and Confiscation 

Branches, leading to unplanned and ineffective operations.  The Department 

should strengthen inter-branch coordination, share intelligence, and develop a 

comprehensive plan to combat liquor smuggling. 

 

4.  The EIB's investigation into 70 FIRs revealed a disconnected approach, 

ignoring systematic smuggling patterns and supply-side issues.  The 

Department should conduct thorough investigations, identify supply-side 

issues, and take action against manufacturers and suppliers involved in 

smuggling in a time bound manner. 

 

5.  The department's response to allegations of P-10A permit misuse is 

unsatisfactory, lacking evidence and contradicting enforcement findings.  The 

Department should investigate P-10A permit misuse allegations, take action 

against violators, and implement measures to prevent future misuse. 

 

6.  The department's enforcement efforts are commendable, but require 

strengthening and scaling up.  The Department should increase EIB personnel, 

enhance training, and implement technology-based monitoring systems to 

track liquor movement and detect smuggling. 

 

7.  The department's policies and procedures require review and update to 

address emerging challenges.  The Department should review and update 

policies, procedures, and laws to address liquor smuggling, and ensure 

effective implementation. The Department may explore the possibility of 

granting incentives and rewards to informants and Officers who perform 

exceptionally well. 
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Chapter VII – Enforcement 

 (Para 7.1 to Para 7.3 of the CAG Report) 

  The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

 

Audit Observation on Enforcement 

 

1. The Enforcement cases' process flow and scope need examination to 

identify gaps, as various deficiencies were observed in enforcement process and 

documentation, highlighting potential weaknesses in implementation.  

 

2. The Excise Department lacked proper planning and SOP for inspections, 

leading to discretionary and unplanned enforcement efforts, with deficiencies in 

evidence gathering, sampling procedures, and documentation, compromising 

effectiveness. The department acknowledged the need for an SOP and is 

formulating a new one to address audit observations and enhance enforcement 

efficiency. 

 

3. The Excise Department's inspection process was marred by poor record-

keeping, inadequate evidence collection, and failure to seize suspected bottles, 

compromising the effectiveness of enforcement actions. The department's 

responses to audit observations were unsatisfactory, highlighting systemic 

issues, including MSR gaps and lack of investigation into expired or suspicious 

stock, undermining the integrity of the liquor tracking system. 

 

 

4. The Excise Department's inspection documentation was flawed, with 

errors like reporting batch numbers instead of barcodes, and contradictory 

inspection reports, weakening prosecution cases. The department's explanations 

were unsatisfactory, highlighting serious issues with record-keeping and 
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transparency, requiring investigation and corrective action to ensure integrity of 

enforcement processes. 

 

5. The Excise Department's enforcement efforts were hindered by inadequate 

investigation of irregularities, deficient show cause notices, and failure to hold all 

parties accountable, allowing defaulters to escape scrutiny. The department's 

responses to audit observations were unsatisfactory, indicating a lack of 

thoroughness in addressing potential malpractices and systemic weaknesses. 

 

6. The Excise Department failed to invoke Section 53 of the Excise Act, which 

allows for enhanced punishment for repeat offenders, in 11 cases where 

violations were repeated, despite acknowledging the lapse. The department 

regretted the oversight, indicating a need for improved enforcement and 

adherence to regulatory provisions. 

 

 

C&AG’s Recommendations: 

7.1 Enforcement functions should be strengthened starting from formulation of 

Standard Operating Procedure, meticulous evidence collection and investigation 

and expeditious disposal of cases.  

 

7.2 Enforcement Registers containing granular data regarding details of the 

case, should be maintained in ESCIMS, which can help analysis of data to 

generate actionable intelligence. 

 

7.3 Computerization of inspection Reports and the process followed thereafter 

should be done to ensure transparency and accountability. 
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Action Taken by Department:  

 

 Vide their written submissions and oral deposition the Department 

partially agreed to the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

 

1. The Excise Department conducts surprise inspections based on 

intelligence or complaints, keeping the process confidential to avoid 

information leaks, and doesn't standardize procedures to maintain secrecy. The 

department is digitizing record-keeping and conveys major offences to police for 

further action, but hasn't formalized SOPs for inspections citing confidentiality 

concerns. 

 

The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-VI) 

 

 

Observations and Recommendations of the Committee:  

 

1.  The Excise Department lacks proper planning and Standard Operating 

Procedures (SOPs) for inspections, leading to discretionary and unplanned 

enforcement efforts.  The Department should develop and implement clear 

SOPs for inspections, outlining procedures for planning, execution, and 

documentation. 

 

2.  The department's evidence collection is often inadequate, with issues like 

reporting batch numbers instead of barcodes, and contradictory inspection 

reports.   The Department should improve evidence collection and 

documentation, using technology like barcode scanning and digital records, 

and ensure consistency in reporting. 
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3.  The department fails to hold all parties accountable, with inadequate 

investigation of irregularities and deficient show cause notices.  The 

Department should ensure thorough investigations and hold all parties 

accountable for irregularities and offenses, with clear and specific show cause 

notices. 

 

4.  The department's responses to audit observations are unsatisfactory, 

highlighting systemic issues and undermining the integrity of the liquor 

tracking system.  The department should ensure transparency in enforcement 

actions, with regular updates on progress and outcomes. 

 

5.  The department failed to invoke Section 53 of the Excise Act for repeat 

offenders, despite acknowledging the lapse.  The Department should invoke 

Section 53 of the Excise Act for repeat offenders to ensure enhanced 

punishment and deter future offenses, and review cases where Section 53 was 

not applied. 

 

6.  The department's inspection documentation is flawed, with errors like 

reporting batch numbers instead of barcodes, and contradictory inspection 

reports.  The Department should improve documentation procedures, using 

standardized formats and ensuring accuracy and consistency in reporting. 

 

7.  The department failed to investigate irregularities and offenses 

thoroughly, allowing defaulters to escape scrutiny.  The Department should 

ensure thorough investigations into all irregularities and offenses, with clear 

timelines and outcomes. 
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Chapter VIII – Excise Policy 2021-22 

 (Para 8.1 to Para 8.7 of the CAG Report) 

The summary of the Audit Report, Action taken by the Department and 

the observations/ recommendations of the Committee are as follows:  

 

Audit Observation on Excise Policy 2021-22 

 

1. The Delhi Excise Policy 2021-22 aimed to revamp the existing excise 

regime, citing it as cumbersome and archaic, with potential for revenue growth 

and improved customer experience. The policy was implemented from November 

2021 and extended till August 2022. 

 

2. The Excise Policy aimed to boost revenue, curb spurious liquor, and 

enhance customer experience, while simplifying regulations and promoting fair 

competition. It also sought to ensure equitable liquor supply, accountability, and 

consumer choice, with measures to check smuggling and bootlegging. 

 

3. The Delhi Government's new excise policy removed government 

corporations from liquor retail, introduced a new excise duty structure, and 

divided Delhi into 32 zones for retail sale. Private entities were allowed to 

operate wholesale and retail liquor businesses, with measures to ensure 

equitable distribution and discounts on liquor prices. 

 

4. Audit found that the Delhi Government took key decisions on excise policy, 

including fee waivers and policy extensions, without Cabinet approval or 

Lieutenant Governor's opinion, violating a Cabinet decision. Additionally, 

amended excise rules weren't laid before the Legislative Assembly for approval 

as required by law. 

 

5. An Expert Committee and a Group of Ministers (GoM) were formed to 

reform Delhi's liquor trade, focusing on revenue augmentation and fair 
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competition. The Expert Committee and GoM had differing recommendations, 

with the GoMfavouring private entities in wholesale and retail, raising concerns 

about transparency and cartelization risks. 

 

6. The Expert Committee recommended a government-owned wholesale 

corporation to curb dual ownership and illicit liquor trade, but the GoM opted for 

private players, citing time constraints, despite acknowledging risks of proxy 

ownership. This decision contradicted past indications, suggesting private 

wholesale operations weren't just an interim measure. 

 

7. The Expert Committee had suggested retention of collection of Excise Duty 

on per bottle basis, while altering the pricing mechanism. However, the 

GoMfavoured advance collection of excise duty, in the form of License fee, which 

was practically delinked to the actual sale of liquor. 

 

8. The Expert Committee and GoM acknowledged retail licenses were 

concentrated among few players through proxy ownership, yet the GoM allowed 

one entity to control up to 54 vends, risking cartelization and market distortion. 

This decision contradicted expert warnings, potentially enabling syndicates and 

brand pushing. 

 

9. After withdrawal of the Excise Policy for the year 2021-22 (in August 

2022), the Excise Department implemented the same conditions of old policy 

(existing before Policy year 2021-22) during the Excise Policy for the year 2022-

23 with the only change regarding retail vends. Only Government Corporations 

were allowed to operate retail vends. Before the 2021-22 policy, private vends 

were also in operation simultaneously with the Government Corporation vends. 

 

10. The Excise Policy 2021-22 projected ₹8,911 crore annual revenue, with 

₹7,054 crore upfront license fee, but due to policy issues, there was a ₹2,002.68 

crore loss. The policy relied on license fees, excise duty, and VAT for revenue. 
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11. The most important aspect of the implementation of the new Policy was the 

design of a robust framework for the policy to ensure proper implementation, so 

that the intended objectives could be achieved. However, it was observed that 

the following issues in the design and award process weakened the framework 

which resulted in deviation from the intended objectives. 

 

12. The Excise Policy 2021-22 granted wholesale licenses to private 

distributors, contradicting the Expert Committee's recommendation for a state-

owned corporation. Despite aiming for high-end entities, the policy had design 

and process issues in granting licenses. 

 

13. The Excise Department received 18 applications for wholesale licenses, 

with 4 rejected/withdrawn, but records weren't provided to audit. This lack of 

transparency raises concerns about the process's fairness and adherence to 

criteria. 

 

14. The new Excise Policy restricted manufacturers to supply through one 

wholesaler, leading to only 14 wholesale licenses, down from 101 (i.e.77 

manufacturer of IMFL and 24 suppliers of FL) in the old policy. This concentration 

risks monopoly and cartel formation, contradicting the policy's objective. 

 

15. The new Excise Policy increased wholesaler margins from 5% to 12%, but 

delinked license fees from operations, benefiting large players and risking 

revenue loss. The justification for the hike lacked quantification and labs meant 

to ensure quality weren't operationalised. 

 

16. The policy allowed joint ventures for wholesale licenses, but lacked 

specifics, enabling entities with minimal stake (1-5%) to partner with 

inexperienced majority partners. One JV paid ₹25,000 "royalty" to the eligible 
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partner, suggesting exploitation of the system, undermining professional 

management goals. 

 

17. The Excise Policy aimed to ensure equitable liquor access and prevent 

monopolies, but the tender process had issues. Ultimately, 10 applicants got 20 

zones, with each getting 2 zones, raising concerns about concentration and 

cartelization. 

 

18. The new policy's zoning mechanism concentrated retail licenses among 22 

entities, with each controlling at least 27 vends, increasing the risk of 

monopolization and cartel formation, contrary to the policy's objective. This is a 

significant shift from the old policy where licenses were more dispersed. 

 

19. The Excise Policy required bidders to submit ITRs and a CA certificate for 

net worth, but lacked minimum financial criteria. Successful bidders needed 

₹100 crore upfront for a zone, yet many had negligible income or losses. 9 

entities reported zero income/losses in 2 of 3 years, and 5 entities with poor 

financials got 10 zones. This oversight risked awarding licenses to financially 

weak entities, potentially hampering operations and excise revenue collection. 

The lack of scrutiny of bidders' financials raised concerns about the policy's 

effectiveness. 

 

20. The Excise Policy allowed unlimited renewal of zonal licenses with annual 

license fee hikes, but lacked modalities for determining revised fees and 

ensuring bidders' financial viability post-renewal. A loss-making entity with 

negative net worth, Path2Way HR Solutions, had its license renewed despite 

showing a ₹52 crore loss in 2021-22. 

 

21. The policy's lack of financial criteria led to weak entities getting licenses, 

which were often surrendered without notice, risking revenue loss. No 
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retendering or contingency plans existed to mitigate this risk, leaving the 

Department vulnerable to lost revenue. 

 

22. The Tender Evaluation Committee didn't thoroughly investigate 9 

complaints against bidders, citing time constraints, and allowed entities to 

participate despite allegations of ineligibility. 11 of these entities got 17 retail 

zones, but no detailed examination was done, raising concerns about potential 

conflicts of interest and policy violations. 

 

23. The Delhi Excise Rules and new policy prohibit holders of wholesale 

licenses from getting retail licenses and vice versa. Retail license holders can't 

have manufacturing facilities or common ownership with distilleries, breweries, 

or wineries, directly or indirectly, to prevent conflicts of interest. 

 

24. The new Excise Policy diluted criteria for determining related entities, 

allowing licenses to be granted to entities with common interests. This led to 

cases where wholesale licensees and zonal licensees had shared ownership or 

family ties, potentially undermining the policy's intent. 

 

25. The Department relied on self-declaration affidavits and didn't scrutinize 

applications properly, allowing potentially related entities to get licenses. This led 

to skewed supply patterns, raising concerns about manipulation and exclusivity 

arrangements between wholesalers and zonal licensees with common interests. 

 

26. The analysis revealed that three wholesale entities controlled 71.7% of 

liquor sales in Delhi, with related retail entities receiving disproportionate 

supplies, indicating potential brand pushing and limited consumer choice. 

Statistical outliers showed wholesalers favouring specific zonal licensees, often 

with shared ownership or family ties, undermining the policy's objectives. 
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27. The Excise Department failed to sort out liquor shop regulations in non-

conforming areas before tendering, leading to a ₹941.53 crore loss. The Delhi 

High Court exempted licensees from paying fees for 67 non-conforming wards, 

highlighting the Department's lack of preparedness and coordination with 

authorities like DDA. 

 

28. The Excise Department failed to retender 19 surrendered zones, resulting 

in a ₹890.15 crore revenue loss. The Department's mismanagement and lack of 

contingency plans led to this loss, highlighting issues with policy implementation 

and license management. 

 

29. The Excise Department rejected L-7Z licensees' request for a license fee 

waiver due to COVID-19 restrictions, citing the tender document's clause on 

commercial risks. However, the Minister approved a waiver for closed vends from 

December 28, 2021, to January 27, 2022, resulting in a ₹144 crore loss, despite 

the Finance Department's objections and lack of Council of Ministers' approval. 

 

30. The Excise Department's decision to accept a security deposit of 25% of the 

pro-rata annual license fee, instead of the annual license fee, left it vulnerable to 

defaults. Two zonal licensees surrendered their licenses, leaving ₹27 crore in 

unpaid fees, highlighting the Department's mismanagement and increased risk of 

revenue loss. 

 

31. The Delhi Excise Policy 2021-22 planned to issue five Super Premium (L7-

SP1) vends with larger floor areas, but the tendering process wasn't done, 

resulting in a lost opportunity for additional license fees. This oversight led to a 

revenue loss. 

 

32. The Excise Department allowed four liquor vends in Zone 23's non-

conforming wards without approvals from DDA and MCD, violating MPD-2021 

norms. Inspection teams failed to properly scrutinize documents, declaring mixed 
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land use areas as conforming, leading to these vends being sealed by MCD in 

January-February, 2022. 

 

33. The Excise Department made errors in calculating dues for Zones 8 and 

30, inflating the amount by ₹24.20 lakh and ₹4.65 lakh, respectively. These 

discrepancies arose from incorrect interest calculations and penalty applications, 

highlighting the need for accurate accounting and adherence to tender conditions 

 

34. The Delhi Excise Policy 2021-22 mandated a Deputy Commissioner 

(Wholesale Operations) to oversee wholesale dealings, prevent unfair practices, 

and ensure equitable stock distribution. However, no officer was designated to 

this role, indicating non-compliance/non adherence of the provisions contained in 

Clause 3.1.11 of Delhi Excise Policy for the year 2021-2022. 

 

35. The Excise Department failed to ensure quality control of liquor in Delhi, as 

mandated by the Delhi Excise Policy 2021-22. Laboratories were set up in 19 out 

of 62 warehouses, and batch testing wasn't implemented, despite guidelines 

being issued late; no state-of-the-art lab was established, and special teams for 

sample collection weren't constituted 

 

36. The Delhi Excise Policy 2021-22 saw an 11.4% increase in liquor sales, 

with 64.82 crore bottles sold between December 2021 and August 2022, 

compared to 58.19 crore bottles in the same period of 2018-2019. However, the 

policy's objective of equitable distribution of liquor retail vends across Delhi was 

not achieved, with some wards having multiple vends while others had none, 

according to the CAG Report. 

 

37. Data for Excise Intelligence Bureau (EIB) & Confiscation for the Excise Year 

2021-22 was requisitioned from the Excise Department. However, no reply was 

provided to Audit in spite of multiple reminders. Therefore, audit could notreview 
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the functioning of EIB including checking of interstate smuggling of various 

intoxicants as well as detection of illegal liquor trade. 

 

Action Taken by Department:  

 

Vide their written submissions and oral deposition the Department 

agreed to most of the audit observation and outlined the Actions Taken by 

them which are briefly summarized below: - 

1. The Department reverted back to Excise Duty Based Regime with the 

only change regarding retail vends. Only Government agencies were allowed to 

operate retail vends. 

 

2. The Delhi Excise Department states that key decisions were approved by 

the then Deputy CM and later ratified by the Council of Ministers in July 2022. 

The department attributes the delay in approval to the then Deputy CM's 

directive to implement decisions first and the Council of Ministers be informed 

in due course.  

 

3. The Department only received the Group of Ministers (GoM) report for 

implementation without any other file having basis of the formulation of GoM 

report. 

 

4. Regarding deep study for setting up a state-owned whole-sale corporation 

as explained in the GoM recommendations, the Department informed no such 

proposal was found. 

 

5. As far as observation on concentration of ownership and market 

distortion is concerned,the department informed that it was part of Excise 

Policy 2021-22 and the department hasn't independently analyzed it.  
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6. The Excise Department didn't provide information on whether a study 

was done to determine revenue loss due to the shift in excise regime (Nov 2021 

- Aug 2022), stating the policy is under CBI/ED investigation. 

 

7. The Excise Department states that no independent analysis was done on 

wholesale supply concentration risks.  

 

8. The Excise Department stated that the wholesale license conditions, 

including the 5-12% wholesaler margin increase, were policy decisions made by 

the GoM and Cabinet. However, the department couldn't provide the basis for 

the Expert Committee's calculation, stating no such data is available in the 

files.  

 

9. The Excise Department agrees with the audit's observation regarding 

monopolization and cartel formation, stating the Excise Policy 2021-22 was a 

top-down policy approved by GoM and Cabinet. The department implemented it 

as directed. However, when asked for reasons behind increasing vends per 

entity, they cited the policy being rescinded and under CBI/ED investigation, 

without providing specific information. 

 

10. The Excise Department disagrees with the audit's observation regarding 

minimum financial criteria of the applicant but failed to explain the basis for 

fixing the net worth and awarding licenses to entities with low income/losses. 

 

11. The Excise Department agrees with the audit's observation regarding 

revision of License fee and said that the department had submitted a proposal 

on license fee revision in Feb 2022, but got no directions as the policy was 

extended twice and then revoked.  
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12. The Excise Department partially agrees with the audit's observation on 

surrendering of license. They cite the Delhi Excise Act 2009 (Section 19) for 

surrender of licenses, and note that retendering is time-consuming. The 

department had proposed renewal/retendering in Feb 2022, but no decision 

was made.  

 

13. The Excise Department agrees with the audit's observation about TEC. 

They provided the composition of the Tender Evaluation Committee (TEC) but 

didn't furnish action taken on complaints, citing the policy is rescinded and 

under CBI/ED investigation. 

 

14. The Excise Department states that they followed the definition of 

"relatedness" as per GoM's recommendation and Cabinet's approval. The 

department provided relevant documents to the audit, stating instances of 

relatedness are under CBI/ED investigation.  

 

15. The Excise Department stated that they took efforts to seek permissions 

for opening retail vends in non-conforming areas. Despite DDA denying 

permission, a committee recommended opening vends in conforming areas 

instead, which was approved. Licensees didn't avail this option, leading to 

court cases. The department cites High Court orders for license fee reduction. 

 

16. The Excise Department agrees partially with the audit's methodology but 

disagrees with mismanagement claims. They cite the policy was framed based 

on GoM reports and approved by Council of Ministers. The department sought 

retendering directions multiple times but received none. They point to existing 

retendering clauses in the policy.  

 

17. With regard to the waiver in license fee, the department states that it was 

approved by the Council of Ministers via Cabinet Decision 3089 on 14.07.2022.  
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The Dy. CM granted Rs.144 Cr. relief on 01.02.2022, with directions to inform 

the Council later. The department says they apprised the Cabinet of the 

monetary implications on 12.04.2022.  

 

18. The Excise Department disagrees with regard to pro-rata license fee, 

citing the definition of "Year" in Delhi Excise Rules 2010. They say security 

deposit was taken on a pro-rata basis, matching the license period 

(17/11/2021-31/03/2022), and license fees were also collected accordingly. 

Recovery of dues from two licensees is pending in NCLT & High Court, with 

efforts ongoing.  

 

19. The Excise Department partially agrees regarding floating of Tender forL-

7SP1, citing insufficient time to float tender for L-7SP1 vends due to policy 

launch mid-year. They point to a 6-month setup requirement in the policy, 

making it unfeasible to tender super premium vends.  

  

20. To improve scrutiny, the Excise Departmenthave formed a committee 

(chaired by area SDM) to inspect and recommend new licenses. The 

department's now issuing licenses based on this committee's 

recommendations. 

 

21. The Excise Department says there's no revenue loss due to calculation 

errors in dues. They've implemented e-Abkari module for license issuance, 

which automatically calculates government dues, ensuring accuracy. 

 

22. The Excise Department states that the DC (WO) post wasn't created and 

isn't required currently. Wholesale operations are privatised. 

 

23. The Excise Department cited sale & distribution trends as a matter of 

record. They say efforts were made to obtain permissions, as per para 8.5.1. 
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24. The Excise Department says EIB's performance is monitored at the HOD 

level at day-to-day basis, Audit notes the department provided EIB data for 

2021-22, but didn't give reasons for not furnishing records earlier, despite 

availability. 

 

The detailed Audit Report and the para wise Action Taken Note of the 

Department is placed at Volume II (Annexure-VII) 

 

Observations and Recommendations of the Committee:  

 

1. Shri Manish Sisodia, the then Hon’ble Deputy Chief Minister & Minister 

in-charge of Finance constituted an Expert Committee vide order dated 

04.09.2020 consisting of Officers of the Excise Department and the Trade & 

Taxes Department.  The Expert Committee submitted its report on 13.10.2020. 

Vide Cabinet Decision No.2942 dated 05.02.2021 the Council of Ministers 

constituted a Group of Ministers (GoM) comprising the Deputy Chief Minister, 

the Minister of Health and Urban Development and the Minister of Revenue. 

The Report of the GoMwas accepted by the Cabinet on 22.03.2021. The GoM 

suggested some modifications which was approved by the Cabinet on 

15.04.2021. In its meeting of 15.04.2021, the Cabinet authorized Shri Manish 

Sisodia to make minor changes within the overall framework of the New Excise 

Policy. However, on the advice of the Hon’ble Lieutenant Governor, this 

authorization was withdrawn and it was made compulsory that all changes or 

amendments would require the approval of the Cabinet (Cabinet Decision dated 

21.05.2021).  In the meeting held on 17.07.2022 the Cabinet ratified the 

unilateral decisions of Shri Manish Sisodia. The Excise Policy was rescinded on 

31.08.2022. 

 

 In its Report, Audit has pointed out that in complete violation of the 

Cabinet Decision, Shri Manish Sisodia, the then Dy Chief Minister took certain 
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decisions without taking approval from the Cabinet and / or obtaining the 

opinion of the Hon’ble Lieutenant Governor. Notable amongst these were: 

 

i.  Relaxation regarding coercive action against the Licensee in case of any 

 default of payment of license fee within the prescribed / stipulated time. 

 

ii.  Waiver/ reduction in license fee. 

 

iii.  Opening of liquor vends in conforming area in lieu of mandatory liquor 

 vends to be opened in non-confirming wards. 

 

iv.  Extension of Excise Police 2021-2022. 

 

v.  Refund of Earnest Money Deposit (EMD) in case of Airport Zone. 

 

vi.  Correction in formulae for calculating MRP in case of Foreign Liquor. 

 

Only in the matter of ‘vi. Correction in formulae for calculating MRP in case 

of Foreign Liquor’ the Department admitted to the Committee that it was an 

inadvertent error due to double counting of profit margin in case of Foreign 

Liquor).  

 

In addition to the above, the then Chief Secretary in his Report to the 

Hon’ble Lieutenant Governor dated 08.07.2022, pointed out that the 

Department failed to take any action on the issue of discounts granted by the 

L-7Z Licensees as required under Section 41 of the Delhi Excise Act, 2009. 

 

The Committee did not receive any satisfactory replies regarding the 

reason for the then Deputy Chief Minister acting unilaterally in these matters 

and taking decisions which were in violation of the provisions of Transaction of 

Business Rules and the withdrawal of the authorization by the Cabinet.  
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The fact remains that the approval of the Competent Authority was not 

taken in major decisions without any proper justification. In such a scenario 

the existence of malafide intentions cannot be ruled out.  

 

2.  There were substantive variations between the Report of the Expert 

Committee and the Report of the GoM. The Expert Committee had 

recommended for a single Government owned State Beverage Corporation; levy 

of excise duty on per bottle basis; government retail vends in each ward; 

maximum of two vends per individual etc. These recommendations were 

ignored without any proper justification.The Excise Policy 2021-22 were 

manipulated to favour certain Bidders. This couldn’t have happened 

without collusion between the Government and participants. 

 

The Excise Department replied that it did not receive any other files 

justifying the basis of the formulation of the Report of the GoM and only 

received the Report for implementation. They admitted that there was no such 

file available with the Department. This clearly shows that the decision to 

implement the Excise Policy was taken at the Ministerial level and the 

Department was not taken into confidence. 

 

3.  Wholesale licenses were granted to private entities, contradicting the 

Expert Committee's recommendation for a state-owned corporation.  The 

department may consider establishing a state-owned corporation for wholesale 

operations in the interest of ensuring proper supply of liquor, better quality 

and rates of the liquor and prevent profiteering, black marketing or sale of 

illicit and illegal liquor. 

4.  The Department has agreed with the Audit Observations on the 

irregularities found in the implementation of the Excise Policy such as: 
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i.  Retail licenses were concentrated among a few players, risking 

 cartelization and  market distortion. 

 

ii.  The tendering process for Super Premium vends wasn't done, resulting in 

 lossofrevenue. 

 

iii.  The Excise Department failed to sort out liquor shop regulations in non-

 conforming areas, leading to a ₹941.53 crore loss. 

 

iv.  The Excise Department failed to retender 19 surrendered zones, resulting 

 in a  ₹890.15 crore revenue loss. 

 

v.  The Minister approved a waiver for closed vends, resulting in a ₹144 

 crore loss,  despite Finance Department objections. 

 

vi.  The Excise Department accepted a security deposit of 25% of the pro-

 rata  annual license fee, leaving it vulnerable to defaults. 

 

5. The Excise Department didn't provide Excise Intelligence Bureau (EIB) 

records, hindering audit review. The Department later submitted this 

information to the PAC for the period 2021-2022. 

 

The Department needs to submit the details on the action taken in this 

regard along with the details of the functioning of the EIB for the period 2022-

2023 till 31.12.2026 in its Action Taken Note. 
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C O N C L U S I O N 

1.  The Committee submits its report to the House with the conclusion that 

there were serious systemic deficiencies in the regulation, licensing, pricing, 

quality control, enforcement, and policy implementation of the Excise 

Department, resulting in total revenue losses of ₹ 2,026.91 crore and risks to 

public health and governance. 

2. ESCIMS failed to effectively track liquor sales, with heavy reliance on the 

“stock-take-sold” method and large numbers of unaccounted barcodes, 

creating risks of revenue leakage. The EIB module was dysfunctional and 

underutilized for intelligence gathering. The Committee recommended 

expedited implementation of the e-Abkari portal with a robust track-and-trace 

system, strengthened barcode scanning, geo-tagging, better IT infrastructure, 

development of an Exit Plan, and filling IT cadre gaps to ensure sustainability. 

3. The Committee observed widespread lapses in licensing processes, 

including non-production of records, issuance of multiple licenses to related 

parties etc. It recommended strict scrutiny through the e-Abkari system, 

quarterly monitoring, mandatory documentation, improved verification 

mechanisms, and accountability for lapses. 

4. Ambiguity in defining and regulating EDP/EBP led to discretionary 

pricing, undue benefits to licensees, inflated profit margins. The Committee 

recommended clearly defining pricing components, introducing uniform 

minimum EDP, regulating profit margins, and fixing responsibility for past 

irregularities. 

5. Restrictive sourcing policies, poor demand assessment, and weak inter-

branch coordination contributed to liquor smuggling. The EIB failed to utilize 

confiscation data effectively and ignored identified hotspots. Investigations 

lacked depth, including inadequate response to permit misuse allegations. The 

Committee recommended a data-driven enforcement strategy, improved 
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coordination, increased manpower and training, technology-based monitoring 

and policy updates to combat smuggling. 

6. Inspections lacked Standard Operating Procedures (SOPs), proper 

evidence collection, consistent documentation, and accountability. The 

Committee recommended clear SOPs, digital documentation systems, thorough 

investigations, and greater transparency in enforcement actions. 

7. Key excise policy decisions were taken without approvals of Competent 

Authority, relevant records were missing, and recommendations of expert 

bodies were not followed. Wholesale licenses were granted to private entities 

contrary to earlier recommendations, retail licenses were concentrated among 

few players, tendering processes were delayed, and surrendered zones were not 

retendered, leading to substantial revenue losses. Waivers were granted despite 

objections, security deposits were inadequate, and coordination failures with 

agencies like DDA resulted in further financial loss. 

8. The Committee recommends strict adherence to due process, proper 

record preservation, review of wholesale allocation policy, prevention of 

cartelization, timely tendering, adequate security deposits, coordination with 

statutory authorities, and strengthened governance oversight. 

9. The Department has accepted most of the 

recommendations/observations brought out in the report of C&AG and assured 

that e Abkari portal will be developed keeping in view of the above 

recommendations. The Govt. must recover loss from the defaulting 

stakeholders and take necessary actions against all concerned persons. 

10.  The role of Shri Manish Sisodia, the then Hon’ble Deputy Chief Minister 

and Minister in-charge of Finance in unilaterally pushing through a flawed 

Excise Policy which had caused huge revenue loss (approximately ₹ 2002 

Crores as per the C&AG) is evident from the Report of the C&AG and the 

documents/ information provided by the Department. Inexplicable changes 
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were made to the Report of the Expert Committee without assigning any 

justification. Standard Office procedures, Rules, guidelines were thrown to the 

wind and a Policy was drafted, seemingly from thin air, which was then forced 

on the Department without following due process. The fact that the then 

Government was forced to backtrack and withdraw the policy within a year 

reflects poorly on their lack of foresight and planning besides revealing their 

malafide intentions.  

 In view of the fact that the matter is under investigation and sub-judice 

and also as disciplinary proceedings have been initiated against certain Officers 

of the Department, the Committee would not like to make any 

recommendations on this issue. However, the past incidents should be treated 

as a lesson for all concerned.  

As mentioned earlier, the findings contained in this Report of the 

Committee is confined to the Observations of the C&AG and the replies 

submitted by the Department and without prejudice to the matters which are 

sub judice or subject matter of the Disciplinary Proceedings. 

11.  The Excise Department generates substantial revenue for the 

Government. However, the Committee observed that it was handicapped by the 

lack of adequate manpower and technical resources. For Delhi’s excise policy to 

succeed, the Excise Department must be equipped with adequate manpower 

and modern resources. A shortage of trained personnel hampers effective 

enforcement, while outdated infrastructure limits the ability to monitor 

compliance and curb illicit trade. By investing in skilled staff, continuous 

training, and advanced digital tools such as real-time tracking and data 

analytics, the government can ensure greater transparency, efficiency, and 

accountability. Proper resourcing will not only enhance revenue collection but 

also help safeguard public health and build confidence in the excise system as 

a fair and well-regulated framework. 
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12.  The Government is presently in the process of framing its new Excise 

Policy. As Delhi moves toward finalizing its new excise policy, it is imperative 

that the framework balances revenue generation with public welfare. The 

government should prioritize transparency in licensing, ensure fair competition 

among stakeholders, and adopt digital monitoring tools to curb irregularities. 

At the same time, the policy must safeguard public health by promoting 

responsible consumption and discouraging unsafe practices. By integrating 

fiscal prudence with social responsibility, Delhi can establish a modern excise 

regime that not only strengthens state revenues but also builds public trust 

and sets a benchmark for regulatory governance in India 

13.  The Department should review and submit its Action Taken Report on 

the recommendations of the Committee and status as on 31.12.2026. The 

Action Taken Report should be submitted by 31.01.2027. 

14.  During the course of the examination, the Department had shared 
certain documents which were secret/ confidential. As provided under proviso 
to Rule 172(6), all such documents shall continue to be treated as secret or 
confidential and not shared with any person. It shall be left to the discretion of 
the Department to share such documents if and when sought by any person. 

 

Delhi 
Date: 19.03.2026 

(Ajay Mahawar) 
Chairperson 

Public Accounts Committee 
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2. ŵी सदानंद साह    उप सिचव (िवधायी ) 
3.  ŵी रघु नाथ     अनुभाग अिधकारी (िवधायी ) 
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Ůˑावना 
  मœ, अजय महावर, अȯƗ, लोक लेखा सिमित, सिमित Ȫारा मुझे दी गई Ůािधकृित के आधार 

परअपनी दूसरी įरपोटŊ सदन के समƗ Ůˑुत कर रहा šँजोिदʟी मŐ “शराब के िविनयमन और आपूितŊ पर 

िन˃दान लेखापरीƗा पर भारत के िनयंũक एवं महालेखा परीƗक की įरपोटŊ” (वषŊ 2024 की įरपोटŊ संƥा 

1)”पर है।  

सिमित ने अपनी 22.05.2025, 09.07.2025, 28.08.2025 और 18.02.2026 को आयोिजत 

बैठको ं मŐ इन अनु̓ छेदो ं पर िवचार िकया। सिमित ने िवˑृत िवचार-िवमशŊ िकया और िवभागीय 

Ůितिनिधयो ंको िलİखत उȅर Ůˑुत करने और बैठको ंमŐ अपने िवचार Ůˑुत करने का पयाŊɑ अवसर 

िदया गया। सिमित आबकारी िवभाग, िदʟी सरकार के अिधकाįरयो ंकी सभी जानकारी और दˑावेजो ं

को समय पर Ůˑुत करने के िलए Ůशंसा करती है। सिमित की įरपोटŊ को इसकी 19.03.2026 को 

आयोिजत बैठक मŐ अपनाया गया था।  

सिमित ŵीमती रोली शुƑा मʎे, महािलयक (ऑिडट), िदʟी, ŵीमती अमन दीप चाठा, 

अितįरƅ उप, सीएजी, ŵी िबपुल पाठक, अितįरƅ मुƥ सिचव (िवȅ), िदʟी सरकार के सहयोग और 

मागŊदशŊन के िलए आभारी है। सिमित अपने सũो ं के दौरान और įरपोटŊ तैयार करने मŐ िवधानसभा 

सिचवालय के अिधकाįरयो ंऔर कमŊचाįरयो ंȪारा Ůदान की गई मूʞवान सहायता के िलए भी आभारी है। 

 सिमित ने अȯƗ और उनकी अनुपİ̾थित मŐ ŵी अरᳲवदर ᳲसह लवली, माननीय सद˟, लोक 

लेखा सिमितको सदन मŐ सिमित की įरपोटŊ Ůˑुत करने के िलए अिधकृत िकया है।  

 
 
िदʟी 
 ितिथ:  19.03.2026  
 

(अजय महावर)  
अȯƗ, लोक लेखा सिमित 
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Ůितवेदन 
 

अȯाय I –पृʿभूिम 
 

 भारत के िनयंũक एवं महालेखा परीƗक की "िदʟी मŐ शराब के िविनयमन और आपूितŊ पर 
िन˃दान लेखापरीƗा संबंधी įरपोटŊ" (वषŊ 2024 की įरपोटŊ संƥा 1) को 25.02.2025 को सदन के समƗ 
रखा गया।इस įरपोटŊ मŐ िदʟी मŐ शराब के िविनयमन और आपूितŊ पर िकए गए िन˃दान लेखापरीƗा के 
पįरणाम शािमल हœ। पूरी įरपोटŊ https://cag.gov.in/en/audit-report/details/121510 पर उपलɩ 
है। 

 
िन˃दान ऑिडट ने िविभɄ पहलुओ ंकी ʩापक जांच की है, जैसे िक :- 

 
•  आबकारी आपूितŊ ŵंृखला सूचना Ůबंधन Ůणाली  
•         लाइसŐिसंग नीित और लाइसŐस जारी करना 
•  मूʞ िनधाŊरण नीित  
•  गुणवȅा मानको ंका अनुपालन  
•  ईआईबी और जɧी से संबंिधत मुȞे  
•  ŮवतŊन शाखा का काम  
•  आबकारी नीित 2021-22 का कायाŊɋयन 

 
सीएजी की įरपोटŊ मŐ िन˃दान ऑिडट का कारण िनɻिलİखत है: "आबकारी िवभाग जीएनसीटीडी 

के कर राजˢ मŐ एक Ůमुख योगदानकताŊ (लगभग 14 Ůितशत) है। राजˢ संŤह की अपनी Ůाथिमक 
िजʃेदारी को पूरा करने के अलावा, िवभाग शराब और नाकŖिटƛ ʩापार को िनयंिũत और िविनयिमत 
करता है और आवʴक गुणवȅा आʷासन के साथ उपभोƅाओ ं को इसकी उपलɩता की िजʃेदारी 
िनभाता है। 1 जुलाई 2017 से Ůभावी, िविभɄ वˑुओ ं और सेवाओ ं पर आबकारी शुʋ को "मानव 
उपभोग के िलए शराब" को छोड़कर वˑु और सेवा कर (जीएसटी) के तहत समािहत िकया गया था, इस 
Ůकार आबकारी िवभाग के िलए राजˢ संŤह मुƥ ŝप से शराब की िबŢी से होता है।  

 
िनमाŊताओ/ंिडİːलįरयो ं (िदʟी के बाहर İ̾थत) से लेकर िदʟी मŐ İ̾थत िविभɄ बॉȵेड 

वेयरहाउसो ंऔर िफर िविभɄ िनगम वŐड, िनजी वŐड, होटल, Ƒब और रेˑरां और अंत मŐ उपभोƅाओ ं
तक शराब की आपूितŊ और िवतरण मŐ कई िहतधारक शािमल हœ। िहतधारको ं की बŠलता के अलावा, 
आबकारी िवभागिविभɄ मदो ंके तहतशराब उȋादो ंपर राजˢ एकũ करता है, जैसे िक आबकारी शुʋ, 
लाइसŐस शुʋ, परिमट शुʋ, आयात/िनयाŊत शुʋ आिद।  इसके िलए शराब की आपूितŊ की िनगरानी, 
िनयंũण और िविनयमन के िलए एक जिटल आपूितŊ ŵंृखला तंũ की आवʴकता होती है। इसके अलावा, 
िविभɄ Ůकार की शराब और नशीले पदाथŊ (देशी शराब, भारतीय िनिमŊत िवदेशी शराब, िवदेशी शराब, 
डीनेचडŊ İ˙įरट और नाकŖिटƛ) िविभɄ करो,ं मूʞ िनधाŊरण और Ůशासिनक तंũ के अधीन हœ। िदʟी मŐ 
शराब के िनयमन और आपूितŊ पर िन˃दान ऑिडट राǛ की िवȅीय İ̾थित के िलए आबकारी शुʋ के 
महȕ और इसके पįरणामो ंके असर को देखते Šए िकया गया है।  
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ऑिडट ने आईएमएफएल और एफएल शराब के िनयमन और आपूितŊ की जांच करने के िलए 
2017-18 से 2020-21 तक की चार वषŘ की अविध को कवर िकया है। देशी शराब की आपूितŊ ŵंृखला 
को जɧी गितिविध के संबंध मŐ देखा गया है। नवंबर 2021 से आबकारी नीित शासन मŐ बड़े बदलाव और 
1 िसतंबर 2022 से इसकी वापसी के कारण, ऑिडट को इस अविध को भी कवर करने के िलए बढ़ा िदया  
गया था। ऑिडट ने पाया िक आबकारी िवभाग ने एनसीटी िदʟी मŐ शराब की आपूितŊ की िनगरानी और 
िविनयमन के तरीके मŐ कई िवसंगितयां हœ। ऑिडट िनʺषŘ का कुल िवȅीय Ůभाव लगभग ₹2,026.91 
करोड़ है।  

 
सीएजी ने िदʟी आबकारी अिधिनयम, 2009, िदʟी आबकारी िनयम, 2010, 

ईएससीआईएमएस (ESCIMS) के िलए उपयोगकताŊ मैनुअल और जीएनसीटीडी/आबकारी िवभाग Ȫारा 
जारी अɊ आदेशो/ंसकुŊ लरो/ंनीित पũो ंके आधार पर ऑिडट का िन˃दान िकया। 

 
 įरपोटŊ सदन के समƗ रखे जाने के बाद, िवधानसभा सिचवालय ने 28.02.2025 को पũ के 

माȯम से, की गई कारŊवाई,  िटɔिणयो ं(एटीएन) को Ůˑुत करने के िलए िवȅ िवभाग को अŤेिषत िकया। 
िवभाग ने 20.05.2025 को एटीएन Ůˑुत की िजसे एजी (ऑिडट) Ȫारा जांच की गई। एजी (ऑिडट) ने 
13.06.2025 को आबकारी िवभाग के एटीएन पर िटɔणी की, िजसमŐ इंिकत अवलोकनो/ंकिमयो ंको दूर 
करते Šए संशोिधत एटीएन Ůˑुत करने का अनुरोध िकया गया। आबकारी िवभाग ने 08.07.2025 को 
एजी (ऑिडट) को संशोिधत एटीएन Ůˑुत की। एजी (ऑिडट) ने संशोिधत एटीएन की जांच करने के बाद 
इसे आबकारी िवभाग को अंितम ŝप से वापस कर िदया, िजसमŐ अनुरोध िकया गया िक िवभाग एटीएन 
को अंितम ŝप दे और इसे आवʴक कारŊवाई के िलए िदʟी िवधान सभा की लोक लेखा सिमित को 
अŤेिषत करे।  

 
पीएसी (2025-26) ने िवˑृत जांच के िलए िवषय पर िवचार िकया और 22.05.2025, 

09.07.2025, 28.08.2025 और 18.02.2026 को आयोिजत अपनी बैठको ं मŐ आबकारी िवभाग के 
Ůितिनिधयो ंके मौİखक साƙ िलए। 

 
 įरपोटŊ की पैरा-वार जांच, िवभाग Ȫारा की गई कारŊवाई के साथ-साथ सिमित के अवलोकन और 

िसफाįरशो ंका िववरण िनɻिलİखत पृʿो ंमŐ है।  
 
सीएजी की įरपोटŊ आबकारी नीित 2021-2022 (अȯाय VIII) से भी संबंिधत है, जो 

सीबीआई/ईडी Ȫारा जांच का िवषय है और Ɋायालय मŐ भी िवचाराधीन है। िवभाग ने यह भी सूिचत िकया 
है िक इनमŐ से कुछ मामलो ंमŐ अनुशासनाȏक कायŊवाही भी शुŝ की गई है। सिमित ˙ʼ करना चाहती है 
िक सिमित की įरपोटŊ मŐ िनिहत िनʺषŊ सीएजी के अवलोकनो ंऔर िवभाग Ȫारा Ůˑुत उȅरो ंतक सीिमत 
है और Ɋायालय मŐ िवचाराधीन मामलो ं या अनुशासनाȏक कायŊवाही के िवषय मŐ पूवाŊŤह के िबना है। 
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अȯाय II - आबकारी आपूितŊ ŵंृखला सूचना Ůबंधन Ůणाली 
 

(सीएजी įरपोटŊ के पैरा 2.2 से पैरा 2.9) 
 
ऑिडट įरपोटŊ , िवभाग Ȫारा की गई कारŊवाई और सिमित के अवलोकन/िसफाįरशो ंका सारांश 

िनɻिलİखत है: 
 

आबकारी आपूितŊ ŵंृखला सूचना Ůबंधन Ůणाली (ईएससीआईएमएस) पर ऑिडट अवलोकन 
 

1. ईएससीआईएमएस Ůणाली ने शराब की िबŢी को Ůभावी ढंग से टŌ ैक करने मŐ िवफल रही, 28% 
िबŢी (136.53 करोड़ बारकोड) 'ːॉक-टेक-सोʒ' अɷास के माȯम से Ůणाली को बायपास कर रही 
थी, और 21% बाद की िबŢी भी पीओएस (पॉइंट ऑफ सेल) पर ˋैन नही ंकी गई थी।2017-2021 के 
दौरान 14%-48% िबŢी अनˋैन थी। िवभाग की 'ːॉक-टेक-सोʒ' अɷास पर िनभŊरता और देरी से 
जुड़े दंडाȏक Ůावधान (2020) अपयाŊɑ कायाŊɋयन को दशाŊते हœ। 
 
2.  ईएससीआईएमएस Ůणाली मŐ 2019 मŐ 30.87% एमएसआर (मािसक ːॉक įरयलाइजेशन) 
अंतर था, िजसमŐ िक कुछ िवŢेताओ ंने 70-98% िबŢी िबना ˋैन िकए िदखाई, जो खराब टŌ ै िकंग और 
संभािवत राजˢ हािन को दशाŊता है। िवभाग डेटा का िवʶेषण करने और गैर-अनुपालन करने वाले 
खुदरा िवŢेताओ ंकी पहचान करने मŐ िवफल रहा, और लाइसŐसधाįरयोपंर लगाए गए दंड का Ůमाण Ůदान 
नही ंकर सका। 
 
3.  25.70 करोड़ बारकोड का कोई िहसाब नही ं था, िजसमŐ िबना शु̵ क भुगतान वाली शराब के 
संभािवत दुŜपयोग के कारण राजˢ हािन का जोİखम पैदा हो गया। Ůणाली की खािमयो ंऔर कमजोर 
ŮवतŊन ने शराब की िनगरानी को िवफल कर िदया। 
 
4.  अधूरी ˋैिनंग ने शराब के िवचलन को सƗम िकया, िजससे आबकारी शुʋ की हािन Šई। 
ईएससीआईएमएस की खािमयो ंऔर जांच की कमी ने अनदेखी िवचलन की अनुमित दी। 
 
5.  िवभाग की ŮितिŢया ने 25 करोड़ अनटŌ ैक बारकोड का काई ̭ यौरा नही ं िदया गयाऔर 
एमएसआर अंतर दंड, एफडीआर, और नवीनतम एमएसआर आंकड़ो ंका िववरण लंिबत है। ऑिडट अभी 
भी िडफॉʐरो ंऔर शराब Űांडो ंके िवचलन के İखलाफ की गई कारŊवाई पर ˙ʼता चाहता है। 
 
6. िवभाग ने शराब की बोतलो ंकी िबŢी के िलए इ̱ɘीमŐिटंग एजŐसी को ₹24.23 करोड़ का भुगतान 
िकया, जो अनुबंध की शतŘ का उʟंघन है। भुगतान खराब ˋैिनंग के बावजूद और उिचत समɋयन के 
िबना िकया गया था, िजससे एजŐसी को अनुिचत लाभ Šआ। ईएससीआईएमएस मŐ आबकारी खुिफया ɯूरो 
(ईआईबी) मॉǰूल अƗम था, िजसमŐ कोई डेटा नही ंथा, जबिक यह एक Ůमुख िनयामक उपकरण था। 
िवभाग  इसे कारŊवाई योƶ खुिफया जानकारी के िलए उपयोग करने मŐ िवफल रहा, िजससे संभािवत ŝप 
से राजˢ įरसाव और तˋरी को रोकने मŐ कमी आए। 
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7. िवभाग इ̱ɘीमŐिटंग एजŐसी (आईए)-Ůˑुत एसएलए įरपोटŘ पर िबना जांच के िनभŊर था, िजससे 
डेटा की अशुİȠयो ं और सुरƗा उʟंघनो ं को नजरअंदाज िकया गया, िजससे भुगतान की वैधता और 
Ůणाली सुरƗा Ůभािवत Šई। 
 
8. कोई िनकास Ůवंधन योजना नही ंहोने से पįरयोजना की ˢािमȕ की कमी रही, और 10 वषŘ के 
बाद कोई संपिȅ नही ंबनाई गई। Ɨमता िनमाŊण Ůयास भी अ˙ʼ थे। 
 
9. कोई कायाŊȏक पीएमयू नही ंहोने से पįरयोजना की िनगरानी खराब Šई और िवŢेता पर िनभŊरता 
बढ़ी। आईटी कैडर की कमी और एİƂट ɘान की कमी ने İ̾थित को और खराब कर िदया। 
 
10. तकनीकी एकीकरण मुȞो ं और कारŊवाई की कमी के कारण ईएएल कायाŊɋयन मŐ देरी 
Šई,िजसमŐशराब आपूितŊ सुरƗा सुिनिʮत करने मŐ िवफलता िमली। 

 
सीएजी की िसफाįरशŐ: 
 
2.1  įरयल टाइम एंड-टू-एंड बारकोड टŌ ै िकंग को पुरानी एमएसआर-गैप िविध को बदलना चािहए, 
जबिक सुरिƗत बारकोड लेबल को तुरंत लागू िकया जाना चािहए तािक बारकोड आवृित और दुŜपयोग 
को रोका जा सके। अनुपालन की कमी के िलए िजʃेदारी तय की जानी चािहए और दंडाȏक कारŊवाई की 
जानी चािहए। 
 
2.2 डेटा एनािलिटक टूʤ और आिटŊिफिशयल इंटेिलजŐस एʎोįरदमस का Ůयोग िकया जाना चािहए 
तािक िवʶेषण और अनोमलस डेटा के िलए रेड ɢैƺ की ˢचािलत जनरेशन मŐ मदद िमल सके। 
 
2.3 ईआईबी मॉǰूल का उपयोग कारŊवाई योƶ खुिफया जानकारी उȋɄ करने के िलए िकया जाना 
चािहए तािक अिधक Ůभावी ŮवतŊन कायŊ हो सके। 
 
2.4 सेवा ˑर अनुपालन को सƢी से सुिनिʮत िकया जाना चािहए और िवभाग Ȫारा िनगरानी की 
जानी चािहए। 
 
2.5 एİƂट मैनेजमŐट ɘान को अपडेट िकया जाना चािहए तािक इ̱ɘीमŐिटंग एजŐसी से ǒान 
हˑांतरण और Ůणाली ˢािमȕ िवभाग Ȫारा सुिनिʮत िकया जा सके। 
 
2.6 एक कुशल पįरयोजना िनगरानी टीम को पįरयोजना को ̾थायी और लंबे समय मŐ उपयोगी बनाने 
के िलए ̾थािपत िकया जाना चािहए। 
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िवभाग Ȫारा की गई कारŊवाई: 
 

िवभाग ने िलİखत Ůˑुितयो ंऔर मौİखक बयान मŐ ऑिडट अवलोकन से आंिशक ŝप से सहमित 
ʩƅ की और उनके Ȫारा की गई कारŊवाई का िववरण िदया, िजसका संिƗɑ िववरण िनɻिलİखत है: 

 
1.  िवभाग ने वŐड्स पर 100% ˋैिनंग के िलए कई चुनौितयो ं का उʟेख िकया, जैसे िक खराब 
कनेİƃिवटी, िबजली की कटौती, पीक सेल अविध के दौरान पोटŊल का धीमा ŮदशŊन, बारकोड के पुराने 
पड़ जाने पर ˋैनर Ȫारा न पढ़ा जाना और बारकोड को नुकसान। िवभाग ने यह भी कहा िक िडफॉİʐंग 
वŐड्स के İखलाफ दैिनक िनगरानी और दंडाȏक कारŊवाई की जा रही है। 
 
2.  िवभाग ने दावा िकया िक पीओएस पर बारकोड ˋैन न करने के कारण राजˢ का नुकसान 
नही ंहो सकता, Ɛोिंक िवभाग आयात परिमट जारी होने पर ही उȋाद शुʋ वसूल लेता है। 
 
3.  िवभाग ने कहा िक एमएसआर अंतर दंड लगाया गया है, एफडीआर/बœक गारंटी रोक दी गई है 
और िडफॉʐरो ं के İखलाफ कारŊवाई की गई है। इसके अलावा, ईएससीआईएमएस के ̾थान पर ई-
अबकारी पोटŊल शुŝ िकया गया है 
 
4.  इ̱ɘीमŐिटंग एजŐसी (आईए) को भुगतान के संबंध मŐ, िवभाग ने ˙ʼ िकया िक आईए कोˋैिनंग 
या ːॉक टेक गितिविध के माȯम से'सोʒ', 'įरटȵŊ', या 'Űोकन' बोतलो ंके िलए ₹0.15 Ůित बारकोड 
का भुगतान िकया जाता है, । भुगतान अनुबंध के अनुसार िकया जाता है, इसिलए सरकार के खजाने पर 
कोई बोझ नही ंहै। 
 
5. ईआईबी डेटा संवेदनशील है, इसिलए इसे ईएससीआईएमएस पर अपलोड नही ंिकया जाता है, 
लेिकन खुिफयाऔर कारŊवाई के िलए अलग से बनाए रखा जाता है। ई-अबकारी पोटŊल मŐ ŮवतŊन को 
बेहतर बनाने के िलए ईआईबी मॉǰूल का िवकास कायŊ चल रहा है। 
 
6. िवभाग एसएलए įरपोटŘ की िनयिमत ŝप से िनगरानी पोटŊल के माȯम से सȑापन कर रहा है। 
 
7.  ईएससीआईएमएस, एक अŤणी आईटी Ůणाली नेतकनीकी अŮचलन (ŮोŮाइटरी आईबीएम 
टेक ːैक) के कारण चुनौितयो ंका सामना िकया, न िक केवल एİƂट ɘान की कमी के कारण। िनकास 
योजना 2022 मŐ Ůˑुत की गई थी और अनुबंध फरवरी 2024 मŐ समाɑ Šआ। अब, 03.10.2024 को ई-
अबकारी पोटŊल लॉȳ िकया गया है, जो ईएससीआईएमएस का ̾थान ले रहा है। 
 
8.  आईटी ːाफ की कमी के बावजूद, आबकारी िवभाग ने राजˢ वृİȠ, आपूितŊ ŵंृखला ˢचालन 
और ʩवसाय करने मŐ आसानी हािसल की। 
 
9.  िवभाग ने ईएएल कायाŊɋयन के जोİखमो ं का उʟेख िकया, जैसे िक समय लेने वाली लेबल 
िवतरण और देरी के कारण संभािवत राजˢ हािन। अब, यह ई-आबकारी के टŌ ैक-एंड-टŌ ेस िसːम पर 
ȯान कŐ िūत कर रहा है और आपूितŊ ŵंृखला सुरƗा के िलए िजयो-टैिगंग आिद पर िवचार कर रहा है। 
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 िवˑृत ऑिडट įरपोटŊ और िवभाग का पैरा-वार कारŊवाई नोट वॉʞूम II (अनुलưक-I)मŐ िदए 
गए हœ। 
 
 
 
सिमित के अवलोकन और िसफाįरशŐ: 

 
1.  िवभाग को ई-आबकारी पोटŊल के कायाŊɋयन मŐ तेजी लानी चािहएऔर शराब की िबŢी की 
Ůभावी टŌ ै िकंग और िनगरानी सुिनिʮत करनी चािहए।इससंबंधमŐएकएसओपीतैयारकीजासकतीहै। 
 
2.  िवभाग ने 'ːॉक-टेक-सोʒ' अɷास पर िनभŊर िकया औरउिचत ˋैिनंग को बायपास िकया 
(28% िबŢी, 136.53 करोड़ बारकोड)। िवभाग को ˋैिनंग ŮिŢयाओ ंको मजबूत करना चािहए, 'ːॉक-
टेक-सोʒ' अɷास का उपयोग कम करना चािहए, और अनुपालन सुिनिʮत करना 
चािहए।बारकोडˋैननकरनेसेशराबकीडुɘीकेसीयानकलीऔरअवैधशराबकीिबŢीकीसंभावनाकोनकारान
हीजंासकता।यहसुिनिʮतकरनेकेिलएसƢकारŊवाईकीजानीचािहएिकखुदराˑरपरबारकोडˋैनिकएिबना
शराबकीएकभीयूिनटनबेचीजाए। 
 
3.  खुिफया जानकारी के िलए कोई डेटा उपयोग नही ंिकया गया। ईआईबी मॉǰूल अƗम है, जो यहां 
दशताŊ है िक िवभाग ईआईबी मॉǰूल को मजबूत कर सकता है, खुिफया जानकारी के िलए उपयोग कर 
सकता है और ŮवतŊन को बढ़ा सकता है। 
 
4.  आईटी कैडर की कमी और एİƂट ɘान की कमी ने पįरयोजना की किमयो ंको और खराब कर 
िदया। िवभाग आईटी कैडर की कमी को भर सकता है, एİƂट ɘान िवकिसत कर सकता है और 
पįरयोजना की ̾थाियȕ सुिनिʮत कर सकता है। 
 
5. कारŊवाई की कमी और तकनीकी एकीकरण मुȞो ंके कारणईएएल कायाŊɋयन मŐ देरी Šई। िवभाग 
ई-आबकारी के टŌ ैक-एंड-टŌ ेस िसːम पर ȯान कŐ िūत कर सकता है औरआपूितŊ ŵंृखला सुरƗा के िलए 
िजयो-टैिगंग आिद का अɋेषण कर सकता है। 
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अȯाय III –लाइसŐसजारी करना 
(सीएजी įरपोटŊ के पैरा 3.1 से पैरा 3.16) 

 
 ऑिडट įरपोटŊ , िवभाग Ȫारा की गई कारŊवाई और सिमित के अवलोकन/िसफाįरशो ंका सारांश 
िनɻिलİखत है: 
 
लाइसŐसजारी करने पर ऑिडट अवलोकन 
 
1.  ऑिडट मŐ 59 मŐ से 13 चयिनत लाइसŐसधारी(2017-18 से 2020-21) के įरकॉडŊ  गायब पाए 
गए, िजससे जांच मŐ बाधा उȋɄ Šई। िवभाग ने įरकॉडŊ Ůदान करने मŐ िवफल रहा, िजससे लाईसŐस Ůबंधन 
के उपर सवाल उठते हœ । 
 
2.  ऑिडट मŐ पाया गया िक िदʟी आबकारी िनयम, 2010 के िनयम 35का उʟंघन करते Šए 
संबंिधत पƗो ं को कई शराब लाइसŐस जारी िकए गए थे, िजससे एकािधकार की İ̾थित उȋɄ होने की 
संभावना थी; िवभाग Ȫारा उʟंघन न होने का औिचȑ अˢीकायŊ है Ɛोिंक इसमŐ िनदेशक मंडल मŐ 
समान सद˟ थे और कंपिनयो ंके बीच लेन-देन Šआ था। 
 
3. आबकारी िवभाग ने लाइसŐसधारको ं के नैितक चįरũ की जांच िकए िबना पुिलस Ůमाण पũ के 
बजाए आȏ-अिफडेिवट पर िनभŊर करते ŠएलाइसŐसजारी िकए, िदʟी आबकारी अिधिनयम की धारा 
13(1)(c) का उʟंघन िकया; एक लाइसŐसधारीिजसपर एफआईआर दजŊ थी उसपर ₹8 लाख का जुमाŊना 
लगाया गया, िजससे िवभाग की अपयाŊɑ जांच िदखाई दी। 
 
4.  ऑिडट मŐ पाया गया िक आबकारी िवभाग ने एक L1लाइसŐसका नवीनीकरण िकया, जबिक 46% 
जɧ की गई शराब (2018-20)उसलाइसŐसधारक की थी, लाइसŐसधारक की ितमाही िनगरानी करने के 
डीसी के िनदőश को नजरअंदाज करते Šएकोई िनरीƗण नही ंिकया गया, िजससे अपयाŊɑ ŮवतŊन िदखाई 
िदया। 
 
5.  ऑिडट मŐ पाया गया िक आबकारी िवभाग की सॉʢŐसी Ůमाण पũ की आवʴकताएं असंगत थी ं
और िविभɄ लाइसŐस(L1, L1F, L7, L10, HCR) के िलए इनकी अनदेखी की गई, 84 मŐ से 80 मामलो ंमŐ 
आवʴक Ůमाण पũ की कमी थी, िजससे आवेदको ंकी िवȅीय İ̾थित का आकलन Ůभािवत Šआ। िवभाग 
की छूट का तकŊ  अˢीकायŊ है Ɛोिंक यह िदʟी आबकारी अिधिनयम, 2009के िवपरीत है। 
 
6.  ऑिडट मŐ पाया गया िक आबकारी िवभाग ने सरकारी बकाया न होने की पुिʼ िकए िबना एल1, 
एल7 और एल10 लाइसŐसधाįरयो ंको लाइसŐस जारी िकए, जो िक धारा 13(1)(डी) का उʟंघन है।आयकर 
मंजूरी और बकाया न होने के Ůमाण पũो ंकी आवʴकताएं असंगत थी ं। िजनका पालन भी नही ं िकया 
गया, और िवभाग Ȫारा ˢयं कोई बकाया न होने का Ůमाण पũ जारी नही ंिकया गया। 
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7.  आबकारी िवभाग लाइसŐसधाįरयो ं Ȫारा कमŊचारी जांच (आपरािधक पृʿभूिम, आयु, ˢा˖) 
संबंधी िनयमो ंका अनुपालन सुिनिʮत करने मŐ िवफल रहा, िजसके पįरणामˢŝप गोदामो ंमŐ नाबािलगो ं
को काम पर रखा गया; लाइसŐसधाįरयो ंȪारा 21 वषŊ से कम आयु के लोगो ंको "डेटा एंटŌ ी ऑपरेटर" के 
ŝप मŐ िनयुƅ करने का औिचȑ अमाɊ है Ɛोिंक धारा 24 इस Ůकार के रोजगार पर रोक लगाती है। 
 
8. एल1 लाइसŐसधाįरयो ंने आवʴकतानुसार ज़मानतदार के साथ ʩİƅगत बांड जमा नही ंिकए, 
और ˢीकृत ज़मानतदार अƛर संबंिधत पƗो ंसे थे, जो िनयम 50 की भावना का उʟंघन था; िवभाग Ȫारा 
ऐसे ज़मानतो ंको ˢीकार करना ˢतंũ आʷासन से समझौता करता है। 
 
9. एल1एफ लाइसŐसधाįरयो ंने 2020-21 के िलए आवʴक लेखापरीिƗत वािषŊक खाते और बैलŐस 
शीट जमा नही ं िकए, िफर भी आबकारी िवभाग ने लाइसŐस जारी कर िदए; िवभाग का कोिवड-19 
लॉकडाउन का बहाना माɊ नही ंहै Ɛोिंक यह िदʟी आबकारीअिधिनयम/िनयमो ंके उʟंघन को उिचत 
नही ंठहरा सकता। 
 
10. L1 और L1F लाइसŐसधाįरयो ंने Űांडो ंके िलए आवʴक िबŢी डेटा और EDP िववरण जमा नही ं
िकए, िजससे लाइसŐस की शतŘ का उʟंघन Šआ; आबकारीिवभाग ने अŮासंिगक खंडो ंका हवाला देते Šए 
अधूरी जानकारी ˢीकार कर ली, जो अपयाŊɑ िनगरानी को दशाŊता है। 
 
11. आबकारीिवभाग ने Ůािधकरण ŵंृखला मŐ िवसंगितयो ं के बावजूद आयŊन वाइɌ को बाİʐका 
िबयर के िलए एल1एफ लाइसŐस जारी िकया: वोˋो बेवरेजेज ने Ůमुख आयातक वीशा फूड एंड बेवरेजेज 
से अिधकृत होने से पहले आयŊन वाइɌ को िवतरक के ŝप मŐ िनयुƅ िकया था, और लेबल पर पर˙र 
िवरोधी Ůमुख आयातको ंको दशाŊया गया था। 
 
12. आबकारीिवभाग लाइसŐसधाįरयो ं (L6, L7, L10, HCR) के पंजीकृत पǥा समझौतो ंको सुिनिʮत 
करने मŐ िवफल रहा, िजनमŐ से कई मŐ उिचत दˑावेज़ो ंका अभाव था, और एक मामले मŐ पǥा िवलेख के 
जाली होने का संदेह था; िवभाग Ȫारा हलफनामो ंऔर गलत ˙ʼीकरणो ंपर भरोसा करना अपयाŊɑ है। 
 
13. आबकारीिवभाग लाइसŐसधाįरयो ं (L6, L7, L10, HCR) के पास अिư और Ůाकृितक आपदाओ ं
के िवŜȠ बीमा सुिनिʮत करने मŐ िवफल रहा, और कई लोगो ंके पास आवʴक दˑावेज़ो ंकी कमी थी; 
िवभाग का यह दावा िक दˑावेज़ ESCIMS पोटŊल पर उपलɩ हœ, अिवʷसनीय है Ɛोिंक कई अनुरोधो ंके 
बावजूद लेखा परीƗा दल को पोटŊल तक पŠँच Ůदान नही ंकी गई। 
 
14. खुदरा िबŢी लाइसŐसधाįरयो ं (एल7, एल10) ने आवʴक सीसीटीवी घोषणाएँ Ůˑुत नही ंकी,ं 
और आबकारीिवभाग ने सीसीटीवी िसːम ̾थािपत िकए जाने की पुिʼ िकए िबना लाइसŐसो ं का 
नवीनीकरण कर िदया, िजससे िनगरानी और साƙ संŤह मŐ बाधा उȋɄ Šई; िवभाग का यह दावा िक 
घोषणाएँ, धारा 13 का िहˣा हœ, गलत है Ɛोिंक इसमŐ सीसीटीवी िसːम का उʟेख नही ंहै। 
 
15. एल7 और एल10 लाइसŐस धारको ं ने 2017-21 के िलए आवʴक 15-सूũीय घोषणाएँ Ůˑुत 
नही ं की,ं िफर भी आबकारीिवभाग ने लाइसŐसो ं का नवीनीकरण कर िदया; िवभाग का यह दावा िक 
घोषणाएँ ईएससीआईएमएस पोटŊल पर मौजूद हœ, अिवʷसनीय है Ɛोिंक कई अनुरोधो ंके बावजूद लेखा 
परीƗा टीम को पŠँच Ůदान नही ंकी गई। 
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16. तीन एचसीआर लाइसŐसधाįरयो ंने पयŊटन िवभाग (डीओटी) की आवʴक मंजूरी जमा नही ंकी, 
और आबकारीिवभाग ने इस कमी के बारे मŐ जानते Šए भी एक को लाइसŐस जारी कर िदया। 
 
सी एंड एजी की िसफ़ाįरशŐ: 
 
3.1  लेखापरीƗा के समƗ 13 लाइसŐसधाįरयो ं से संबंिधत अिभलेख Ůˑुत न करने के िलए 
उȅरदाियȕ िनधाŊįरत िकया जाना चािहए। 
 
3.2  सरकार को िदʟी आबकारीिनयम, 2010 के िनयम 35 के अनुपालन को सुिनिʮत करने के 
िलए सभी लाइसŐसो ंकी समीƗा करनी चािहए। सरकार को इन सभी मामलो ंकी जांच करनी चािहए और 
िदʟी आबकारीिनयम, 2010 के उʟंघन मŐ लाइसŐसधाįरयो ंके बीच संबंध ̾थािपत करने वाली जानकारी 
को नजरअंदाज करने के िलए उȅरदाियȕ िनधाŊįरत करना चािहए। इसके अितįर̋ त,संबंिधत पƗो ं को 
एकािधक लाइसŐस जारी नही ंिकए जाने चािहए। इस संबंध मŐ ˙ʼ िदशािनदőश तैयार िकए जाने चािहए। 
 
3.3.  सभी लाइसŐसधाįरयो ं के आपरािधक įरकॉडŊ की जाँच आबकारी िवभाग Ȫारा की जानी चािहए 
और िदʟी आबकारी अिधिनयम का पालन न करने वाले अिधकाįरयो ंके िवŜȠ कड़ी कारŊवाई की जानी 
चािहए। िदʟी आबकारी अिधिनयम के अनुŝप न होने वाले िनयमो ंऔर शतŘ को इसके अनुŝप बनाया 
जाना चािहए। 
 
3.4.  किमयो ंके बावजूद कोई कारŊवाई न करने के िलए िजʃेदार अिधकाįरयो ंऔर लाइसŐसधाįरयो ं
के िवŜȠ िदʟी आबकारी अिधिनयम के तहत उिचत कारŊवाई की जानी चािहए। 
 
3.5  संिदƭ जाली दˑावेजो ंको ˢीकार करना भी आबकारीिवभाग की ओर से उिचत सतकŊ ता की 
कमी को दशाŊता है। इस मामले मŐ उिचत जांच की जानी चािहए और उसके बाद आवʴक कारŊवाई की 
जानी चािहए। 
 
3.6  लाइसŐस जारी करते समय िविभɄ िनयमो ंऔर िविनयमो ंका चयनाȏक पालन करने वालो ंके 
İखलाफ सƢ कारŊवाई की जानी चािहए और िविभɄ Ůकार की लाइसŐस फाइलो ंकी उǄ ˑरीय ˑर पर 
नमूना जांच की जानी चािहए। साथ ही, इस संबंध मŐ उȅरदाियȕ िनधाŊįरत िकया जाना चािहए। 
 
 
 
िवभाग Ȫारा की गई कारŊवाई: 
 
 अपने िलİखत बयान और मौİखक गवाही के माȯम से िवभाग ने ऑिडट की िटɔिणयो ं से 
आंिशक ŝप से सहमित ʩƅ की और उनके Ȫारा की गई कारŊवाइयो ंका संिƗɑ िववरण िदया, िजसका 
सारांश नीचे िदया गया है: 
 
1.  िवभाग का दावा है िक उसने जानबूझकर फाइलŐ नही ंरोकी ंऔर जŝरत पड़ने पर उɎŐ दोबारा 
उपलɩ कराने को तैयार है। िवभाग का कहना है िक उसका इरादा मांगी गई फाइलŐ न देने का नही ंथा। 
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2.  आबकारी िवभाग का दावा है िक उसने िदʟी आबकारी िनयम, 2010 के िनयम 35 का पालन 
िकया है, िजसके तहत Ůȑेक िडİːलरी, Űूअरी, वाइनरी और बॉटिलंग ɘांट को अलग-अलग इकाई माना 
गया है। सभी छह थोक लाइसŐसधारी कंपनी अिधिनयम, 2013 के तहत पंजीकृत अलग-अलग सं̾थाएं हœ। 
िवभाग ने सीएजी की िचंताओ ंको दूर करने के िलए भी कदम उठाए हœ और िनदेशको/ंसाझेदारो/ंमािलको ं
की जांच करने और भिवˈ मŐ इसी तरह के उʟंघनो ंको रोकने के िलए एक ई-आबकारी मॉǰूल तैयार 
िकया है। 
 
3.  िवभाग इस बात से सहमत है िक माũ एफआईआर दजŊ होने से आपरािधक पृʿभूिम का Ůमाण 
नही ंिमलता, और लाइसŐस देने या रȞ करने का िनणŊय आरोपो ंकी Ůकृित और Ůȑेक मामले के तȚो ंपर 
िनभŊर करता है। िविध िवभाग का मत है िक "आपरािधक पृʿभूिम" का आकलन ʩİƅपरक ŝप से िकया 
जाना चािहए, िजसमŐ आवेदक के नैितक चįरũ और वैध आचरण के इितहास को ȯान मŐ रखा जाए, िवशेष 
ŝप से चंूिक आबकारी उȨोग मŐ जन सुरƗा और ईमानदारी शािमल है। 
 
4. िवभाग का दावा है िक एफआईआर अवैध शराब िवŢेताओ ं के İखलाफ दजŊ की गई थी, न िक 
लाइसŐसधाįरयो ंके İखलाफ, और जɧ की गई शराब का िदʟी के लाइसŐस Ůाɑ गोदामो ंसे कोई संबंध 
नही ंहै; वे तˋरी पर अंकुश लगाने के िलए पुिलस के साथ सिŢय कदम उठा रहे हœ और अवैध आयात 
पर रोक लगाने के िलए नोिटस जारी िकए हœ। एल-1 लाइसŐसधारी एडीएस İ˙įरट्स पर नजर रखी जा रही 
है और किथत अवैध शराब आपूितŊ के िलए उनके İखलाफ कारŊवाई की जा रही है। 
 
5. िवभाग यह सुिनिʮत करता है िक अिधिनयम के अनुसार सभी लाइसŐसधाįरयो ं Ȫारा सॉʢŐसी 
Ůमाणपũ Ůˑुत िकए जाएं, और मुƥ सिचव के नेतृȕ मŐ एक सिमित सॉʢŐसी Ůमाणपũ रािश को 
युİƅसंगत बनाने सिहत आबकारी नीित की समीƗा कर रही है। 
 
6. िवभाग ई-अबकारी के माȯम से आंतįरक ŝप से लंिबत वैट और आबकारी शुʋ की जाँच 
करता है। 
 
7.  िवभाग ने सीएजी की िटɔणी पर ȯान िदया है और यह सुिनिʮत करेगा िक 21 वषŊ से कम 
आयु के िकसी भी ʩİƅ को, चाहे उसका कायŊ िकसी भी Ůकार का हो, लाइसŐसधारी पįरसर मŐ Ůवेश की 
अनुमित न दी जाए; वे अगली आबकारी नीित मŐ कमŊचाįरयो ंके िलए पीवीसी और िचिकȖा िफटनेस संबंधी 
आवʴकताओ ंकी भी समीƗा करŐ गे। 
 
8.  िवभाग के अनुसार िनयम 50 के उʟंघन का कोई मामला नही ंहै, इसिलए िवभाग लेखापरीƗा 
अवलोकन से असहमत है। िवभाग बेहतर सुरƗा बांड ʩव̾था िवकिसत करने के िलए ŮितबȠ है। मुƥ 
सिचव के नेतृȕ मŐ एक सिमित नई आबकारी नीित के अंतगŊत इस पहलू की समीƗा कर रही है। 
 
 
9.  िवभाग असहमत है और कोिवड लॉकडाउन को एक अभूतपूवŊ घटना बताया है िजसके कारण 
अनुपालन मŐ िढलाई बरती गई और शपथपũो ंके आधार पर लाइसŐस जारी िकए गए। अब, वे लेखापरीिƗत 
वािषŊक खाते और बैलŐस शीट Ůˑुत करना अिनवायŊ कर रहे हœ। 
 
10.  िवभाग का कहना है िक एल-1 लाइसŐसधारक कुछ िनिʮत सीमाओ ं से ऊपर ईडीपी और 
एमआरपी घोिषत कर सकते हœ, और िबŢी के आंकड़े Ůˑुत करना अिनवायŊ नही ं है, इसिलए ईडीपी 
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िववरण की आवʴकता नही ं है। हालांिक, वे अगली आबकारी नीित के िलए सीएजी की िटɔिणयो ंपर 
िवचार कर रहे हœ। 
 
11.  िवभाग िनमाŊताओ ंसे Ůमुख आयातको ंऔर िफर आवेदको ंको Űांड Ůािधकरण Ůाɑ करके और 
Ůािधकरण ितिथयो ंकी सावधानीपूवŊक जांच करके Ůािधकरण संबंधी सम˟ाओ ंसे बचने के िलए कदम 
उठा रहा है। वे भिवˈ मŐ ऐसी ही घटनाओ ंको रोकने के िलए सतकŊ  हœ। 
 
12.  िवभाग का दावा है िक लाइसŐस जारी करने के िलए पǥा समझौतो ं को ːांप शुʋ के साथ 
पंजीकृत करने की आवʴकता नही ंहै, और नोटरीकृत समझौते एक वषŊ से कम अविध के िलए वैध होते 
हœ। िवभाग अब 11 महीने से अिधक अविध के पǥा समझौतो ंका पंजीकरण सुिनिʮत कर रहा है। इसके 
अलावा, संिदƭ जाली पǥा समझौते के संबंध मŐ, मेससŊ लाडी माकő िटंग का लाइसŐस पहले ही रȞ कर िदया 
गया है। 
 
13.  िवभाग मानता है िक कुछ लाइसŐसधाįरयो ं के पास बीमा दˑावेज नही ं थे, लेिकन िनगम 
सामूिहक ŝप से एल-6 वŐड्स का बीमा कराते हœ। अब, वे सभी लाइसŐसधाįरयो ंके िलए ई-अबकारी पोटŊल 
के माȯम से अिư बीमा अिनवायŊ कर रहे हœ और दˑावेजो ंका सȑापन कर रहे हœ। 
 
14.  िवभाग ने आवेदको ं के सीसीटीवी संबंधी घोषणाओ ं के आधार पर लाइसŐसो ंका नवीनीकरण 
िकया और बाद मŐ उनका सȑापन िकया। िवभाग ने जनवरी-फरवरी 2025 मŐ गोदामो ंऔर दुकानो ंका 
िनरीƗण िकया, जहां सीसीटीवी कैमरे लगे पाए गए और िनगमो ंको 50 मीटर रŐज के सीसीटीवी कैमरे 
सुिनिʮत करने का िनदőश िदया गया। 
 
15.  िवभाग ने आवेदको ं की घोषणाओ ं के आधार पर लाइसŐसो ं का ऑनलाइन नवीनीकरण िकया 
और बाद मŐ पाũता का सȑापन िकया। 
 
16.  िवभाग नेयह कहते Šए लाइसŐसधाįरयो ंके नाम उपलɩ नही ंकराएिक लाइसŐस 2011 के पयŊटन 
िवभाग के अनुमोदन िनयम से पहले के हो सकते हœ। अब, िवभाग ने ई-अबकारी पोटŊल की पयŊटन िवभाग 
Ůमाणपũ आवʴकता पर ȯान कŐ िūत िकया है और सिचव (पयŊटन) ने 2020 मŐ अलग से जारी िकए जाने 
वाले रेˑरां पयŊटन Ůमाणपũो ंको बंद कर िदया है। 
 
 िवˑृत लेखापरीƗा įरपोटŊ और िवभाग Ȫारा की गई कारŊवाई का पैराŤाफवार िववरण खंड II 
(अनुलưक-II)मŐ िदया गया है। 
 
सिमित की िटɔिणयाँ और िसफ़ाįरशŐ: 
 
1.  िवभाग 13 लाइसŐसधाįरयो ंके įरकॉडŊ  उपलɩ कराने मŐ िवफल रहा, िजससे जांच मŐ बाधा उȋɄ 
Šई। ऑिडट के दौरान महȕपूणŊ įरकॉडŊ उपलɩ न कराना िचंताजनक है और įरकॉडŊ साझा करने मŐ देरी 
के िलए उȅरदाियȕ िनधाŊįरत िकया जाना चािहए। 
 
2.  िनयम 35 का उʟंघन करते Šए संबंिधत पƗो ंको कई लाइसŐस जारी िकए गए। िवभाग को 
िनदेशको/ंसाझेदारो/ंमािलको ंकी जांच के िलए ई-अबकारी मॉǰूल लागू करना चािहए और इसी तरह के 
उʟंघनो ंको रोकना चािहए। 
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3.  पुिलस Ůमाण पũ के माȯम से नैितक चįरũ की पुिʼ िकए िबना लाइसŐस जारी िकए गए। िवभाग 
कानून का पालन करने के इितहास को ȯान मŐ रखते Šए, नैितक चįरũ का आकलन कर सकता है। 
 
4.  लाइसŐसधारक से जɧ की गई शराब का 46% िहˣा होने के बावजूद L1 लाइसŐस का 
नवीनीकरण िकया गया। िवभाग को लाइसŐसधारको ं की ितमाही िनगरानी करनी चािहए और अनुपालन 
सुिनिʮत करने के िलए िनरीƗण करना चािहए। 
 
5.  िदवािलयापन Ůमाण पũ संबंधी आवʴकताएं असंगत हœ और िवभाग Ȫारा इनकी अनदेखी की जा 
रही हœ। िवभाग िदवािलयापन Ůमाण पũ की रािश को तकŊ संगत बना सकता है और सभी लाइसŐसधारको ं
Ȫारा इसे जमा करना सुिनिʮत कर सकता है।  
 
6.  लाइसŐसधाįरयो ंने कमŊचारी जांच का पालन नही ंिकया, िजससे नाबािलगो ंको गोदामो ंमŐ Ůवेश की 
अनुमित िमली। िवभाग को यह सुिनिʮत करना चािहए िक 21 वषŊ से कम आयु के िकसी भी ʩİƅ को 
पįरसर मŐ Ůवेश की अनुमित न दी जाए और पीवीसी/िचिकȖा िफटनेस संबंधी आवʴकताओ ंकी समीƗा 
की जाए। 
 
7.  एल1 लाइसŐसधाįरयो ं ने जमानतदार के साथ ʩİƅगत बांड जमा नही ं िकए। िवभाग को बेहतर 
सुरƗा बांड ʩव̾था िवकिसत करनी चािहए और जमानत ˢीकृित ŮिŢया की समीƗा करनी चािहए। 
 
8.  एल1एफ लाइसŐसधाįरयो ंने लेखापरीिƗत वािषŊक खाते जमा नही ंिकए। िवभाग को लेखापरीिƗत 
खातो ंको जमा करना अिनवायŊ बनाना चािहए। 
 
9.  एल1 और एल1एफ लाइसŐसधाįरयो ंने आवʴक िबŢी डेटा और ईडीपी िववरण जमा नही ंिकए। 
िवभाग को िबŢी डेटा और ईडीपी िववरण जमा करना सुिनिʮत करना चािहए और सीएजी की िटɔिणयो ं
पर िवचार करना चािहए। 
 
10.  Ůािधकरण ŵंृखला मŐ िवसंगितयो ं के बावजूद एल1एफ लाइसŐस जारी िकया गया। िवभाग को 
Ůािधकरण ितिथयो ंकी सावधानीपूवŊक जांच सुिनिʮत करनी चािहए और इसी तरह की घटनाओ ंको रोकना 
चािहए। 
 
11.  लाइसŐसधाįरयो ंके पास पंजीकृत पǥा समझौते नही ंथे। िवभाग यह सुिनिʮत करे िक 11 महीने से 
अिधक अविध के समझौते पंजीकृत हो।ं 
 
12.  लाइसŐसधाįरयो ं के पास अिư एवं Ůाकृितक आपदाओ ं के िवŜȠ बीमा नही ं था। िवभाग ई-
आबकारी पोटŊल के माȯम से अिư बीमा अिनवायŊ कर सकता है। 
 
13.  लाइसŐसधाįरयो ं ने सीसीटीवी घोषणाएँ Ůˑुत नही ं की।ं िवभाग सीसीटीवी िसːम की ̾थापना 
सुिनिʮत करे और लाइसŐसधाįरयो ंȪारा की गई घोषणाओ ंका सȑापन करे। 
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14.  एल 7 और एल10 लाइसŐसधाįरयो ं ने 15 सूũीय घोषणाएँ Ůˑुत नही ंकी।ं िवभाग घोषणाओ ंका 
सȑापन करे और समयबȠ तरीके से अनुपालन सुिनिʮत करे। 
 
15.  एचसीआर लाइसŐसधाįरयो ं ने पयŊटन िवभाग (डीओटी) की ˢीकृित Ůˑुत नही ंकी। िवभाग यह 
सुिनिʮत करे िक पयŊटन िवभाग Ůमाणपũ की आवʴकता पूरी हो। 
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अȯाय IV – आईएमएफएल और एफएल का मूʞ िनधाŊरण 
(सीएजी įरपोटŊ के पैरा 4.1 से पैरा 4.4 तक) 

 
 लेखापरीƗा įरपोटŊ का सारांश, िवभाग Ȫारा की गई कारŊवाई और सिमित की िटɔिणयाँ/िसफाįरशŐ 
िनɻ हœ: 
 
आईएमएफएल और एफएल के मूʞ िनधाŊरण पर ऑिडट अवलोकन 
 
1.  आबकारीिवभाग का आबकारीिडİːलरी मूʞ/आबकारीŰूअरी मूʞ (ईडीपी/ईबीपी) संबंधी 
̊िʼकोण अ˙ʼ है, िजससे एल1 लाइसŐसधाįरयो ं को लाभ मािजŊन अलग से िनधाŊįरत होने के बावजूद 
मनमाने ढंग से मूʞ घोिषत करने की छूट िमलती है। इस अ˙ʼता के कारण मूʞ िनधाŊरण मŐ सम˟ाएँ 
उȋɄ Šई हœ, िजɎŐ नई आबकारीनीित के माȯम से दूर करने का लƙ है। नई नीित के तहत ईडीपी को 
िकसी भी भारतीय राǛ मŐ अनुमत Ɋूनतम मूʞ पर आधाįरत िकया जाएगा और लाइसŐसधाįरयो ंको एक 
हलफनामा Ůˑुत करना होगा। ईडीपी की अपįरभािषत अवधारणा के कारण वतŊमान Ůणाली 
असंतोषजनक है। 
 
2.  ईडीपी/ईबीपी घोषणाओ ं पर अबकारीिवभाग की िनगरानी मŐ कमी के कारण ₹165 करोड़ का 
राजˢ नुकसान Šआ, Ɛोिंक बढ़ी Šई ईडीपी से अबकारी राजˢ मŐ वृİȠ नही ंŠई और मनमानी मूʞ 
िनधाŊरण शİƅ तˋरी को बढ़ावा दे सकती है। नई अबकारीनीित का उȞेʴ सभी Űांडो ंके िलए Ɋूनतम 
ईडीपी को एक समान बनाकर इस सम˟ा का समाधान करना है, लेिकन ऑिडट मŐ मूʞ और 
लोकिŮयता के बीच सहसंबंध पर सवाल उठाए गए हœ, जो Ůभावी ईडीपी िविनयमन की आवʴकता को 
उजागर करता है। सरकार की ŮितिŢया असंतोषजनक है Ɛोिंक यह िबŢी और राजˢ पर ईडीपी के 
Ůभाव को नजरअंदाज करती है। 
 
3.  एल1 लाइसŐसधाįरयो ंने िववेकाधीन ईडीपी/ईबीपी मूʞ िनधाŊरण तंũ का दुŜपयोग करते Šए 14 
मŐ से 7 Űांडो ंके िलए अɊ राǛो ंकी तुलना मŐ िदʟी मŐ उǄ ईडीपी घोिषत की, िजसके पįरणामˢŝप 
उɎŐ ₹35.07 करोड़ का अनुिचत लाभ Šआ; आबकारी िवभाग के 5% के िनधाŊįरत लाभ मािजŊन को 
दरिकनार कर िदया, िजससे ईडीपी/ईबीपी के अपयाŊɑ िविनयमन पर Ůकाश डाला गया।सरकार की 
ŮितिŢया िपछले िबंदुओ ंको दोहराती है और ऑिडट की िचंताओ ंका समाधान करने मŐ िवफल रही है। 
 
4.  एल1एफ लाइसŐसधाįरयो ंने उदार नीित का दुŜपयोग करते Šए िवदेशी शराब पर अȑिधक लाभ 
मािजŊन (44-347%) घोिषत िकया, एमआरपी को बढ़ाया और संभािवत ŝप से खुली सीमाओ ंके माȯम से 
तˋरी को बढ़ावा िदया; अɊ राǛो ंके डɲूएसपी घोिषत करने की शतŘ का उʟंघन करने के बावजूद, 
कोई कारŊवाई नही ं की गई, और सरकार की ŮितिŢया िनिʮत डɲूएसपी और आबकारी लाभो ं का 
हवाला देते Šए इस मुȞे को कम करके आंकती है, लेिकन ऑिडट िवदेशी शराब की घटी Šई राजˢ वृİȠ 
(8.28% बनाम 18.27%). 
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C&AG की िसफ़ाįरशŐ: 
 
4.1  िडİːलरी से िनकलने वाले मूʞ को सभी लागत घटको ंके साथ पįरभािषत िकया जाना चािहए 
और यह ˙ʼ िकया जाना चािहए िक इसमŐ लाभ का कोई घटक शािमल है या नही।ं साथ ही, िववेकाधीन 
ईडीपी की अनुमित नही ंदी जानी चािहए। 
 
4.2  सरकार को Ůभावी ढंग से कीमतो ंको िनयंिũत करने और राजˢ को अिधकतम करने के िलए 
अपनी मूʞ िनधाŊरण नीित की समीƗा करनी चािहए। 
 
िवभाग Ȫारा की गई कारŊवाई: 
 
 अपने िलİखत उȅर और मौİखक बयान के माȯम से िवभाग ने ऑिडट की िटɔणी से आंिशक 
ŝप से सहमित ʩƅ की और अपने Ȫारा की गई कारŊवाइयो ंका संिƗɑ िववरण िदया, िजसका सारांश 
नीचे िदया गया है: 
 
1.  िवभाग ने एल-1 लाइसŐस की शतŘ का हवाला िदया है जो कुछ एमआरपी सीमा के िलए 
िववेकाधीन ईडीपी घोषणा की अनुमित देती हœ, और सीएजी की इस िटɔणी को ˢीकार िकया है िक 
अगली आबकारी नीित मŐ लागत िवभाजन पर िवचार िकया जाना चािहए; मुƥ सिचव के नेतृȕ मŐ एक 
उǄ ˑरीय सिमित एक नई आबकारी नीित तैयार कर रही है, िजसमŐ इस पहलू को शािमल िकया 
जाएगा। िवभाग ऑिडट संबंधी िचंताओ ंको दूर करने के िलए नीित मŐ संशोधन पर काम कर रहा है। 
 
2.  िवभाग िदʟी मŐ सबसे कम WSP के िलए L-1F लाइसŐसधाįरयो ंसे वचन लेता है और मानता है 
िक मूʞ िनधाŊरण एक नीितगत िनणŊय है; उनका दावा है िक घोिषत कीमतो ं के आधार पर आबकारी 
शुʋ की गणना होने के कारण राजˢ मŐ कोई हािन नही ंहोती है, और कीमतŐ बढ़ने पर Ťाहक अɊ Űांडो ं
की ओर Ŝख कर लŐगे, िजससे राजˢ Ůवाह बना रहेगा। िवभाग िबŢी का ŵेय बाजार-संचािलत कारको ं
और Ťाहक की पसंद को देता है, िजसमŐ िकफायती Űांड मूʞ संरƗण के अंतगŊत आते हœ। 
 
 िवˑृत लेखापरीƗा įरपोटŊ और िवभाग की पैराŤाफ-वार कारŊवाई įरपोटŊ खंड II (अनुलưक-
III)मŐ दी गई है। 
 
 
सिमित की िटɔिणयाँ और िसफ़ाįरशŐ: 
 
1.  िवभाग का ̊िʼकोण अ˙ʼ है, िजससे मूʞ िनधाŊरण संबंधी सम˟ाएँ उȋɄ हो रही हœ। िवभाग को 
ईडीपी/ईबीपी को ˙ʼ ŝप से पįरभािषत करना चािहए और इसे Ůभावी ढंग से िविनयिमत करना चािहए। 
 
2.  एल1एफ लाइसŐसधाįरयो ं ने अȑिधक लाभ मािजŊन घोिषत करके एमआरपी को बढ़ा िदया है। 
िवभाग को लाभ मािजŊन की समीƗा और डɲूएसपी घोषणा शतŘ का अनुपालन सुिनिʮत करना चािहए। 
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अȯाय V – गुणवȅा मानको ंका उʟंघन 

(सीएजी įरपोटŊ का पैरा 5.1 से पैरा 5.8) 
 

 लेखापरीƗा įरपोटŊ का सारांश, िवभाग Ȫारा की गई कारŊवाई और सिमित की 
िटɔिणयाँ/िसफाįरशŐ िनɻ हœ: 
 
गुणवȅा मानको ंके उʟंघन पर ऑिडट अवलोकन 
 
 
1.  अबकारीिवभाग शराब की गुणवȅा सुिनिʮत करने मŐ िवफल रहा, िजसमŐ टेकीला के िलए 
िविनदőशो ं का अभाव और िवदेशी िनमाŊताओ ं के िलए अ˙ʼ िदशािनदőशो ं के साथ-साथ गैर-एनएबीएल 
माɊता Ůाɑ Ůयोगशाला Ůमाणपũो ं को ˢीकार करना और िनमाŊताओ ं की ˢ-घोषणाओ ं पर भरोसा 
करना, बीआईएस मानको ं के अनुपालन से समझौता करना शािमल है। िवभाग की किमयो ं के कारण 
शराब की गुणवȅा का अपयाŊɑ सȑापन Šआ, िजससे सावŊजिनक ˢा˖ को संभािवत खतरा पैदा Šआ। 
 
2.  आबकारीिवभाग ने NABL से माɊता Ůाɑ न होने वाली Ůयोगशालाओ,ं शराब परीƗण के िलए 
अिधकृत न होने वाली Ůयोगशालाओ ंऔर सीिमत माɊता Ůाɑ Ůयोगशालाओ ंसे अमाɊ गुणवȅा परीƗण 
Ůमाण पũ ˢीकार िकए, िजससे शराब की गुणवȅा जांच मŐ गड़बड़ी Šई। िवभाग की लापरवाही और 
FSSAI िदशािनदőशो ं का पालन न करने से जन ˢा˖ सुरƗा सुिनिʮत करने को लेकर िचंताएं उ̝ प̢ न 
करती हœ। िवभाग की ŮितिŢया अपयाŊɑ िनगरानी को दशाŊती है, िजसमŐ तीसरे पƗ के िनरीƗण के िबना 
िनमाŊता से जुड़ी Ůयोगशालाओ ंपर िनभŊरता िदखाई देती है। 
 
3.  12 L1 और 3 L1F लाइसŐसधाįरयो ंकी फाइलो ंकी जांच से पता चला है िक आबकारीिवभाग की 
शराब गुणवȅा िनयंũण ŮिŢया मŐ कई खािमयां हœ, जो अपयाŊɑ िनगरानी और जन ˢा˖ के िलए 
संभािवत जोİखमो ंको दशाŊती हœ। िवभाग की ŮिŢयाएं शराब की गुणवȅा सुिनिʮत करने मŐ िवफल रही,ं 
िजससे कायाŊɋयन और ŮवतŊन मŐ किमयां उजागर होती हœ। 
 
4. आबकारी िवभाग शराब की गुणवȅा सुिनिʮत करने मŐ िवफल रहा, Ɛोिंक 2020-21 मŐ 12 
एल1 लाइसŐसधाįरयो ं ने गुणवȅा Ůमाण पũ जमा नही ं िकए, और 173 परीƗण įरपोटŘ की जांच से 
बीआईएस मानको ंका ʩापक उʟंघन सामने आया, िजसमŐ परीƗणो ंका न होना, अपूणŊ įरपोिटōग और 
सूƘजीविवǒानी एवं जल गुणवȅा परीƗणो ंका अभाव शािमल है, िजससे गंभीर ˢा˖ जोİखम उȋɄ 
Šए। िवभाग की अपयाŊɑ जांच और लापरवाही ने जन सुरƗा को खतरे मŐ डाल िदया, Ɛोिंक एक भी Űांड 
बीआईएस के सभी मानको ंको पूरा नही ंकर पाया। 
 
5. िवदेशी शराब की गुणवȅा पर आबकारी िवभाग की िनगरानी मŐ घोर कमी थी। एल1एफ लाइसŐसधाįरयो ं
की परीƗण įरपोटŘ मŐ बीआईएस मानको ंके साथ केवल 35.64% अनुपालन िदखाया गया, और ʩापक 
सम˟ाएं जैसे िक परीƗण न होना, अिवʷसनीय įरपोटŒ और सूƘजीविवǒािनक एवं जल गुणवȅा परीƗण 
जैसे महȕपूणŊ मापदंडो ंका अभाव, जन ˢा˖ के िलए गंभीर जोİखम पैदा कर रहे थे। िवभाग Ȫारा  
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पुरानी और अ˙ʼ įरपोटŘ को ˢीकार करना, साथ ही अ˙ʼ मानको ं ने शराब की गुणवȅा सुिनिʮत 
करने की ŮिŢया को और भी कमजोर कर िदया। 
 
6. आबकारी िवभाग Ȫारा कुछ बीयर Űांडो ंके गुणवȅा परीƗण Ůमाणपũो ंकी जांच मŐ संिदƭ हेरफेर और 
समान परीƗण मान पाए गए, जो संभािवत जालसाजी का संकेत देते हœ। िफर भी, िवभाग की ŮितिŢया 
अपयाŊɑ रही और उसने įरपोटŘ की Ůामािणकता सȑािपत करने के िलए फोरŐ िसक जांच करने के बजाय 
लाइसŐसधाįरयो ं से ˙ʼीकरण मांगा। िवभाग Ȫारा कठोर सȑापन की कमी शराब की गुणवȅा जांच की 
िवʷसनीयता को खतरे मŐ डालती है। 
 
7.आबकारी िवभाग ने 'Űो कोड Ţाɝेड Űूट 5' को ‘वाइन’ के ŝप मŐ मंजूरी दे दी, जबिक इसके परीƗण 
Ůमाण पũ मŐ इसे 'कम अʋोहल वाले पेय' की ŵेणी मŐ रखा गया था, िजसमŐ अʋोहल की माũा 5% थी, 
जो एफएसएसएआई Ȫारा िनधाŊįरत ‘वाइन’ के िलए Ɋूनतम 7% से कम है। िवभाग इसकी िबŢी रोकने मŐ 
भी िवफल रहा और कारŊवाई शुŝ करने के बाद भी पįरवहन परिमट जारी करता रहा, िजससे पभोƅाओ ं
को संभािवत ŝप से गुमराह िकया गया। िवभाग की िनİʻयता और िवलंिबत ŮितिŢया ने िनयामक 
िनगरानी को कमजोर िकया। 
 
8. इंडो İ˙įरट बेवरेजेज ने 2018-19 मŐ तीन वाइन Űांडो ंके िलए वही गुणवȅा परीƗण Ůमाण पũ पुनः  
Ůˑुत िकए जो 2017-18 मŐ Ůˑुत िकए गए थे, लेिकन आबकारी िवभाग Ȫारा इस पर ȯान नही ंिदया 
गया, जो अपयाŊɑ जांच का संकेत देता है। िवभाग की ŮितिŢया से पता चलता है िक मामले पर िवचार 
जारी है, लेिकन यह मुȞा अȨतन गुणवȅा अनुपालन सुिनिʮत करने मŐ किमयो ंको उजागर करता है। 
 
C&AG की िसफ़ाįरशŐ: 
 
5.1: एफएसएसएआई मानदंडो ं के सȑापन का उʟेख िनयमो ंऔर शतŘ मŐ िवशेष ŝप से िकया 
जाना चािहए तािक पालन िकए जाने वाले मानदंडो ंके संबंध मŐ कोई अ˙ʼता न हो। 
 
5.2:  Ůामािणक और िन˃Ɨ परीƗण įरपोटŊ के िलए, यह सुिनिʮत िकया जाना चािहए िक परीƗण 
įरपोटŊ जारी करने वाली Ůयोगशालाएं, शराब के Ůासंिगक मापदंडो ंके परीƗण के िलए एनएबीएल Ȫारा 
माɊता Ůाɑ हो।ं 
 
5.3:  िदʟी आबकारी िवभाग को शराब की गुणवȅा की सिŢय ŝप से िनगरानी करनी चािहए और 
बीआईएस मानको ं Ȫारा िनधाŊįरत मानदंडो ं के अितįरƅ कड़े गुणवȅा मानक िनधाŊįरत करने चािहए । 
िदʟी आबकारीिनयम 7 ऐसे िविनदőशो ंको तैयार करने के िलए एक सƗम Ůावधान है। 
 
5.4:  बीआईएस/एफएसएसएआई मानदंडो ं के आधार पर परीƗण įरपोटŘ के सȑापन से संबंिधत 
चेकिलː/मानक संचालन ŮिŢया (एसओपी) तैयार की जानी चािहए। लागू गुणवȅा मानदंडो ंके अनुपालन 
को सुिनिʮत करने के िलए चेकिलː/एसओपी के आधार पर सȑापन अिनवायŊ िकया जाना चािहए। 
 
5.5:  परीƗण Ůमाणपũो ंका मूʞांकन फोरŐ िसक Ůयोगशाला Ȫारा िकया जाना चािहए और मामले की 
जांच की जानी चािहए। इस तरह की गंभीर चूक के िलए िजʃेदार अिधकाįरयो ं के İखलाफ आवʴक 
कारŊवाई की जानी चािहए। 
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5.6: िजʃेदार अिधकाįरयो ंके İखलाफ िवभागीय कारŊ वाई की जानी चािहएिजɎोनेंलाइसŐसधारी को उिचत 
सावधानी और गुणवȅा परीƗण Ůमाणपũो ंके सȑापन के िबना लाइसŐस जारीिकयातथालाइसŐसधारक के 
İखलाफ कारŊवाई शुŝ होने के बाद भी पįरवहन परिमट जारी िकया । 
 
िवभाग Ȫारा की गई कारŊवाई: 
 

अपने िलİखत उȅर और मौİखक बयान के माȯम से िवभाग ने ऑिडट की िटɔणी से आंिशक 
ŝप से सहमित ʩƅ की और अपने Ȫारा की गई कारŊवाइयो ंका संिƗɑ िववरण िदया, िजसका सारांश 
नीचे िदया गया है: 
 
1. आबकारी िवभाग ने बीआईएस और एफएसएसएआई मानको ंके अनुपालन का हवाला देते Šए 
अपनी िपछली कायŊŮणािलयो ं का बचाव िकया और ईएनए Ůमाणन के िलए सरकारी अिधकाįरयो ं पर 
िनभŊरता िदखाई, लेिकन Ůयोगशाला कमŊचाįरयो ंकी कमी को ˢीकार करते Šए भिवˈ की नीितयो ंमŐ 
सीएजी की िसफाįरशो ंको शािमल करने का वादा िकया। हालांिक, िवभाग एफएसएसएआई Ȫारा माɊता 
Ůाɑ Ůयोगशालाओ ं के िलए िनधाŊįरत आवʴकताओ ं के बावजूद, उिचत गुणवȅा Ůमाण पũ के िबना 
लाइसŐस जारी करने वाले अिधकाįरयो ंके İखलाफ की गई कारŊवाई पर कोई ˙ʼीकरण नही ंदे पाया। 
 
2. आबकारीिवभाग ने ˙ʼ िकया िक शुŜआत मŐ NABL माɊता अिनवायŊ नही ं थी, लेिकन अब 
वेIMFL के िलए NABL माɊता Ůाɑ Ůयोगशालाओ ंकी įरपोटŊ को Ůाथिमकता दŐ गे और अिधक िबकने 
वाले Űांडो ं की या̊İǅक जांच कर रहे हœ। िवभाग ũैमािसक जांच भी करता है, िजसमŐ हाल के नमूने 
(अƃूबर-िदसंबर 2024 मŐ 125 और जनवरी-माचŊ 2025 मŐ 255) BIS मानको ं को पूरा करते हœ, और 
अगलीआबकारीनीित मŐ CAG की िसफाįरशो ंको शािमल करने की योजना बना रहा है। 

 

3. आबकारी िवभाग ने कहा है िक अब वे आईएमएफएल लाइसŐसधाįरयो ंसे अिधमानतः  एनएबीएल-
माɊता Ůाɑ Ůयोगशालाओ ंसे परीƗण įरपोटŊ Ůˑुत करने की मांग कर रहे हœ और ũैमािसक जांच कर 
रहे हœ, िजसमŐ हाल के नमूने बीआईएस मानको ं के अनुŝप होने चािहए। िवभाग 
बीआईएस/एफएसएसएआई मानदंडो ं पर िनभŊर है Ɛोिंक उसके पास अपने ˢयं के मानक िनधाŊįरत 
करने की िवशेषǒता का अभाव है और उसने आबकारी Ůयोगशाला मŐ कमŊचाįरयो ंकी कमी को दूर करने 
के िलए कदम उठाए हœ। 

 

4. आबकारी िवभाग मेससŊ मोहन गोʒवाटर Ȫारा Ůˑुत Ůयोगशाला įरपोटŘ की Ůामािणकता की 
जांच कर रहा है, िजसमŐ िकसी भी Ůकार की जालसाजी का दावा नही ंिकया गया है, और सȑापन के िलए 
įरपोटŊ फेयर लैɵ Ůाइवेट िलिमटेड को भेजी गई है, लेिकन कोई उ̝ तर/जवाब/Ů̝ यु̝ तर  Ůाɑ नही ंŠई है; 
इस बीच, गलत बयानी के माȯम से लाइसŐस Ůाɑ करने के िलए िदʟी आबकारी अिधिनयम, 2008 की 
धारा 17(1)(एफ) के तहत कारŊवाई की जा सकती है। संबंिधत लाइसŐस पहले ही समाɑ हो चुके हœ। 
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5. आबकारी िवभाग ने "Űोकोड Ţाɝेड बटŊ 5" के İखलाफ कारŊवाई करते Šए, आबकारी आयुƅ 
की मंजूरी के बाद कारण बताओ नोिटस जारी िकया और आयात/पįरवहन परिमट रोक िदए, और 
ईएससीआईएमएस मŐ Űांड को िनİʻय के ŝप मŐ िचि˥त िकया। 
 
 िवभाग की िवˑृत लेखापरीƗा įरपोटŊ और पैराŤाफवार कारŊवाई संबंधी नोट खंड II 
(अनुलưक-IV)मŐ िदए गए हœ। 
 
सिमित की िटɔिणयाँ और िसफ़ाįरशŐ: 
 

1. आबकारी िवभाग की गुणवȅा िनयंũण ŮिŢया मŐ गंभीर खािमयां हœ, िजनसे जन ˢा˖ और सुरƗा 
खतरे मŐ पड़ सकती है। िवभाग को सभी शराब Űांडो ंके िलए NABL से माɊता Ůाɑ Ůयोगशाला įरपोटŊ 
जमा करना अिनवायŊ करना चािहए और अनुपालन सुिनिʮत करने के िलए िनयिमत ऑिडट करना चािहए। 
 
2.  ऑिडट मŐ BIS मानको ंका ʩापक उʟंघन पाया गया, िजसमŐ परीƗण įरपोटŊ का न होना और 
अपूणŊ įरपोिटōग शािमल है। आबकारी िवभाग को परीƗण įरपोटŘ की गहन जांच करनी चािहए और 
अनुपालन न करने वाले लाइसŐसधाįरयो ंके İखलाफ सƢ कारŊवाई करनी चािहए। 
 
3.  िवभाग ने पुरानी और अ˙ʼ įरपोटŘ को ˢीकार कर िलया, िजससे शराब की गुणवȅा सुिनिʮत 
करने मŐ और भी बाधा उȋɄ Šई। िवभाग को įरपोटŘ की वैधता सȑािपत करने के िलए एक सु̊ढ़ Ůणाली 
̾थािपत करनी चािहए और पुरानी या अपूणŊ įरपोटŘ को अˢीकार करना चािहए। 
 
4.  ऑिडट के दौरान, संभािवत जालसाजी और संिदƭ हेरफेर पाए गए, लेिकन िवभाग का उ̝ तर 
अपयाŊɑ रहा । िवभाग को गुणवȅा परीƗण Ůमाणपũो ंका कठोर सȑापन सुिनिʮत करना चािहए, िजसमŐ 
आवʴकता पड़ने पर फोरŐ िसक जांच भी शािमल हो। 
 
5.  िवभाग ने कम अʋोहल वाली शराब के एक Űांड को मंजूरी दे दी है, िजससे उपभोƅाओ ंको 
गुमराह होने की संभावना है। इसिलए, िवभाग को FSSAI के िनयमो ंका कड़ाई से पालन सुिनिʮत करना 
चािहए और ऐसे मामलो ंको रोकने के िलए Űांड की मंजूरी की समीƗा करनी चािहए। 
 
6.  आबाकारी Ůयोगशाला मŐ कमŊचाįरयो ंकी भारी कमी है, िजससे गुणवȅा िनयंũण Ůभािवत हो रहा 
है। Ůभावी गुणवȅा िनयंũण सुिनिʮत करने के िलए िवभाग Ůयोगशाला कमŊचाįरयो ंकी भतŎ मŐ तेजी ला 
सकता है। 
 
7.  िवभाग के पास िवदेशी िनमाŊताओ ंऔर टकीला के िलए BIS और FSSAI के िनयमो ंके अनुŝप 
˙ʼ िदशा-िनदőशो ंका अभाव है। अनुपालन सुिनिʮत करने के िलए िवभाग को ˙ʼ िदशा-िनदőश ̾थािपत 
करने और उनका Ůचार-Ůसार करना चािहए। 
 
8.  िवभाग उन अिधकाįरयो ंके िवŜȠ की गई कारŊवाई के संबंध मŐ ̾ प̽ ट करने मŐ िवफल रहा िजɎोनें 
उिचत गुणवȅा Ůमाण पũ के िबना लाइसŐस जारी िकए थे। िवभाग को लापरवाही के िलए िजʃेदार 
अिधकाįरयो ंके िवŜȠ कड़ी कारŊवाई करनी चािहए और जवाबदेही सुिनिʮत करनी चािहए। 
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9.  िवभाग Ȫारा शराब Űांडो ंका, की जा रही िनगरानी और परीƗण अपयाŊɑ पायी गई। िवभाग को 
िनयिमत ŝप से नमूने लेने और परीƗण करने की ʩव̾था करनी चािहए तथा पारदिशŊता सुिनिʮत करने 
के िलए पįरणाम Ůकािशत करने चािहए। 
 
10.  िवभाग की नीितयो ं और ŮिŢयाओ ं की समीƗा और अȨतन की आवʴकता है। िवभाग को 
सीएजी की िसफाįरशो ं को आबकारी नीित मŐ शािमल करना चािहए और भिवˈ मŐ ऐसी िकसी भी 
लापरवाही को रोकने के िलए ŮिŢयाओ ंकी समीƗा करनी चािहए। 
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अȯाय VI – ईआईबी और ज़ɧी 
(सीएजी įरपोटŊ के पैरा 6.1 से पैरा 6.6 तक) 

 
 लेखापरीƗा įरपोटŊ का सारांश, िवभाग Ȫारा की गई कारŊवाई और सिमित की िटɔिणयाँ/िसफाįरशŐ 
िनɻिलİखत हœ: 
 
 
ईआईबी और ज़ɧी पर लेखापरीƗा अवलोकन 
 
1.  आबकारी िवभाग के 3580 एफआईआर (2017-21) के आंकड़ो ंसे शराब की तˋरी के 
मामलो ंमŐ वृİȠ का पता चलता है। हįरयाणा से सटे िजलो ंमŐ 83% एफआईआर और 77% ज़ɧ शराब 
(˷ादातर देसी शराब (65%)) दजŊ की गई, जो तˋरी के ʩापक पैटनŊ को दशाŊती है। कुल ज़ɧी मŐ 4.38 
लाख Ɠाट्Ŋस आईएमएफएल और 9.12 लाख Ɠाट्Ŋस देसी शराब शािमल थी, जो इस सम˟ा की ʩापकता 
को उजागर करती है। 
 
2.  आबकारी िवभाग की देसी शराब (सीएल) की सƢ खरीद नीितने तˋरी को बढ़ावा िदया,िजसमŐ 
िनप की िबŢी पर सीमा और िनमाŊताओ ंके सीिमत चयन शािमल हœ, ज़ɧ की गई शराब मŐ से अिधकांश 
लोकिŮय Űांडो ं के िनप (180 िमली) थे जो िदʟी के कोटे मŐ शािमल नही ं थे। िवभाग के अपयाŊɑ मांग 
आकलन और िवŢेताओ ं के सीिमत चयन ने समानांतर आपूितŊ ŵंृखला को और बढ़ावा िदया, िजससे 
राजˢ हािन की संभावना बनी। नीितगत किमयो ंमŐ सीएल आपूितŊ की कृिũम ŝप से सीिमत सीमा (300 
लाख बीएल, जो 2009-10 मŐ 520.65 लाख बीएल से कम है) और Ůितबंधाȏक िनिवदा शतŒ शािमल हœ जो 
Ťाहक Ůाथिमकताओ ंकी अनदेखी करते Šए Ůित वषŊ केवल 10 सीएल Űांडो ंकी अनुमित देती हœ। 
 
3.  आबकारी खुिफया ɯूरो (ईआईबी) ज़ɧी आंकड़ो ंका Ůभावी ढंग से उपयोग करके छापेमारी की 
योजना बनाने मŐ िवफल रहा। िदʟी पुिलस Ȫारा पहचाने गए Ůमुख Ɨेũो ंकी अनदेखी कीगई और ŮवतŊन 
एवं ज़ɧी शाखाओ ंके साथ समɋय का अभाव रहा, िजसके पįरणामˢŝप तˋरी के बढ़ते मामलो ंऔर 
लाइसŐस Ůाɑ पįरसरो ंमŐ बार-बार उʟंघन के बावजूद अʩवİ̾थत और अŮभावी अिभयान चलाए गए। 
ईआईबी के समɋय और योजना के दावे िनराधार हœएवंखंिडत आंकड़ो ंऔर ũुिटयो ंसे युƅ हœ, जो शराब 
की तˋरी से िनपटने मŐ लƙ और रणनीित की कमी को दशाŊते हœ। 
 
4.  आबकारी खुिफया ɯूरो (ईआईबी) Ȫारा 70 एफआईआर (2017-21) की जांच से एक असंगिठत 
̊िʼकोण का पता चला, िजसमŐ ʩवİ̾थत तˋरी पैटनŊ की अनदेखी की गई। िविशʼ Űांडो ंकी ज़ɧी हावी 
रही, और अɊ आबकारी अिधकाįरयो ंके साथ समɋय का अभाव रहा।सम̾ याओ ं की पहचान करने के 
बावजूद, ईआईबी आपूितŊ पƗ की सम˟ाओ ं का समाधान करने मŐ िवफल रहा, साथ ही योजना एवं 
समɋय के उसके दावे िनराधार हœएवं खंिडत आंकड़ो ं और ũुिटयो ं से युƅ हœ। पी-10ए परिमट के 
दुŜपयोग सिहत अɊ आरोपो ंपर िवभाग की ŮितिŢया असंतोषजनक है, िजसमŐ साƙो ंका अभाव है और 
ŮवतŊन िनʺषŘ के िवपरीत है। 
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C&AG की िसफ़ाįरशŐ: 
 
6.1  EIB, ज़ɧी और ŮवतŊन मामलो ंसे संबंिधत िवˑृत डेटा Ůाɑ करने के िलए ESCIMS का उपयोग 
िकया जाना चािहए। शराब की तˋरी के Ůमुख कŐ ūो,ं शािमल Űांडो,ं तˋरी के कारणो,ं अनुमािनत 
राजˢ įरसाव आिद की पहचान करने के िलए ज़ɧी और EIB मामलो ंमŐ  केस-वार एकिũत डेटा का 
िवˑृत िवʶेषण िकया जाना चािहए। 
 
6.2  लाइसŐस जारी करने और ŮवतŊन छापो ंकी योजना बनाने जैसे आबकारी िवभाग के Ůशासिनक 
और िनयामक कायŘ को सु̊ढ़ करने के िलए EIB और ज़ɧी शाखा से Ůाɑ ŮितिŢयाओ ंको शािमल िकया 
जाना चािहए। 
 
6.3  अवैध शराब आपूितŊ ŵंृखला Ůभावी Ůहार करने के िलए अɊ राǛो ंके आबकारी िवभागो ंके साथ 
समİɋत कारŊवाई की योजना बनाई जानी चािहए। 
 
िवभाग Ȫारा की गई कारŊवाई: 
 

अपने िलİखत बयान और मौİखक गवाही के माȯम से िवभाग ने ऑिडट की िटɔिणयो ं से 
आंिशक ŝप से सहमित ʩƅ की और उनके Ȫारा की गई कारŊवाइयो ंका संिƗɑ िववरण िदया, िजसका 
सारांश नीचे िदया गया है: 
 
1. आबकारी िवभाग ने ऑिडट कीआपिȅयो ंको दूर करते Šए देसी शराब की आपूितŊ मŐ 30% िनप 
अनुपात को मंजूरी दी है और 2024-25 के िलए 100% कोटा आवंटन के साथ िनिवदा ŮिŢया शुŝ की है, 
िजससे एल-8 की दुकानो ंमŐ शराब की कोई कमी नही ंहोगी। िवभाग ने िविभɄ िहतधारको ंको बढ़ावा देने 
और काटőलाइजेशन को रोकने के िलए Ůȑेक िनिवदाकताŊ को Ɋूनतम 10% आपूितŊ आवंिटत करने के 
कदम भी उठाए हœ। 
 
2. आबकारी िवभाग ने तˋरी-Ůवण Ɨेũो ं मŐ संयुƅ छापेमारी, ʬाट्सएप समूहो ं और सुिनयोिजत 
अिभयानो ंके माȯम से ईआईबी और ŮवतŊन शाखाओ ंके बीच समɋय को मजबूत िकया है। िवभाग ने 
ईआईबी टीमो ंको एफआईआर के िलए िशकायतŐ सावधानीपूवŊक तैयार करने के िलए भी जागŝक िकया 
है। 
 
3.  आबकारी िवभाग ने शराब की तˋरी रोकने के िलए Ůयास तेज कर िदए हœ, िजसके तहत 2024 
मŐ 1,60,138 बोतलŐ जɧ की गईं और 488 आरोिपयो ंको िगरɞार िकया गया। िवभाग को एमसीसी-
2025 के दौरान िकए गए ŮदशŊन के िलए पुरˋृत भी िकया गया है। िवभाग ने पी-10ए परिमट की 
िनगरानी के िलए भी उपाय लागू िकए हœ, िजनमŐ ई-अबकारी पोटŊल मŐ बारकोड मैिपंग मॉǰूल शािमल है, 
और परिमट जारी करने और उपयोग पर कड़ी िनगरानी रखी जा रही है। 
 

िवˑृत लेखापरीƗा įरपोटŊ और िवभाग Ȫारा पैराŤाफवार की गई कारŊवाई का िववरण खंड II 
(अनुलưक-V) मŐ िदया गया है। 
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सिमित की िटɔिणयाँ और िसफ़ाįरशŐ: 
 
1.  आबकारी िवभाग को िनयिमत मांग आकलन करना चािहए, िवŢेताओ ंके िवकʙ बढ़ाने चािहए 
और वाˑिवक मांग को पूरा करने के िलए सीएल कोटा आवंटन की समीƗा करनी चािहए।इन Ɨेũो ंमŐ 
सुधारो ंपर नई आबकारी नीित मŐ िवचार-िवमशŊ िकया जा सकता है। 
 
2.  ईआईबीछापेमारी की योजना बनाने के िलए तथा जɧी डेटा का Ůभावी ढंग से उपयोग करने मŐ 
िवफल रहा और िद̵ ली पुिलस Ȫारा पहचाने गए हॉट˙ॉट की भी अनदेखी की गई। िवभाग को हॉट˙ॉट 
की पहचान करने, छापेमारी की योजना बनाने के िलए और संसाधनो ंको Ůभावी ढंग से आवंिटत करने के 
िलए डेटा-आधाįरत ̊िʼकोण िवकिसत करना चािहए। 
 
3.  ईआईबी का ŮवतŊन और ज़ɧी शाखाओ ं के साथ समɋय का अभाव था, िजसके कारण 
अʩवİ̾थत और अŮभावी अिभयान चले। िवभाग को अंतर-शाखा समɋय को मजबूत करना चािहए, 
खुिफया जानकारी साझा करनी चािहए और शराब की तˋरी से िनपटने के िलए एक ʩापक योजना 
िवकिसत करनी चािहए। 
 
4.  ईआईबी Ȫारा 70 एफआईआर की जांच मŐ एक असंगिठत ̊िʼकोण सामने आया, िजसमŐ 
ʩवİ̾थत तˋरी पैटनŊ और आपूितŊ पƗ की सम˟ाओ ंकी अनदेखी की गई। िवभाग को गहन जांच करते 
Šए, आपूितŊ पƗ की सम˟ाओ ं की पहचान करनी चािहए और तˋरी मŐ शािमल िनमाŊताओ ं और 
आपूितŊकताŊओ ंके İखलाफ समयबȠ तरीके से कारŊवाई करनी चािहए। 
 
5.  पी-10ए परिमट के दुŜपयोग के आरोपो ंपर िवभाग की ŮितिŢया असंतोषजनक है, िजसमŐ सबूतो ं
की कमी है और ŮवतŊन िनʺषŊ िवरोधाभासी हœ। िवभाग को पी-10ए परिमट के दुŜपयोग के आरोपो ंकी 
जांच करनी चािहए, उʟंघनकताŊओ ं के İखलाफ कारŊवाई करनी चािहए और भिवˈ मŐ दुŜपयोग को 
रोकने के िलए उपाय लागू करने चािहए। 
 
6.  िवभाग के ŮवतŊन Ůयास सराहनीय हœ, लेिकन उɎŐ सु̊ढ़ और िवˑाįरत करने की आवʴकता है। 
िवभाग को ईआईबी किमŊयो ंकी संƥा बढ़ानी चािहए, ŮिशƗण मŐ सुधार करना चािहए और शराब की 
आवाजाही पर नज़र रखने और तˋरी का पता लगाने के िलए ŮौȨोिगकी-आधाįरत िनगरानी Ůणािलयो ं
को लागू करना चािहए। 
 
7.  िवभाग की नीितयो ंऔर ŮिŢयाओ ंकी समीƗा और अȨतन करना उभरती चुनौितयो ंका समाधान 
करने के िलए आवʴक है। िवभाग को शराब की तˋरी से िनपटने और Ůभावी कायाŊɋयन सुिनिʮत 
करने के िलए नीितयो,ं ŮिŢयाओ ंऔर कानूनो ंकी समीƗा और अȨतन करना चािहए। िवभाग मुखिबरो ं
और असाधारण ŝप से अǅा ŮदशŊन करने वाले अिधकाįरयो ं को ŮोȖाहन और पुरˋार देने की 
संभावना पर िवचार कर सकता है। 
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अȯाय VII – ŮवतŊन 
(सीएजी įरपोटŊ के पैरा 7.1 से पैरा 7.3 तक) 

 
लेखापरीƗा įरपोटŊ का सारांश, िवभाग Ȫारा की गई कारŊवाई और सिमित की िटɔिणयाँ/िसफाįरशŐ 

िनɻिलİखत हœ: 
 

ŮवतŊन पर लेखापरीƗा अवलोकन 
 
1.  ŮवतŊन मामलो ंकी ŮिŢया Ůवाह और दायरे की जांच आवʴक है तािक किमयो ंकी पहचान की 
जा सके, Ɛोिंक ŮवतŊन ŮिŢया और दˑावेज़ीकरण मŐ िविभɄ किमयां पाई गईं, जो कायाŊɋयन मŐ 
संभािवत कमजोįरयो ंको उजागर करती हœ। 

2.  आबकारी िवभाग के पास िनरीƗण के िलए उिचत योजना और मानक संचालन ŮिŢया (एसओपी) 
का अभाव था, िजसके कारण मनमानी और अिनयोिजत ŮवतŊन Ůयास िकए गए। साƙ जुटाने, नमूना लेने 
की ŮिŢयाओ ंऔर दˑावेज़ीकरण मŐ किमयो ंके कारण ŮवतŊन कायŊवािहयो ंकी Ůभावशीलता िवभाग ने 
एसओपी की आवʴकता को ˢीकार िकया है और लेखापरीƗा अवलोकनो ं को संबोिधत करने और 
ŮवतŊन दƗता बढ़ाने के िलए एक नई एसओपी तैयार कर रहा है। 

3.  आबकारी िवभाग की िनरीƗण ŮिŢया खराब įरकॉडŊ-कीिपंग, अपयाŊɑ साƙ संŤह और संिदƭ 
बोतलो ं को जɧ करने मŐ िवफलता से Ůभािवत थी, िजससे ŮवतŊन कारŊवाइयो ं की Ůभावशीलता पर 
Ůितकूल Ůभाव पड़ा। लेखापरीƗा अवलोकनो ंपर िवभाग की ŮितिŢयाएं असंतोषजनक थी,ं जो Ůणालीगत 
किमयो ंको दशाŊता है, िजनमŐ एमएसआर से संबंिधत अंतराल तथा समा̪ त अविध या संिदƭ ːॉक की 
जांच का अभाव शािमल है, िजससे शराब टŌ ै िकंग Ůणाली की िवʷसनीयता कमजोर होती है। 

4.  आबकारी िवभाग के िनरीƗण दˑावेज़ ũुिटपूणŊ थे, िजनमŐ बारकोड के बजाय बैच संƥाएँ दजŊ 
करना और िवरोधाभासी िनरीƗण įरपोटŒ शािमल थी,ं िजससे अिभयोजन मामले कमजोर पड़ गए। िवभाग 
के ˙ʼीकरण असंतोषजनक थे, जो अिभलेख-संरƗण और पारदिशŊता से संबंिधत गंभीर मुȞो ंको उजागर 
करते हœ। ŮवतŊन ŮिŢयाओ ं की अखंडता सुिनिʮत करने के िलए जांच और सुधाराȏक कारŊवाई की 
आवʴकता है। 

5.  अिनयिमतताओ ंकी अपयाŊɑ जांच, अपयाŊɑ कारण बताओ नोिटस और सभी पƗो ंको जवाबदेह 
न ठहराने के कारण आबकारी िवभाग के ŮवतŊन Ůयासो ंमŐ बाधा उȋɄ Šई, िजससे चूक करने वाले जांच 
से बच िनकले। लेखापरीƗा िटɔिणयो ंपर िवभाग की ŮितिŢयाएँ असंतोषजनक थी,ं जो संभािवत कदाचार 
और Ůणालीगत कमजोįरयो ंको दूर करने मŐ अपेिƗत गंभीरता और गहनता की कमी को दशाŊते हœ। 
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6.  आबकारी िवभाग ने बार-बार उʟंघन के 11 मामलो ंमŐ आबकारी अिधिनयम की धारा 53 लागू 
नही ंकी, जो बार-बार उʟंघन करने वालो ंके िलए कड़ी सजा का Ůावधान करती है, जबिक अपनी चूक 
को ˢीकार भी िकया। िवभाग ने इस चूक पर खेद ʩƅ िकया जो बेहतर ŮवतŊन और िनयामक Ůावधानो ं
के पालन की आवʴकता को इंिगत करता है। 

C&AG की िसफ़ाįरशŐ: 

7.1  मानक संचालन ŮिŢया तैयार करने, सावधानीपूवŊक साƙ एकũ करने और जांच करने तथा 
मामलो ंका शीť िनपटान करने से लेकर ŮवतŊन कायŘ को सु̊ढ़ िकया जाना चािहए। 

7.2  मामले के िववरण से संबंिधत िवˑृत डेटा वाले ŮवतŊन रिजːर ईएससीआईएम मŐ रखे जाने 
चािहए, िजससे कारŊवाई योƶ खुिफया जानकारी Ůाɑ करने के िलए डेटा का िवʶेषण करने मŐ सहायता 
िमल सके। 

7.3  पारदिशŊता और जवाबदेही सुिनिʮत करने के िलए िनरीƗण įरपोटŘ और उसके बाद की ŮिŢया 
का क̱ɗूटरीकरण िकया जाना चािहए। 

िवभाग Ȫारा की गई कारŊवाई: 

अपने िलİखत उȅर और मौİखक बयान के माȯम से िवभाग ने ऑिडट की िटɔिणयो ंसे आंिशक 
ŝप से सहमित ʩƅ की और उनके Ȫारा की गई कारŊवाइयो ंका संिƗɑ िववरण िदया, िजसका सारांश 
नीचे िदया गया है: 

1.  आबकारी िवभाग खुिफया जानकारी या िशकायतो ंके आधार पर अचानक िनरीƗण करता है, और 
सूचना को लीक होने से बचाने के िलए ŮिŢया को गोपनीय रखता है, और गोपनीयता बनाए रखने के िलए 
ŮिŢयाओ ं को मानकीकृत नही ं करता है। िवभाग अिभलेख-रखरखाव को िडिजटाइज़ कर रहा है और 
आगे की कारŊवाई के िलए Ůमुख अपराधो ंकी सूचना पुिलस को देता है, लेिकन गोपनीयता संबंधी िचंताओ ं
का हवाला देते Šए िनरीƗणो ंके िलए मानक संचालन ŮिŢयाओ ं(एसओपी) को औपचाįरक ŝप नही ंिदया 
है। 

िवˑृत ऑिडट įरपोटŊ और िवभाग की पैराŤाफवार की गई कारŊवाई का िववरण खंड II 
(अनुलưक-VI)मŐ िदया गया है। 

सिमित की िटɔिणयाँ और िसफ़ाįरशŐ: 

1.  आबकारी िवभाग के पास िनरीƗणो ं के िलए उिचत योजना और मानक संचालन ŮिŢयाओ ं
(एसओपी) का अभाव है, िजसके कारण मनमानŐ और अिनयोिजत ŮवतŊन Ůयास होते हœ। िवभाग को 
िनरीƗणो ं के िलए ˙ʼ एसओपी िवकिसत और लागू करनी चािहए, िजसमŐ योजना, िन˃ादन और 
दˑावेज़ीकरण की ŮिŢयाओ ंका िववरण हो। 
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2.  िवभाग Ȫारा साƙ संŤहणŮाय: अपयाŊɑ पाया गया, िजसमŐ बारकोड के बजाय बैच नंबरो ं की 
įरपोिटōग और िवरोधाभासी िनरीƗण įरपोटŊ जैसी किमयां पायी गई I िवभाग को बारकोड ˋैिनंग और 
िडिजटल įरकॉडŊ जैसी तकनीको ं का उपयोग करके साƙ संŤह और दˑावेज़ीकरण मŐ सुधार करना 
चािहए और įरपोिटōग मŐ एकŝपता सुिनिʮत करनी चािहए। 

3.  िवभाग अिनयिमतताओ ंकी अपयाŊɑ जांच और अपयाŊɑ कारण बताओ नोिटसो ंके कारण सभी 
पƗो ं को जवाबदेह ठहराने मŐ िवफल पाया गया। िवभाग को गहन जांच सुिनिʮत करनी चािहए और 
अिनयिमतताओ ंऔर अपराधो ं के िलए सभी पƗो ंको ˙ʼ और िविशʼ कारण बताओ नोिटसो ं के साथ 
जवाबदेह ठहराना चािहए। 

4.  लेखापरीƗा िटɔिणयो ं पर िवभाग की ŮितिŢयाएँ असंतोषजनक हœ, जो Ůणालीगत किमयो ं को 
उजागर करती हœ और शराब टŌ ै िकंग Ůणाली की िवʷसनीयता को कमज़ोर करती हœ। िवभाग को ŮवतŊन 
कारŊवाइयो ं मŐ पारदिशŊता सुिनिʮत करनी चािहए, साथ ही Ůगित और पįरणामो ं पर िनयिमत ŝप से 
अपडेट Ůदान करना चािहए। 

5.  िवभाग ने बार-बार उʟंघन करने वालो ंके İखलाफ आबकारी अिधिनयम की धारा 53 लागू करने 
मŐ चूक ˢीकार करने के बावजूद ऐसा नही ंिकया। िवभाग को बार-बार उʟंघन करने वालो ंके İखलाफ 
आबकारी अिधिनयम की धारा 53 लागू करनी चािहए तािक कड़ी सजा सुिनिʮत हो सके और भिवˈ मŐ 
ऐसे अपराधो ंको रोका जा सके, और उन मामलो ंकी समीƗा करनी चािहए जहां धारा 53 लागू नही ंकी गई 
है। 

6.  िवभाग के िनरीƗण दˑावेज़ ũुिटपूणŊ पाये गये हœ, िजसमŐ  बारकोड के बजाय बैच नंबर दजŊ करना 
और िवरोधाभासी िनरीƗण įरपोटŒ शािमल है। िवभाग को मानक Ůाŝपो ंका उपयोग करके और įरपोिटōग 
मŐ सटीकता और एकŝपता सुिनिʮत करके दˑावेज़ीकरण ŮिŢयाओ ंमŐ सुधार करना चािहए। 

7.  िवभाग अिनयिमतताओ ं और अपराधो ं की पूरी तरह से जांच करने मŐ िवफल रहा, िजससे चूक 
करने वाले जांच से बच िनकले। िवभाग को सभी अिनयिमतताओ ंऔर अपराधो ंकी ˙ʼ समय-सीमा और 
पįरणामो ंके साथ पूरी तरह से जांच सुिनिʮत करनी चािहए । 
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अȯाय VIII – उȋाद शुʋ नीित 2021-22 
(सीएजी įरपोटŊ के पैरा 8.1 से पैरा 8.7 तक) 

 
लेखापरीƗा įरपोटŊ का सारांश, िवभाग Ȫारा की गई कारŊवाई और सिमित की िटɔिणयाँ/िसफाįरशŐ 

िनɻिलİखत हœ: 
 

आबकारी नीित 2021-22 पर लेखापरीƗा अवलोकन 

1.  िदʟी आबकारी नीित 2021-22 का उȞेʴ मौजूदा आबकारी ʩव̾था को सुʩवİ̾थत करना था, 
िजसे बोिझल और पुरातन बताया गया था, और राजˢ वृİȠ और बेहतर Ťाहक अनुभव की संभावनाओ ं
को ȯान मŐ रखते Šए इसे सुधारना था। यह नीित नवंबर 2021 से लागू Šई और अगˑ 2022 तक 
िवˑाįरत की गई। 

2.  आबकारी नीित का उȞेʴ राजˢ बढ़ाना, नकली शराब पर अंकुश लगाना और Ťाहक अनुभव 
को बेहतर बनाना था, साथ ही िनयमो ंको सरल बनाना और िन˃Ɨ Ůित˙धाŊ को बढ़ावा देना था। इसका 
उȞेʴ शराब की समान आपूितŊ, जवाबदेही और उपभोƅा िवकʙ सुिनिʮत करना भी था, साथ ही 
तˋरी और अवैध शराब की िबŢी पर रोक लगाने के उपाय भी शािमल थे। 

3.  िदʟी सरकार की नई आबकारी नीित ने सरकारी िनगमो ंको शराब की खुदरा िबŢी से बाहर कर 
िदया, साथ ही एक नई आबकारी शुʋ संरचना लागू की और खुदरा िबŢी के िलए िदʟी को 32 Ɨेũो ंमŐ 
िवभािजत िकया। िनजी सं̾थाओ ंको थोक और खुदरा शराब ʩवसाय संचािलत करने की अनुमित दी गई, 
साथ ही शराब की कीमतो ंपर समान िवतरण और छूट सुिनिʮत करने के उपाय भी िकए गए। 

4.  ऑिडट मŐ पाया गया िक िदʟी सरकार ने कैिबनेट की मंजूरी या उपराǛपाल की राय के िबना ही 
आबकारी नीित से संबंिधत महȕपूणŊ िनणŊय िलए, िजनमŐ शुʋ माफी और नीित िवˑार शािमल हœ, जो 
कैिबनेट के एक िनणŊय का उʟंघन है। इसके अितįरƅ, कानून के अनुसार संशोिधत आबकारी िनयमो ं
को िवधानसभा के समƗ अनुमोदन के िलए Ůˑुत नही ंिकया गया। 

5.  िदʟी के शराब ʩापार मŐ सुधार लाने के िलए एक िवशेषǒ सिमित और मंिũयो ं के एक समूह 
(जीओएम) का गठन िकया गया, िजसका मुƥ उȞेʴ राजˢ बढ़ाना और िन˃Ɨ Ůित˙धाŊ सुिनिʮत 
करना था। िवशेषǒ सिमित और जीओएम की िसफाįरशŐ िभɄ थी।ं जीओएम ने थोक और खुदरा ʩापार मŐ 
िनजी सं̾थाओ ंका समथŊन िकया िजससे पारदिशŊता एवं काटőलाइजेशन के जोİखमो ंपर िचंताएं उ̝ प̢ न Šई। 

6.  िवशेषǒ सिमित ने दोहरी ˢािमȕ और अवैध शराब ʩापार पर अंकुश लगाने के िलए एक 
सरकारी थोक िनगम की िसफाįरश की थी, लेिकन जीओएम ने Ůॉƛी ˢािमȕ के जोİखमो ंको ˢीकार 
करने के बावजूदसमय की कमी का हवाला देते Šए िनजी कंपिनयो ंको चुना। यह िनणŊय पूवŊ मŐ िदये गये 
संकेतो ंके िवपरीत था, िजससे Ůतीत होता है िक िनजी थोक ʩापार केवल एक अंतįरम उपाय नही ंथा। 
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7.  िवशेषǒ सिमित ने मूʞ िनधाŊरण Ůणाली मŐ बदलाव करते Šए Ůित बोतल के आधार पर आबकारी 
शुʋ वसूली को यथावत रखने का सुझाव िदया था। हालांिक, जीओएम ने लाइसŐस शुʋ के ŝप मŐ 
अिŤम आबकारी शुʋ वसूली का समथŊन िकया, िजसका शराब की वाˑिवक िबŢी से ʩावहाįरक ŝप 
से कोई संबंध नही ंथा। 

8.  िवशेषǒ सिमित और जीओएम ने ˢीकार िकया िक खुदरा लाइसŐस कुछ ही İखलािड़यो ंके हाथो ंमŐ 
Ůॉƛी ˢािमȕ के माȯम से कŐ िūत थे, िफर भी जीओएम ने एक इकाई को 54 वŐिडंग मशीनो ं तक 
िनयंिũत करने की अनुमित दी, िजससे काटőलाइजेशन और बाजार िवकृित का खतरा पैदा हो गया। यह 
िनणŊय िवशेषǒो ंकी चेताविनयो ंके िवपरीत था, िजससे िसंिडकेट और Űांड को बढ़ावा देने की संभावना बढ़ 
गई। 

9.  वषŊ 2021-22 के िलए आबकारी नीित (अगˑ 2022 मŐ) वापस लेने के बाद, आबकारी िवभाग ने 
वषŊ 2022-23 की आबकारी नीित मŐ खुदरा दुकानो ंके संबंध मŐ केवल एक बदलाव के साथ पुरानी नीित 
(वषŊ 2021-22 से पहले लागू) की शतŘ को ही लागू िकया। केवल सरकारी िनगमो ंको ही खुदरा दुकानŐ 
संचािलत करने की अनुमित दी गई। 2021-22 की नीित से पहले, सरकारी िनगमो ंकी दुकानो ंके साथ-
साथ िनजी दुकानŐ भी संचािलत हो रही थी।ं 

10.  आबकारी नीित 2021-22 मŐ ₹8,911 करोड़ के वािषŊक राजˢ का अनुमान लगाया गया था, 
िजसमŐ ₹7,054 करोड़ का अिŤम लाइसŐस शुʋ शािमल था, लेिकन नीितगत मुȞो ंके कारण ₹2,002.68 
करोड़ का नुकसान Šआ। यह नीित राजˢ के िलए लाइसŐस शुʋ, आबकारी शुʋ और वैट पर िनभŊर 
थी। 

11.  नई नीित के कायाŊɋयन का सबसे महȕपूणŊ पहलू उिचत कायाŊɋयन सुिनिʮत करने के िलए नीित 
का सु̊ढ़ ढांचा तैयार करना था, तािक इİǅत उȞेʴो ंकी Ůाİɑ हो सके। हालांिक, यह देखा गया िक ढांचे 
के िनमाŊण और आवंटन ŮिŢया मŐ किमयो ं के कारण ढांचा कमजोर हो गया, िजसके पįरणामˢŝप 
इİǅत उȞेʴो ंसे िवचलन Šआ। 

12.  आबकारी नीित 2021-22 ने राǛ के ˢािमȕ वाले िनगम के िलए िवशेषǒ सिमित की िसफाįरश 
के िवपरीत िनजी िवतरको ं को थोक लाइसŐस Ůदान िकए। उǄ ˑरीय सं̾थाओ ं को लिƗत करने के 
बावजूद, नीित मŐ लाइसŐस Ůदान करने मŐ िडजाइन और ŮिŢया संबंधी किमयां थी।ं 

13.  आबकारी िवभाग को थोक लाइसŐस के िलए 18 आवेदन Ůाɑ Šए, िजनमŐ से 4 अˢीकृत 
Šए/वापस ले िलए गए, लेिकन लेखापरीƗा के िलए įरकॉडŊ उपलɩ नही ंकराए गए। पारदिशŊता की इस 
कमी से ŮिŢया की िन˃Ɨता और मानदंडो ंके पालन पर िचंताएं उȋɄ होती हœ। 

14.  नई आबकारी नीित ने िनमाŊताओ ंको केवल एक थोक िवŢेता के माȯम से आपूितŊ करने के िलए 
सीिमत कर िदया, िजसके पįरणामˢŝप केवल 14 थोक लाइसŐस जारी िकए गए, जबिक पुरानी नीित मŐ 
101 लाइसŐस जारी िकए गए थे (अथाŊत् 77 आईएमएफएल िनमाŊता और 24 एफएल आपूितŊकताŊ)। यह 
कŐ ūीकरण एकािधकार और काटőल गठन का जोİखम पैदा करता है, जो नीित के उȞेʴ के िवपरीत है। 
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15.  नई आबकारी नीित ने थोक िवŢेताओ ं के मािजŊन को 5% से बढ़ाकर 12% कर िदया, लेिकन 
लाइसŐस शुʋ को संचालन से अलग कर िदया, िजससे बड़े İखलािड़यो ंको लाभ Šआ और राजˢ हािन 
का जोİखम बढ़ गया। इस वृİȠ का औिचȑ ˙ʼ नही ंथा और गुणवȅा सुिनिʮत करने के िलए ̾थािपत 
Ůयोगशालाओ ंको चालू नही ंिकया गया था। 

16.  नीित ने थोक लाइसŐस के िलए संयुƅ उȨमो ंकी अनुमित दी, लेिकन इसमŐ ˙ʼता का अभाव था, 
िजससे Ɋूनतम िहˣेदारी (1-5%) वाली सं̾थाओ ंको अनुभवहीन बŠसंƥक साझेदारो ंके साथ साझेदारी 
करने का अवसर िमला। एक संयुƅ उȨम ने पाũ साझेदार को ₹25,000 "रॉयʐी" का भुगतान िकया, जो 
Ůणाली के दुŜपयोग का संकेत देता है और पेशेवर Ůबंधन लƙो ंको कमजोर करता है। 
 
17.  आबकारी नीित का उȞेʴ शराब की समान उपलɩता सुिनिʮत करना और एकािधकार को 
रोकना था, लेिकन िनिवदा ŮिŢया मŐ खािमयां थी।ं अंततः , 10 आवेदको ंको 20 Ɨेũ िमले, िजनमŐ से Ůȑेक 
को 2 Ɨेũ िमले, िजससे एकाŤता और काटőलाइजेशन को लेकर िचंताएं बढ़ गईं। 
 
18.  नई नीित के ज़ोिनंग तंũ ने खुदरा लाइसŐसो ंको 22 सं̾थाओ ंके बीच कŐ िūत कर िदया, िजनमŐ से 
Ůȑेक कम से कम 27 वŐडो ंको िनयंिũत करती है, िजससे एकािधकार और काटőल गठन का जोİखम बढ़ 
गया, जो नीित के उȞेʴ के िवपरीत है। यह पुरानी नीित से एक महȕपूणŊ बदलाव है, िजसमŐ लाइसŐस 
अिधक िवकŐ ūीकृत थे। 
 
19.  आबकारी नीित के तहत बोलीदाताओ ं को आयकर įरपोटŊ (आईटीआर) और नेट वथŊ का सीए 
Ůमाणपũ जमा करना अिनवायŊ था, लेिकन इसमŐ Ɋूनतम िवȅीय मानदंडो ं का अभाव था। सफल 
बोलीदाताओ ंको एक जोन के िलए ₹100करोड़ की अिŤम रािश की आवʴकता थी, जबिक कई सं̾थाओ ं
की आय नगǻ थी या उɎŐ घाटा हो रहा था। 9 सं̾थाओ ंने 3 मŐ से 2 वषŘ मŐ शूɊ आय/घाटा दजŊ िकया, 
और खराब िवȅीय İ̾थित वाली 5 सं̾थाओ ंको 10 जोन िमल गए। इस चूक से िवȅीय ŝप से कमजोर 
सं̾थाओ ंको लाइसŐस िमलने का खतरा था, िजससे उनके संचालन और उȋाद शुʋ संŤह मŐ बाधा उȋɄ 
हो सकती थी। बोलीदाताओ ंकी िवȅीय İ̾थित की जांच न होने से नीित की Ůभावशीलता पर सवाल उठते 
हœ। 
 
20.  आबकारी नीित मŐ वािषŊक लाइसŐस शुʋ वृİȠ के साथ जोन लाइसŐस के असीिमत नवीनीकरण 
की अनुमित थी, लेिकन संशोिधत शुʋ िनधाŊįरत करने और नवीनीकरण के बाद बोलीदाताओ ंकी िवȅीय 
ʩवहायŊता सुिनिʮत करने के िलए तौर-तरीको ंका अभाव था। घाटे मŐ चल रही और नकाराȏक नेट वथŊ 
वाली सं̾था, पाथ2वे एचआर सॉʞूशंस, का लाइसŐस 2021-22 मŐ ₹52 करोड़ का घाटा िदखाने के बावजूद 
नवीनीकृत कर िदया गया। 
 
21.  नीित मŐ िवȅीय मानदंडो ं की कमी के कारण कमजोर सं̾थाओ ं को लाइसŐस िमल गए, िज̢ होनें  
अƛर िबना सूचना िदए ही लाईसŐस वापस कर िदये, िजससे राजˢ हािन का खतरा बना। इस जोİखम को 
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कम करने के िलए कोई पुन: िनिवदा ŮिŢया या आकİ˝क योजना मौजूद नही ंथी, िजससे िवभाग राजˢ 
हािन के Ůित असुरिƗत बना रहा। 
 
22.  िनिवदा मूʞांकन सिमित ने समय की कमी का हवाला देते Šए बोलीदाताओ ं के िवŜȠ 9 
िशकायतो ंकी पूरी तरह से जांच नही ंकी और अपाũता के आरोपो ंके बावजूद सं̾थाओ ंको भाग लेने की 
अनुमित दे दी। इनमŐ से 11 सं̾थाओ ंको 17 खुदरा Ɨेũ आवंिटत िकए गए, लेिकन कोई िवˑृत जांच नही ं
की गई, िजससे िहतो ंके टकराव और नीितगत उʟंघन की आशंकाएं बढ़ गईं। 
 
23.  िदʟी आबकारी िनयम और नई नीित थोक लाइसŐस धारको ंको खुदरा लाइसŐस Ůाɑ करने से 
और खूदरा लाईसŐसधाराको ंको थोक लाईसŐस Ůा̪ त करने से Ůितबंिधत करते हœ। िहतो ं के टकराव को 
रोकने के िलए खुदरा लाइसŐस धारको ंके पास िडİːलरी, Űुअरी या वाइनरी के साथ ŮȑƗ या अŮȑƗ 
ŝप से िविनमाŊण सुिवधाएं या साझा ˢािमȕ नही ंहो सकता है। 
 
24.  नई आबकारी नीित ने संबंिधत सं̾थाओ ंके िनधाŊरण के मानदंडो ंको कमजोर कर िदया, िजससे 
समान िहतो ंवाली सं̾थाओ ंको लाइसŐस िदए जाने लगे। इसके पįरणामˢŝप ऐसे मामले सामने आए जहां 
थोक लाइसŐस धारको ंऔर Ɨेũीय लाइसŐस धारको ंका साझा ˢािमȕ या पाįरवाįरक संबंध थे, िजससे नीित 
का उȞेʴ ही िवफल हो गया। 
 
25.  िवभाग ने ˢ-घोषणा हलफनामो ंपर भरोसा िकया और आवेदनो ंकी ठीक से जांच नही ंकी, िजससे 
संभािवत ŝप से संबंिधत सं̾थाओ ं को लाइसŐस िमल गए। इसके पįरणामˢŝप आपूितŊ के पैटनŊ मŐ 
असंतुलन पैदा हो गया, िजससे थोक िवŢेताओ ं और समान िहतो ं वाले Ɨेũीय लाइसŐसधाįरयो ं के बीच 
हेरफेर और एकािधकार ʩव̾थाओ ंके बारे मŐ िचंताएं बढ़ गईं। 
 
26.  िवʶेषण से पता चला िक िदʟी मŐ शराब की िबŢी का 71.7% िहˣा तीन थोक िवŢेताओ ंके 
िनयंũण मŐ था, और उनसे संबंिधत खुदरा िवŢेताओ ंको असमान ŝप से अिधक आपूितŊ िमल रही थी, जो 
संभािवत Űांड Ůचार और सीिमत उपभोƅा िवकʙो ंको दशाŊता है। सांİƥकीय िवसंगितयो ंसे पता चला 
िक थोक िवŢेता अƛर साझा ˢािमȕ या पाįरवाįरक संबंधो ंवाले िविशʼ Ɨेũीय लाइसŐसधाįरयो ंका पƗ 
ले रहे थे, िजससे नीित के उȞेʴो ंको नुकसान पŠँच रहा था। 
 
27.  आबकारी िवभाग िनिवदा जारी करने से पहले गैर-अनुŝप Ɨेũो ंमŐ शराब की दुकानो ंके िनयमो ं
को सुलझाने मŐ िवफल रहा, िजसके पįरणामˢŝप ₹941.53 करोड़ का नुकसान Šआ। िदʟी उǄ 
Ɋायालय ने 67 गैर-अनुŝप वाडŘ के िलए लाइसŐसधाįरयो ंको शुʋ भुगतान से छूट दी, िजससे िवभाग की 
अपयाŊɑ तैयारी और डीडीए जैसे अिधकाįरयो ंके साथ समɋय की कमी उजागर Šई। 
 
28.  आबकारी िवभाग 19 आȏसमपŊण िकए गए Ɨेũो ं की पुनः  िनिवदा जारी करने मŐ िवफल रहा, 
िजसके पįरणामˢŝप ₹890.15 करोड़ का राजˢ नुकसान Šआ। िवभाग के कुŮबंधन और आकİ˝क 



34 
 

योजनाओ ं के अभाव के कारण यह नुकसान Šआ, िजससे नीित कायाŊɋयन और लाइसŐस Ůबंधन मŐ 
किमयाँ उजागर Šईं। 
 
29.  आबकारी िवभाग ने िनिवदा दˑावेज मŐ वािणİǛक जोİखमो ंसे संबंिधत खंड का हवाला देते Šए 
कोिवड-19 Ůितबंधो ं के कारण एल-7जेड लाइसŐसधाįरयो ं के लाइसŐस शुʋ मŐ छूट के अनुरोध को 
अˢीकार कर िदया। हालांिक, मंũी ने िवȅ िवभाग की आपिȅयो ंऔर मंिũपįरषद की ˢीकृित के अभाव 
के बावजूद, 28 िदसंबर, 2021 से 27 जनवरी, 2022 तक बंद दुकानो ंके िलए छूट को मंजूरी दे दी, िजसके 
पįरणामˢŝप ₹144 करोड़ का नुकसान Šआ। 
 
30.  आबकारी िवभाग Ȫारा वािषŊक लाइसŐस शुʋ के बजाय आनुपाितक वािषŊक लाइसŐस शुʋ का 
25% सुरƗा जमा के ŝप मŐ ˢीकार करने के िनणŊय ने इसे चूक के Ůित संवेदनशील बना िदया। दो Ɨेũीय 
लाइसŐसधाįरयो ं ने अपने लाइसŐस सरŐडर कर िदए, िजससे ₹27 करोड़ का बकाया शुʋ रह गया, जो 
िवभाग के कुŮबंधन और राजˢ हािन के बढ़ते जोİखम को उजागर करता है। 
 
31.  िदʟी आबकारी नीित 2021-22 मŐ अिधक Ɨेũफल वाले पांच सुपर Ůीिमयम (L7-SP1) शराब की 
दुकानो ंको लाइसŐस जारी करने की योजना बनायी गई थी, लेिकन िनिवदा ŮिŢया पूरी नही ंहो पाने के 
पįरणामˢŝप अितįरƅ लाइसŐस शुʋ Ůाɑ करने का अवसर खो गया। इस चूक के कारण राजˢ का 
नुकसान Šआ। 
 
32.  आबकारी िवभाग ने डीडीए और एमसीडी से अनुमोदन Ůाɑ िकए िबना जोन 23 के गैर-अनुŝप 
वाडŘ मŐ चार शराब की दुकानो ं को अनुमित दे दी, जो एमपीडी-2021 के मानदंडो ं का उʟंघन था। 
िनरीƗण दल दˑावेजो ंकी ठीक से जांच करने मŐ िवफल रहे और िमिŵत भूिम उपयोग Ɨेũो ंको अनुŝप 
घोिषत कर िदया, िजसके कारण जनवरी-फरवरी 2022 मŐ एमसीडी Ȫारा इन दुकानो ंको सील कर िदया 
गया। 
 
33.  आबकारी िवभाग ने जोन 8 और 30 के िलए देय रािश की गणना मŐ ũुिटयां की,ं िजससे रािश 
Ţमशः  ₹24.20 लाख और ₹4.65 लाख बढ़ गई। ये िवसंगितयाँ ɯाज की गलत गणना और जुमाŊने के 
गलत आवेदनो ं से उȋɄ Šईं, जो सटीक लेखांकन और िनिवदा शतŘ के अनुपालन की आवʴकता को 
उजागर करती हœ। 
 
34.  िदʟी आबकारी नीित 2021-22 मŐ थोक सौदो ं की िनगरानी, अनुिचत Ůथाओ ं को रोकने और 
ːॉक के समान िवतरण को सुिनिʮत करने के िलए एक उप आयुƅ (थोक संचालन) की िनयुİƅ 
अिनवायŊ की गई थी। हालांिक, इस भूिमका के िलए िकसी अिधकारी को िनयुƅ नही ंिकया गया, जो वषŊ 
2021-2022 की िदʟी उȋाद शुʋ नीित के खंड 3.1.11 मŐ िनिहत Ůावधानो ंके अनुपालन/अनुपालन न 
होने का संकेत देता है। 
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35.  िदʟी आबकारी नीित 2021-22 के अनुसार, आबकारी िवभाग िदʟी मŐ शराब की गुणवȅा 
िनयंũण सुिनिʮत करने मŐ िवफल रहा। 62 मŐ ls19गोदामो ं मŐ Ůयोगशालाएँ ̾थािपत की गईं और 
िदशािनदőश देर से जारी होने के बावजूद बैच परीƗण लागू नही ं िकया गया साथ ही, कोई अȑाधुिनक 
Ůयोगशाला ̾थािपत नही ंकी गई और नमूना संŤह के िलए िवशेष टीमŐ गिठत नही ंकी गईं। 
 
36.  िदʟी आबकारी नीित 2021-22 के तहत शराब की िबŢी मŐ 11.4% की वृİȠ देखी गई, िदसंबर 
2021 से अगˑ 2022 के बीच 64.82 करोड़ बोतलŐ बेची गईं, जबिक 2018-2019 की इसी अविध मŐ 
58.19 करोड़ बोतलŐ बेची गई थी।ं हालांिक, सीएजी įरपोटŊ के अनुसार, िदʟी भर मŐ शराब की खुदरा 
दुकानो ंके समान िवतरण का नीित का उȞेʴ Ůाɑ नही ंŠआ, कुछ वाडŘ मŐ कई दुकानŐ थी ंजबिक अɊ मŐ 
एक भी नही ंथी। 
 
37. वषŊ 2021-22 के िलए आबकारी खुिफया ɯूरो (ईआईबी) और ज़ɧी संबंधी डेटा आबकारी िवभाग से 
मांगा गया था। हालांिक, कई बार याद िदलाने के बावजूद लेखा परीƗा िवभाग को कोई जवाब नही ंिमला। 
इसिलए, लेखा परीƗा िवभाग ईआईबी के कामकाज की समीƗा नही ं कर सका, िजसमŐ िविभɄ नशीले 
पदाथŘ की अंतरराǛीय तˋरी की जांच और अवैध शराब ʩापार का पता लगाना शािमल है। 
 
िवभाग Ȫारा की गई कारŊवाई: 
 

अपने िलİखत उȅरदाियȕो ं और मौİखक बयानो ं के माȯम से िवभाग ने लेखापरीƗा की 
अिधकांश िटɔिणयो ंसे सहमित ʩƅ की और उनके Ȫारा की गई कारŊवाइयो ंका संिƗɑ िववरण िदया, 
िजसका सारांश नीचे िदया गया है: 

 
1.  िवभाग ने खुदरा दुकानो ंके संबंध मŐ एकमाũ पįरवतŊन के साथ आबाकारी शुʋआधाįरत ʩव̾था 
को पुनः  लागू कर िदया है िजसमŐ केवल सरकारी एजŐिसयो ं को ही खुदरा दुकानŐ संचािलत करने की 
अनुमित दी गई । 
 
2.  िदʟी आबकारी िवभाग का कहना है िक Ůमुख िनणŊय तǽालीन उपमुƥमंũी Ȫारा अनुमोिदत 
िकए गए थे और बाद मŐ जुलाई 2022 मŐ मंिũपįरषद Ȫारा पुिʼ की गई थी। िवभाग अनुमोदन मŐ देरी का 
कारण तǽालीन उपमुƥमंũी के उस िनदőश को बताता है िजसमŐ पहले िनणŊयो ं को लागू करने और 
उिचत समय पर मंिũपįरषद को सूिचत करने का िनदőश िदया गया था। 
 
3.  िवभाग को कायाŊɋयन हेतु केवल मंिũयो ं के समूह (जीओएम) की įरपोटŊ Ůाɑ Šई 
हैजबिकजीओएम įरपोटŊ के िनमाŊण के आधार से संबं िधत कोई अɊ फाइल उपल̭ ध  नही ंकरायी गई । 
 
4.  जीओएम की िसफाįरशो ंमŐ विणŊत राǛ के ˢािमȕ वाली थोक िनगम की ̾थापना के िलए गहन 
अȯयन के संबंध मŐ, िवभाग ने सूिचत िकया िक ऐसा कोई Ůˑाव नही ंिमला है। 
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5.  ˢािमȕ के कŐ ūीकरण और बाजार िवकृित संबंधी िटɔिणयो ंके संबंध मŐ, िवभाग ने सूिचत िकया 
िक यह आबकारी नीित 2021-22 का िहˣा है और िवभाग ने इसका ˢतंũ ŝप से िवʶेषण नही ंिकया 
है। 
 
6.  आबकारी िवभाग ने इसका कारण यह बताया िक यह नीित सीबीआई/ईडी की जांच के अधीन है, 
इस बात की जानकारी नही ंदी िक आबकारी ʩव̾था मŐ बदलाव (नवंबर 2021 - अगˑ 2022) के कारण 
राजˢ हािन का िनधाŊरण करने के िलए कोई अȯयन िकया गया था या नही।ं 
 

7.  आबकारी िवभाग का कहना ह ैᳰक थोक आपूᳶत मᱶ एकाᮕता के जोिखमᲂ पर कोई ᭭वतंᮢ 
िव᳣ेषण नहᱭ ᳰकया गया था। 
 

8.  आबकारी िवभाग ने कहा ᳰक थोकलाइसŐस की शतŒ, िजनमŐ थोक िवŢेता मािजŊन मŐ 5-12% की 
वृİȠ शािमल है,वे जीओएमऔर मंिũमंडल Ȫारा िलए गए नीितगत िनणŊय थे। हालांिक, िवभाग िवशेषǒ 
सिमित की गणना का आधार नही ंबता सका, यह कहते Šए िक फाइलो ंमŐ ऐसा कोई डेटा उपलɩ नही ंहै। 
 
9.  आबकारी िवभाग ने एकािधकार और काटőल गठन के संबंध मŐ ऑिडट की िटɔणी से सहमित 
जताते Šए कहा िक आबकारी नीित 2021-22 जीओएमऔर मंिũमंडल Ȫारा अनुमोिदत एक शीषŊ-ˑरीय 
नीित थी। िवभाग ने िनदőशानुसार इसे लागू िकया। हालांिक, जब उनसे Ůित इकाई वŐड की संƥा बढ़ाने के 
कारणो ंके बारे मŐ पूछा गया, तो उɎोनें नीित के िनरˑ होने और सीबीआई/ईडी की जांच के अधीन होने 
का हवाला िदया, लेिकन कोई िविशʼ जानकारी नही ंदी। 
 
10.  आबकारी िवभाग आवेदक के Ɋूनतम िवȅीय मानदंडो ं के संबंध मŐ लेखापरीƗा की िटɔणी से 
असहमत है, लेिकन िवभाग कम आय/घाटे वाली सं̾थाओ ं को लाइसŐस देने और उनकी कुल संपिȅ 
िनधाŊįरत करने के आधार को ˙ʼ करने मŐ िवफल रहा। 
 
11.  आबकारी िवभाग ने लाइसŐस शुʋ संशोधन संबंधी लेखापरीƗा की िटɔणी से सहमित ʩƅ की 
और कहा िक िवभाग ने फरवरी 2022 मŐ लाइसŐस शुʋ संशोधन का Ůˑाव Ůˑुत िकया था, लेिकन 
िवभाग को कोई िदशा िनदőश Ůा̪ त नही ंŠए जबिक नीित को दो बार उठाया गया और बाद मŐ िनर̾ त कर 
िदया गया। 
 
12.  आबकारी िवभाग ने लाइसŐस सरŐडर करने संबंधी लेखापरीƗा की िटɔणी से आंिशक ŝप से 
सहमित ʩƅ की। उɎोनें लाइसŐस सरŐडर करने के िलए िदʟी आबकारी अिधिनयम 2009 (धारा 19) 
का हवाला िदया और कहा िक पुनः  िनिवदा ŮिŢया मŐ समय लगता है। िवभाग ने फरवरी 2022 मŐ 
नवीनीकरण/पुनः  िनिवदा का Ůˑाव रखा था, लेिकन कोई िनणŊय नही ंिलया गया। 
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13.  आबकारी िवभाग ने िनिवदा मूʞांकन सिमित (टीईसी) संबंधी लेखापरीƗा की िटɔणी से सहमित 
ʩƅ की। उɎोनें िनिवदा मूʞांकन सिमित (टीईसी) की संरचना तो Ůदान की, लेिकन िशकायतो ंपर की 
गई कारŊवाई का िववरण यह कहते Šए नही ंिदयािक नीित रȞ कर दी गई है और सीबीआई/ईडी की जांच 
चल रही है। 
 
14.  आबकारी िवभाग का कहना है िक उɎोनें "संबȠता" की पįरभाषा का पालन जीओएम की 
िसफाįरश और मंिũमंडल की मंजूरी के अनुसार िकया है। िवभाग ने लेखापरीƗा के िलए Ůासंिगक 
दˑावेज उपलɩ कराए हœ, िजनमŐ कहा गया है िक संबȠता के मामले सीबीआई/ईडी की जांच के अधीन 
हœ। 

15.  आबकारी िवभाग ने कहा ᳰक िक उɎोनें गैर-अनुŝप Ɨेũो ंमŐ खुदरा दुकानŐ खोलने की अनुमित 
Ůाɑ करने के Ůयास िकए। डीडीए Ȫारा अनुमित न िदए जाने के बावजूद, एक सिमित ने अनुŝप Ɨेũो ंमŐ 
दुकानŐ खोलने की िसफाįरश की, िजसे मंजूरी दे दी गई। लाइसŐसधाįरयो ंने इस िवकʙ का लाभ नही ं
उठाया, िजसके कारण अदालती मामले चले। िवभाग ने लाइसŐस शुʋ मŐ कमी के िलए उǄ Ɋायालय के 
आदेशो ंका हवाला िदया है। 
 
16.  आबकारी िवभाग लेखापरीƗा की कायŊŮणाली से आंिशक ŝप से सहमत है, लेिकन कुŮबंधन के 
दावो ंसे असहमत है। उनका कहना है िक नीित मंिũपįरषद की įरपोटŘ के आधार पर तैयार की गई थी 
और मंिũपįरषद Ȫारा अनुमोिदत की गई थी। िवभाग ने कई बार पुनः  िनिवदा जारी करने के िनदőश मांगे, 
लेिकन कोई िनदőश Ůाɑ नही ंŠआ। वे नीित मŐ मौजूद पुनः  िनिवदा संबंधी Ůावधानो ंका हवाला देते हœ। 
 

17.  लाइसᱶस श᭨ुक मᱶछूट के संबंध मŐ, िवभाग का कहना है िक इसे मंिũपįरषद ने मंिũमंडल के 
िनणŊय संƥा 3089 के माȯम से 14.07.2022 को अनुमोिदत िकया था। उपमुƥमंũी ने 01.02.2022 को 
144 करोड़ Ŝपये की राहत Ůदान की और बाद मŐ पįरषद को सूिचत करने के िनदőश िदए। िवभाग का 
कहना है िक उɎोनें 12.04.2022 को मंिũमंडल को इसके िवȅीय Ůभावो ंसे अवगत कराया था। 
 
18.  आबकारी िवभाग आनुपाितक लाइसŐस शुʋ के संबंध मŐिदʟी आबकारी िनयम 2010 मŐ"वषŊ" 
की पįरभाषा का हवाला देते Šए असमहतीजािहर करता है। उनका कहना है िक सुरƗा जमा रािश 
लाइसŐस अविध (17/11/2021-31/03/2022) के अनुपात मŐ ली गई थी और लाइसŐस शुʋ भी उसी के 
अनुसार वसूला गया था। दो लाइसŐसधाįरयो ंसे बकाया वसूली का मामला एनसीएलटी और उǄ Ɋायालय 
मŐ लंिबत है और Ůयास जारी हœ। 
 

19.  आबकारी िवभागएल-7एसपी1 के िलए िनिवदा जारी करने के संबंध मᱶ आंिशक ŝप से सहमत 
है, Ɛोिंक नीित के मȯ मŐ लागू होने के कारण एल-7एसपी1 वŐड्स के िलए िनिवदा जारी करने के िलए 
पयाŊɑ समय नही ंथा। वे नीित मŐ 6 महीने की ̾थापना अविध की आवʴकता का हवाला देते हœ, िजससे 
सुपर Ůीिमयम वŐड्स के िलए िनिवदा जारी करना अʩवहाįरक हो गया। 
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20.  जांच ŮिŢया को बेहतर बनाने के िलए, आबकारी िवभाग नेनए लाइसŐसो ं का िनरीƗण और 
िसफाįरश करने के िलए एक सिमित (Ɨेũीय एसडीएम की अȯƗता मŐ) का गठन िकया है। िवभाग अब 
इस सिमित की िसफाįरशो ंके आधार पर लाइसŐस जारी कर रहा है। 
 
21.  आबकारी िवभाग का कहना है िक बकाया रािश की गणना मŐũुिटयो ं के कारण कोई राजˢ 
हािन नही ंŠई है। उɎोनें लाइसŐस जारी करने के िलए ई-आबकारी मॉǰूल लागू िकया है, जो सरकारी 
बकाया की गणना ˢचािलत ŝप से करता है, िजससे सटीकता सुिनिʮत होती है। 
 
22.  आबकारी िवभाग का कहना है िक डीसी (डɲूओ) पद सृिजत नही ंिकया गया था और वतŊमान मŐ 
इसकी आवʴकता नही ंहै। थोक संचालन का िनजीकरण कर िदया गया है। 
 
23.  आबकारी िवभाग िबŢी एवं िवतरण के Ŝझानो ंको įरकॉडŊ के ŝप मŐ Ůˑुत करता है। उनका 
कहना है िक पैरा 8.5.1 के अनुसार अनुमितयाँ Ůाɑ करने के Ůयास िकए गए थे। 
 
24.  आबकारी िवभाग का कहना है िक ईआईबी के ŮदशŊन की िनगरानी िवभागाȯƗ ˑर पर Ůितिदन 
की जाती है। ऑिडट įरपोटŊ मŐ पाया गया िक िवभाग ने 2021-22 के िलए ईआईबी डेटा उपलɩ कराया 
था, लेिकन उपलɩ होने के बावजूद पहले įरकॉडŊ Ůˑुत न करने का कारण नही ंबताया। 
 

िवˑृत ऑिडट įरपोटŊ और िवभाग Ȫारा पैराŤाफवार की गई कारŊवाई का िववरण खंड II 
(अनुलưक-VII) मŐ िदया गया है। 

 
सिमित की िटɔिणयाँ और िसफ़ाįरशŐ: 
 
1.  तǽालीन माननीय उप मुƥमंũी और िवȅ Ůभारी मंũी ŵी मनीष िससोिदया ने िदनांक 
04.09.2020 के आदेश Ȫारा आबकारी िवभाग और ʩापार एवं कर िवभाग के अिधकाįरयो ंसे िमलकर 
एक िवशेषǒ सिमित का गठन िकया। िवशेषǒ सिमित ने 13.10.2020 को अपनी įरपोटŊ Ůˑुत की। 
मंिũमंडल के िनणŊय संƥा 2942 िदनांक 05.02.2021 Ȫारा मंिũपįरषद ने उप मुƥमंũी, ˢा˖ एवं 
शहरी िवकास मंũी और राजˢ मंũी सिहत मंिũयो ंके एक समूह (मंिũमंडल) का गठन िकया। मंिũपįरषद 
की įरपोटŊ को मंिũमंडल ने 22.03.2021 को ˢीकार कर िलया। मंिũपįरषद ने कुछ संशोधन सुझाए िजɎŐ 
मंिũमंडल ने 15.04.2021 को अनुमोिदत कर िदया। 15.04.2021 को Šई अपनी बैठक मŐ, मंिũमंडल ने 
ŵी मनीष िससोिदया को नई आबकारी नीित के समŤ ढांचे मŐ मामूली बदलाव करने के िलए अिधकृत 
िकया। हालांिक, माननीय उपराǛपाल की सलाह पर, यह Ůािधकरण वापस ले िलया गया और यह 
अिनवायŊ कर िदया गया िक सभी पįरवतŊन या संशोधन के िलए मंिũमंडल की ˢीकृित आवʴक होगी 
(कैिबनेट िनणŊय िदनांक 21.05.2021)। 17.07.2022 को Šई बैठक मŐ मंिũमंडल ने ŵी मनीष िससोिदया 
के एकतरफा िनणŊयो ंकी पुिʼ की। आबकारी नीित को 31.08.2022 को िनरˑ कर िदया गया। 
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अपनी įरपोटŊ मŐ, लेखापरीƗा िवभाग ने बताया है िक मंिũमंडल के िनणŊय का पूणŊतः  उʟंघन करते 
Šए, तǽालीन उपमुƥमंũी ŵी मनीष िससोिदया ने मंिũमंडल की ˢीकृित िलए िबना और/या माननीय 
उपराǛपाल की राय िलए िबना कुछ िनणŊय िलए। इनमŐ से Ůमुख िनणŊय िनɻिलİखत थे: 
 
i.  िनधाŊįरत समय सीमा के भीतर लाइसŐस शुʋ का भुगतान न करने की İ̾थित मŐ लाइसŐसधारी के 
 िवŜȠ दंडाȏक कारŊवाई मŐ छूट। 
 
ii.  लाइसŐस शुʋ मŐ छूट/कमी। 
 
iii.  गैर-अनुŝप वाडŘ मŐ अिनवायŊ ŝप से खोले जाने वाले शराब के ठेको ंके ̾थान पर अनुŝप Ɨेũो ं
 मŐ शराब के ठेके खोला जाना। 
 
iv.  आबकारी नीित 2021-2022 का िवˑार। 
 
v.  हवाई अǭा Ɨेũ के मामले मŐ बयाना रािश (ईएमडी) की वापसी। 
 
vi.  िवदेशी शराब के मामले मŐ एमआरपी की गणना के सूũो ंमŐ सुधार। 
 

केवल 'vi. िवदेशी शराब के मामले मŐ एमआरपी की गणना के सूũो ंमŐ सुधार' के मामले मŐ िवभाग 
ने सिमित के समƗ ˢीकार िकया िक यह िवदेशी शराब के मामले मŐ लाभ मािजŊन की दोहरी गणना के 
कारण अनजाने मŐ Šई ũुिट थी। 
 

उपरोƅ के अितįरƅ, तǽालीन मुƥ सिचव ने माननीय उपराǛपाल को िदनांक 08.07.2022 
को अपनी įरपोटŊ मŐ उʟेख िकया िक िवभाग िदʟी आबकारी अिधिनयम, 2009 की धारा 41 के तहत 
आवʴक ŝप से एल-7जेड लाइसŐसधाįरयो ंȪारा दी गई छूटो ंके मुȞे पर कोई कारŊवाई करने मŐ िवफल 
रहा। 
 

सिमित को इन मामलो ं मŐ तǽालीन उपमुƥमंũी Ȫारा एकतरफा कारŊवाई करने और कायŊ 
संचालन िनयमो ंके Ůावधानो ंका उʟंघन करते Šए िनणŊय लेने तथा मंिũमंडल Ȫारा Ůािधकरण वापस लेने 
के कारणो ंके संबंध मŐ कोई संतोषजनक उȅर Ůाɑ नही ंŠआ। 
 

तȚ यह है िक उिचत औिचȑ के िबना Ůमुख िनणŊयो ंमŐ सƗम Ůािधकारी की ˢीकृित नही ंली 
गई। ऐसे पįर̊ʴ मŐ दुभाŊवनापूणŊ इरादो ंकी संभावना से इनकार नही ंिकया जा सकता है। 
 
2.  िवशेषǒ सिमित की įरपोटŊ और मुƥमंũी पįरषद की įरपोटŊ मŐ महȕपूणŊ अंतर थे। िवशेषǒ 
सिमित ने एक एकल सरकारी ˢािमȕ वाली राǛ पेय िनगम की ̾ थापना Ůित बोतल के आधार पर 
आबकारी शुʋ लगाना; Ůȑेक वाडŊ मŐ सरकारी खुदरा ठेके तथा एक ʩİƅ को अिधकतम दो शराब के 
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ठेकŐ  रखने की अनुमित जैसे Ůावधनो ंकी िसफाįरश की थी। इन िसफाįरशो ंको िबना िकसी उिचत कारण 
के नजरअंदाज कर िदया गया।आबकारीनीित 2021-22 मŐकुछBiddersकोलाभपŠँचानेकेउȞेʴ से 
बदलाविकयागया।सरकारऔरइसमŐशािमललोगोकेंबीचिमलीभगतकेिबनाऐसाहोनासंभवनहीथंा। 
 

आबकारी िवभाग ने जवाब िदया िक उसे िवशेषǒ सिमित की įरपोटŊ तैयार करने के आधार को 
सही ठहराने वाली कोई अɊ फाइल Ůाɑ नही ं Šई, उसे केवल कायाŊɋयन हेतु įरपोटŊ ही Ůाɑ Šई। 
उɎोनें ˢीकार िकया िक िवभाग के पास ऐसी कोई फाइल उपलɩ नही ंथी। इससे ˙ʼ होता है िक 
आबकारी नीित को लागू करने का िनणŊय मंũी ˑरीय ˑर पर िलया गया था और िवभाग को 
िवʷास मŐ नही ंिलया गया था।  
 
3.  थोक लाइसŐस िनजी सं̾थाओ ंको िदए गए, जोिक िवशेषǒ सिमित राǛ के ˢािमȕ वाले िनगम 
की िसफाįरश के िवपरीत है। िवभाग शराब की उिचत आपूितŊ, बेहतर गुणवȅा और दरो ंको सुिनिʮत करने 
और मुनाफाखोरी, कालाबाजारी या अवैध शराब की िबŢी को रोकने के िहत मŐ थोक संचालन के िलए एक 
राǛ के ˢािमȕ वाले िनगम की ̾थापना पर िवचार कर सकता है। 
 
4.  िवभाग ने आबकारी नीित के कायाŊɋयन मŐ पाई गई अिनयिमतताओ ं पर लेखापरीƗा की 
िटɔिणयो ंसे सहमित ʩƅ की है, जैसे िक: 
 
i.  खुदरा लाइसŐस कुछ ही İखलािड़यो ं के हाथो ं मŐ कŐ िūत थे, िजससे काटőलाइजेशन और बाजार 
 िवकृित का खतरा पैदा हो गया। 
 
ii.  सुपर Ůीिमयम वŐड के िलए िनिवदा ŮिŢया पूरी नही ंकी गई, िजसके पįरणामˢŝप राजˢ का 

नुकसान Šआ। 
 
iii.  आबकारी िवभाग गैर-अनुŝप Ɨेũो ंमŐ शराब की दुकानो ंके िनयमो ंको सुलझाने मŐ िवफल रहा, 
 िजससे ₹941.53 करोड़ का नुकसान Šआ। 
 
iv.  आबकारी िवभाग 19 सरŐडर िकए गए Ɨेũो ंकी पुनः  िनिवदा जारी करने मŐ िवफल रहा, िजसके 
 पįरणामˢŝप ₹890.15 करोड़ का राजˢ नुकसान Šआ। 
 
v.  िवȅ िवभाग की आपिȅयो ं के बावजूद, मंũी ने बंद वŐड के िलए छूट को मंजूरी दे दी, िजसके 
 पįरणामˢŝप ₹144 करोड़ का नुकसान Šआ। 
 
vi.  आबकारी िवभाग ने आनुपाितक वािषŊक लाइसŐस शुʋ का 25% सुरƗा जमा के ŝप मŐ ˢीकार 
 िकया, िजससे वह चूक के Ůित संवेदनशील हो गया। 
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5.  आबकारी िवभाग ने आबकारी खुिफया ɯूरो (ईआईबी) के įरकॉडŊ उपलɩ नही ंकराए, िजससे 
 लेखापरीƗा समीƗा मŐ बाधा उȋɄ Šई। िवभाग ने बाद मŐ 2021-2022 की अविध के िलए यह 
 जानकारी PAC को Ůˑुत की। 

 
िवभागकोअपनी 'एƕनटेकननोट' मŐ, इससंबंधमŐकीगईकारŊवाईकािववरणतथावषŊ 2022-2023 

केदौरान EIB केकामकाजकािववरण 31.12.2026 तकŮˑुतकरनाचािहए। 
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िनʺषŊ 
 
1.  सिमित सदन को अपनी įरपोटŊ इस िनʺषŊ के साथ Ůˑुत करती है िक आबकारी िवभाग के 
िविनयमन, लाइसŐिसंग, मूʞ िनधाŊरण, गुणवȅा िनयंũण, ŮवतŊन और नीित कायाŊɋयन मŐ गंभीर Ůणालीगत 
किमयां थी,ं िजसके पįरणामˢŝप कुल ₹ 2,026.91 करोड़ का राजˢ नुकसान Šआ और सावŊजिनक 
ˢा˖ और शासन के िलए जोİखम उȋɄ Šए। 
 
2.  ईएससीआईएमएस शराब की िबŢी को Ůभावी ढंग से टŌ ैक करने मŐ िवफल रहा, Ɛोिंक यह 
"ːॉक-टेक-सोʒ" पȠित पर अȑिधक िनभŊर था और बड़ी संƥा मŐ िबना िहसाब वाले बारकोड थे, 
िजससे राजˢ įरसाव का जोİखम पैदा Šआ। ईआईबी मॉǰूल िनİʻय था और खुिफया जानकारी जुटाने 
के िलए इसका कम उपयोग िकया गया। सिमित ने ई-आबकारी पोटŊल के ȕįरत कायाŊɋयन की 
िसफाįरश की, िजसमŐ एक मजबूत टŌ ैक-एंड-टŌ ेस Ůणाली, मजबूत बारकोड ˋैिनंग, िजयो-टैिगंग, बेहतर 
आईटी अवसंरचना, एक िनकास योजना का िवकास और İ̾थरता सुिनिʮत करने के िलए आईटी कैडर की 
किमयो ंको भरना शािमल है। 
 
3.  सिमित ने लाइसŐिसंग ŮिŢयाओ ंमŐ ʩापक किमयां पाईं, िजनमŐ įरकॉडŊ Ůˑुत न करना, संबंिधत 
पƗो ंको एकािधक लाइसŐस जारी करना आिद शािमल हœ। सिमित ने ई-अबकारी Ůणाली के माȯम से 
कड़ी जांच, ũैमािसक िनगरानी, अिनवायŊ दˑावेजीकरण, बेहतर सȑापन तंũ और किमयो ं के िलए 
जवाबदेही की िसफाįरश की। 
 
4.  ईडीपी/ईबीपी को पįरभािषत करने और िविनयिमत करने मŐ अ˙ʼतामनमाना मूʞ िनधाŊरण, 
लाइसŐसधाįरयो ंको अनुिचत लाभ और बढ़ेŠए लाभ मािजŊनकाकारणबनी। सिमित ने मूʞ िनधाŊरण घटको ं
को ˙ʼ ŝप से पįरभािषत करने, एकसमान Ɋूनतम ईडीपी लागू करने, लाभ मािजŊन को िविनयिमत 
करने और िपछली अिनयिमतताओ ंके िलए िजʃेदारी तय करने की िसफाįरश की। 
 
5.  Ůितबंधाȏक सोिसōग नीितयां, खराब मांग आकलन और कमजोर अंतर-शाखा समɋय ने शराब 
की तˋरी मŐ योगदान िकया। ईआईबी जɧी डेटा का Ůभावी ढंग से उपयोग करने मŐ िवफल रहा और 
पहचाने गए हॉट˙ॉट की अनदेखी की। परिमट के दुŜपयोग के आरोपो ंपर अपयाŊɑ ŮितिŢया सिहत 
जांच मŐ गहराई का अभाव था। सिमित ने तˋरी से िनपटने के िलए डेटा-आधाįरत ŮवतŊन रणनीित, बेहतर 
समɋय, बढ़ी Šई जनशİƅ और ŮिशƗण, ŮौȨोिगकी-आधाįरत िनगरानी और नीितगत अȨतन की 
िसफाįरश की। 
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6.  िनरीƗणो ं मŐ मानक संचालन ŮिŢयाओ ं (एसओपी), उिचत साƙ संŤह, सुसंगत दˑावेज़ीकरण 
और जवाबदेही का अभाव था। सिमित ने ˙ʼ एसओपी, िडिजटल दˑावेज़ीकरण Ůणाली, गहन जांच और 
ŮवतŊन कारŊवाइयो ंमŐ अिधक पारदिशŊता की िसफाįरश की। 
 
7.  सƗम Ůािधकारी की ˢीकृित के िबना Ůमुख आबकारी नीित संबंधी िनणŊय िलए गएइसके अलावा 
Ůासंिगक अिभलेख अनुपलɩ थे और िवशेषǒ िनकायो ंकी िसफाįरशो ंका पालन नही ंिकया गया। पूवŊ की 
िसफाįरशो ंके िवपरीत िनजी सं̾थाओ ंको थोक लाइसŐस िदए गए, खुदरा लाइसŐस कुछ ही İखलािड़यो ंके 
हाथो ंमŐ कŐ िūत थे, िनिवदा ŮिŢयाओ ंमŐ देरी Šई और सरŐडर िकए गए Ɨेũो ंकी पुनः  िनिवदा नही ंकी गई, 
िजससे राजˢ का भारी नुकसान Šआ। आपिȅयो ंके बावजूद छूट दी गई, सुरƗा जमा अपयाŊɑ थे और 
डीडीए जैसी एजŐिसयो ंके साथ समɋय की िवफलता के कारण और अिधक िवȅीय नुकसान Šआ। 
 
8.  सिमित उिचत ŮिŢया का कड़ाई से पालन, अिभलेखो ंका उिचत संरƗण, थोक आवंटन नीित की 
समीƗा, काटőलाइजेशन की रोकथाम, समय पर िनिवदा, पयाŊɑ सुरƗा जमा, वैधािनक Ůािधकाįरयो ंके साथ 
समɋय और सु̊ढ़ शासन िनरीƗण की िसफाįरश करती है। 
 
9.  िवभाग ने सी एंड एजी की įरपोटŊ मŐ िदए गए अिधकांश सुझावो/ंिटɔिणयो ंको ˢीकार कर िलया है 
और आʷासन िदया है िक उपरोƅ सुझावो ंको ȯान मŐ रखते Šए ई-आबकारी पोटŊल िवकिसत िकया 
जाएगा। सरकार को दोषी िहतधारको ंसे नुकसान की वसूली करनी चािहए और सभी संबंिधत ʩİƅयो ंके 
İखलाफ आवʴक कारŊवाई करनी चािहए। 
 
10.  सी एंड एजी की įरपोटŊ और िवभाग Ȫारा उपलɩ कराए गए दˑावेजो/ंजानकारी से यह ˙ʼ है 
िक तǽालीन माननीय उप मुƥमंũी और िवȅ Ůभारी मंũी ŵी मनीष िससोिदया ने एक दोषपूणŊ आबकारी 
नीित को एकतरफा ŝप से लागू करवाया था, िजसके कारण राजˢ मŐ भारी नुकसान Šआ (सी एंड एजी 
के अनुसार लगभग ₹ 2002 करोड़)। िवशेषǒ सिमित की įरपोटŊ मŐ िबना िकसी औिचȑ के अ˙ʼ 
पįरवतŊन िकए गए। मानक कायाŊलय ŮिŢयाओ,ं िनयमो ंऔर िदशािनदőशो ंको दरिकनार कर िदया गया 
और एक ऐसी नीित का मसौदा तैयार िकया गया, जो मानो मनगढ़ंत थी, िजसे उिचत ŮिŢया का पालन 
िकए िबना िवभाग पर थोप िदया गया। तǽालीन सरकार को एक वषŊ के भीतर ही नीित को वापस लेने 
और उस पर पुनिवŊचार करने के िलए मजबूर होना पड़ा, यह तȚ उनकी दूरदिशŊता और योजना की कमी 
को दशाŊता है और साथ ही उनके दुभाŊवनापूणŊ इरादो ंको भी उजागर करता है। 
 

चंूिक मामला जांच के अधीन है और Ɋायालय मŐ िवचाराधीन है, और िवभाग के कुछ अिधकाįरयो ं
के İखलाफ अनुशासनाȏक कायŊवाही शुŝ की जा चुकी है, इसिलए सिमित इस मुȞे पर कोई िसफाįरश 
नही ंकरना चाहेगी। हालांिक, िपछली घटनाओ ंको सभी संबंिधत पƗो ंके िलए सबक के ŝप मŐ िलया जाना 
चािहए। 
 

जैसा िक पहले उʟेख िकया गया है, सिमित की इस įरपोटŊ मŐ िनिहत िनʺषŊ मुƥ कायŊकारी 
अिधकारी और महािधवƅा की िटɔिणयो ं और िवभाग Ȫारा Ůˑुत उȅरो ं तक ही सीिमत हœ और उन 
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मामलो ं पर कोई Ůभाव नही ं डालते हœ जो Ɋायालय मŐ िवचाराधीन हœ या अनुशासनाȏक कायŊवाही के 
िवषय हœ। 

 
11.  आबकारी िवभाग सरकार के िलए पयाŊɑ राजˢ उȋɄ करता है। हालांिक, सिमित ने पाया िक 
यह पयाŊɑ मानव संसाधन और तकनीकी संसाधनो ंकी कमी से जूझ रहा है। िदʟी की आबकारी नीित 
की सफलता के िलए, आबकारी िवभाग को पयाŊɑ मानव संसाधन और आधुिनक संसाधनो ंसे लैस होना 
चािहए। ŮिशिƗत किमŊयो ं की कमी Ůभावी ŮवतŊन मŐ बाधा डालती है, जबिक पुराने बुिनयादी ढांचे 
अनुपालन की िनगरानी और अवैध ʩापार पर अंकुश लगाने की Ɨमता को सीिमत करते हœ। कुशल 
कमŊचाįरयो ंमŐ िनवेश, िनरंतर ŮिशƗण और रीयल-टाइम टŌ ै िकंग एवं डेटा एनािलिटƛ जैसे उɄत िडिजटल 
उपकरणो ं के माȯम से सरकार अिधक पारदिशŊता, दƗता और जवाबदेही सुिनिʮत कर सकती है। 
पयाŊɑ संसाधन उपलɩ कराने से न केवल राजˢ संŤह मŐ वृİȠ होगी, बİʋ जन ˢा˖ की सुरƗा मŐ भी 
मदद िमलेगी और उȋाद शुʋ Ůणाली मŐ एक िन˃Ɨ एवं सुʩवİ̾थत ढांचे के ŝप मŐ िवʷास बढ़ेगा। 
 
12.  सरकार वतŊमान मŐ अपनी नई आबकारी नीित तैयार करने की ŮिŢया मŐ है। िदʟी सरकार अपनी 
नई आबकारी नीित को अंितम ŝप देने की िदशा मŐ आगे बढ़ रही है, ऐसे मŐ यह अिनवायŊ है िक नीित का 
ढांचा राजˢ सृजन और जन कʞाण के बीच संतुलन बनाए रखे। सरकार को लाइसŐिसंग मŐ पारदिशŊता 
को Ůाथिमकता देनी चािहए, िहतधारको ं के बीच िन˃Ɨ Ůित˙धाŊ सुिनिʮत करनी चािहए और 
अिनयिमतताओ ंपर अंकुश लगाने के िलए िडिजटल िनगरानी उपकरणो ंको अपनाना चािहए। साथ ही, 
नीित को िजʃेदार उपभोग को बढ़ावा देकर और असुरिƗत Ůथाओ ंको हतोȖािहत करके जन ˢा˖ 
की रƗा करनी चािहए। राजकोषीय िववेक को सामािजक िजʃेदारी के साथ एकीकृत करके, िदʟी एक 
आधुिनक आबकारी शुʋ ʩव̾था ̾थािपत कर सकती है जो न केवल राǛ के राजˢ को मजबूत करे 
बİʋ जन िवʷास भी बढ़ाए और भारत मŐ िनयामक शासन के िलए एक मानक ̾थािपत करे। 
 
13.  िवभाग को सिमित की िसफाįरशो ंऔर 31.12.2026 तक की İ̾थित पर अपनी कारŊवाई įरपोटŊ की 
समीƗा करके Ůˑुत करनी चािहए। कारŊवाई įरपोटŊ 31.01.2027 तक Ůˑुत की जानी चािहए। 
 
14.  जांच के दौरान, िवभाग ने कुछ ऐसे दˑावेज साझा िकए जो गुɑ/गोपनीय थे। िनयम 172(6) के 
परंतुक के अनुसार, ऐसे सभी दˑावेज़ गोपनीय माने जाएंगे और िकसी के साथ साझा नही ंिकए जाएंगे। 
यिद कोई ʩİƅ इɎŐ साझा करने का अनुरोध करता है, तो िवभाग के िववेक पर िनभŊर रहेगा। 

 
िदʟी        (अजयमहावर) 
िदनांक: 19.03.2026                  अȯƗ 
                                   लोकलेखासिमित 
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ANNEXURE-1 

CHAPTER- II : EXCISE SUPPLY CHAIN INFORMATION MANAGEMENT  
     SYSTEM 

 

Para : 2.2      ESCIMS’s objective of end-to-end   
      tracking of liquor    

 The objective of ESCIMS was end-to-end tracking of liquor. This was to 
be achieved through capture of barcodes, on liquor bottles and cases, at all 
levels of supply chain and ultimately authenticated at Point of Sale (POS) by 
scanning barcodes of individual Stock Keeping Units (SKU12). Barcodes were 
first to be generated by wholesalers who were charged a barcode fee. Later, the 
excise duty was paid at the time of generation of Import Permits and also 
barcodes were to be linked to the Import Permits by the wholesaler. 
 

As of March 2021, 482.62 crore barcodes were shown as sold. Out of 
this, only 346.09 crore (71.71 per cent) were either scanned at POS or 
categorized (as damaged, expired etc.) after scanning the barcodes, while the 
remaining 136.53 crore (28.29 per cent) were shown as sold through ‘stock-
take-sold’/MSR Gap exercise. From April 2021 to November 2022, a further 
118.14 crore barcodes were shown as sold, wherein the percentage of sale 
recorded without scanning barcodes was 21.18 per cent. Thus, a large 
proportion of liquor was sold without scanning through ESCIMS system, 
defeating the objective of end-to-end tracing of liquor. 
 
Action Taken by the Department 
 

Partially agreed. In this regard, it is submitted that there are several 
challenges listed as under which limits complete scanning at the vends: 
 

1. Weak Connectivity of Internet 
2. Power Outages  
3. Slow performance of portal during peak sale period between 6 pm to 10 

pm.    
4. Non reading by scanner due to aging of bar-codes.  

 Damage to bar codes 
 
 On the observations of the Audit that Action taken to overcome 
challenges in ensuring 100 per cent scanning of bar codes may be furnished, 
the Department furnished reply that the department is daily monitoring status 
of scanning of liquor bottles at retail vends. Further, department is taking 
coercive action against the defaulting vends. Recently, department has issued 
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show-cause notice cum order in respect of default retail vends and purchase of 
the said vends are disabled. 
 
 
 
 
 
Para : 2.2.1     ‘Stock-take-sold’ exercise coupled with  
      weak attempts to enforce scanning of  
      barcodes defeated the purpose of   
      ESCIMS 
 
 During the pilot phase of ESCIMS, before the presentation of first invoice 
for payment to IA (March 2014), it was observed that scanning percentage was 
low at retail vends/POS. To address this issue, stock-take-sold process/ MSR 
Gap was initiated at vends which was a monthly/ bimonthly reconciliation of 
stock. 
 
 The Department continued to use ‘stock-take-sold’ exercise even after 
seven years of implementation of ESCIMS. The objective of ESCIMS i.e., end-to-
end tracking 
of liquor, was thus defeated. 
 
 The percentage of bottles sold without scanning remained between 14.48 
per cent and 48.41 per cent during the period from 1 April 2017 to 15 
November 2021 
 
 The Department in its reply (June 2022 and March 2023) stated that the 
objectives of ESCIMS had been fulfilled, as the “revenue had increased year on 
year and MSR gap has decreased ever since its introduction (except COVID 
years and transition to New Policy and back to Old Policy again)”. The 
Department had issued regular instructions to retail vends for complete 
scanning and also trainings were imparted in this regard. The reply further 
mentioned that penal provisions were formulated vide order dated 8 August 
2020. Also, future Transport Permits were being stopped in case of default. The 
reply mentioned that there was no revenue loss to the 
Department and ESCIMS has been able to prevent hooch tragedy. It further 
mentioned that the learning through implementation of ESCIMS had been 
noted and the Department was moving towards ESCIMS 2.0. 
 
 The reply is not acceptable because even though Excise Department 
issued circulars (January 2018 and April 2019) mandating scanning of 
barcodes, however, it framed specific penal provisions for not complying with 
its circulars only in August 2020.  End-to-end tracking of all liquor sold could 
not be achieved even after seven years. Initial circulars and training brought 
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little improvement as percentage of liquor sold without scanning ranged 
between 14.48 per cent and 48.41 per cent during the 
Period April 2017 to 15 November 2021. 
 
 
 
 
 
Action Taken by the Department 
 

Action taken by the Department is same as mentioned against Audit 
Para No. 2.2.5  
 
 
Para : 2.2.2     No efforts made to identify repeated  
      defaulters through ESCIMS data 
 
 Audit analysed sales data of liquor from ESCIMS for the calendar year 
2019.  That  the overall MSR Gap was 30.87 per cent during the year 2019. 
However, it ranged from 45 per cent in Delhi State Industrial and Infrastructure 
Development Corporation (DSIIDC) vends to 22 per cent in Delhi State Civil 
Supplies Corporation Ltd. (DSCSC) vends. Second and third quarters of 2019 
showed unusually high MSR gap for government as well as private vends.  
Audit also analysed ESCIMS sales data of liquor bottles for the calendar year 
2019 for all entities. Instances were revealed where percentage of sale without 
scanning were very high ranging between 70 and 98 per cent during certain 
periods of the calendar year 2019. Further analysis of sales data at a granular 
level also showed an unusually wide variation in reported sales and scanned 
sales between various months in respect of some retail vendors, as discussed 
below:  
 
i. In case of one vendor, only 3.6 lakh bottles were scanned, whereas, 
13.69 lakh bottles were sold without scanning (shown as MSR gap) during six 
months (July – December) of the year 2019. Out of these 13.69 lakh bottles, 
9.94 lakh bottles were shown as MSR gap in one month alone. 
 
ii.  It was observed that sale was through scanning during certain months, 
while during other periods, majority of sale was done without scanning. For 
example, in case of one case, sales data of May 2019 showed that 9.59 lakh 
bottles were sold via scanning, with zero MSR gap reported. However, for the 
last six months of the calendar year 2019, average MSR gap reported 
was at 83 per cent of total sale. 
 
iii.  Very high MSR gap (70 per cent) was reported in third quarter for one 
vendor whereas it had zero MSR in the first quarter. The data also showed wide 
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monthly sales variation, as June showed a sale of 8.15 lakh bottles against 
average sale of 1.06 lakh bottles during the first quarter.  
 
 Sale without scanning compromises the accuracy of the sales data in 
ESCIMS. ESCIMS provided an opportunity to the Excise Department to analyze 
the data available and identify the individual retailers, where scanning of 
barcodes was repeatedly poor. However, no attempts to identify such individual 
retailers, through analysis of ESCIMS data by the Department was found by 
Audit. 
 
 Government in its reply stated that Excise Department had levied 
penalties against above licensees. However, no documentary proof (penalty 
order, challan, reason for penalty, period of penalty etc.) was attached with the 
reply and the same could not be verified through ESCIMS portal either. 
 
Action Taken by the Department 
 
 

Action taken by the Department is same as mentioned against Audit 
Para No. 2.2.5  
 
 
Para : 2.2.3      Unused barcodes prone to misuse 
 
 During the period from February 2013 to November 2013, i.e., before the 
ESCIMS project went Live, 44.64 crore barcodes were generated by wholesale 
licensees. Out of these, only 18.94 crore barcodes were tracked and shown as 
sold till March 2021.  Out of the barcodes shown as sold, 9.39 crore barcodes 
were scanned, and 9.55 crore barcodes were marked as sold using the process 
of Stock-take-sold.  Hence, more than 25.70 crore barcodes generated were not 
accounted for as most of these barcodes were either shown as received at 
warehouses or dispatched to vends (in transit), but remained untracked 
thereafter. 
 
 Further, additional 13.90 crore barcodes were generated and had been 
reported as unutilized and archived till March 2017. Fee for these barcodes 
was not charged from wholesale licensee and these were not linked to Import 
Permits. 
 
 Thus, these barcodes generated by the system but finally unaccounted 
for could be used to disguise Non-Duty Paid Liquor (NDPL) as Duty paid liquor 
resulting in loss of revenue to the State. Further, as the barcodes itself are not 
printed on secure labels, this presents a very high risk that the barcodes on the 
bottles, found during inspection, are actually duplicates and thus a cover for 
NDPL. 
 



6 
 

 Government in its reply stated that as on date, the barcodes once 
generated become archived after a period of 90 days if not dispatched from the 
distillery. The barcodes which become archived cannot be dispatched again. 
 
 The reply is not acceptable as the barcodes generated and printed, 
though archived, can be used to mask non-duty paid liquor. Moreover, the 
reply is silent regarding barcodes which were already dispatched to warehouses 
or to vends (in transit) but remained unused/untracked thereafter. 
 
 The continuation of ad-hoc arrangement of barcode issue, tracking and 
accounting, coupled with weak enforcement of scanning and not utilizing data 
to identify defaulters, defeated the objective of end-to-end tracking of liquor. 
 
Action Taken by the Department 
 

Action taken by the Department is same as mentioned against Audit 
Para No. 2.2.5 
 
 
Para : 2.2.4     Risks associated with authenticating  
      sales  without scanning of barcodes 
 
 Due to incomplete scanning of barcodes of liquor, end-to-end tracking of 
liquor was not possible. The practice of ‘Stock-take-sold’ exercise (Monthly 
Stock Reconciliation) allowed by the Excise Department vitiated the purpose of 
implementing a Supply Chain management system. 
 
 Hotels, Clubs and Restaurants are supposed to purchase liquor 
exclusively from wholesale licensee (L1), which incurs an additional duty of 20-
30 per cent (of wholesale price- to be paid by HCR) vis-a-vis liquor sold at retail 
vends. If HCR illegally sources liquor from retail vends, then it would lead to a 
loss of additional excise duty. 
 Audit test checked records of 11 enforcement cases relating to nine Hotel 
licensees. In these cases, out of 548 suspected bottles recorded (in ESCIMS) as 
“sold at other Vends”, 298 were found at HCR. These retail vends whose bottles 
were found at HCR were not issued Show Cause Notice, nor a thorough 
investigation was carried out to ascertain whether the missing stock was 
“unsold” or “marked as MSR gap” by the vend. Scanning would have revealed 
the time of issue and helped in fixing responsibility. 
 
Action Taken by the Department 
 

Action taken by the Department is same as mentioned against Audit 
Para No. 2.2.5 
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Para : 2.2.5       Vend Sales Data Analysis 
 
 For analysis, a sample of total of 36 vends was chosen (18 each from 
Private and Government Corporations, lying in proximate areas). Sales data, in 
terms of number of bottles sold, for the months of June 2019 and January 
2020 was taken from all vends to smoothen any seasonal variations. 
 
(i)  Risk of Diversion of Liquor to unauthorized channels 
 
 Five of the highest selling brands in Delhi, with more than one per cent 
market share, were considered and substantial variation in MSR Gap (Bottles 
not scanned before sale and later deemed sold) was observed across brands 
and across entity  ownership (Corporation Vends Vs Private vends). Some 
brands despite high sales figure had low MSR gap, while some brands, despite 
low sales figures had abnormally high MSR gap. 
 
 Data shows that scanning of certain brands was not carried out and the 
sale volume had no correlation to the MSR gap registered for that brand. 
Review should be carried out by the Excise Department to negate the 
possibility of diversion of certain brands to unauthorized channels. 
 
(ii)  Risk of Brand pushing by Government Corporations18 vends 
 
 The sales figure for four of the highest selling brands of whisky, in the 18 
sample government vends and 18 sample private vends, was analyzed. None of 
these brands figured in the Corporations’ top selling brands and invariably all 
of these figures in the private sector vends as top selling brands. 
 
 This indicates that the Corporation vends’ sales was not adequately 
representative of the normal demand in terms of brand preference. 
Subsequently, comparative sales was analyzed by audit for the brands which 
were popular at Corporation vends, and it was noticed that few brands which 
were popular in Corporation vends had limited appeal at private vends. This 
analysis indicates the need for a detailed review by the Excise Department that 
Corporation vends were not giving undue preferential treatment to any 
particular brand(s). 
 
(iii)  Risk of brand pushing by Private Vends 
 
 Analysis of the data of sample vends revealed that there was an apparent 
preferential treatment by private vends to certain brands. From data analyzed 
for 10 highest selling brands at 18 private vends, the following was observed: 
 
•  Goa Spirit of Smoothness Whisky had a total sale of 1.79 lakh bottles, of 
 which two vends alone sold 81 per cent and 14 per cent of the total units. 
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•  Two vends sold zero units of a Kingfisher Strong Beer while it had an 
 average sale of more than 50,000 units for other vends. 
 
•  Three vends alone sold only 67 of the total of 70,053 units of Dennis 
 Special whisky brand. 
 
•  One of the popular brands of whisky (MCD No. 1 Classic Blend Whisky) 
 had an average sale of 24,000 bottles per vend and 27 per cent of the 
 total sale across Delhi, was sold by one vend alone. 
 
•  Another popular brand – Officers Choice Blue Deluxe Grain Whisky had 
 an average sale of more than 38,000 bottles per vend, while two 
 particular vends sold zero units of the same. 
 
 The above analysis by Audit underscores the need for detailed and in 
depth review by the Excise Department to rule out the risk of unauthorized 
diversions and brand pushing. 
 
Action Taken by the Department   
 

The Action Taken by the Department as per Audit Para No. 2.2.1 to 
2.2.5 is as under:- 
 

It is reiterated that there was no loss of revenue at any point due to non-
scanning of liquor at POS. 
 

Partially Agreed. Firstly, It is submitted that, there can be no loss of 
Excise Duty even if bar codes of liquor brought in Delhi by authorized channels 
are not scanned as the department collects Excise Duty at the Source on 
generation of Import Permit itself. This occurs even before liquor is transported 
out from manufacturer’s location.  
 

Further, Department issued a very detailed and cogent order to enforce 
scanning which audit has already noted. Based on that order MSR gap penalty 
was also imposed on sales without scan and the same was communicated to 
licensees through ESCIMS Portal. Hence enforcement has been indeed done.  
 

It is also submitted that though private liquor vends viz. L-7 and L-10 
license cease to exist w.e.f 30.09.2021, the department has held back FDR/ 
Bank Guarantee and No Dues certificate of the defaulting licensees who have 
not paid the dues of MSR gap penalty. 
 

Subsequently, the department ensures that the licensee pays the MSR 
penalty, by ensuring that, the FDR is released only upon payment of penalty on 
account of MSR gap. 
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Further, any Bottle without an authentic bar code can’t be sold through 
authorized channels. Also, any sale of outside unauthorized channels is liable 
to acted as per Delhi Excise Act 2009 and Rules framed thereunder.  
 

Further, regarding, the placing of Orders for liquor, does not fall under 
purview of Excise Department. The comments on observation of Audit may be 
solicited from Corporations. 
 

NIC has started developing eAbkari portal in place of ESCIMS portal 
which was rolled out w.e.f. 03.10.2024 in the phased manner. The eAbkari 
portal is still under development phase. The ESCIMS portal was completely 
shutdownw.e.f. 31.12.2024.  Further, the scanning of bar codes is available in 
the E-AbkariPortal and is being perfected.  
 

Additionally, NIC has also developed e-Abkari mobile app through 
anyone can verify the authenticity of barcodes. 
 
 The Audit observed that The Department may furnish the following 
further details: 
1. Details of MSR Gap penalties recoverable and FDRs/Bank guarantees 

withheld against each defaulter. 
2. Whether such penalties were also imposed on government corporations. 
3. Latest MSR Gap figures 
4. Action taken with respect to Barcodes that were already dispatched but 

remained unused or untracked. 
5. Action taken against retail vends whose liquor bottles were found in 

HCR. 
6. Action taken to prevent diversion of certain liquor brands through 

unauthorized channels. 
 
 On the above observations of the Audit the Department furnished reply 
as under:- 
 
1. The department ensures recovery of penalty of MSR Gap before release of 

FDR/Bank Guarantee. Further, department issues notices to the default 
vends in case of non receipt of dues department is in process to forfeit 
the FDR/Bank Guarantees of the such cases. 

 
2 &.  The Department provided the copies  of MSR Gap penalties issued to  
3  Corporations to the Audit. 
 
4. The barcodes are generated at the level of distillery. These barcodes are 
 then mapped to ESCIMS system upon payment of excise duty. Then the 
 bottles/ cases having these bar codes are despatched. By virtue of said 
 process, the bar code once mapped these barcodes cannot be called “not 
 used” and were always traceable on ESCIMS system.   
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5.  It is submitted that retail vends sale the liquor to individuals. It is not 
 feasible to collect information related use of liquor by the customer. In 
 case such bottles are recovered from the premises of HCR licensees in 
 that case appropriate penalty as per provision of the Delhi Excise Act, 
 2009 and Delhi Excise Rules, 2010 has been levied against the default 
 HCR Licensees. 
 
6.  EIB/Enforcement Branch monitor the movement of such liquor in case 
 recovery of such liquor FIR is being lodged against such defaulters 
 
 On the above reply of the Department, the Audit further observed that 
details of MSR Gap penalties recoverable, FDRs/Bank guarantees and latest 
MSR figures have not been furnished. The department may appraise the PAC of 
these details. 
 

About 25 crore barcodes were shown as either received at the warehouse 
and thereafter there was no further trace, or they were shown as dispatched to 
vends without any further information being available on ECSMIS. An analysis 
of the same was expected from the department and the same maybe appraised 
to the PAC. 
 
 
Para : 2.3            Undue benefit of  Rs.24.23 crore to  
            Implementing Agency 
 
 Implementing Agency was entitled to payment only for barcodes 
authenticated by scanning while sale at Point of Sale (POS). From project 
inception till November 2022, this amounted to ₹ 65.88 crore19, whereas an 
actual payment liability of  ₹ 90.11 crore, to IA, was created during the same 
period. The difference amounting to ₹ 24.23 crore (excluding Service Tax/GST) 
was considered for payment, for bottles considered as sold through stock-take-
sold exercise, i.e., without actual authentication at POS. 
 
 Audit observed that in spite of poor scanning and resultant ineligibility 
for payment initially, a Departmental Committee had recommended ad-hoc 
payment to IA for initial three months even for the stock-take-sold category. 
The matter was referred to Finance Department which approved (May 2014) the 
payment without addressing the issues raised. Thereafter, Excise Department 
again sought (April 2015) opinion/approval of Finance Department to which 
Finance Department ordered a reconciliation of barcodes generated vs. sold. 
Reconciliation was not carried out satisfactorily, but the payments continued. 
 
 The issue of payment to IA for the stock-take-sold category was not 
reconsidered and the Department continued release of payments to the IA even 
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for the stock take- sold category, i.e., the bottles/cases which were shown as 
sold without scanning. 
 
 Audit noted that the release of payment to IA for the un-scanned bottles 
was not as per the terms of the contract which resulted in undue benefit to the 
IA. 
 
 The Government, in its reply, quoted Schedule VI of the Master Services 
Agreement, stating that payment is released to IA based on “data captured” in 
data centre and that the payment did not depend on final scanning during 
sale. 
 

 The reply is not acceptable as it ignores Clauses C (i) to C (iv) of Schedule 
VI which outlines the payment eligibility for data captured. Schedule VI clearly 
mentions that the data captured in data centre has to be authenticated (sold at 
POS, marked as damaged, expired etc.) before the IA is eligible for payment for 
the same. The decision to pay for MSR-gap was contrary to schedule VI. 
 
 
Action Taken by the Department  
 
 Not agreed  (1)  The payment to IA is made on bar code generation at the 
time of generation of the import permit, (2) The licensee itself pays the due 
amount Rs. 0.15 per bar code to the department, and the payment to IA is 
made using this amount, (3) Thus, government exchequer does not bear the 
burden for payment to IA. 

 Not agreed, the department has made payment in accordance with the 
contract conditions.  The department has moved onto e-Abkari portal which 
has been developed by NIC w.e.f. 03.10.2024, wherein payment are being made 
on project basis to NIC/NICSI. 

 On the observation of the Audit that the contention of the Department 
that, payment to IA was done in accordance with contract conditions is not 
correct since, as per contract, the IA was not eligible for payment for the 
barcodes which were not scanned at the point of sale,  the Department replied 
that:-  

 The terms of payment as mentioned in the contract may be referred 
again. For further clarification, the department is resubmitting the reply for the 
para as below – 
 
 The Schedule VI- Terms of Payment states that: 
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1.  Payments will be released to IA based on the data captured in the Excise 
 Data Centre on "Go-Live Phase I Date" as per the payment term below: 
 
a)  INR 0.15 charge for per unit data captured for all Liquor Bottles and 
 Liquor Bottle Cases.  
 
b) This charge is inclusive of all expenses, rates, charges, duties, levies and 
 taxes applicable as per law; except Service Tax. 
 
c)  The consideration of Data captured and payment eligibility for captured 
 data will be as follows: 
 
(i)  Liquor Bottles and Liquor Bottle Cases are dispatched against IP from 
 Distillery for Bonded Ware house. Data gets captured in the Central 
 Server. The same material reaches to Vends or POS. From Vends / POS, 
 the Liquor Bottles gets sold to customer. Once sold, then the data 
 already captured gets authenticated as sold. IA will be then eligible for 
 payment for the Liquor Bottles sold and associated Liquor Bottle Cases. 
 
(iv)  All Liquor Bottle Cases whose case Identifiers are captured in the central 
 server and whe bottles are updated as sold, returned, broken and 
 classified will be eligible for payment. 
 

The para (i) clearly states that the IA is eligible for payment for the Liquor 
Bottles having identifier “Sold”, “Returned” or “Broken”. In ESCIMS, there were 
two ways to mark a bottle “Sold”. First by real-time scanning at POS. The other 
one by carrying out Stock Take Activity for Monthly Stock Reconciliation. The 
Stock take sold activity was introduced to mark identifiers to the bottles that 
were logically present on the system but not physically present at the vend due 
to non-scanning because of any reason and to match the stock available at 
vend online and offline. The identifier used in said activity was “Sold” the 
mismatched stock was sold to the customers without scanning. It was not 
return or damaged.   The identification of bottle being “Sold” is not limited to 
scanning at POS to customers.  It can be indicated “Sold” by reconciliation of 
stock also if it is not broken or returned. The same approach has been adopted 
by Excise department to reconcile the stock.  
 

In such scenario, the payment to TCS was made for bottles having 
identifier as mentioned in the schedule VI – Terms of Payment Schedule of the 
contract.  
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Para : 2.4      EIB module of ESCIMS not utilized 
 
 As per the Section 2.1 of the Master Service Agreement (MSA), Phase-II of 
the project required implementation of a module for Excise Intelligence Bureau 
(EIB). 
 
 Audit, however, observed that the module was completely dysfunctional 
containing no data. 
 
 The Government in its reply stated that data regarding seizure of illicit 
liquor was being maintained (in soft copy and hard copy) and analyzed as per 
need in the Department. Also, the role of ACP (EIB) and Inspector (EIB) had 
been arranged in ESCIMS and proper utilization would be made in future. 
 
 EIB is one of the most important aspects of regulatory function of Excise 
Department and the data gathered could have been utilized to assist the 
Department with actionable intelligence in planning EIB/Enforcement raids 
based on mapping of smuggling prone areas, planning action on brands more 
prone to being smuggled, coordination with other state Excise Departments to 
check smuggling through information on source/ origin of NDPL etc. 
 
 Thus, Excise Department did not leverage the module to prevent revenue 
leakage or assist its regulatory function. 
 
Action Taken by the Department  
 
 Partially agreed. EIB information is sensitive in nature and it was not 
uploaded in the ESCIMS module of Tata Consultancy Services. However, 
requisite data is available with EIB and is utilized for intelligence generation 
and taking action. 

 The observations of the Audit is duly noted and it is submitted that the 
data regarding procedure of illicit liquor, FIR registered area wise and liquor 
wise etc are maintained in the EIB branch in the softcopy as well as in 
hardcopy.  

 Also, the roles of ACP (EIB) and Inspector (EIB) had been arranged in 
ESCIMS portal and with implementation of NIC’sE-Abkari portal the 
enforcement module is also being developed. It shall also be ensured that 
enforcement is used suitably. 

 NIC has started developing eAbkari portal in place of ESCIMS portal 
which was rolled out w.e.f. 03.10.2024 in the phased manner. The eAbkari 
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portal is still under development phase. The ESCIMS portal was completely 
shutdown w.e.f. 31.12.2024.Inputs for EIB module have been shared for 
implementation of EIB module which is under development. 

 
Para : 2.5       Provisions of Service Level   
       Agreement (SLA) not complied 
 
 As per Schedule VIII of Master Service Agreement, SLA compliance 
Reports were to be prepared by the Excise Department to assess performance 
of the IA. These would form an essential metric for decision on payments to the 
IA. 
 
 Audit, however, observed that these SLA compliance Reports were 
prepared and submitted by the IA itself and were accepted by the Department 
without detailed scrutiny. Moreover, SLA were to be detailed and reviewed20 
annually, which was not done. 
 
 Also, some critical SLA metrics like Data Accuracy were not reported 
upon at all. As per the MSA, Data Accuracy was to be measured daily and 
reported on weekly basis with target value of 99.99 per cent. Project Monitoring 
Unit had also observed (April 2014) that a subsequent Standardisation, Testing 
and Quality Certification (STQC) audit would validate the Data Accuracy. No 
such 3rd party Audit Report was furnished to audit. Audit observed various 
examples of inaccuracies in ESCIMS data, which were never reported in SLA 
Reports prepared by IA. This has implications on the payment made to IA. If 
the metrics had not been complied and submitted, then recovery (amounting to 
n*0.1 per cent of the Performance Bank Guarantee for n successive months) 
was liable to be charged from the IA. 
 
 Audit noted that on several instances, bottles/cases found with one 
licensee were present with another licensee as per the ESCIMS data. In such 
cases, no system red flags were generated or data discrepancy pointed out. 
Audit further noticed from Excise Department’s order dated 17 August 2021 
that duplicate Transport Permits were generated by ESCIMS system. 
 
 Notably, an instance of hacking of ESCIMS was noted during July 2019. 
The file neither mentions its impact on the relevant SLA (portal security) nor 
the cause of such breach. Audit inquired the vulnerabilities leading up to the 
security breach and whether the vulnerabilities were patched up later, but no 
reply was furnished. 
 
 The Government in its reply only mentioned the SLA compliance 
parameters from MSA and stated that compliance was being monitored 
regularly. 
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 The reply is not satisfactory as access to SLA monitoring tool was not 
provided to Audit for independent verification. Detailed monthly reports were 
also not furnished to support the claim. Other issues pertaining to Data 
Accuracy and preparation of SLA report by IA itself were not commented upon. 
 
Action Taken by the Department  
 
 Partially agreed. The SLA parameters as per master service agreement 
(MSA) were verified by the Excise Department based on the database available 
in the servers. The SLA reports submitted by lA were verified with SLA 
monitoring portal on regular basis. 
 

NIC has started developing eAbkari portal in place of ESCIMS portal 
which was rolled out w.e.f. 03.10.2024 in the phased manner. The E-Abkari 
portal is still under development phase. The ESCIMS portal was completely 
shutdown w.e.f. 31.12.2024.  The department has also provided supporting 
documents with regard to verification of SLA reports and action taken 
regarding inaccuracies found in ESCIMS data may be furnished to the Audit.  
 
 
 
Para : 2.6       Absence of an Exit Management  
       Plan 
 
 An Exit Management Plan for transfer of the project and its assets, after 
the contracted duration21 with TCS, was to be prepared and submitted by IA, 
within 90 days from effective date of agreement, and to be redrafted annually 
thereafter, as per Section 1.2, Schedule II of MSA. 
 
 The Department could not provide the Exit Management Plan. In the 
absence of Exit Management Plan, Excise Department was not able to take over 
the Supply Chain Management function independently, nor was able to give it 
to another replacement Implementing Agency. 
 
 ESCIMS was a DBOOT project, which essentially means transferring the 
asset to the Department. The MSA did not have specific provisions for 
hardware and software obsolescence. Thus, after ten years of functioning, no 
tangible/intangible asset was created for the Department. 
 
 MSA also had a clause on the obligation of IA to train the personnel of 
Project Director (Department) as per need. However, the Department failed to 
produce any document regarding the progress of Capacity Building and 
knowledge transfer. 
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 In the absence of updated Exit Management Plan coupled with the lack 
of capacity building steps, transfer of system ownership to the Department 
could not materialize. 
 
 Government in its reply stated that Exit Management Plan has been 
furnished to the Department on 14 March 2022. However, copy of Exit 
Management Plan was not furnished to Audit. 
 
 
Action Taken by the Department  
 
 Not Agreed. The Excise Supply Chain Management Information System 
was perhaps the first IT system in Supply Chain Management during its 
inception around in 2010. Its Request for Proposal was developed by the 
National Institute for Smart Governance (NISG). The Exit Plan is an important 
document in the direction of knowledge management. 
  
 As Audit has itself observed that MSA did not provisioned for the 
hardware and software obsolescence. Since it was an early PPP initiatives in 
Information Technology, the future of software and hardware obsolescence 
could not be visualized in long term context. In ten years, the technology 
changed exponentially.  
 
 Since TCS had implemented the technological solution using the IBM, a 
proprietary technology stack, to implement the ESCIMS, It was challenge for 
the Excise Department to migrate the existing system on obsolete technology. 
Therefore the delay was largely on the technological obsolescence instead due 
to solely on non-availability of exit plan as such. In long term technology based 
solutions on PPP model, the attention on migration and technology 
obsolescence and related services should be part of the proposal. 
 
 The IA has submitted Exit Management Plan on 14th March 2022 and 
further, updated it on 08.12.2022. Further, the contract with the IA, TCS, was 
closed on 29.02.2024. The Excise Dept took over the system on 01.03.2024 
from TCS. 
 
 NIC has started developing E-Abkari portal in place of ESCIMS portal 
which was rolled out w.e.f. 03.10.2024 in the phased manner. The eAbkari 
portal is still under development phase. The ESCIMS portal was completely 
shutdown w.e.f. 31.12.2024. 
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Para : 2.7       Lack of monitoring after the Role  
       of PMU was taken over by the 
       Department 
 
 In December 2012, the Excise Department had appointed National 
Institute for Smart Governance (NISG) as the Project Monitoring Unit (PMU) for 
a period of three years (later extended till June 2016). NISG, as PMU, was 
responsible for planning and monitoring of the project. Subsequently, the 
Excise Department assumed (July 2016) the role of PMU from NISG. 
 
 Initially, NISG was appointed as the PMU to facilitate the management of 
governance procedures as per schedule IV of MSA. It mainly covered the 
monthly documented meetings regarding assessment of monthly performance 
reports, change control, disputes resolution etc. After July 2016, the 
Department assumed  the role of PMU from NISG. No minutes of meetings were 
provided for the audit period. In the absence of a functional PMU, the efficiency 
and effectiveness of the service provider could not be ascertained. This also 
hampered the achievement of project objectives as envisioned in the agreement. 
 
 Deficient project monitoring coupled with absence of Exit Management 
Plan has led to the continuing dependence of the Department on the vendor i.e. 
Implementing Agency. 
 
 The Government accepted the audit observations and in its reply stated 
that Excise Department had been functioning under a severe lack of IT cadre 
officers and a proposal for filling vacant posts and creation of posts had already 
been sent to cadre controlling authority in September 2020. 
 
Action Taken by the Department  
 
 
 Partially agreed. Project monitoring was managed by the available IT 
personnel posted in the Department. 
 
 The department has suffered from extreme lack of technically expert 
officers specially IT cadre. 
 
 However, despite the shortage of staff the Excise department has 
achieved following goals: 
 
1.  Augmentation of revenue year by year. 
 
2.  Automation of supply chain. 
 
3.  Ease of doing business was achieved by streamlining and automation 
 procedures to apply for licenses. 
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4. Tracking of the stock was attained to a substantial extent. 

 
 NIC has started developing eAbkari portal in place of ESCIMS portal 
which was rolled out w.e.f. 03.10.2024 in the phased manner. The eAbkari 
portal is still under development phase. The ESCIMS portal was completely 
shutdown w.e.f. 31.12.2024. 
 
 On the observations of the Audit that The Department may furnish 
reasons for taking over the role of PMU in spite of a shortage of manpower to 
manage the same and also the details of the present system in place for this 
purpose in E-Abkari portal,  the Department furnished reply that :- 
 
 The e-Abkari portal being developed and managed by NIC has been 
implemented, however, some modules are still development and its functioning 
is  being reviewed twice a week with NICat the departmental level with 
assistance of IT branch with feedback being provided by all the implementing 
branches and stakeholders.  
 
 The department took over the role of PMU as per the directions issued 
vide Minutes of the Meeting of Technical Evaluation Committee Chaired by 
Secretary (IT) dt. 12.02.2016.  Minutes of the meeting attached.  
 
 However, despite the shortage of staff the Excise department has 
achieved following goals: 
 
1.  Augmentation of revenue year by year. 
 
2.  Automation of supply chain. 
 
3.  Ease of doing business was achieved by streamlining and automation 
 procedures to apply for licenses. 
 
4. Tracking of the stock was attained to a substantial extent 
 
 
Para : 2.8      Failure to implement Excise Adhesive  
      Labels 
 
 Despite the failure of ESCIMS to meet its intended objective, evidence of 
misuse and duplication of labels, the Department did not proactively initiate 
process to address the shortcomings and make the system robust. 
 
 Excise Adhesive Labels are secure labels with advanced security features 
thus ensuring the authenticity, traceability and security aspects of supply. 
Ministry of Finance, Government of India (GoI), had initiated a proposal for 
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providing the services of Security Printing Press for implementing Excise 
Adhesive Label (EAL) in Delhi. The same was communicated to the Excise 
Department via letter (dated 19 March 2019). After the receipt of this letter, the 
Excise Department took up this issue. Finally, the approval of Cabinet (30 July 
2020) for introduction of Excise Adhesive Labels to avoid tax evasion and 
plugging leakages in supply chain was obtained after a delay of one year and 
three months. 
 
 It was also noticed that the Department independently involved 
(September 2019) IIT Kanpur (National Centre for Flexible Electronics), for 
providing an additional security feature to be used along with the EALs. IIT 
Kanpur offered a technology which was patented by TransPacks Technologies. 
However, no sufficient justification was offered as to how the incorporation of 
this technology would be an improvement over and above the EALs. Moreover, 
the incorporation of this feature could also lead to cost escalation for licensing 
and technology transfer and need for separate cloud based solution for storage 
of high resolution image of 3D tags. 
 
 An agreement was signed between Security Printing Press (SSPH), 
Hyderabad, a constituent of SPMCIL22 and Excise Department on 7 September 
2020 for printing and supply of EALs which included a condition for 
collaboration with IIT Kanpur for the purpose of using that technology. 
However, during the dry runs (last conducted in April 2022) involving both the 
technologies, issues pertaining to hardware incompatibility, size and design of 
labels were observed but could not be reconciled. 
 

Thus, even after a lapse of 19 months (till April 2022), from signing of 
agreement, the final design could not be firmed up and project could not be 
implemented even  after a considerable time lapse since Cabinet approval. 
Audit also noticed that no progress was recorded on file, regarding the 
implementation of EAL thereafter. The initial terms regarding pricing lapsed at 
the end of year 2022-23.  

 
Regarding the failure of implementation of EAL, the Department, in its 

reply, stated that the delay was owing to the COVID 19 pandemic, 
implementation of New Policy and subsequent investigations into the New 
Policy by central agencies. It further mentioned that the learning that has been 
achieved since 2010, has resulted in the decision in favour of EAL. However, 
the issue of not proactively taking up decision to implement EAL was not 
addressed. Moreover, no progress regarding the implementation of the project 
could be noticed (March 2023). As a result, the objective of authenticity, 
traceability and security aspects of the supply side of liquor through EAL 
couldn’t be achieved. 
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Action Taken by the Department  
 
 Partially Agreed. The process of implementing EAL is expected to be time 
consuming and cumbersome and may pose risk adversely impacting revenue in 
case of any delays/unforeseen circumstances etc. 
 
 Partially Agreed. Delhi does not have its own distillery. All the liquor is 
imported from other states. In such scenario, the department would need to 
distribute the EAL labels to each state from where the liquor supply is solicited. 
The distribution of each distillery in various states after printing from a 
centralized location will be time consuming and cumbersome process. This 
may result in delay in procurement of liquor by wholesale licensees from 
distillery. 
 
 Any disruption to supply of EAL labels and ink due to any unforeseen 
circumstances would stall the supply of liquor and result in revenue loss to the 
department. 
 
 Further, Department has now shifted to e-Abkari System developed by 
NIC which has an inbuilt track & trace system. At present the department has 
launched the e-abkari App to enable everyone to scan and check the 
authenticity of the bottle. 
 

The Department is considering exploring additional technological 
solutions such as Geo-tagging/geo-locks/geo-fencing of licensed premises etc. 
for fool proofing the supply chain. 
 
 On the observations of the Audit that the constraints cited by the 
Department existed even at the time of conceptualizing the project.  The 
Department may also clarify as to whether the project has been dropped,  the 
Department replied that   The practical problems in implementation of EAL 
cannot be ignored and need further deliberations. 
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ANNEXURE-II 
CHAPTER- III  :  ISSUE OF LICENSES 
 
Para : 3.1        Introduction 
 
 The Department issues various types of Licenses to various stakeholders 
in liquor supply chain in Delhi. 
 
 Interested parties are required to apply every year for issue/renewal of 
appropriate license to the Excise Department. Audit had selected 59 licensees 
who were issued licenses during the period 2017-18 to 2020-21, for detailed 
scrutiny. Out of these, records related to only 46 licensees24 were provided to 
Audit. On scrutiny of records related to issue/renewal of licenses to these 46 
licensees, various irregularities were observed. These are discussed in the 
succeeding paragraphs.  
 
 The Audit recommended that responsibility should be fixed for non-
production of records relating to 13 licensees to Audit. 
 
 
Action Taken by the Department  
 

 Matter of record.  Specific details concerning with 13 licenses mentioned 
by Audit Team has not been provided to the department. The department 
requests Audit team to provide to specific details so as to enable providing  of 
requisite information. 

 
 On the observations of the Audit that the details were requested during the 
course of audit vide Audit Memo no. 40 Dated 07.06.2021.   However, the  
details of licensees are reproduced below:- 
 
 
l.  M/s Veetrag (L-10) 
 
2.  Ms/ Privee – a unit of MJ Bizcraftsllp (HCR) 
 
3.  DSCSC – Vikas Marg (L-6) 
 
4.  DTTDC – Peeragarhi (L-6) 
 
5.  DSCSC – Badarpur (L-6) 
 
6.  DSIDC – N block, Connaught place (L-6) 
 
7.  DCCWS – Shakarpur, VikasMarg (L-6) 
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8.  DCCWS – South Gamari (L-6) 
 
9.  DTTDC – Samaypur Badli (L-6) 
 
10.  DTTDC – Sadat Pur (L-6) 
 
11.  DTTDC – Munirka-2, Delhi (L-6) 
 
12.  DCCWS – Dwarka, Sector 6 (L-6) 
 

13.  DSCSC – Loni Road (L-6) 

 

 The Department further replied that the department had no intention 
not to provide the requisitioned files. However, the department will again 
provide the files in case the Audit requires these files. 

 
 On the above reply of the Department, the Audit further observed that the 
department’s magnanimous offer to share files now shows that the files were 
available at the time of audit too.   Audit Report has sought responsibility to be 
fixed for non-production of records. Department has not replied to the action 
taken thereon. 
 
 Further, vis-à-vis the Department's willingness to produce files, it is to 
put on record that audit is a constitutionally mandated activity that is time-
bound. Thus, audit cannot keep revisiting issues as and when the Department 
deems it convenient to share records/data.  
 

 The issue regarding non-production of crucial records during the course 
of the audit is a concerning matter, and PAC may like to take a view. 
 
 
Para : 3.2        Irregular issue of licenses to 
        related parties 
 
 Rule 35 of the Delhi Excise Rules, 2010 prescribes the following: 
 
•  No person shall be granted more than one wholesale license. 
•  No License for retail sale of liquor shall be granted to the holder of 
 wholesale license and vice versa. 
•  No retail license for consumption of liquor “off” the premises shall be 
 granted to a person holding any other retail license. 
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 All the licensees were required to declare the names of all directors, 
partners etc and addition and removal of partners and to furnish an Affidavit29 
in this regard. 
 
 The above-mentioned provisions had ostensibly been incorporated 
primarily to prevent formation of monopolies and to ensure availability of 
brands of liquor as per consumer preferences. However, audit noticed cases 
where multiple licenses were issued to related parties as shown in the Table 
3.1 of the report , as under :- 

 
 

Violation 
of Rule 

Licensee Name & Type Remarks  

 
 
 
 
 
Wholesale 
licensees 
related to 
each 
other 
 

(A) (B)  
Common director(s) in the same 
year (for 2019-20, 2020-21). Also 
linked in the period of 5 years 
prior to the issue of License 
through common director(s). 

Adie Broswon Breweries Pvt. Ltd. 
(L1) 

AB Grain Spirits Pvt. Ltd. 
(L1) 
 

Indospirits Distribution Ltd. (L1F)  Indospirits Marketing Pvt. 
Ltd. (L1F) 

Common director(s) in the same 
year (for 2017-18, 2018-19). Also 
linked in the period of 5 years 
prior to the issue of License 
through common director(s). 
 

 
 
 
Wholesale 
licensees 
related to 
Retail 
sale 
licensees 
 

Buddy (Punjab) Bottlers Pvt. Ltd 
(L1) 

 

Buddy Distribution Pvt. Ltd. 
(L10), 
Buddy Mantra Hospitality 
Pvt. Ltd. (L10), 
Buddy Mantra Retail Pvt. 
Ltd. (L10), 
Buddy T1 Delhi Retail Pvt. 
Ltd. (L10), 
Buddy (T3 Delhi) Retail Pvt. 
Ltd. (L10), 
Veetrag Constructions Pvt. 
Ltd. (L10) 

Common director(s) in the same 
year (for 2018-19, 2019-20). Also 
linked in the period of 5 years 
prior to the issue of License 
through common director(s). 

 

Indo-Spirit Beverages Pvt. Ltd (L1), 
Indo-Spirit Distribution Ltd (L1F), 
Indo-Spirit Marketing Pvt. Ltd 
(L1F) 

Indo-Spirit Bars Pvt. Ltd 
(HCR) , 
A2Z Trade Links Pvt. Ltd. 
(L10) 

 

Common director(s) in the same 
year (for 2017-18, 2018-19, 2019-
20). Also linked in the period of 5 
years prior to the issue of License 
through common director(s). 

 
Retail 
sale 
licensees 
related to 
each 
other 

 

Indospirit Bars Pvt. Ltd (HCR); A 2 Z Trade LinksPvt. Ltd. 
(L10) 

Common director(s) in the same 
year (for 2017-18). Also linked in 
the period of 5 years prior to the 
issue of License through common 
directors. 

Buddy 
Distribution 
Pvt. Ltd. 
(L10) 

 

Buddy 
Mantra 
Hospitalit 
y Pvt. 
Ltd. 
(L10) 

 

Buddy 
Mantra 
Retail 
Pvt. 
Ltd. 
(L10) 

 

Budd
y T1 
Delhi 
Retail 
Pvt. 
Ltd. 
(L10) 

Buddy 
(T3 
Delhi) 
Retail 
Pvt. 
Ltd. 
(L10) 

Veetrag 
Constructi 
ons Pvt. 
Ltd. (L10) 

 

Linked in the period of 5 years 
prior to the issue of License 
through common director(s). 
Common director (s) in the same 
year (for 2017-18). 

 

 
 

 As per the above table, licensees mentioned in cell (A) are related to 
licensees mentioned in cell (B) of same row. Audit has used data from ESCIMS 
for license issue and expiry dates; and used data from Ministry of Corporate 
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Affairs (MCA) website for list of directors with original date of appointment and 
date of cessation. 
 
 The six licensees (L10) mentioned in last row of above were found related 
via common directorship. In all the cases the email domain of the company, as 
shown in the mail address of the company in the Ministry of Corporate Affairs 
website, was same. In some cases, the e-mail address of the company was also 
the same. The Government in its reply stated that no violation of Rule 35 had 
been noticed in the instant cases as all the six wholesale licensees mentioned 
in the table were separate entities and registered under the Companies Act, 
2013. 

 
 This reply is not acceptable as common directors in two different 
companies can influence decision making. In fact, for companies who had 
submitted their audited statements, it was found that the directors had given 
unsecured loans to the sister company and were original shareholders. The 
companies were also mentioned as associated company. Further, in case of L7 
and L10, it is also a clear violation of terms and conditions as any person 
interested in any distillery holding L1 license should not hold L7/L10 license. 
 
 Moreover, Audit observed that there were other groups of licensees (L-7 
and L-10) as well, which had proprietors of related vends and might be related. 
There were five such cases of two or more licensees having similar licensee 
names.  
 
 The Government in its reply stated that L7 licenses were granted during 
the year 2002-03, and as per Clause 1.4 of Terms & Conditions (T&Cs) for that 
year, one could get two L-52 (now L7) licenses in one revenue district in Delhi 
and a total of seven in the National Capital Territory of Delhi, and hence there 
was no violation of Rule 35. 
 

This reply is not acceptable as the Delhi Excise Act, 2009 and Delhi 
Excise Rules, 2010 were enacted after the above mentioned T&Cs and hence 
Rule 35 would take precedence over the T&Cs. Moreover, Clause 6 of the 
conditions for renewal of license of retail vends for the years 2017-18 to 2020-
21 states that there should be compliance with the Delhi Excise Act and Rules 
made there under. Thus, there was a clear violation of Rule 35. 

 
 
Action Taken by the Department  
 

 Not Agreed. The department complied the provisions of Rule 35 of the 
Delhi Excise Rule, 2010 while granting various kinds of licenses. 

 As per Rule 35 of Delhi Excise Rules, 2010, for the purpose of license in 
form L-1 every distillery, brewery, winery and bottling plant shall be treated as 
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separate unit. Hence, there is no violation of Rule 35 as in the instant cases, 
all the six wholesale licensees mentioned in the table were separate entities 
and registered under the Companies Act, 2013. Further, all the licensees 
operated the business under separate ID granted by the department and sold 
their product under different brands. 
 
 Further, with effect from 30/09/2021, all L-7 and L-10 licenses have 
ceased to exist. Furthermore, following the restoration of the excise duty based 
regime with effect from 01/09/2022, liquor vends in Delhi are now exclusively 
operated by four Government agencies—DSIIDC, DTTDC, DSCSC, and 
DCCWS. Therefore, the concerns regarding similar violations in the current 
framework do not arise. 
 
 Excise Department has taken the observation of CAG report into 
consideration and now a module is being prepared in e-abkari to check 
directors/partner/proprietors to avoid such situation in future. 
 
 
 
Para : 3.3       Issue/renewal of licenses without  
       verification of criminal   
       antecedents 
 
 As per Section 13 (1) (c) of the Delhi Excise Act, a licensee shall furnish 
within thirty days of the grant of license a certificate issued by the 
Superintendent of Police of the district or the Commissioner of Police showing 
that he possesses a good moral character and has no criminal background or 
criminal record. 
 
 Audit observed that Excise Department, in its terms and conditions for 
grant of licenses, ignored the requirement of such certificate and instead 
sought only an affidavit/declaration regarding compliance. Thus, no such 
certificate was found in the files of any of the test-checked 46 licensees for the 
period 2017-21. Audit also observed an instance where Excise Department 
received a copy of FIR against a licensee through a complaint, and the 
Department had no prior information about the FIR. Thereafter, initially license 
was suspended in September 2018 as licensee failed to intimate about the FIR, 
and various other violations as well. But license was restored after imposing 
penalty of ₹ 8 lakh in order dated 6 November 2018. 
 
 Thus, licenses were issued without verifying the eligibility of licensees, 
which kept  the Excise Department in dark about the actual antecedents of the 
applicant. 
 The Government in its reply stated that an undertaking/affidavit was 
taken from all licensees to the effect that no criminal antecedents or case was 
pending against them in any court of law in compliance of Section 13 (1) (c). 
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Further, if the affidavit was found false/fake then the license was liable for 
cancellation and the licensee was liable for penal action. 
 
 The reply is not acceptable because Excise Department itself did not 
follow Section 13(1)(c) of the Delhi Excise Act, in letter and spirit by relying on 
the self-affidavit of the licensee regarding possession of good moral character 
and having no criminal record rather than obtaining a Certificate regarding the 
same from Superintendent of Police of the District or Commissioner of Police. 
 
Action Taken by the Department  
 
 

 Partially agreed. Merely registration of an FIR does not prove criminal 
background of the individual; it depends upon the gravity of offence. 

 In compliance of Section 13(1)(c), an undertaking/affidavit was taken 
from all licensees to the effect that no criminal antecedents or case was 
pending against them in any court of law. If the affidavit was found false/fake 
then the license was liable for cancellation and the licensee was liable for 
penal action.  

  The department had recently asked from Law Department whether 
existence of FIR would constitute a “criminal background”/ “pendency of 
criminal case against the person”, the Law Department, in its opinion, said 
that : “the specific provision is carved out under section 13 of Delhi Excise 
Act, 2009 fixing eligibility for grant of license that the applicant should 
possesses good moral character and has no criminal background or has not 
been convicted of any offence punishable under this or other relevant Acts. 
This Department had earlier opined that a person against whom the FIR is 
registered cannot be said to be person having no criminal background. In 
continuation of the same, and in view of the fresh queries of the 
administrative department, the issue is now elaborated upon further. At the 
outset, it is made clear that the licensing authority or the appellate authority 
is the independent quasi judicial authorities under the law who have to take a 
reasoned decision to grant or not to grant the license in a particular case. The 
term "criminal background" as mentioned in Section 13(1)(c) of the Delhi 
Excise Act, 2009, has wide import and needs a proper  adjudication by the 
authorities considering the overall nature of allegations and its bearing on the 
business related to excise by any applicant. There is no straight jacket 
formula to say what qualifies as disqualification for obtaining an excise license 
due to criminal background.   This section mandates that any applicant must 
possess good moral character and have no criminal background,'' essentially 
barring individuals with a history of criminal behavior or ongoing criminal 
charges. The inclusion of the "no criminal background" criterion reflects the 
legislative intent to prevent individuals with a history of crime from holding 
licenses in regulated sectors like excise, which involves the sale and 



27 
 

distribution of alcohol. The rationale is rooted in public interest aiming to 
maintain integrity in the industry, minimize potential abuse and ensure public 
safety. Alcohol distribution, if mismanaged, can lead to significant social 
issues; therefore, the law aims to authorize only those who demonstrate a 
history of lawful conduct and good moral standing he Act does not explicitly 
define what constitutes a "criminal background. "As stated earlier, there 
cannot be any fixed criteria to determine what amounts to criminal 
background of a person. This has to be examined by the licensing or appellate 
authority, as the case may be, with a subjective assessment on the case-to-
case basis in the peculiar facts and circumstances of each case. Registration 
of FIR may not in all cases can be the sole criteria to imply criminal 
background of any person. Rather, it would depend upon the facts of each 
case and nature of allegations made in the FIR”. 

 For suspension or cancellation of license the conditions are more 
lenient, the authority may suspend or cancel it in circumstances including 
conviction of holder of license or his agent or employee, of an offence 
punishable under the Delhi Excise Act 2009 or any other law for the being in 
force, relevant and connected with excise matters relating to excise revenue or 
of any cognizable and non-bail able offence under any other relevant law. 
Therefore, mere registration of FIR against license holder or one or more 
Directors of the firm may not be the ground for cancellation/suspension of 
license in terms of provisions of section 17 of Delhi Excise Act, 2009. 
 
 Furthermore, with effect from 30/09/2021, all L-7 and L-10 licenses 
have ceased to exist and following the restoration of the excise duty based 
regime w.e.f. 01/09/2022, liquor vends in Delhi are now exclusively operated 
by four Government agencies—DSIIDC, DTTDC, DSCSC, and DCCWS. 
Therefore, the concerns regarding verification of Criminal antecedents not 
arises being licenses given to corporations run by Government undertakings. 
 
 The department has initiated the practice of obtaining PCC from all 
L1/L1F and HCR licensees 
 
 
 
Para : 3.4       Non-adherence to the directions of the  
      competent authority regarding 
      monitoring of the license issued 
 
 Audit observed that while considering the license renewal application of 
an L1 licensee for the year 2019-20, Deputy Commissioner (Excise) sought 
(August 2019) the data of confiscated liquor belonging to the licensee. 
Accordingly, data of confiscated liquor for the preceding year was provided, 
which showed that 307 out of total 736 FIRs lodged (August 2018 to August 
2019) by EIB for NDPL/illicit liquor belonged to brands of one licensee. Out of 
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total 1,08,704 bottles caught during 2018-20, 49640 bottles (i.e. 46 per cent) 
pertains to brands registered by the  licensee. 
 
 Despite the preponderance of this Licensee in confiscated liquor cases, 
Department did not examine the latter’s involvement and license was renewed 
with directions by DC (Excise) to monitor the Licensee on quarterly basis. 
However, the directions given were not adhered to. 
 
 The Government in its reply stated that FIRs were against the bootleggers 
in the name of individuals/owners of vehicles instead of the Licensee and 
confiscated brands were not registered in Delhi. Further, licensee submitted 
affidavit regarding Section 13 of Delhi Excise Act, 2009 to the effect that no 
criminal case is pending against them in any court of law. 
 
 Reply is not acceptable as the officials of Excise Department ignored the 
direction of DC (Excise) to monitor the activity of licensee every three months. 
The Enforcement Registers thereafter showed that not a single inspection was 
carried out against the licensee and Department’s Enforcement activity did not 
even comply with the directions. 
 
Action Taken by the Department  
 

 Matter of record.  FIRs were lodged against the bootleggers in the name 
of individuals/owners of vehicles instead of the Licensee and confiscated 
brands were not registered in Delhi. Also there has been no evidence found as 
per available records that the confiscated liquor was obtained by the 
bootleggers from licensed bonded warehouse situated in the NCT of Delhi. 

 
 In a similar matter, the department has issued a letter to the 
Commissioner (Excise), Haryana with request to curb and control the illegal 
import of the sale of Haryana Country liquor in Delhi and a show cause notice 
has been issued to the licensee regarding liquor from M/s ADS Spirits is being 
illegally imported in Delhi and the steps taken by M/s ADS spirits to curb and 
control the illegal supply of liquor.  
 
 Further, Excise Department, GNCTD of Delhi has been taking proactive 
measures to stop illegal/smuggling of liquor from bordering states through EIB 
officials in coordination with local police staff wherever required. 
 
 On the observations of the Audit that It may be clarified whether the 
licensee still holds the license and if so, whether the licensee is being 
monitored.  Further, details and up-to-date status of action against M/s ADS 
spirits may be furnished, the Department has furnished reply that ADS is L-1 
Licensee. EIB of Excise Department, Govt. of NCT of Delhi is taking proactive 
measures to stop illegal/smuggling of liquor from bordering states through 
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coordination with local police wherever required.  Copy of SCN to ADS and 
further letter to EC, Haryana to curb and control the illegal import and sale of 
Haryana Country liquor in Delhi are attached. 
 
Para : 3.5       Issue/renewal of licenses without  
       ensuring solvency of the licensees 
 
 As per Section 13 (1) (Qualification for grant of license) of the Delhi 
Excise Act, 2009, while considering an application for grant of license, the 
licensing authority shall have regard that the licensee is solvent. 
 
 Accordingly, the terms and conditions required the licensees to furnish a 
solvency certificate for the specified amount, as given in Table 3.2 of the report, 
as under. 
 

Table 3.2: Requirement of solvency certificate 
 

License Type  Requirement of Solvency Certificate 
L-1 A Certificate of solvency to the extent of ` Two lakh, 

signed by a magistrate not below the rank of SDM 
L1F  No Solvency Certificate required 
L-7 at the original conditions, which included Solvency 

Certificate of Rs. 25 lakh 
L-10 A Solvency Certificate of Rs. 50 lakh issued by SDM/ a 

scheduled Commercial bank 
L-6 No Solvency Certificate required 
Hotels, Clubs and 
Restaurants 

No Solvency Certificate required 

 
 

 In this regard, Audit observed that the requirement for solvency 
certificate for different types of licensees was not consistent, as explained below 
:- 
• Among the wholesalers, while the L1 licensees were required to submit a 
 Solvency Certificate for ` 2 lakh, L1F licensees were not required to 
 submit the same. This appears to be unreasonable and inconsistent, 
 indicating a bias in favour of FL licensees by putting in place a more 
 liberal regime for them. 
 
• Wholesaler business volumes are much higher than a retail vend, 

however, the amount of Solvency Certificate demanded from an L10 
Retail Vend (Rs. 50 lakh) was 25 times more than that demanded from a 
wholesaler (Rs.2 lakh), which appears to be unreasonable and devoid of 
logic. 

 
•  Excise Department was renewing L7 licensees on the basis of terms and 
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 conditions which were applicable initially (at the time of issue of license), 
 i.e., with a Solvency Certificate for Rs.25 lakhs. However, licenses were 
 renewed without taking fresh Solvency Certificate. 
•  No requirement of Solvency Certificate was prescribed for Hotels, Clubs 
 and Restaurants serving liquor. Reasons for excluding them from 
 furnishing the Certificate were also not provided to Audit. 
 
 Thus, only L1, L7 and L10 licensees were required to furnish Solvency 
certificates for Rs.2 lakh, Rs.25 lakh and Rs.50 lakh respectively. Audit 
examined the records of 11 L1 licensees, four L7 licensees and eight L10 
licensees, to assess whether the requisite Solvency Certificate was furnished by 
licensee and considered by the Department before issue/renewal of license. 
 
 Scrutiny of 84 cases relating to these 23 licensees for the period 2017-21 
revealed that only in two cases, licensees submitted the requisite Solvency 
Certificate as per the terms and conditions of these licenses. In 80 cases, no 
Solvency Certificate was found in the files and in the remaining two cases, the 
licensee had not submitted Solvency Certificate from the appropriate authority. 
 
 Solvency Certificate is vital to assess the financial position of the 
applicant However, requirement of Solvency Certificate was ignored by the 
Excise Department and licenses were issued indiscriminately to the applicants 
despite not submitting the requisite Solvency Certificate. 
 
 The Government in its reply stated that most of the L-1 license holders 
had been licensees for many years in Delhi. Excise duty was taken in advance 
as soon as Import Permit (IP) was placed by L-1. Further it was mentioned that, 
Government revenue was protected by many ways like taking Fixed Deposit 
certificate for all registered brands, advance amount in electronic wallet for 
paying various duties/fee for IP/Bar codes etc. In regard to Hotel, Club & 
Restaurant (HCR), it was stated that Solvency Certificate was not prescribed as 
per terms & conditions, Excise Rules and policy. The reply further assured that 
Solvency Certificates would be taken wherever it is required as per approved 
Excise Policy and its terms and conditions. 
 
 Reply is not acceptable as the Delhi Excise Act, 2009 did not provide any 
exemption from Solvency Certificate to long term licensees and principal 
importers of foreign liquor. 
 
Action Taken by the Department. 
 
 
 Matter of Record.   As per section 13(1) (Qualification Of Grant Of 
Licence) of the Delhi Excise Act 2009, while considering an application for 
grant of license, the licensing authority shall have regard that the licensee is 
solvent. 
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 The amount of solvency certificate prescribed under the terms and 
conditions of various kinds of licenses for example L-1, L-1F, L-6, L-10 and 
HCR. These terms and conditions for various licenses are approved by Govt 
and accordingly solvency certificate is asked from various kinds of licensees. 

 
 As per the observation of CAG, the amount of solvency certificate will be 
reviewed and rationalized in the next excise policy. 
 
 On the observations of the Audit that The Department may clarify 
whether solvency certificates as prescribed under the Act have been obtained 
from all the present licensees.  Further, expected timeline for rationalization of 
amount of solvency certificate may be given,  the Department furnished reply 
that Presently, department is ensuring that Solvency Certificate prescribed 
under Act should be submitted by the all licensees.   Further, the Cabinet vide 
Decision No. 3208 dated 10.06.2025, has constituted a committee under the 
Chairmanship of Chief Secretary of Delhi for formulation of fresh Excise Policy. 
The committee will look into this aspect. 
 
 On the reply of the Department, the Audit further observed that no reply 
regarding the specific cases pointed out in audit has been given. Action taken 
against those responsible for violating rules has also not been detailed. 
 
 
Para : 3.6     Issue/renewal of licenses without ensuring  
     that licensee was not in arrears of any   
     Government dues 
 
 As per Section 13 (1) (d) of the Delhi Excise Act, the licensing authority 
shall have regard that the licensee is not in arrears of any government or 
public dues. Further, appropriate clauses have been included in the terms and 
conditions of L1 License for submission of No-dues Certificate from Excise 
Department, and DVAT Department. But no such clauses were included in the 
terms and conditions of retail licenses (L-7 and L-10), instead a declaration was 
sought from the applicant that no government dues was pending against them. 
 
 Audit, however, observed that L7 and L10 licensees were required to 
submit the Income Tax clearance Certificates or latest ITRs along with 
Assessment Orders, whereas L1 and L1F licensee were not required to submit 
Assessment Orders along  with the ITRs. Audit could not ascertain as to how 
the Excise Department ensured that no dues were pending against L1 and L1F 
licensees towards Income Tax Department, through ITR, without verifying the 
Assessment Order. Such loopholes were not consistent with the requirements 
of the Section 13 (1) (d). 
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 Notably, Excise Department itself had not issued even a single No-dues 
Certificate. Audit observed that despite not submitting of requisite documents 
to establish that licensee was not in arrears of any government or public dues, 
Excise Department issued licenses to these licensees in violation of Section 13 
(1) (d). 
 
 The Government in its reply stated that applicant of L-1 license needs to 
submit a copy of last year’s Income Tax Return/Assessment order, Copy of PAN 
card of company/firm, an affidavit to the affect that no dues in respect of 
Excise Department are pending and No-dues Certificate issued by the VAT 
Officer. Further, Government in its reply assured that no license was granted 
unless all the dues to Excise Department were cleared by the licensee. 
 
 
 Reply is not acceptable because as per the Clause f (iii) of Annexure-I of 
terms & conditions of L-1 license from 2017-18 to 2020-21, applicant needs to 
submit a No dues Certificate issued by the DC (Excise), Delhi but Government 
in its reply talks about affidavit instead of No dues Certificate. Even the reply is 
incomplete as Government did not say anything about issuing of license 
without submission of complete documents by the applicant. 
 
 
Action Taken by the Department. 
 

 Matter of Record.  The Excise Department operating all the functions on 
the online module earlier through ESCIMS and now through newly developed 
e-Abkari module. All the penalty or dues were\are incorporated on these 
portals. At the time of granting fresh wholesale license to an existing licensee 
in the new excise year, department checked internally pending dues, and the 
fresh excise year license is granted thereafter. Therefore, there was no need to 
issue No Dues Certificate from DC (Excise).   Applicant of L-1/L1F licenses has 
also submitted an affidavit that no government dues is pending and also 
submit no dues certificate from VAT department. 
 
 On the observations of the Audit that While the Department has clarified 
regarding monitoring of pending internal dues, as audit flagged the issue of 
non-submission of complete documents like it may clarify how they ensured 
that there was no income tax due, in the absence of assessment orders from 
the vendors,   the Department furnished reply that The Department checks 
pending dues of Delhi related to VAT dues and Excise dues, if any. 
 
 On the reply of the Department, the Audit further observed that 
Procedure through which it was ensured that there was no income tax due has 
not been furnished. 
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Para : 3.7      Issue/renewal of licenses without   
      verification of persons employed by 
      the licensees 
 
 As per the Section 13 (1)(g) of Delhi Excise Act, the licensing authority 
shall have regard that the applicant shall not employ any Salesman, or 
representative who 
 
•  has criminal background, or 
•  suffers from any infectious and contagious disease, or 
•  is below 21 years of age. 
 
 Further as per Section 24 of Delhi Excise Act, no licensee shall employ or 
permit to be employed in his premises any person under the age of 21 years or 
suffering from contagious disease. 
 
 Audit observed that the Excise Department has not incorporated any 
provisions for employees’ criminal background check and for 
infectious/contagious diseases, in “Terms and conditions for grant of license” 
and licensees were also not submitting this information. 
 
 In respect of age of the employees, imprisonment upto three months 
and/or fine upto Rs.50,000 was prescribed under Section 42(2) of the Delhi 
Excise Act if a licensee employs any person under the age of 21 years. During 
test-check of records, Audit observed that during 2019-20, two L1 licensees 
had employed persons below 21 year of age in their warehouses. However, this 
fact was ignored by Excise Department, while considering and approving the 
licensee’s application. 
 
 The Government in its reply stated that this issue was raised with the 
licensees and in both cases while referring Section 13 (1)(g), licensee stated 
that above mentioned employees were working as Data Entry Operators and 
their job was not related to liquor work. The replies of the licensees that these 
employees were Data Entry Operators is not acceptable as Section 24 of Delhi 
Excise Act prohibits employment of any person under the age of 21 years, at 
the licensee premises, irrespective of the nature of job. 
 
Action Taken by the Department. 
 

 Matter of Record.  This issue was raised with the licensees and in both 
cases while referring Section13 (1)(g), licensee stated that abovementioned 
employees were working as Data Entry Operators and their job was not related 
to liquor work. 
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 At present the applicant/Wholesale licensee has to submit list of BWH 
employee along with Aadhar IDs for identity and age proof. 

  

 The observations of the CAG has been taken into consideration and 
department will be more watchful in this regard that any person under the age 
of 21 yrs, at the licensee premises will not be allowed, irrespective of the 
nature of job. 
 
 PVC and medical fitness in respect of contagious disease report of BWH 
employee will be proposed /reviewed in the next excise policy. 
 
 
 
Para : 3.8      Issue/renewal of licenses without   
      obtaining personal bond with surety 
      from L1 licensees 
 
 As per Rule 50 of Delhi Excise Rules 2010 read with Terms and 
Conditions of the license, L1 licensee shall furnish a personal bond with the 
surety in the sum of Rs.5,00,000/- (Rupees five lakh). 
 
 Scrutiny of records related to 11 test checked L1 licensees for the period 
2017-21 revealed that licensee had not submitted personal bond with surety in 
10 out of 36 cases. In 12 other cases, the surety was either given by a related 
company, Director of the same company or by an employee of the company. 
Accepting such a surety bond was against the spirit of the Rule. 
 
 The Government in its reply stated that there was no violation of Rule 50 
of the Delhi Excise Rules, 2010 in accepting the surety given by the related 
company, Director of the same company or by the employee of the company as 
it was to the satisfaction of the licensing authority. Further, it was mentioned 
that majority of L-1 licensees were old and continuing their operations for last 
many years in Delhi. 
 
 Reply is not acceptable because not obtaining the surety violates the 
spirit of the Rule which is to obtain an independent assurance. The Excise 
Department’s duty was to prepare such a format of surety bond which can 
adhere to the real requirement of the Rule. However, the Department failed to 
develop a fool proof surety bond which could adhere to the actual spirit of the 
Rule. 
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Action Taken by the Department. 
 
 
 Disagree. There was no violation of Rule 50 of the Delhi Excise Rules, 
2010 in accepting the surety given by the related company, Director of the 
same company or by the employee of the company as it was to the satisfaction 
of the licensing authority. Further it was mentioned that majority of L1 
licensees were old and continuing their operation for last many years in Delhi. 
 
 
 The department has considered the observation of CAG and is committed 
to develop a better option/mechanism for security bond. 
 
 On the observations of the Audit that Better option/mechanism being 
developed may be appraised to the Committee, the Department furnished reply 
that The Cabinet, vide decision no. 3208 dt 10.06.2025, has constituted a high 
level committee under the Chairmanship of Chief Secretary of Delhi for 
formulation of fresh Excise Policy. The committee will look into this aspect. 
 
 
Para : 3.9    Issue of L1F licenses without submission  
     of audited financial statements 
 
 As per the license conditions, the applicant is required to submit “An 
attested copy of the annual accounts and balance sheet duly audited, for the 
last accounting period for which such audited annual accounts/ balance 
sheets are available”. During test check, it was found that none of the three 
test-checked L1F licensees had provided the above documents for the year 
2020-21. However, licenses were issued by the Excise Department without any 
objection. 
 
 The Government in its reply accepted the audit observation and stated 
that due to Covid lockdown, the licenses were granted on the basis of affidavit 
only without seeking any other documents as approved in the Policy for the 
year 2020-21. 
 
 The reply is not acceptable as the policy cannot be made in violation of 
Delhi Excise Act/Rules. Further, lockdown due to Covid-19 is no excuse for 
violation of Act and Rules. 
 
Action Taken by the Department  
 

 Disagreed. The COVID lockdown was unprecedented event and various 
Govt departments relaxed their provisions including the Excise Department 
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for compliance. 

 The department has replied that the COVID lockdown was an 
unprecedented situation; the licenses were issued on the basis of affidavit only 
without seeking any document. 

 

 Currently, department has made mandatory for applicant to submit the 
annual accounts and balance sheet duly audited, for the last accounting 
period, wherever applicable. 
 
 
Para : 3.10      Issue of L1 and L1F licenses without  
      submission of Sales data and Whole  
      Sale Price (WSP) 
 
 As per Appendix – B of L1 License conditions, the applicant of license 
must give an affidavit for each brand declaring actual sales figures and Ex-
Distillery Price (EDP), for all over India, during the last two years (irrespective 
of the price bracket within which its EDP falls). 
 
 Test Check of 11 L1 License files for the period 2017-21 revealed that 
only three licensees had given details of actual sales figures and EDP of other 
states, as called for in Sl. No. 1 of Appendix-B. The details provided by even 
these three licensees were not complete31/not provided in some years. Others 
have stated that it is not required as per free pricing policy or it is not 
applicable as per para 2.3 (e) (iv) and 7.4 (a) (i) of the Terms and Conditions of 
the L1 Licensee. 
 

The Government in its reply stated that as per para 7.4 (a)(i) of the Terms 
and Conditions for granting L-1 license, licensee shall be at liberty to declare 
EDP if MRP of a certain type of liquor crosses certain limit given in the above 
mentioned clause. Further, Government referred clause 2.3 (e) of the Terms 
and Conditions for granting L-1 license, where MRP range had been prescribed 
for different categories for which no sales figures were required. Free32 EDP 
policy has been done away in the licensing year 2021-22. 
 
 Reply is not acceptable because these two conditions relate to eligibility 
of licensee not falling under free pricing policy to have a certain number of 
sales figures in previous years and restriction on MRP pricing. These conditions 
do not exempt applicant falling under free pricing policy from giving the details 
called for in Sl. No. 1 of Appendix-B. It was not mentioned anywhere in the 
terms and conditions that certain applicants were no required to submit details 
in para 1 (Sales figure and EDP in other states) of Appendix B as mentioned in 
para 2 (minimum EDP in India) of Appendix B. 
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 Similarly, license conditions require the L1F licensees to furnish the 
sales data of the brand (Appendix C, Part-II), landing price per case for the 
brand and brand-wise prevailing WSP (Appendix C, Part-III) in Delhi/All India 
and other states where the brand is sold, in the previous two years. 
 
 During the test-check of the brands pertaining to the three selected L1F 
licensees, it was found that while two33 licensees provided data regarding sales 
in other states, one licensee had not furnished sales data for its brands for the 
year 2017-21.  Regarding the declaration of WSP in other states, none of the 
licensees had submitted the prevailing WSP in other states. 
 
 The Government in its reply stated that the 'requirement of WSP of 
different states in respect of Foreign Liquor had not been prescribed anywhere 
in the Terms and Conditions'. The statement is incorrect because as per the 
Terms and Conditions of L1F (2017-18 to 2020-21) a declaration was required 
in Part III of Annexure C giving WSP in other states. Moreover, since 2019-20 
an affidavit was also required to be submitted in this regard. 
 
Action Taken by the Department  
 

 Partially agreed.   

As per terms and conditions of L-1 license, sub clause 7.4  

(a)  L-1 Licenses shall be at liberty to declare the Ex Distillery Price (EDP) 
 based on which MRP shall be worked out as per prescribed rates of 
 various excise levies, Value Added Tax, retail profit etc. in the following 
 cases:- 

(i) Whisky/wine: with MRP above Rs. 400.00 per quartz. 

(ii) Rum/Gin/Vodka/Brandy: with MRP above Rs. 250.00 per quartz. 

(iii) Beer: with MRP above 100.00 per quarts bottle. 

 The prices so declared, shall not be varied/increased during the 
Licensing Year. However, Excise Commissioner may allow one time downward 
revision of price during the licensing year. If as a result of downward revision, 
the brand moves to a category with higher sales criteria, the revision shall not 
be allowed unless, the brand satisfies the higher sales criteria so prescribed. 

(b)  The ex-distillery price shall be determined in other cases on the 
 following basis:- 

 In case of all other brands of Indian Liquor/Beer/ 
Wine/Rum/Gin/Vodka, prices will be fixed on the basic premise of lowest ex-
distillery price / ex-brewery price net of all duties/fees, discounts/ 
commission of whatsoever nature allowed in respect of any market in India, 
excluding National Capital Territory of Delhi and CSD irrespective of whether 
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the brand is supplied by the applicant distillery/brewery/winery/bottling 
plant or any other distillery/brewery/winery or bottling plant under any kind 
of usership/franchise agreement or under any other arrangement.  For this 
purpose, the minimum Ex Distillery Price (EDP) during the period 1/4/2021 
to 31/3/2022, will be the basis for fixation of pricing.  

 In case where brand is registered on the criterion of qualifying the 
minimum sales requirement during the year 2022-23 the minimum Ex 
Distillery Price (EDP)/Ex Brewery Price (EBP)/Ex Winery Price (EWP) criterion 
will be reckoned for the period from 1.4.2022 to the date of submission of 
application as the basis for fixation of price.  The EDP/EBP/EWP per case 
except in case of economy liquor so declared shall be for the Quarts size and 
in whole rupee only. Fraction or paise, if any, will not be considered. In case of 
non –free pricing brands (except economy liquor and Beer) the maximum 
increase that will be allowed in EDP will not be more than Rs.12/- and 
Rs.24/- per case of Pints and Nips respectively.  In case of Free Pricing 
brands, the maximum increase that will be allowed in EDP in case of Pints 
and Nips of Indian Liquor (excluding Beer), will not be more than Rs.15/- and 
Rs. 30/- per case respectively.   The maximum increase that will be allowed in 
EBP in case of pints of beer will not be more than Rs.24/- per case.  It shall be 
incumbent upon the L-1 licensee to pass on the benefit of lowering of 
EDP/EBP/EWP in other state below that of Delhi to the consumer of Delhi. As 
such it would be mandatory for the L-1 Licensee to intimate any such change 
to the Commissioner at the earliest possible and in any case not later than 
seven days from the date of such change and failure to do so shall be deemed 
as breach of terms and conditions of the licence and also the differential 
amount due to any reduction in the duties levied, EDP/EBP/EWP etc. will be 
recovered from the date of such reduction in other states. 

 In case of L-1F license, an undertaking from principle importer and 
applicant is being taken for the lowest WSP in Delhi.  

The observations of the CAG will be taken into consideration in the formation 
of next excise policy. 
 
 On the observations of the Audit that Audit observation is regarding 
sampled cases of non-declaration of EDP wherein required data was not 
disclosed. Department’s reply is silent regarding the same, the Department 
furnished reply that As per existing terms and conditions the licensee is at 
liberty to declare EDP and MRP over the threshold limit of that category and 
there is no mandatory compulsion to declare sale figure of that brand.  Since it 
is not mandatory to declare/submit sale figures, submission of EDP does not 
arise.   
 
 The Audit further observed that As Appendix B of L1 License conditions, 
the applicant must give an affidavit declaring actual sales   figuresand EDP  for 
all over India. Reasons for not obtaining details required to be provided by 
licensees have not been furnished. 
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Para : 3.11      Irregular grant of L1F license to supply  
      “Baltika 9” beer 
 
 Manufacturer of foreign liquor gives authorization to a principal importer 
in India for distribution and sale of its liquor brands. This principal importer 
usually authorizes region wise distributors for the sale of liquor. Usually these 
regional distributors apply for L-1F license in Delhi. 
 

Excise Department issued L1F license to Aryan Wines for Baltika Beer 
for the year 2020-21. Aryan Wines was appointed as the sole distributor of 
Baltika Beer by Vosco Beverages, which was authorized by the principal 
importer (Veesha Food and Beverages) for sales and marketing and label 
registration of Baltika Beer in Delhi. 

 
 Audit, however, observed the following inconsistencies: 
 
•  VOSCO Beverages appointed Aryan Wines as sole distributor of Baltika 
 Beer for the period 2020-24, however, the period for which principal 
 importer was authorized to distribute the brand was not mentioned in 
 the authorization letter. Thus on what basis VOSCO Beverages appointed 
 Aryan Wines for four years is not clear. 
 
•  VOSCO Beverages appointed Aryan Wines as sole distributor of Baltika 
 Beer on 1 July 2020, however, VOSCO Beverages itself was authorised 
 by principal importer only on 2 July 2020. 
 
 Audit also observed from the license file that one label on Baltika Beer 
mentioned ‘Veesha Food and Beverages’ as principal importer and another 
label mentioned ‘VOSCO Beverages’ as the principal importer. This ambiguity 
and misinformation has implications for the end consumer and may attract a 
product liability action under Consumer Protection Act, 2019. This irregularity was 
overlooked by the Excise Department and the brand was approved without due 
diligence. 
 
 In respect of the above observations, Government has accepted the Audit 
Contention. 
 
 
Action Taken by the Department  
 

 Matter of Record.  The department  is taking authorization of brands 
from the manufacturer to the principle importer and from the principle 
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importer to applicant of that brand and the department is cautiously 
checking the dates of authorization to avoid such instances in the future. 

 
 
Para : 3.12       Irregular issue of licenses without  
      ensuring legal possession of 
      premises/vend 
 
 License conditions require that the vend/ HCR licensees should be in 
legal possession of the vend/premises i.e., the lease agreement should be duly 
registered with applicable stamp duty. 
 
 In this regard, Audit observed the following: 
 
• L6 (Corporation Vends): Out of the eight L6 licensees whose records were 
made available to Audit, for the period 2017-21, registered lease agreements of 
six licensees were not available in the file. 
 
 In one of the above mentioned six cases, two shops were taken on rent by 
the licensee in 2006, from two individuals, who were allotted these shops by 
Directorate of Estates, GoI for specific purpose, and were not to be transferred 
to any other person in any case. Thus, these shops were irregularly transferred 
to the licensee for sale of liquor. License conditions also requires that the 
property should be clear from all legal disputes, however, one L6 vend of 
DSIIDC at Sarai Pipal Thala was found to be under litigation since year 1992 
as per the records made available to Audit. Despite the litigated status of 
property, vend at this property was allowed by the Excise Department. 
 
 The Government in its reply stated that an affidavit was taken that" if 
any dispute arises between Corporation and the owner of the premises where 
L6 was proposed to be opened, Excise Department will not bear any 
responsibility in this regard". 
 
 Reply of Government is not acceptable as merely taking an affidavit did 
not ensure that the owner was in legal possession of the premises and it was 
the duty of Excise Department to check the legality before issuing license as 
per the renewal conditions. 
 
•  L7 (Private Vends): Among the four L7 licensees whose records were 
made available to Audit, one licensee’s lease agreements were not found in the 
file for the period 2017-21. Additionally, another licensee’s lease agreements 
were not registered for entire four year span (2017-21), while a third licensee’s 
lease agreements were not registered for two years (2019-21). 
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•  L10 (Private vends in Shopping Mall): Out of the eight licensees whose 
records were made available to Audit, lease agreement was not duly registered 
by seven licensees for all four years (2017-21). 
 
 The Government in its reply stated that rent period of L-7 and L-10 
premises concerned was less than one year (11 months), so these rent 
agreements were not compulsorily to be registered. 
 
 Reply is not correct as rent period of all above mentioned vends were 
more than one year. Thus, rent/lease agreement of these vends had to be 
compulsorily registered. Further, registration is a license condition. 
 
•  Hotel, Club & Restaurant (HCR): Out of the 11 licensees whose records 
were made available to the Audit, the lease agreements of four licensees were 
not duly registered, whereas in the case of one licensee, no lease agreement 
was found in the file for the period 2017-21. 
 
 The Government in its reply stated that lease agreements referred by the 
Audit team were for the period of less than 11 months so these rent 
agreements were not compulsorily to be registered. 
 
 The reply is incorrect as all submitted agreements were for more than the 
period of 11 months as mentioned above. 
 
 In one instance, one L-10 Licensee had submitted a suspected forged 
lease deed to Excise Department and Excise Department had also accepted the 
same. Licensee had falsified the photocopy of an old lease deed, by 
manipulating the original lease period of ‘15 April 2012 to14 April 2017’ to ‘15 
April 2012 to 14 April 2021’. 
 
 The Government has not given any reply in this case. 
 
 
Action Taken by the Department  
 

 Partially Agreed.   As per Section 13(1)(f) of Delhi Excise Act, 2009, 
prescribes for possession of the premises for issuance of licenses which is 
reproduced as under: 
 
 “possesses or has an arrangement for taking on rent suitable premises 
for the license and such premises have not been constructed in violation of any 
law;” 
 

Nowhere in this section it is mentioned that lease agreement should be 
duly registered with applicable stamp duty. Therefore, generally any premises 
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which is given on rent for less than one year is notarized by notary public 
registered/approved by government and any lease agreement which is more 
than one year is compulsorily registered. Both are valid legal documents for 
possession of property, therefore there is no hindrance in issuing of license on 
the basis of notarized lease agreement. 
 
 The CAG has not provided any specific name of those licensees which 
were issued on the basis of 11 months lease agreement to check whether these 
licensees have subsequently registered their rental agreement on renewal. 
 
 On the observations of the Audit that List of licensee whose lease 
agreements were more than 11 months and found not registered were 
forwarded to the Department vide Half Margins Nos. 33 dated 20.12.2021, no. 
38 dated 05.01.2022 and 39 dated 05.01.2022 as given below :- 
 
L-7 Sartaj Hotels Apartment & Villas Pvt. Ltd 
L-7 M/s Chadha Motors Transport Pvt Ltd 
L-10 M/s Bigway export pvt ltd 
L-10 M/s Ladi Marketing 
L-10 M/s UD Spirit 
L-10 M/s Berch holding 
L-10 M/s A2Z Trade Links Pvt. ltd 
L-10 M/s Buddy Mantra Hospitality 
L-10 M/s Kunal Mehta 
HCR M/s DA Code 
HCR M/s Imperfecto 
HCR M/s Lord of Drinks 
HCR M/s My Bar 

 
Further, reply regarding suspected forged lease agreement (M/s Ladi 

Marketing) may be furnished (Half Margin no. 39). 
 

 On the above observations of the Audit, the Department further replied 
that the Department presently ensuring that all the leased agreements of more 
than 11 months must be registered document.    M/s Ladi Marketing was L-10 
Licensee and License of the M/s Ladi Marketing has already been ceased. 
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Para : 3.13      Issue of licenses without ensuring  
      insurance against fire and natural 
      hazard 
 
 License conditions require the licensed premises to be duly insured 
against fire and natural hazards. In this regard, Audit observed the following: 
 
•  L6 (Corporation Vends): Out of the eight L6 licensees whose records 
 were made available to Audit, none of the licensees had furnished 
 Insurance documents since the issue of licenses. 
 
•  L7 (Private Vends): Test check of records relating to four L7 licensees for 
 the period 2017-21 revealed that: 
  

 All four licensees did not provide an Insurance policy for 2020-21; 
 In the case of one licensee, no Insurance policy for the remaining 

three years was found in the file; 
 Another licensee’s file lacked Insurance policy for the year 2018-

19; 
 The file of a third licensee did not contain Insurance policy for the 

period 2018-20; and 
 The fourth licensee submitted an Insurance policy from June 2017 

to June 2018 during the period 2017-21. 
  

•  L10 (Private vends in Shopping Mall): Test check of records relating to 
eight L10 licensees for the period 2017-21 revealed that no licensee had 
provided an Insurance policy for the period 2020-21, Insurance policy was not 
found in the file of these eight licensees for 2018-20 and five licensees had not 
submitted Insurance policy for complete year of 2017-18. 
 
 The Government in its reply stated that after the implementation of 
ESCIMS portal, the renewal of license for the period 2017-18 to 2021-22 (up to 
30 September 2021 for L-7, L-10 and up to 16 November 2021 for L-6) was 
being done only from online portal where licensee had to furnish details by 
attaching relevant documents of Fire Insurance, Lease Agreement & 
declarations. Details were checked and verified by the Department. Further, it 
was mentioned that Audit team has not verified these documents on ESCIMS 
portal. 
 
 Reply is not acceptable because the access of ESCIMS provided to Audit 
was not having any of the above mentioned documents and Government had 
not attached any supporting documents with the reply. Despite 16 reminders 
(June 2021 to January 2022) issued to the Department, no access of above 
mentioned  document was provided to Audit. 
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• HCR: Out of the 11 licensees (2017-21) whose files were made available to 
Audit, insurance against fire, natural hazards etc. was not found in the files of 
two licensees. Further, access to ESCIMS records of HCR files were not 
available to Audit despite several reminders. 
 
 In all these cases, Excise Department had issued/renewed licenses of 
these licensees without considering the conditions of license. This indicates 
lack of due diligence by the Excise Department in its most primary role of 
verification of eligibility of applicants before issue of licenses. 
 

The Government in its reply stated that documents can be downloaded 
from the ESCIMS portal. 
 
 Reply is not acceptable, as access of ESCIMS portal for various licensees 
was not granted even after 16 reminders (from June 2021 to January 2022) nor 
copies of downloaded documents were provided to Audit. 
 
 
Action Taken by the Department  
 
 Partially agreed.  Out of the eight L6 licensees whose records were made 
available to Audit, none of the licensees had furnished Insurance documents 
since the issue of licenses. 
  
 All four L-7 licensees did not provide an Insurance policy for 2020-21. 
Test check of records relating to eight L10 licensees for the period 2017-21 
revealed that no licensee had provided an Insurance policy for the period 
2020-21. 
 

Out of the 11 licensees (2017-21) of HCR whose files were made available 
to Audit, insurance against fire, natural hazards etc. was not found in the files 
of two licensees 
 
 However in the scenario of L-6 vend which are run by Corporation, the 
Corporations collectively insures the L-6 vend under their purview for fire and 
natural hazards insurance. Therefore, the copy of same is not available in 
individual vend file.  
 
 Now department has started issuing afresh all kinds of licenses through 
e-Abkari portal developed by NIC, wherein it is mandatory to upload fire 
insurance documents for grant of license. In addition, e-Abkari portal has also 
revalidation module wherein all existing licensees has to upload fire insurance 
documents. The department has started verifying fire insurance documents 
provided by all licensees. 
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Para : 3.14     Issue of licenses without ensuring CCTV 
      System 
 
 As per Sl. No 5 of renewal conditions of retail vends, licensees were 
required to install CCTV camera systems having coverage of minimum 50 
meters and archival period of 30 days in good working condition, and to 
furnish a declaration in this regard along with renewal application. 
 
 Audit observed that out of test-checked four L7 and eight L10 licensees, 
11 licensees furnished the declaration, but only during 2017-18 and in rest of 
the cases, declarations were not found in the file. However, licenses of all these 
licensees were renewed regularly without any objection from the Excise 
Department. 
 
 In the absence of properly working CCTV system, it will be difficult for 
the Excise Department to address complaints of overcharging and other 
unlawful activities. Evidence collection will also become difficult during raids 
and inspections. It was also observed during Enforcement raids that CCTV 
footage was not available which could have helped in proving the violations. 
 
 The Government in its reply stated that licensees declare requisite details 
as per Section 13 of the Delhi Excise Act, 2009 including the installation and 
proper functioning of CCTV camera at the premises of the vend. It was not 
mandatory to furnish separate declaration for CCTV cameras. 
 
 Reply is not acceptable because Section 13 of the Delhi Excise Act, 2009 
has no mention of CCTV system; even the sample copy of declaration proforma 
attached with the reply did not contain the point related to CCTV system. 
Further, as per renewal conditions, licensees were required to submit 
declaration stating that CCTV cameras system having coverage of minimum 50 
meters and archival period of 30 days has been installed and is in good 
working condition.  
 
Action Taken by the Department  
 

 Partially agreed. As per S. No. 5 of renewal conditions of retail 
vends, licensees were required to install CCTV camera systems having 
coverage of minimum 50 meters and archival period of 30 days in good 
working conditions, and to furnish a declaration in this regard along with 
renewal applications. As per procedure renewal of licenses was being 
processed through online system and there was a provision of accepting the 
eligibility criteria to process further. The department has renewed the licenses 
on the basis of declaration of applicants. Further the department has verified 
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the content of  the eligibility criteria thereafter. 
 
 The department inspected all the wholesale warehouses and the retail 
shops during January and February 2025 and found that all the bonded 
warehouses and retail vends have CCTV cameras. The Corporations have been 
directed to install CCTVs having 50 meter viewing range around the retail vend. 
 
 On the observations of the Audit that Documents in support of the reply 
may be attached with the ATN, the Department  provided  Copy of Terms and 
Conditions of License regarding CCTV . 
 
 The Audit further observed that In the initial ATN, the Department had 
stated that they have inspected all the warehouses and shops.  However, 
documents relating to inspection/ verification of warehouses/ retail shops have 
not been furnished though asked for in the interim vetting comments. 
 
 
 
Para : 3.15      Issue of licenses without declaration  
      regarding conditions as outlined in 
      circular for renewal of license 
 
 

As per the renewal condition for the period 2017-21, L7 and L10 licensee 
has to make a declaration regarding 15 conditions like ‘None of the 
Directors/Partners/ Proprietors of the company/firm have been disqualified 
under Section 13 of Delhi Excise Act 2009; the Directors/Partners/Proprietors 
of the company/firm do not possess any wholesale license or any other retail 
license of liquor; the licensed premises is duly insured; The 
Directors/Partners/Proprietor of the company/firm shall abide by all 
instruction/orders issued by the Excise Department etc. Further as per the 
renewal conditions an applicant will not be allowed to submit the renewal 
application without submitting the declaration. 
 

Scrutiny of files relating to selected eight L10 licensees for the period 
2017-21 revealed that no document of declaration was found in the files for the 
period 2018-21. Further, scrutiny of files relating to selected four L7 licensees 
for the period 2017-21 revealed that only three licensees in the year 2017-18 
had given this 15-point declaration, and one licensee had given 5-point 
declaration for the year 2019-20, and no document of declaration was found in 
the files for the rest of the licensees. The issue of license without the 
declaration was in violation of the above-mentioned condition. 
 
 The Government in its reply stated that after the implementation of 
ESCIMS portal, the renewal of license for the period 2017-18 to 2021-22 (upto 
30 September 2021 for L-7, L-10 and upto 16 November 2021 for L-6) was 



47 
 

being done only from online portal where licensee had to furnish details by 
attaching relevant documents of Fire Insurance, Lease Agreement & 
declarations. Details were checked and verified by the Department. Further, it 
was mentioned that Audit team had not verified these documents on ESCIMS 
portal. 
 
 Reply is not acceptable because access of ESCIMS provided to Audit was 
not having any of the above mentioned documents, and Government had not 
attached any supporting document with the reply. Despite 16 reminders (from 
June 2021 to Jan 2022) issued to the Department, no access of above 
mentioned document was provided to Audit. 
 
Action Taken by the Department  
 

Partially agreed. As per procedure renewal of licenses was being 
processed through online system and there was a provision of accepting the 
eligibility criteria, online, to process further. The department has renewed the 
licenses on the basis of declaration of applicants. Further the department has 
verified the content of the eligibility criteria thereafter. 
 
 On the observations of the Audit that Documents in support of the reply 
may be attached, the department furnished reply and Copy of Terms and 
Conditions of License to be accepted by Licensee at the time of renewal through 
e-Abkari portal. 
 
 The Audit further observed that Documents in support of verification of 
eligibility criteria have not been furnished.  Further, department needs to 
tabulate and present the details sought in audit, in addition to copy of 
documents as evidence. 
 
 
 
Para : 3.16      Issue of licenses without requisite  
      approval of Tourism Department 
 
 Along with the application, applicants of HCR license are required to 
submit an approval from Department of Tourism (DoT). Out of the 11 HCR 
licensees whose records were made available to Audit, requisite approval of 
DoT was not submitted by three licensees. Moreover, Excise Department 
observed the deficiency in case of one of these three licensees but still issued 
license without obtaining the document. 
 
 Government accepted the audit observation. 
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Action Taken by the Department  
 

 Matter of record.  The name of the licensees have not been provided 
as it may be possible that the license was granted before the Rule requiring 
DoT approval came into being in the year 2011.  

 
 Further, e-Abkari portal has specific requirement for submitting DoT 
certificate as applicable and it is assumed that it is taken before granting 
license. 
 
 On the observations of the Audit that Even if the license was granted 
before 2011, approval is required every year for renewal of license. The names 
of the three Licensees are M/s By The Bay, M/s Load of Drinks and M/s 
Uncultured,  the Department furnished reply that to ease business for 
restaurants, the Secretary of Tourism, vide order dated 03.11.2020, has 
discontinued the issuance of tourism certificates in respect of stand-alone 
restaurants. 
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ANNESURE-III 
 
CHAPTER  IV  : PRICING OF IMFL AND FL 
 
 
Para: 4.2     EDP/EBP of IMFL not regulated by  
      Excise Department 
 
 Profit margin of L1 licensee is provided for separately by the Excise 
Department. Thus, the declared EDP/EBP should be based on actual cost 
components and other margins and should not be left to the discretion of the 
licensee. However, L1 licensee was at liberty to determine EDP/EBP at its 
discretion as per the Excise Policies of GNCTD. 
 
 Government replied that the approved Terms and Conditions for grant of 
L1 licence did not mention the use of cost criteria. It was also mentioned that 
in the new Excise policy, EDP would be declared on the basis of lowest EDP 
allowed in any State across India and an affidavit, in this regard, would be 
sought from licensees. 
 
 The reply is unsatisfactory as the concept of EDP is undefined and 
ambiguous. The issues arising from the use of EDP as the basis of pricing is 
discussed in the subsequent paragraphs. 
 
Action Taken by the Department 
 

The Action Taken by the Department is same as mentioned against 
Audit Para No. 4.2.2 
 
Para : 4.2.1    Reasonability of EDP/EBP not ascertained 
 
 
 At the outset, it might appear that increase in EDP/EBP will increase the 
Excise revenue as well. However, the increase in EDP affects the MRP, which 
also carries the risk of decrease in sales which in turn can lead to loss of 
Excise revenue. However, as the Government did not seek costing details to 
ascertain the reasonability of EDP/EBP, there was a risk of L1 licensee getting 
compensated by the profits hidden in increased EDP/EBP  Audit analysed 
EDP/EBP of brands of test-checked 11 licensees for the period 2017-21. In 
respect of the brands whose EDP was increased during this period, in majority 
of the cases excise revenue declined. It was noticed that the net effect on the 
excise revenue was a reduction of ₹ 165 crore in all the cases where the EDP 
was increased. Details are given in Annexure VI. 
 
 Discretionary power to declare EDP may lead to price variation in 
neighbouring states which has the potential to promote smuggling. 
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Government replied that brands above a certain MRP threshold were free 

to declare its EDP. It also mentioned that three highest selling whisky in terms 
of volumes are those with free EDP, suggesting that lower MRP due to 
restricted EDP does not per se determine the popularity of liquor. It further 
mentioned that the policy has been changed in new Excise policy for the year 
2021-22 to make the minimum EDP uniform for all brands. 
 The reply is not satisfactory as the popularity of a brand cannot be 
correlated with its price only. The sales of a brand is sensitive to price changes 
at least to some extent, which itself is derived from the EDP. Thus, the EDP 
becomes an important parameter which must be regulated effectively. 
 
Action Taken by the Department 
 

The Action Taken by the Department is same as mentioned against 
Audit Para No. 4.2.2 
 
Para : 4.2.2     Fixation of higher EDP/EBP in Delhi  
      than in other States 
 
 As per the Excise Policies for the years 2017-18 to 2020-21, L1 licensee 
needed to keep the lowest EDP/EBP in Delhi for Whiskey/Wine with MRP upto 
₹400, Rum/Gin/Vodka/Brandy with MRP upto ₹250 and Beer with MRP upto 
₹100 (MRP in Delhi). Whereas, they had discretion to determine the EDP/EBP 
of brands with MRP above this limit. 
 
 Audit analysed the impact of discretionary EDP/EBP of brands with MRP 
above the limit. On detailed analysis of EDP/EBP of all 14 brands of the three 
L1 licensees who had provided the requisite details, it was observed that seven 
brands had lower EDP/EBP in other States than in Delhi. 
 
 This mechanism carried the risk of L1 licensees including their profit in 
the inflated EDP as the profit margin was otherwise capped by Excise 
Department at five per cent while leaving the EDP/EBP largely unregulated.  
Extra benefit to the extent of ₹ 35.07 crore was given to L1 licensees.   
 
 Government in its reply reiterated the point stated in para number 4.2.1. 
 
 
Action Taken by the Department 
 

The Action Taken by the Department as per Audit Para No. 4.2, 
4.2.1 and 4.2.2  is as under:- 
 
 Partially agreed. As per terms and conditions of L-1 license, sub 
clause  7.4 (a) L-1 Licenses shall be at liberty to declare the Ex Distillery Price 
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(EDP) based on which MRP shall be worked out as per prescribed rates of 
various excise levies, Value Added Tax, retail profit etc. in the following cases:- 

(i) Whisky/wine: with MRP above Rs. 400.00 per quartz. 

(ii) Rum/Gin/Vodka/Brandy: with MRP above Rs. 250.00 per quartz. 
(iii) Beer: with MRP above 100.00 per quarts bottle. 

Delhi does not have any distillery/brewery plant inside its territory, 
therefore the Govt of NCT of Delhi cannot ascertain the cost involved in the 
production of liquor in other states. 
 
 As per terms and conditions of L-1 license, sub clause 7.4 (a) L-1 
Licenses shall be at liberty to declare the Ex Distillery Price (EDP) based on 
which MRP shall be worked out as per prescribed rates of various excise levies, 
Value Added Tax, retail profit etc. 
 

The observations of the CAG will be taken into consideration regarding 
obtaining cost break-up of EDP/EBP by the licensee in the formation of next 
excise policy and the same will be enforced as per approval from the competent 
authority. 
 

On the observations of the Audit that the Department may furnish time 
frame within which policy is expected to be amended, the Department 
furnished reply that The Cabinet, vide decision no. 3208 dt 10.06.2025, has 
constituted a high level committee under the Chairmanship of Chief Secretary 
of  Delhi for formulation of Fresh Excise Policy. 
 
 
Para : 4.3      Discretionary profit margin to Foreign  
      Liquor licensees 
 
 In case of Foreign Liquor, Government adopted a very liberal policy as 
L1F licensee was at liberty to determine its profit margin at its discretion. 
 
 Audit noticed that the profit margin of three test checked L1F licensees 
ranged from 44 per cent to 347 per cent of the Landed Price, and the average of 
percentage of profit margin to landed price was 255, 243, 169 and 172 per cent 
during the years 2017-18, 2018-19, 2019-20 and 2020-21 respectively. This 
resulted in inflated MRP for Foreign Liquor despite very low cost of import. 
 
 The influx of liquor through porus borders, owing to the price differential 
has also been highlighted by the Ravi Dhawan Committee formed (2020) by 
GNCTD to suggest measures for Excise Policy reforms. As per the Excise policy 
and license requirement, the L1F (FL licensees) need to declare the WSP of all 
other States in which it supplies liquor. Audit observed that this condition was 
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flouted, however, no objection was raised by the Excise Department itself (as 
discussed in Paragraph 3.10). 
 
 Government in its reply stated that WSP for FL has been fixed, since 
2019-20, based on lowest WSP across India. It was further stated that market 
is dynamic and prices are regulated as per adjacent States’ pricing. It was also 
mentioned that since the Excise duty on FL was 85 per cent, thus any increase 
in price would only help increase the Excise duty. It was also mentioned that 
since the market share of FL is 2.5 per cent, thus it does not have much impact 
on revenue. The reply further stated that the excise duty figures reported for 
the last three years shows increase in revenue. The reply regarding increase in 
excise revenue should be seen in the light of the fact that from 2019-20 to 
2021-22, excise revenue increased by 8.28 per cent whereas, from 2016-17 to 
2018-19, excise revenue increased by 18.27 per cent. 
 
Action Taken by the Department 
 
 Matter of Record. In case of L-1F license, an undertaking from principle 
importer and applicant is being taken for lowest WSP in Delhi. 
 

Pricing of liquor and other related parameters are the policy decision 
taken by the Government from time to time. 
 

Sale of a brand depends on various factors of market driven factors 
based on customer choice and buying capacity, however, the economical 
brands are under price protection.  
 

However, if the price of brands is increased by the licensee then the 
customers for that price bracket will ultimately shift to other brands as the 
departments have hundreds of brands in relative price brackets.  
 

There is no loss to the department as the excise revenue will be accordingly 
calculated and deposited by the licensee at the time of placing of order. 
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ANNEXURE-IV 
 
CHAPTER  V :  VIOLATION OF QUALITY NORMS 
 
Para : 5.2     Ambiguity in license conditions/Quality  
     control not compliant with FSSAI Act  
     /BIS Standards 
 
 Food Safety and Standards Authority of India (FSSAI) Act recognizes 
Alcohol as food item. FSSAI regularly publishes a list of National Accreditation 
Board for Testing and Calibration Laboratories (NABL) accredited laboratories. 
The parameters for testing alcoholic beverages is mentioned in Food Safety and 
Standards (Alcoholic Beverages) Regulations, 2018. There are also separate BIS 
standards for testing various liquor types.  
 
 Audit analysed various extant provisions relating to the quality of liquor 
provided in the Rules, guidelines, etc., framed under the Delhi Excise Act, 2009 
and Terms and Conditions for grant of wholesale license during the period 
2017-21. 
 
•  Rule 7 of the Delhi Excise Rules, 2010 states that “Liquor may be 
imported from any place in or outside India, provided it conforms to the 
specifications required in an order made by the Excise Commissioner with the 
prior approval of the Government or if no such order has been made, which 
conforms to the specifications laid down by the Bureau of Indian Standards 
regarding alcoholic strength”. 
 
 Audit observed that no specifications have been separately issued by the 
Excise Department pursuant to Rule 7 as above, hence, the extant BIS 
standards guide the quality of liquor. 
 
 It was further noticed that this left an ambiguity in case of Tequila 
imported from outside India, as there were no BIS specifications for Tequila. 
For other categories of liquor imported from outside India, the Department 
failed to issue orders relating to specifications to be accepted from foreign 
manufactures who might be adhering to some other specifications (other than 
BIS). 
 
•  Clause 7.3(d) of the Terms and Conditions for Grant of L1 license states 
that “The licensee has to give a certificate from a Government authorized 
laboratory or other reputed private institution regarding quality of a particular 
brand and certifying that it fulfils the specifications laid down by the Bureau of 
Indian Standards and is fit for human consumption”. 
 

However, this provision did not even mention whether the Government 
lab or private lab needs NABL accreditation. 



54 
 

 
•  Similarly, Clause 2.3(b) of the Terms and Conditions for Grant of L1 
license states that “It (Alcoholic drink) shall be made from neutral alcohol 
(double distilled), extra neutral alcohol, etc. Each and every consignment of 
Indian Liquor imported into Delhi is accompanied by a Certificate of Quality 
Report duly certified by both the technical head of the unit and the Excise 
authority attached to the unit, confirming that the products are as per BIS 
standard and produced out of Extra Neutral Alcohol (ENA).” 
 
 Audit noticed that in compliance of the above requirements, in 16 out of 
38 selected cases relating to 12 licensees, certificates were issued by the local 
Excise Inspectors attached to the units stating that the product was made from 
ENA, without any additional details about quality parameters as mentioned 
above. In eight cases, no certificate/chemical report was found in the file, and 
in one case a chemical report was given (in 13 cases ENA certificate was not 
required). However, no objection was raised by the Excise Department 
regarding the 24 reports/certificates which were either not submitted or had no 
additional details about the quality parameters mentioned.  
 
  Government in its reply stated that the applicant at the time of 
registration of brands was required to furnish some sort of 
undertaking/guarantee by the L-1 applicant that his product will conform to 
BIS Standards. Further, it was mentioned that the certificate given by the 
technical head of the unit and the Excise Authority was sufficient to comply 
with the terms and conditions. 
 
 The reply is not acceptable because submission of an undertaking was 
no guarantee of adherence to BIS specifications by the licensee. As per para 
7.3(d), the Licensee had to give a certificate as required. Further, as per FSSAI 
Act, an unaccredited laboratory cannot furnish a BIS compliance certificate so 
In-house laboratory was not qualified to do so. However, the compliance of 
FSSAI Act was the responsibility of Excise Department, and not including the 
same in the Terms and Conditions of the Excise Policy was a shortcoming of 
the Excise Department/Government. Further, Excise Authority attached with 
the manufacturing unit was not qualified to issue ENA Certificate. 
 
 The Department failed to issue any specific orders regarding 
specifications to be followed by the Licensee in accordance with Rule 7 
mentioned above. 
 
 
Action Taken by the Department  
 

Disagree. As per terms and conditions of L-1 license sub clause 7.3 (d) 
The licensee has to give a certificate from the Government authorized 
laboratory or other reputed private institution regarding quality of particular 
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brand and certifying that it fulfils the specifications laid down by the Bureau of 
Indian Standards and is for human consumption.  

Further, as per section 2 sub section 8 of Delhi Excise Act, 2010, “BIS” 
standards” means standard prescribed by Bureau of Indian Standards or the 
standards prescribed by any other Central Government authority, constituted 
under the relevant Act: 

The department follows the BIS standards as prescribed and BIS and 
FSSAI both are central government agencies constituted under the relevant 
act, hence both are valid. 

Further with every consignment of L-1/Indian liquor has to 
submit/attach a quality certificate from the concerned distillery/brewery in-
charge and the same are being submitted by the L-1 licensee while import of 
the liquor.  

It is pertinent to mention that “Tequila” is considered as “whisky”. 
Therefore, similar standards of Whisky are being applied to “Tequila”. 

CAG has not mentioned that who qualifies for ENA certification. The 
officer in-charge who signs ENA certificate has been appointed by that state 
government and he is a responsible government servant and Excise 
Department Delhi has no other option but to rely on the certificate issued by 
the concerned excise official.   

Further, on quarterly basis samples of L-1 licensed brands are being 
checked in the laboratory of Excise Department. A fresh circular is also been 
issued in this regard. As per report dated 27.03.2025 of chemical examiner for 
the period 01.10.2024 to 31.12.2024, 125 samples were received from L-1 
bond and for the period 01.01.2025 to 26.03.2025, 255 samples were 
received, and these samples were found in accordance to BIS specifications 
and nothing found adverse in these.  

 
Furthermore, there are 28 sanctioned posts in the Excise Lab and at 

present only 6 persons are working in the Excise Lab. The recruitment to fill 
the post of junior laboratory analyst and assistant chemical examiner is under 
process. 
 

As per section 2 sub section 8 of Delhi Excise Act, 2010, “BIS” 
standards” means standard prescribed by Bureau of Indian Standards or the 
standards prescribed by any other Central Government authority, constituted 
under the relevant Act: 

 

The department follows the BIS standards as prescribed and BIS & FSSAI 
both are central government agencies constituted under the relevant act, 
hence both are valid. 
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Further, the recommendations of CAG report will be incorporated in the 
Terms & Conditions, after the approval from competent authority in next excise 
policy. 
 
On the observations of the Audit that Bullet three of the para of CAG Report 
mentions states the authority as per Clause 2.3(b) of the L1 licence, authorised 
to issue the Certificate of Quality. The para mentions lack of quality certificate 
in 9 out of 28 test checked cases as also acceptance of certificates from 
unaccredited labs which were un-acceptable as per FSSAI Act. Action taken on 
the issue of non-submission of quality test certificates by some of the test 
checked licensees may be furnished, the Department furnished reply as 
under:- 
 As per Excise terms and conditions the Licensee has to give a certificate 
from the Government authorised laboratory or other reputed private 
institutions, there is no mention about NABL accreditation.  However, presently 
NABL accredited Lab report is preferably being taken at the time of brand 
registration.   
 
 On the reply of the Department, the Audit further observed that he 
department has provided assurances regarding what they are doing now. 
However, audit para is on past practices. While the licence’s may have expired 
in many cases, the case in point is the action taken by the department against 
officials flouting the established rules and awarding licences in violation of the 
laid down procedure. FSSAI Act requires certificate from accredited labs.  
Action taken against officials for issuing licence despite non-submission of 
quality certificate has not been furnished. 
 

Department may appraise the PAC regarding the same. 
 

 
Para : 5.3       Acceptance of invalid Quality Test 
       Certificates by Excise Department 
 
 As per Rule 7 of Delhi Excise Rules 2010, as stated in previous 
paragraph, since no quality specifications has been notified by Excise 
Commissioner, they have to conform to the specifications laid down by the 
Bureau of Indian Standards regarding alcoholic strength. 
 

Audit test-checked records related to 12 L1 licensees, who were issued 
licenses during the period 2017-20. These 12 licensees furnished 173 
certificates in respect of quality tests done from 15 laboratories. Following 
issues were observed regarding the Quality Test Certificates submitted by the 
licensee and accepted by the Excise Department. 

 
•  Out of these 15 laboratories, three laboratories were not NABL 
accredited, two laboratories were not accredited for testing of alcoholic 
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beverages, two laboratories were not authorized to conduct biological tests and 
one laboratory was not authorized to conduct chemical analysis. The 
Department should verify the status of these Laboratories from NABL and 
thereafter appropriate action may be taken. 
 
•  Form of Test Report as per Annexure 3(b) of the FSSAI guideline for food 
testing laboratory, Audit observed that only nine out of 173 test certificates 
included the opinion required as per the above guidelines, without which the 
report would be considered incomplete. 
 
 The Department in its reply stated that NABL accreditation was not a 
requirement as per the term and conditions. The reply is not acceptable as 
every food business should be regulated by the guidelines of the FSSAI and the 
FSSAI Act clearly required NABL accreditation for the labs. Moreover, the 
Department stated that most of the labs highlighted in the Audit Report were 
actually linked to the manufacturers themselves. This also clearly indicates 
that Department had no third party inspection of quality check. Excise 
Department accepted these invalid quality test certificates which indicates lack 
of due diligence. 
 
 
Action Taken by the Department  
 
 Disagree.As per terms and conditions of L-1 license sub clause 7.3 (d) 
The licensee has to give a certificate from the Government authorized 
laboratory or other reputed private institution regarding quality of particular 
brand and certifying that it fulfils the specifications laid down by the Bureau of 
Indian Standards and is fit for human consumption.  

Further, as per section 2 sub section 8 of Delhi Excise Act, 2010, “BIS” 
standards” means standard prescribed by Bureau of Indian Standards or the 
standards prescribed by any other Central Government authority, constituted 
under the relevant Act.  
NABL accreditation was not a requirement as per the term and conditions, 
however, taking into consideration, the recommendations of CAG the licensees 
requires to submit lab/test report for IMFL from preferably NABL accredited 
lab. 

Department is evolving a mechanism of random testing of high selling 
registered brands from independent NABL accredited lab. 

On quarterly basis samples of L-1 licensed brands are being checked in 
the laboratory of Excise Department. As per report dated 27.03.2025 of 
chemical examiner for the period 01.10.2024 to 31.12.2024, 125 samples were 
received from L-1 bond and for the period 01.01.2025 to 26.03.2025, 255 
samples were received, and these samples were found in accordance to BIS 
specifications and nothing found adverse in these.  
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The recommendations of CAG report will be incorporated regarding 
reports from NABL accredited Laboratory in the Terms & Conditions, after the 
approval from competent authority in next excise policy. 
 
 
Para : 5.4      Licenses issued despite mandatory  
      quality norms not being adhered to 
 
 

Scrutiny of files relating to 12 L1 Licensees (IMFL) and 3 L1F (FL) 
Licensees for the period 2017-21 revealed several shortcomings in the process 
being followed by Excise Department to ensure quality of liquor. The details are 
elucidated in the subsequent paragraphs. 

 
Action Taken by the Department  
 

The Action taken by the Department is same as mentioned against 
Para No. 5.4.2 
 
5.4.1      L1 Licenses (IMFL) issued despite BIS  
      norms not adhered to 
 
 As per the License Conditions, every L1 licensee had to furnish a Quality 
Test Report, adhering to the BIS standards. 

 
 Audit examined 173 brands of liquor (Whisky, Rum, Vodka, Gin, Beer, 
Mixed Alcoholic Beverages, Wine etc.) supplied by 12 different L1 licensees and 
checked the Certificates of quality compliance furnished by the Licensees, 
which were accepted by the Excise Department and licenses were issued. 
 
 During the year 2020-21, Quality Certificates were not submitted by any 
of the testchecked 12 L1 licensees along with their application. However, 
licenses were issued without any comments/objection by the Excise 
Department. 
 
 On scrutiny of test reports submitted by 12 licensees during the period 
2017-18 to 2019-20, the following issues were observed: 
 
•  In respect of the test-checked 12 L1 licensees, 2,323 parameters were to 
be tested as per BIS specifications. Audit, however, observed that 37 per cent of 
the tests were not conducted at all and two per cent of the parameters were not 
tested as per BIS specifications/partially done. Out of the remaining, test 
values were not properly reported for nine per cent of the parameters. Thus, 
only 52 per cent of the tests were done as per BIS specifications. 
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•  In respect of Beer, microbiological tests were mandatory. Out of the test 
checked 12 L1 licensees, three licensees had registered 31 brands of Beer 
during the period 2017-18 to 2019-20. However, microbiological tests were 
submitted for only six out of 31 brands of Beer. 
 
•  Water quality tests were mandatory for all categories of liquor. Out of the 
173 test reports to be furnished, no report was submitted in 96 per cent of the 
cases and partial reports were provided in the remaining cases. 
 
•  Freedom from harmful ingredients is also an essential parameter to be 
declared in the report for all categories of liquor. E.g. “Beer shall be free from 
Chloral Hydrate, Ammonium Chloride, Pyridine Diazepam and Paraldehyde”. In 
the test checked cases, 173 reports were to be submitted but compliance was 
shown in only 13 cases. 
 
•  Presence of Methyl Alcohol in inappropriately distilled liquor is the major 
cause of alcohol poisoning and hence, needs meticulous testing. During the 
period 2017-20, 173 tests were required to be done for 173 brands approved by 
the Excise Department. However, it was found that no tests for Methyl Alcohol 
was done in four instances. In 56 instances, the report vaguely mentions 
“Methyl Alcohol not found/ Negative” without specifying the detection limit/ 
criterion. Thus, the liquor supplied in Delhi was not appropriately tested for 
presence of Methyl Alcohol, which entails serious risk. 
 
 Government in its reply stated that there are two methods of Methanol 
testing, in one method giving detection limit in ppm is possible and in respect 
of other method it is not possible to give presence in ppm. The reply is not 
acceptable because as per IS 3753:2005, it is possible by both the methods to 
find the exact concentration (v/v) of Methanol. 
 
 The Government in its reply further stated that the details of parameters 
are not mentioned anywhere on which testing has to be done. The reply is not 
acceptable as the parameters are clearly given in the BIS specifications for 
various categories of alcohol and water etc. 
 

Excise Department did not conduct a thorough scrutiny of the reports 
furnished. Notably, not even a single brand submitted all the test reports 
complying with BIS standards. 
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Action Taken by the Department  

 
The Action taken by the Department is same as mentioned against 

Para No. 5.4.2 
 

 
Para : 5.4.2     Granting of L1F Licenses and supply of  
      Foreign Liquor without quality   
      assurance 
 
 The license Terms and Conditions for L1F, Clause 7.9 states that the 
liquor quality should comply with any specifications prescribed by the Excise 
Commissioner and if no such specifications are prescribed, then, it must 
comply with BIS standards or any other international specification. For the 
period 2017-21, Audit examined the reports/tests done for brands of liquor 
(Whisky, Rum, Vodka, Gin, Beer, Mixed Alcoholic Beverages, Wine etc.) 
supplied by three different L1F licensees and checked the certificates of quality 
compliance furnished by the licensees. The following issues were observed: 
 
1.  Out of three L1F selected for test check, the number of quality tests as 
per BIS specifications to be done for various categories was 5280 (total). 
However, scrutiny of the test reports revealed that only 35.64 per cent of the 
tests were done as per BIS specification, 64.17 per cent of the tests were not 
conducted as per reports submitted by the licensees.  
 
2. In 226 cases of Brand Registration (58.70 per cent), Quality Compliance 
Reports were provided from In-House laboratories or related companies or 
reports were not provided at all. Such reports did not represent an independent 
assessment of quality of the liquor and were thus not dependable. 
 
3.  In 35 cases, no reports were furnished at all or reports already submitted 
during previous years were furnished to obtain license for the current year. The 
Department raised no objection on such practice. 
 
4.  In 254 cases (65.97 per cent), the reports did not mention the 
international standard followed for testing compliance, or international 
standards were not applied, or reports were not provided at all. In the absence 
of such independent standard, it was difficult to establish the quality of liquor. 
 
5.  Requirement for microbiological tests is mandatory for Beer and Wine. 
Microbiological tests were not done for 40 brand registrations of Beer (78.43 
per cent). For Wine, 125 brand registrations (98.43 per cent) had not provided 
test report against parameters for mold, bacterial growth etc. In 32 cases, 
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compliance could not be verified as the reports were in languages other than 
English. 
 
6.  Water quality tests were mandatory for all categories of liquor. None of 
the 353 brands had provided compliance for water quality. 
 
7.  Freedom from harmful ingredients is also an essential parameter to be 
declared in the report for all categories of liquor. In the test checked cases, only 
three out of 353 brands had submitted compliance with the condition. 
 
8.  Methyl Alcohol levels is critical for liquor because of its severe toxicity. In 
case of 207 brand registrations (58.64 per cent), levels of Methyl Alcohol was 
not mentioned in the report, or the report had not been provided at all. Thus, 
no compliance could be established for these. Similar to L1, no sampling of 
batches/ consignment was done before Distribution for retail. 
 
10.  Out of a total of 385 test reports required to be submitted, 196 (50.91 per 
cent) test reports furnished were older than one year/or no test report was 
provided /date not mentioned. In one of the cases, a Test Report more than 
nine years old was accepted by the Excise Department for issue of license. 
Thus, no quality claim can be made about the liquor actually supplied, as the 
reports were from entirely different, older batches. 
 
 Similar to the case with domestic brands of IMFL (L1), there was non-
compliance to a significant degree in case of quality reports furnished by 
Foreign Liquor suppliers. Moreover, the Department has not suggested specific 
standards to be followed, which leaves ambiguity. In some cases of foreign 
liquor (e.g. Tequila), BIS norms do not specify acceptable levels of Methyl 
Alcohol. The Methyl Alcohol level for Tequila is significantly higher than 
acceptable level for whisky. The Department has not clarified its stand on this 
issue. Further, acceptance of test reports (by the Department) older than one 
year from the date of application was irregular. Such negligence in acceptance 
of old, invalid and ambiguous test reports for grant of license can be 
detrimental to Public Health. 
 
Action Taken by the Department  
 

The Action Taken by the Department as per Audit Para No. 5.4, 
5.4.1 and 5.4.2 is as under:- 
 
 Partially agreed. As per terms and conditions of L-1 license sub clause 
7.3 (d) The licensee has to give a certificate from the Government authorized 
laboratory or other reputed private institution regarding quality of particular 
brand and certifying that it fulfills the specifications laid down by the Bureau 
of Indian Standards and is fit for human consumption.  
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 Further, as per section 2 sub section 8 of Delhi Excise Act, 2010, “BIS” 
standards” means standard prescribed by Bureau of Indian Standards or the 
standards prescribed by any other Central Government authority, constituted 
under the relevant Act. 

The department follows the BIS standards as prescribed and BIS and 
FSSAI both are central government agencies constituted under the relevant 
act. 

The department has taken the observations of CAG into consideration 
and now IMFL liquor licensee requires to submit test report preferably from 
NABL accredited laboratory with remarks that the specification fulfills the 
BIS/FSSAI specification and fit for human consumption. 

Further with every consignment of L-1/Indian liquor has to 
submit/attach a quality certificate from the concerned distillery/brewery in-
charge and the same are being submitted by the L-1 licensee while import of 
the liquor. 

Further, on quarterly basis samples of L-1 licensed brands are being 
checked in the laboratory of Excise Department. A fresh circular is also been 
issued in this regard. As per report dated 27.03.2025 of chemical examiner for 
the period 01.10.2024 to 31.12.2024, 125 samples were received from L-1 
bond and for the period 01.01.2025 to 26.03.2025, 255 samples were 
received, and these samples were found in accordance to BIS specifications 
and nothing found adverse in these.  

 
Further, there are 28 sanctioned posts in the Excise Lab and at present 

only 6 persons are working in the Excise Lab. The recruitment to fill the post of 
junior laboratory analyst and assistant chemical examiner is under process. 
 
ii) As per Terms and Conditions of L-1F license clause 7.9 The licensee shall 
not sell any liquor not conforming to the specifications prescribed by the 
Commissioner or if he has not prescribed any specifications, to the 
specifications laid down by the Indian Standard Institute now known as 
Bureau of Indian Standards or any international specification. The 
consignment of liquor should be free from sedimentation of foreign particle. 
 

The licensee at the time of registration of brand submits the chemical 
analysis report of that country/distillery, where brand is being manufactured/ 
bottled. 
 

Disagree. The Department do not have  expertise to formulate its own 
quality standards for the liquor. The department followed the norms prescribed 
by BIS/FSSAI which are Government of India’s organization. 

 
On the above reply of the Department no further comments from the 

Audit stating that as the decision on it is a Government prerogative. 
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Para : 5.5      Unreliable test certificates submitted  
      by licensees were accepted by Excise  
      Department 
 
(A)  On scrutiny of the Quality Test Certificates submitted by test checked L1 
licensees, (five certificates of 2018-19 and five of 2019-20) of Mohan Gold 
Water in respect of Carlsberg Elephant Premium Beer, Tuborg Gold Beer, 
Tuborg Classic Strong Beer, Tuborg Black Super Premium Strong Beer and 
Carlsberg Smooth Chill All Malt Premium Beer, it was observed that reports are 
same and altered to change the report sequence number and sample batch 
number, for submission with license application of each year. 
 
(B)  In another case of two brands of Alcopop (Limon Fizz and Orange Fizz for 
the year 2019-20), all the values of test parameters were same, which is 
statistically highly unlikely. 
 
 The Government in its reply stated that previous year’s Chemical Reports 
are not considered while granting the license and explanation has been sought 
in respect of suspected forged Chemical Report from the licensee. 
 
 The reply is not acceptable as in stead of seeking explanation from 
licensee, it should have been sent for forensic examination for verification of 
the case. 
 
Action Taken by the Department  
 
 Partially agreed. In the concerned matter clarification was sought from 
the licensee i.e. M/s Mohan Goldwater and the licensee had submitted that 
there has been no intention by their company to submit the false reports and 
mislead the Excise Department. Additionally as per reply submitted M/s 
Mohan Goldwater, there are no forged certificates submitted by their company 
for any of their registered brands. Also, they send the beer samples to NABL 
and FSSAI approved laboratories on regular basis as per FSSAI requirements. 
  

However, to ascertain the authenticity of the reports the department is to 
forward the reports to the concerned laboratory for verification. However, the 
Audit observation will be complied. 

 
 The Audit observed that findings of forensic examination may be 
included in the ATN, the Department furnished reply that as per CAG Report, 
the then Licensee submitted forged documents/Lab report at the time of 
registration of brand pertaining to year 2018-19 and 2019-20.  The department 
has sent letter dated 09/05/2025 and 24/06/2025 to Fare Labs Pvt. Ltd. 
Gurgaon from where the Lab report of the brand was submitted to verify the 
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contents of all reports as per their records.   However, no report has been 
received from the concerned Lab.   
 

It is further to submit that as per section 17 (1)(f) of Delhi Excise Act, 
2008 “if the license or permit has been obtained from misrepresentation or 
fraud, the license may be liable to be suspended or cancel.”  The matter 
pertains to excise for the year 2018-19 and 2019-20, the validity of the license 
has already been expired for the relevant period.   

 
 
 

Para : 5.6       Irregular registration of brand in  
       wrong category 
 
 During analysis of Quality Test-Certificates submitted by the test-
checked licensees, it was observed that a brand, ‘Bro Code Crafted Brut 5’ of 
Indo Spirit Beverages (L1), was approved by the Excise Department under the 
category of ‘Wine’ for 2018-19. 
 
 Audit observed that the Quality Test Certificate submitted by the licensee 
was for ‘Low alcoholic Beverages’ category, instead of ‘wine’ category. However, 
these certificates were accepted by the Excise Department and the licensee sold 
61,488 (59,064 for the year 2018-19 and 2,424 for the year 2019-20) bottles. 
 
 In April 2019, the Excise Department initiated action against the licensee 
regarding not complying with FSSAI norms, which mandates a minimum of 
seven per cent alcohol content for wine. On 5 April 2019, the IMFL section 
proposed to stop the sale/Purchase of above mentioned brand as the Company 
registered the brand under wine category on incorrect documents, as the 
alcohol content in the brand was 5 per cent v/v only, which was misleading the 
consumers as well as the Department. Excise Commissioner approved the 
proposal on  10 April 2019. However, six Transport Permits for 1128 bottles 
were issued (between 10 April 2019 and 30 April 2019) even after initiating 
action on 10 April 2019. 
 
 Government in its reply stated that the matter is under consideration 
and the same will be disposed of at the earliest as per the Excise Act/Rules. 
 
Action Taken by the Department  
 
 Partially agreed. The IMFL Branch vide note dated 05.04.2019 proposed 
for issuance of Show Cause Notice to the licensee and also proposed to stop the 
sale/purchase of “Brocode Crafted Burt 5” and the proposal was approved by 
the Excise Commissioner, on 10.04.2019. Thereafter, as approved, a draft of 
SCN and order was moved on 15.04.2019 for approval, which was got approved 
by D.C, Excise on 26.04.2019. Accordingly, Show Cause Notice dated 
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29.04.2019 was issued to the then licneseeand also order dated 29.04.2019 
was issued to stop the Import Permit and Transport Permit of the said brand. 
Further, TCS vide letter dated 02.05.2019 has informed that the said brand 
“marked as inactive in ESCIMS on date 01.05.2019”. 
 

In view of the above, it can be seen that there is no intentional delay in 
the matter and it was procedural for taking approval of the draft of SCN and 
order.  Further, no Wholesale license has been granted to Indo Sprit Beverages 
since last two years. 

 
On the above reply of the Department, the Audit observed that no further 

comments as the import permit and transport permit for the brand was 
stopped. 
 
Para : 5.7       Irregular issue of License on the  
       basis of old certificate 
 
 On scrutiny of Quality Test Certificates submitted by Indo Spirit 
Beverages (L1 licensee) for the year 2018-19, it was observed that the Licensee 
had submitted copy of certificate which was also submitted for the year 2017-
18, in respect of three brands of wine (Bro Code 5, Bro Code 10 and Bro Code 
15). However, Excise Department failed to detect this and did not insist on 
obtaining the latest certificates. 
 
 Government in its reply stated that matter is under consideration and 
the same will be disposed of at the earliest as per the Excise Act/Rules. 
 
Action Taken by the Department  
 

Matter of Record. The Brands which were in the year 2017-18 was also 
registered in the 2018-19 to the same licensee on 08.08.2018. At the time of 
license in the year 2018-19 the documents were submitted by the licensee and 
the chemical report of the brands were submitted by the licensee was dated 
23.11.2017 & 04.04.2018, since the brand were in continuation from the 
previous year and the chemical reports were less than one year, the chemical 
reports were considered for registration of brand. Further, no Wholesale license 
has been granted to Indo Sprit Beverages since last two years. 

 
On the above reply of the Department, the Audit observed that no further 

comments since the reports were less than one year old. 
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ANNEXURE-V 
 
CHAPTER  VI  : EIB AND CONFISCATION 
 
 
Para : 6.2         EIB Data analysis 
 
 Electronic data of all the seizure cases of EIB of four years (2017-21) and 
FIR details were analysed to draw some insights related to the pattern of 
smuggling of liquor and physical records were test-checked to examine the 
cognizance of cases by the Excise Department. 
 
 On analysis of EIB data for the period April 2017 to March 2021, Audit 
observed the following: 
 

(i)  A total of 3580 FIRs were registered by EIB. 
 
(ii)  The total quantity of IMFL seized was 4.38 lakh quarts (one quart is 
 750 ml) and country liquor seized was 9.12 lakh quarts. 
 
(iii)  The number of FIRs has seen a continuous increase during the years 
 2018 (774), 2019 (876) and 2020 (1068). Districts of Delhi bordering 
 Haryana (South, South West, South East, West, North West, Outer) 
 accounted for 83 per cent of the total FIRs under Excise Act and 77 per 
 cent of the liquor (IMFL and CL) by volume. 
 
(iv)  Country Liquor was the most seized liquor type forming 65 per cent of the 
 total liquor seized by EIB. Some reasons for the same are discussed 
 in the following paragraph. 
 
 
Action Taken by the Department  
 

Matter of Record 
 
Para : 6.3       Structural weaknesses in Country  
       Liquor procurement promoting its 
      Smuggling 
 
 Audit selected a total of 34 FIRs (2017-21), pertaining to bulk seizures, 
such that it accounted for at least 10 per cent of total Country Liquor seized in 
each year. These selected FIRs were analyzed in detail. Smuggling of CL points 
at structural weaknesses in the CL procurement and licensing policy. 
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(i)  The data shows that almost all of the seized liquor bottles were “Nips 
(180 ml)”. The CL sourcing policy placed a restriction on the number of Nips in 
the total quota. Nips could form only 20 per cent of the total supply. This 
restriction was artificial and unwarranted. Audit observed that in case of IMFL, 
“Nips” was the most popular liquor bottle size, contributing to more than 5038 

per cent of the bottles sold, which was more than the combined sale of all other 
sizes put together. 
 Government in its reply stated that the observation of Audit merits 
consideration and that a proposal was being sent to make necessary changes 
in country liquor sourcing policy so as to increase the proportion of nips. 
However, it was also stated that since country liquor is cheapest, it might be 
economical for the distillery to sell full bottle. 
 
 Audit finds the later part of reply unsatisfactory, as optimal supply and 
optimization of revenue should be the concern of Excise Department and not 
the economic consideration of distillery. The tendering process would anyway 
discover willing suppliers for appropriate quota at appropriate price.  
 
(ii) There had been no realistic assessment of the actual demand of Country 
Liquor in Delhi. For the past eight years, the supply of CL was capped at 300 
lakh BL (Bulk Litre) per annum subject to variation upto plus or minus 25 per 
cent (the actual supply was substantially lesser at an average of 240 Lakh BL 
for the year 2017-18 to 2020-21). Interestingly, in 2009-10 and 2010-11, the 
supply of CL was 520.65 lakh BL and 495 lakh BL respectively. The supply of 
CL in the year 2013-14 was suddenly reduced to less than half of previous 
levels at 236 Lakh BL. The reason cited initially, was a “gradual shift in the 
consumer preference towards better quality liquor”, a claim which was 
unsubstantiated. This was originally done, through a cabinet decision, to 
introduce Delhi Medium Liquor (DML) as a CL substitute in 2012-13, however, 
it ended in failure and the DML project was discontinued in policy 2015-16. 
Incidentally, the CL quota was never restored to previous levels and continued 
at the reduced level of 300 lakh BL. Supply side constraint poses a risk of 
smuggling and illicit sale of CL ultimately leading to loss in excise revenue. 
 
 Government in its reply stated that annual tender for supply of Country 
Liquor was 33 lakh cases and the actual cases supplied had stagnated below 
30 lakh cases, thus inferring that the supply for country liquor was actually 
sufficient. 
 
 The reply is unsatisfactory, as the data (Quota Utilized Report of Country 
Liquor) suggests that for the years 2017-18 to 2020-2021, the average quota, 
allotted by Excise Department, for supply was actually 27.32 lakh cases, 
instead of 33 lakh cases as mentioned in the reply. Moreover, there was also a 
shortfall of supply from wholesale licensees of CL and the actual supplied CL 
was an average of 26.52 lakh cases of liquor. There needs to be actual demand 
assessment based on adequacy of number of vends, proper geographical 
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distribution of CL vends, impact of country liquor smuggling on demand for 
duty paid liquor etc.  
 
(iii)  In case of Country Liquor, the manufacturers were selected as per 
auction of quota by Excise Department, thus the brands supplied depended on 
the few39 manufacturers which make the cut. Massive smuggling of specific 
brands (e.g. Asli Santra, Raseela Santra) of Country Liquor might be indicative 
of customer choice as the manufacturers of these brand were not suppliers for 
Delhi CL quota and were virtually running a parallel supply chain. 
 
 Government in its reply stated that the wholesale license for country 
liquor was awarded through a transparent process where all distilleries were 
free to participate, and that no preference was given to any manufacturer. 
 
 The reply is unsatisfactory as the tendering process was actually  
estrictive because the “Terms and Conditions of tender for L3 license” explicitly 
disallowed the participation of suppliers who were willing to supply less than 
10 per cent of total quota, thus there could only be a maximum of 10 CL 
brands in a year. This lack of choice for CL was irrational. 
 
 Thus, lack of proper demand assessment by the Department together 
with restrictive terms and conditions of tender for L3 licenses, ignoring 
customer preferences contributed towards parallel supply of Country Liquor 
leading to potential loss of revenue to the Government. 
 
Action Taken by the Department  
 

 Partially Agreed. 
 
i) The Government has approved the proportion of Nips in the supply of 
Country Liquor and Nips form 30% of the total supply of Country Liquor 
Tender. 
 
ii) The Tender for supply of Country Liquor for the year 2024-25 has 
commenced with the grant of license in the form of L-3/L-33 with  100% Quota 
allotment and at present, there is no short of supply of Country Liquor in the 
L-8 vends located in jurisdiction of Govt. of NCT of Delhi. 
 
iii) One applicant/tenderer of Country Liquor Tender can be allotted a 
minimum of 10% supply for the year.  This is intended to discourage creation 
of monopolistic interests in supply of Country Liquor and promote diverse 
players in the market so as to ensure there is no cartelization of the wholesale 
supply chain of Country Liquor in NCT of Delhi. 
 

The point wise observations of the Audit is as under: 
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(i)  No further comments. 
(ii) Action taken to address supply side constraints pointed out in the Report 

may be furnished. 
(iii) No further comments 

 
On the above observations of the Audit at point no. (ii), the Department 

furnished reply that The Tender for supply of Country Liquor for the year 2024-
25 has commenced with the grant of license in the form of L-3/L-33 with  
100% Quota allotment and at present, there is no short of supply of Country 
Liquor in the L-8 vends located in jurisdiction of Govt. of NCT of Delhi.  

 
 The Audit further observed that Action taken to address the supply side 

constraint – i.e capping the total quantity per annum TO 300 lakh BL of which 
30 percent only can be Nips,  may be explained to the PAC. 

 
 

Para : 6.4       Role of Confiscation Branch and  
       lack of coordination with EIB 
 
 Confiscation data was furnished by the Department for the years 2010 to 
2021. Analysis of cases was done for the period January 2017 to December 
2021. Total 12,556 FIRs were registered by Delhi Police under Excise Act. The 
number of FIRs registered under Excise Act has seen a steady increase as per 
the data furnished.  EIB cases were included in the confiscation data as 
Confiscation Branch maintained records of uptake and disposal of cases 
registered under Excise Act. 
 
 The EIB as well as Delhi Police together (contributing to total confiscation 
cases) are responsible for seizure of illicit liquor (outside the regulatory purview 
of Excise Department) being supplied in Delhi. 
 
 The confiscation data should be able to provide the hotspots and focus 
areas where EIB can direct their subsequent efforts. Many hotspots were being 
ignored by EIB as the number of planned raids were not proportionate to cases 
as revealed by the action of Delhi Police. It is apparent that confiscation data 
information was not used for planning EIB raids. 
 
 It was observed that for some regions/ Police Stations (P.S), EIB 
contributed a large proportion of total cases (as reflected from confiscation 
data). For example, Alipur P.S. accounted for 164 EIB cases in a total of 253 
cases. However, the same does not hold true for many regions, where Delhi 
Police had registered a large number of FIRs, but EIB did not seem to prioritize 
those areas. Sultanpuri P.S. accounted for the highest number of FIRs i.e. 387, 
but EIB had contributed to only 27 of these.  Similarly, lots of hotspots have 
not seen added thrust from the EIB, which shows a lackluster and 
uncoordinated/ unplanned operations by EIB.  
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 EIB should work in conjunction with Enforcement/ Confiscation Branch 
of Excise Department since without the EIB’s intelligence inputs, the efforts 
towards prevention of smuggling of liquor gets ineffective and perfunctory. 
 
 Government in its reply stated that EIB considers the fact that certain 
areas are smuggling prone and it accordingly lays emphasis on those areas 
using local police informers. Performance of EIB teams are monitored regularly 
(minutes of meeting were not enclosed) and recovery data is analyzed. EIB, 
after capturing liquor, gives formal complaint to investigating agency i.e. Delhi 
Police which lodges the FIR and close coordination is maintained. The 
coordination between EIB, Confiscation, Enforcement and Delhi Police was 
emphasized, along with identification of hotspots and coordinated raids. 
 
 The reply is unsatisfactory as no supporting evidence was provided for 
such meticulous planning and coordination between EIB, Enforcement Branch 
and Confiscation Branch. Even the data was maintained in a fragmented 
manner on excel sheets with numerous data entry errors. The increasing 
smuggling cases over  the years, with same brands figuring in increasing 
numbers, belies the claim of strictness. Moreover, in certain areas the number 
of cases taken up by EIB was not proportionate to cases taken up by Delhi 
Police, which shows a lack of coordination and focus. Lack of coordination with 
Enforcement Branch is evident from the fact that, despite violations being 
found in 75 per cent (9 out of 12 enforcement raids  found violations) of 
planned enforcement raids at L1, L1F/L31, L32 licensee premises in 2018-19, 
only two enforcement raids were conducted in 2019-20. 
 
 
 
Action Taken by the Department  
 

Partially agreed. Confiscation branch of Excise Department receives 
intimation regarding filed FIR under Section 33/58 of the Delhi Excise Act 
2009, for carrying/ transporting in toxicants in contravention of the provisions 
of the Excise Act 2009, from various Police Station of Delhi. After receiving 
production reports, process start for destruction of illicit liquor under sub 
section (2) of Section 59 of the Delhi Excise Act 2009. Further after deducting  
samples for testing in Excise control Lab, confiscated liquors destroyed as per 
the rule 132(2) of chapter - IX of Delhi Excise Rules 2010. 
 
  For better coordination the EIB branch is conducting joint raids with the 
Enforcement branch. The information/ complaints received in the EIB branch 
are also being shared to the Enforcement branch pertaining to their 
jurisdiction. A mechanism has been devised to work in conjunction with the 
Enforcement branch and confiscation branch. Hotspots areas have been 
focused where subsequent efforts are being made in order to seize illicit liquor 
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through repeatedly planed raids with concerned Police Stations of Delhi Police. 
In order to conduct prompt and frequent raid effectively, a whatsapp group has 
been created to share vital information amongst the team.    On day to day 
basis efforts are being made to identify smuggling prone areas accordingly lays 
emphasis on those areas using local police and secret informers. Performance 
of EIB teams are being monitored regularly on day to day basis and recovery 
data is also being analyzed. Presently, raids are conducted at liquor smuggling 
prone area of Delhi in planned way so that equal proportionate of seizure and 
registration of FIRs may be ascertained. Further, a module has also been 
prepared to update information regarding P-10 and P-10A for checking of the 
premises conveniently and effectively.    
 

Yes. A module in e-Abkari Portal  is being  prepared for better 
coordination of confiscation branch and EIB. 
 

The Audit observed that (i) Analysis/study carried out into the supply 
side issues of smuggled liquor, if any and action taken thereon may be 
included in the ATN. (ii) Action taken to ensure proper drafting of FIRs and 
seizure memos may be furnished.  
 
 The Department furnished reply that:- 
 
 i) The Excise team submitted the complaint to the Delhi Police for registration 
of FIR. After registration of FIR, Delhi Police appointed IO to investigate the 
matter and filing of Charge sheet against the accused. Further, Delhi Police 
also defend the case in the Court of Law. Hence, analysis in respect of illegal 
liquors seized by the Excise team is not available with the Department.  
 
(ii) Delhi Police registered FIR on the basis of complaint submitted by the 
EIB/Enforcement Team. The Department has sensitize the teams of 
EIB/Enforcement to carefully draft the complaint mentioning  violations of 
provisions of Delhi Excise Act & Rules and mentioned circumstances and fact, 
so that facts mentioned in FIR would be legally tenable.   

 
Para : 6.5      Other lacunae and lack of coordination 
 
 
 Audit test checked 70 FIRs (IMFL-16, FL-20, CL-34) registered during 
2017-21, and observed the following: 
 
(i) Audit noticed that the role of EIB was largely disconnected from the 

functioning of Excise Department in general (issue and management of 
licenses and regulation thereafter). EIB raids revealed a systematic and 
very predictable pattern of smuggling of liquor in terms of areas more 
prone to smuggling, and the type and brands of liquor smuggled etc. The 
data shows that four IMFL brands manufactured by one distillery (ADS 
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Spirits) comprised of 38 per cent of all IMFL seizures and one CL brand 
pertaining to the same distillery comprised of 69 per cent of the total 
Country Liquor seizures. The smuggled liquor with brand name of “Asli 
Santra” and “Santra Masaledar” caught in Delhi was almost exclusively 
marked, “for sale in Haryana”. In case of brand named “Crazy Romeo”, 
liquor usually seized in Delhi was marked “for sale in Arunachal 
Pradesh”. 

   
 As per the case files, the processing of cases was limited to issuing 
 notices to the accused, auction of vehicle and destruction of liquor. Other 
 important facts that had a bearing on the management/ regulation of 
 supply of liquor were not investigated further to bring out the supply side 
 issues of the problem. 
 
 Also, the records available with the department, did not show any 
 analysis conducted regarding the impact of smuggling of some brands on 
 domestic sale of same/ competing brands or its possible impact on 
 revenue. 
 
 A concerted action with excise authorities of other States would have 
 been able to gather evidence about the source of liquor being smuggled 
 and in understanding the modus operandi. 

 
(ii)  The FIRs and seizure memo were not properly drafted and ignored the 
 exact name of brand smuggled and the manufacturer of said liquor. In 
 two FIRs, discrepancy was noticed between the brands/ quantity 
 mentioned in the FIR, seizure memo and the confiscation notice issued 
 by Excise Department. HI Speed Whisky (Queen Distillery) in FIR was 
 written as Besto Whisky (NV Distillery) in Seizure memo. The number of 
 bottles seized of 'Asli Santra' brand, i.e., 6900 nips, was not mentioned 
 in the notice issued by the Excise Department. 
(iii)  Between November 2014 and February 2020, Palate Fest Pvt. Ltd. Was 
 permitted to buy 7.8 lakh bottles of liquor by issuance of 29 P-10A 
 licenses.  However, on 31 October 2014, Palate Fest Pvt. Ltd. had applied 
 for three permits for three lakh bottles of liquor, to be bought for a three 
 day event and  permission for the same was granted. Subsequently an 
 FIR (South Campus) pointed to hoarding of liquor issued on P-10A 
 license to Palate Fest Pvt. Ltd., which went unused and was allegedly 
 being supplied to restaurants (to evade the additional excise duty levied 
 on restaurants). The matter was not investigated further by the Excise 
 Department to examine why the entity was issued such enormous 
 quantity of liquor on a P10A license which was exponentially more than   
 their normal demand pattern for over five years. 
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 In all the 70 test checked FIRs, it was found that in none of the FIRs, the 
Excise Department tried to address the supply side issue of the confiscated 
liquor. 
 
 Government in its reply stated that there is no role of EIB in grant of 
licenses as per Excise Act, 2009. It also mentions that the EIB data is utilized 
and performance of teams is monitored and recovery data is analyzed, and that 
close coordination is maintained between EIB, Enforcement and Enforcement 
activities. Regarding poorly drafted FIR, it was said that in spite of diligence, 
there might have been some inadvertent errors. For reasons for smuggling, it 
was also suggested that the smugglers might have legally purchased liquor 
from adjoining states to leverage price differential. It was mentioned that the 
new Excise Policy for the year 2021-22 will remove the role of manufacturers as 
they are not licensees. Regarding the alleged misuse of P-10A permit, it was 
stated that the liquor purchased against P-10A permit is not tagged with the 
permit and no relation can be established between the liquor and the permit. It 
was also stated that no restaurant serves Non-Duty paid liquor as it is a major 
offence. 
 
 The reply is not satisfactory, since no supporting evidence was provided 
for such meticulous planning and coordination between EIB, Enforcement and 
Confiscation, as emphasized in the reply. Even the data is maintained in a 
fragmented manner on excel sheets with numerous data entry errors. The 
increasing smuggling cases over the years, with same brands figuring in 
increasing numbers, belies the claim of strictness. Further, regarding alleged 
misuse of P-10A permit, the Department has  denied the findings in the FIR 
and contended that restaurants do not serve NDPL, which is contrary to the 
findings of enforcement team and EIB. The outcome of investigation following 
the FIR may be adduced before arriving at any conclusion. 
 
Action Taken by the Department  
 

Matter of Record. Yes. The EIB branch in coordinating with the inter 
state agencies is sharing information in order to grab illicit liquor in the area of 
more prone to smuggling. During the year 2024 Total 1,60,138 Bottles 
(1,20,103 Ltr.) illicit liquor and 163 offending vehicles have been seized and  
488 accused have also been arrested  against  458 FIRs registered in various 
Police Station in Delhi.   
 

It is pertinent to mention here that presently EIB team is comprising 
merely 17 personnel and during 30 days span of Modal Code of Conduct for 
Delhi Legislative Assembly Election-2025, EIB team seized 41,960 bottles 
(31,470 Ltr.) of illicit liquor which has approx. monetary value      Rs. 
98,04,700/- and 51 Nos. offending vehicle carrying illicit liquor with approx. 
worth of Rs. 19 Cr. and arrested 84 accused against 84 FIRs registered in 
various Police Stations of Delhi, during the above said period and the per day 
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average of registration FIR goes 03, as well as per day seizure of illicit liquor 
goes 1049 Ltr. approx.   
 

It is also pertinent to mention here that Hon’ble Election Commission 
awarded to the worthy Commissioner (Excise) and EIB team with a dignified 
“State Award” on achievement of the above mentioned huge recovery of illicit 
liquor during the short span of MCC-2025. 
 

Excise Department has already prepared module in eAbkari portal to 
map barcode of the liquor purchased against the P-10A permit which will be 
live at earliest. 

 
On the observations of the Audit that details of action taken with regard 

to granting of permission to buy three lakh litres of liquor on a P10A license 
may be furnished, the Department furnished reply that For violation terms and 
conditions of P-10A, an FIR was already lodged against the applicant.  Further, 
it is submitted that there is no cap for quantity of liquor to be purchased 
against the P-10A permit.  It is further to submit that presently the department 
is more vigilant while issuing P-10A permits.  Apart from that Excise Team is 
also deputed to check the violation of the terms and conditions of P-10A 
randomly.  
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ANNEXURE  VI 

 
CHAPTER   VII  :  ENFORCEMENT 
 
 
Para : 7.2     Deficiencies in Enforcement Process and  
     Outcome 
 
 It is imperative to gain an understanding of the Enforcement cases’ 
process flow and scope of each stage so that lacuna can be identified. Various 
deficiencies observed in enforcement process and documentation are discussed 
in the succeeding paragraph. 
 
Action Taken by the Department  

 
The Reply to this para is same as given against Para No. 7.2.5 

 
Para : 7.2.1      Lack of Planning and laid down  
       procedures for Inspection 
 
 For enforcement efforts to be effective, proper planning and laid down 
proceedings for Inspection are necessary. Audit observed that the Department 
did not give adequate importance to these aspects. 
 
(i) Planning for Inspection 
 
 As per the information provided by the Excise Department, no routine 
inspections are conducted by Enforcement Branch. Instead, surprise 
inspections are conducted on the directions of higher authority or based on 
complaints. In all the cases examined by Audit, it was unclear whether the 
inspection was initiated based on directions of higher authority or an external 
complaint and the basis of risk assessment that led to the surprise inspection. 
No such categorization has been maintained by the Department. 
 
 Moreover, planned inspections should be based on tangible intelligence 
inputs or be data driven. The absence of planned inspection and the non-
operation of the EIB module (which contains no data that could have been 
utilized to plan enforcement raids, poses a risk for the execution of the 
regulatory function of the Excise Department. 
 
(ii) Absence of Standard Operating Procedure (SOP) 
 
 No SOP/ Manual regarding planning and conduct of inspections was 
formulated. In the absence of any SOP/ Manual, the Inspecting Teams 
conducted the raids/ inspections in a discretionary, fragmented, and 
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unplanned manner. SOP should address the following critical aspects which 
were found wanting during audit check: 
 
a)  No Sampling procedure for checking suspected stock- Sampling 
procedure was not found in any of the 38 inspection reports test checked by 
Audit. In some of the inspections, it was mentioned that stock was checked 
randomly. In some other cases, all the stock was checked. In some cases, it 
was unclear how many bottles/cases were checked. For those cases where the 
stocks were checked randomly, method adopted for random selection was not 
mentioned. In the absence of any documented process, Inspecting Teams were 
conducting inspections solely on the basis of their judgment and 
understanding which possess a risk of missing out on critical violations 
thereby compromising on effectiveness of enforcement function. 
 
b)  Insufficient evidence gathering- It was observed that evidence gathered 
was often very poor and did not stand the scrutiny of judicial procedure, 
resulting in dilution of case or compounding without sufficient justification. 
Cases with deficiencies in evidence gathering have been discussed in 
Paragraph 7.2.2 (iii). 
 
c)  Interim Decision- To reduce the risk of tampering with evidences, 
decision to be taken like, whether TP needs to be stopped, liquor store sealed or 
suspension of licensee etc., while the case proceeding is in progress, must be 
clearly outlined, on the basis of preliminary findings. In one instance, Audit 
observed that 12 bottles were discovered on the premises of an HCR licensee, 
with their barcode statuses indicating they were in the "warehouse." The Excise 
Department failed to block the barcodes of these bottles or halt their Transfer 
Permits (TPs). Consequently, three months after the inspection, while the 
investigation was still underway, the same 12 bottles with identical barcodes 
were dispatched from the warehouse by associating them with a TP, and were 
subsequently received by the licensee. 
 
d)  Timeline- Timelines for submission of Inspection Report and supporting 
evidence and timeline for issuing of Show Cause Notice must be mandated and 
adhered to. 
 
(iii)  Structure of Show Cause Notice- A standard structure of SCN, along 
with a remarks column, should be mandated which specifically mentions the 
violations and Sections of Excise Act/ Rules liable to be invoked without which 
SCNs can be vague and non-consistent thereby weakening the prosecution 
process. 
 
(iv)  Scope of Inspection not defined- In the absence of a well-defined 
SOP, it is the duty of the authority ordering the inspection to provide a clear 
mandate to the Inspecting Team for specific cases. This would primarily 
include a checklist regarding various aspects to be examined during inspection 
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such as NDPL, MSR Gap, Seats beyond approved capacity, non maintenance of 
records, Underage drinking etc. The scope should also provide assurance on 
certain areas which were checked and specifically mention the areas kept out 
of the purview of current inspection. In none of the cases, such specific 
mandate was found. 
 
 The Government in its reply stated that Standard Operating Procedure 
(SOP) was not available but a new SOP was being formulated to incorporate all 
the audit observations, so that efficiency of enforcement branch may be 
enhanced. As of February 2023, SOP was not finalised. 
 
Action Taken by the Department  
 

The Reply to this para is same as given against Para No. 7.2.5 
 
 
Para : 7.2.2       Conduct of Inspection 
 
 Various deficiencies in Inspection were as under: 
 
(i) Poor maintenance of Inspection Register 
 
 Inspection Registers were maintained by the Department in a 
rudimentary manner, mentioning only the date, licensee name, and whether 
any violation was found or not. Additionally, Inspection Registers were not 
maintained in the Enforcement Module of ESCIMS. The Enforcement Module 
provides for additional data fields on type of violations, penalty levied etc., the 
regular updations of which would have  provided a better picture for 
monitoring of the cases. This is also essential for maintaining the integrity of 
the Inspection Records. 
 
(ii) Inconsistency in reporting on stock related aspects 
 
 The findings reported during Inspection should mention the areas which 
were checked, and assurance must be provided on the same. In many cases, 
stock anomalies were not reported in the Inspection Report. It is unclear 
whether stock was checked, and assurance obtained during inspection. In 
seven out of a total of 28 cases for HCR, no comments have been made on 
stock issues. In certain cases a specific comment has been made in the 
Inspection report- “No NDPL found”. The Inspection Report should clearly state 
the quantity of stock that was randomly checked and explicitly indicate that 
NDPL found or not, within the examined stock. The basis for such assurance 
must be mentioned in the report i.e. sampling procedure to arrive at such 
conclusion along with the barcode status report.  
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 The Government in its reply denied the observation stating that if there 
were no observations pertaining to stock related aspects then stock is checked 
and found  OK. It further mentioned that the new SOP which is being 
formulated is likely to address the issue. 
 
 The reply is unsatisfactory as the assurance on stock cannot be 
presumed but should be logically deduced from the inspection carried out, 
which was not possible in the way inspection reports were prepared. 
 
 
(iii) Poor Evidence Collection 
 
 It was observed that, during the Inspection, adequate importance was 
not given towards substantiating the findings and maintaining evidence which 
needs to stand  scrutiny of Judicial/ Quasi-Judicial procedure. In the absence 
of proper evidence, the cases were also not investigated to a logical conclusion. 
 
 Invalid/ fake/ no barcodes/ other vend bottle/ Expired stock/ MSR Gap 
(sale of stock already marked as sold) were found but ultimately the charges 
could not be established beyond doubt and no decisive action could be taken in 
most of the cases. No attempt was made to properly investigate the findings of 
Inspection team. In cases with stock variation, conclusive evidence (in the form 
of time stamped data, mapping of permits and stock found) should have been 
taken from ESCIMS to corroborate the exact status of barcode. 
 
 As Summary of Observations pertaining to stock anomalies and 
insufficient evidence collection are as under: 
 
 Incomplete details of bottles already shown as sold (declared as MSR 
Gap) but  found again at vends during Inspection - If such stocks which 
have been declared as MSR Gap in ESCIMS, are found at vends during 
inspection associated barcodes should be meticulously scrutinized, through 
time stamped data of barcodes/TP/IP etc., to establish/ rule out the possibility 
of duplicate/ fake barcode. A total of 8,119 suspected bottles were found 
during 10 Inspections pertaining to seven retail licensees, out of which 1,632 
bottles were already shown as sold and declared as “MSR Gap”. However, out 
of three inspections checked by Audit, in which suspected bottles were found 
in the retail vend, only in one case complete details of such MSR gap marked 
stock was provided. In all other cases, details were missing from the Inspection 
Report, SCN or ESCIMS report obtained during hearings. Omission of these 
crucial details, from the case proceedings, by the Excise Department, inevitably 
leads to dilution of case against the defaulter. 
 
 The Government in its reply stated that such MSR gap marked stocks 
are found regularly as they were left un-scanned during earlier reconciliation 
process and hence are assumed to be not NDPL. 
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 The reply confirms the audit observation, because firstly MSR gap 
introduces a significant loophole in the system, which can be easily exploited to 
sell Non-Duty paid liquor through use of duplicate barcodes of the stock 
marked as MSR gap, because it can never be verified conclusively whether the 
stock was actually sold or not, and secondly such inaccurate MSR defeats the 
purpose of tracking liquor bottles through ESCIMS and barcode scanning. 
 
 Suspected bottles not seized - Suspected bottles refers to any irregular 
stock found at licensee premises including Non-Duty Paid Liquor, “Sold as 
MSR-gap”, Expired stock not destroyed, “stock of other vends”, “stock in 
transit”, “excess stock” etc.  Department did not seize these suspected bottles 
as evidence, which, if left at the premises of Licensee (after sealing), can be 
tampered by the Licensee. The Department also did not proceed with testing of 
these suspected bottles to rule out the possibility of spurious liquor. 
 
 Hotels/Restaurants have to pay additional Excise Duty on Liquor served 
to customers by them. Therefore, Hotels and Restaurants are authorized to buy 
Liquor from L1 Licensees only. 298 bottles of Vends and 12 bottles of L1 
Licensees were found during 11 Inspections at HCR. However, neither specific 
charges of evasion of Additional Excise Duty was levied on these 
Hotels/Restaurants nor any Show Cause Notice was issued to Retail Vends and 
Wholesalers.  
 

Expired bottles of Beer are a major health hazard. If these bottles are 
served to customers in Hotel/Restaurants, they can lead to serious health 
issues. During two Inspections of retail licensees, 195 Expired bottles were 
found and during two Inspections of HCR licensees, 143 Expired bottles were 
found. However, the same were not seized by the Inspecting team. 
 

The Government replied that it seizes only NDPL bottles and other 
suspected bottles falling under the category of minor offence which are sealed 
at the vend premises and used, if needed, during further investigation. 
 
 The reply is unsatisfactory as the Inspection Team, without further 
investigation, cannot decide if the seized bottles are NDPL or not. With respect 
to HCR Licensee, Government replied that the expired stock pertains to 
Safdarjung Club for the period during COVID lockdown. It had been sealed and 
would be destroyed after conclusion of proceedings. 
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Action Taken by the Department  
 

The Reply to this para is same as given against Para No. 7.2.5 
 
 
 
Para : 7.2.3       Anomalies in Inspection  
        Report (IR) 
 
 Audit observed the following deficiencies in the documentation of 
inspections: 
 
•  In case of one L-1 Licensee (Inspection of April 2019), batch number had 
been reported in the IR instead of “case barcodes”. 
 
 The Government in its reply stated that for Licensee, barcodes should 
have been mentioned instead of batch numbers and that SOP was being 
formulated.  
 
 TCS (ESCIMS service provider) gave a report in this regard to the Excise 
Department. However, the same was not shared with Audit. 
 
•  In case of one L-7 Licensee, during inspection (26 November 2020), 20 
ases and 696 bottles of liquor found at vend were shown as already sold to 
ustomers through scanning. However, this important aspect was clubbed in 
the IR with other stock anomalies. 
 
•  In case of another L-10 Licensee, there were two Inspection Reports, one 
signed by the Vend manager and the other unsigned. If such ambiguity is  
present in the Inspection Report, it puts the case on a weak footing.  
 

Regarding presence of two versions of Inspection Reports, it was replied 
that signed copy (by Vend Manager) of Visit Report is written in Inspection 
Register kept at vend and the Detailed Visit Report sent back to the 
Department does not need to be signed by vend manager. 
 
 The reply is not acceptable, as the two Inspection Reports give different 
versions of the Inspection. One report gives a certificate of “No Non-Duty Paid 
Liquor found during Inspection” and the other report talks about un scanned 
Liquor Bottles. It was also noticed that the first report was further utilized in 
the prosecution process. Existence of separate versions of Inspection Report is 
a serious issue which needs to be investigated. 
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Action Taken by the Department  
 

The Reply to this para is same as given against Para No. 7.2.5 
 
 
 
Para : 7.2.4      Follow up action on Inspection  
       Reports 
 
 For the inspection to be a deterrent for malpractices the violations found 
during inspections need to be investigated further and the defaulters brought 
to book. Audit observed that many of the violations were not investigated 
thoroughly as discussed below: 
 
(i) Irregular stock (ESCIMS & Physical inventory) not investigated 
 
 In 10 Inspections, 1077 suspected bottles were found in the premises of 
seven Retail Licensees. As per ESCIMS logical inventory, out of these 1077 
bottles, 330 bottles pertained to L1 Licensees and 15 bottles pertained to other 
vends. However, no Show Cause Notice was issued to other Licensees 
(Wholesale and Retail Vends).  
 

55 bottles with ESCIMS status “same barcodes” and bottles with status 
“Invalid/Not part of ESCIMS” showcases the risk of duplicate barcodes being 
used to cover up NDPL/Illicit liquor, which should have been dealt with 
strictly. However, the Inspecting Team did not seize such bottles as evidence to 
strengthen  their case. Also, the Show Cause Notice only present the seized 
bottles in a combined way as stock variation and the issue was not further 
investigated. 
 

Bottles belonging to Expired Transport Permit (TP) (stock pertaining to 
such expired TP are liable to be returned back to respective warehouse) were 
received and sold at vends, without scanning. It is not clear as to how, despite 
not returning these bottles to Wholesaler (L1), the bond Inspectors reconciled 
the stock at Bonded Warehouse. Tracking the Expired TPs is very important as 
the stock can be easily diverted to Hotels and Restaurants leading to a loss of 
Additional Excise Duty (20 per cent/30 per cent of WSP). This aspect was not 
examined by the Enforcement Branch. 
 

The Government in its reply denied the possibility of fake barcodes and 
NDPL without addressing the concerns pointed out by Audit. They also 
mentioned that the Audit Observations are acknowledged and assured that 
more care would be taken in future. 
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(ii) Deficient Show Cause Notice (SCN) 
 

Omission of crucial details from the SCN gives the defaulter first reprieve 
as he is not held accountable for explanation. The details of some inspections 
considered in Audit are as under: 

 
•  In case of one L-10 Licensee, Inspection dated 11 January 2021, “MSR 
gap” marked stock was found at the vend but the period during which the 
bottle was marked MSR (1.5 years ago) was omitted in SCN. This period gives 
strong indication of fake/duplicate barcode but the licensee pleaded “stock 
variation”, without mentioning as to how such old stock taken as sold could 
have been found at its vend. 
 
•  In one case of L-7 Licensee, inspection status of some bottles were shown 
as “received at Bonded Warehouse” and “Damaged at Bonded Warehouse” 
which clearly means that these bottles belonged to Distillery/Warehouse. But 
the stock details like brand name and the Distilleries it pertained to, were not 
mentioned in the Inspection Report and no SCN was issued to 
Distillery/Warehouses involved. 
 
 The Government replied that the Audit Observations have been deeply 
acknowledged and assured that the observations would be adhered to by IMFL 
Branch. However, as L-7 licenses have become redundant w.e.f 30 September 
2021 due to implementation of New Excise Policy for the year 2021-22, the 
case cannot be processed further. 
 
 The reply is unsatisfactory because the offence had already been 
committed under Excise Act when the party was a licensee of extant excise 
regime. Further, the Government has reverted back to the old policy from 1 
September 2022. 
 
•  In 10 cases of retail vends, 72 bottles sold earlier through scanning, 
found again in the retail vend at the time of Inspection, highlights the risk of 
fake/duplicate barcodes being used. However, specific details of the charges 
were not mentioned in Show Cause Notice. 
 
•  In two cases of L-7 licensees, 632 excess bottles were found and 4,784 
bottles were missing in comparison with ESCIMS data. The matter was merely 
presented as a stock variation in SCN. Nothing was mentioned about the status 
of 632 excess bottles, whether these were NDPL without barcodes/Illicit liquor/ 
stock in transit/ stock pertaining to other vends etc. 
 
•  In one case relating to L-1 licensee, 19428 bottles were found in excess 
and 8808 bottles were missing, but SCN showed this issue as just stock 
variation without getting specific about excess or stock found short at the time 
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of Inspection. SCN was also not specific about the charges made against 
licensee. Relevant clauses relating to the Delhi Excise Act/Rules, which 
violated due to the said “stock variation”, were not mentioned in the Show 
Cause Notice. 
 
 In another case of the same licensee where Inspection team had noted 
batch no. of 20 cases instead of 1-D bar code, even after TCS had provided the 
status of 1D barcode of these 20 cases, the matter was not raised in the Show 
Cause Notice, which benefitted the L1 Licensee. 
 

The Government replied that inspection report gives an account of logical 
inventory whereas physical inventory is nil. Missing bottles are due to the non-
scanning at the time of sale. The excess bottle is because an employee replaced 
a broken bottle by purchasing from outside. The reply is not acceptable as it 
fails to explain why MSR  gap marking was not done for the missing stock. 
 
 Government further stated in its reply that inspecting team points out 
the variation as follows: 
 
1.  Sold at vend- stock is sealed and kept separately with directions not to 
sell the said stock. It is considered stock variation 
2.  At vend- If found at bar counter then sealed and kept separately with 
directions not to sell. It is considered stock variation 
 
3.  Expired beer- sealed and kept separately with directions not to sell and 
licensee issued SCN.  The above cases are automatically considered as minor 
offences and stock is preserved as evidence during departmental proceedings. 
 
4.  NDPL- Bottles sealed, seized and handed over to local police with formal 
complaint and FIR. 
 
 The reply is unsatisfactory as it makes no comment regarding the 
reasons for excess stock. Moreover, in the first three cases, it is automatically 
considered as a minor offence, whereas, unless ruled out through subsequent 
investigation, there is a possibility that barcodes found are duplicates and the 
original stock has already been sold or marked as MSR. 
 
(iii) Show cause notice not issued to other licensees/ vends involved 
 
  In seven cases, other licensees were involved because of foreign vend 
bottle or bottle origin, but no SCN was issued to these parties. In such cases, 
Excise Department failed to perform its regulatory function by not investigating 
the issue properly and holding all parties accountable.  

 
The Government in its reply acknowledged non-issue of SCN and stated 

that in future SCN would be issued to all linked licensees. 
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Action Taken by the Department  
 
The Reply to this para is same as given against Para No. 7.2.5 

 
 

Para : 7.2.5      Punishment not enhanced for  
       repeated violation 
 
 Section 53 of the Excise Act mentions provision of “Enhancement of 
Punishment after previous conviction”. 11 cases were observed where the 
violations observed in the previous inspection were repeated later. Section 53 
was not invoked inspite of repeated violation as per the Inspection report.  
 
 The Government in its reply acknowledged that Section 53 had not been 
invoked in above cases and regretted the same. 
 
Action Taken by the Department  
 

The Action Taken by the Department as per Audit Para No. 7.2, 
7.2.1 to 7.2.5 is as under:- 

 
Partially agreed. Enforcement by the Excise Department is 

intelligence/complaint based. The Competent authority i.e. Commissioner 
(Excise)/Dy. Commissioner (Excise) authorizes the teams and the team leader 
is disclosed the place of concern at the very last minute to ensure that the risk 
of information leaked is minimized. Since, most of the inspections are surprise 
inspections hence generally the formal planning is not carried out to avoid any 
leakage of information.  
 

Once the inspection is carried out by the concerned officer he submits 
the report for any violations observed to the licensing authority for issuance of 
SCN. After hearing the licensees the order is issued for penalty if any. Further, 
the department conveys the major offences to Police for further investigation 
and prosecution where necessary. 
 

Department is making all efforts to digitize the record keeping by making 
Enforcement Module on e-Abkari. 

 
The Audit observed that it may be clarified whether SOPs for various 

stages of inspection have been prepared and issued for compliance, the 
Department furnished reply that The Enforcement is done as per intelligence 
received which are confidential in nature. To maintain confidentiality the entire 
process of inspection is not standardised as it may reveal the operational 
details.   
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ANNEXURE –VII 
 
 

CHAPTER  VIII  : EXCISE POLICY 2021-2022 
 
Para : 8.1          Introduction 
 
 
 Delhi Excise Policy 2021-22 mentioned the need for a revamped excise 
policy reasoning that “The current system of excise regime in Delhi is highly  
cumbersome and the liquor trade is conducted in an archaic manner. The 
Excise revenue presently generated in Delhi is at sub-optimal level and there is  
significant potential for revenue augmentation and also providing a decent  
standard of customer experience”. The Excise Policy 2021-22 with detailed 
terms and conditions for different type of licenses was implemented from 17 
November 2021 and was extended up to 31 August 2022. 
 
Action Taken by the Department 
 
 Agreed as Matter of Record.  Reverted back to Excise Duty Based Regime 
with the only change regarding retail vends. Only Government agencies were 
allowed to operate retail vends. 
 
 
 
 
Para : 8.1.1      Objectives of the Excise Policy  
       2021-22 
 

The Excise Policy was framed with the following objectives: 
 

(i)  To ensure generation of optimum revenue for the Government, eradicate 
sale of spurious liquor/non-duty paid liquor in Delhi and transform consumer 
experience. 
 
(ii)  To simplify the highly complex, heavily regulated excise regime ensuring 
ease of doing business in the overall trade. 
 
(iii)  To not allow formation of any monopoly or cartel. 
 
(iv)  To allow responsible players in the industry to carry out the trade 
transparently without resorting to any proxy model. 
 
(v)  To ensure equitable access of liquor supply to all the Wards/area of 
Delhi so that there are no un-served and under-served localities eliminating the 
problem of spurious/non-duty paid liquor. 
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(vi)  To put in place a simplified duty and pricing mechanism that is 
periodically reviewed. 
 
(vii)  To ensure accountability on part of the licensee in terms of revenue 
enhancement besides keeping in check emergence of monopolies and cartels. 
 
(viii)  Promotion of consumer choice by ensuring availability of popular as well 
as niche brands so that the customer has a wider choice. 
 
(ix)  Systematic measures to check smuggling and bootlegging, such as 
adequate spread of retail vends and insignificant or no price differential with 
the neighbouring States thereby eliminating the arbitrage for Smuggling. 
 
Action Taken by the Department 
 
 Agreed as Matter of Record.   Reverted back to Excise Duty Based Regime 
with the only change regarding retail vends. Only Government agencies were 
allowed to operate retail vends. 
 
 
 
Para : 8.1.2    Features of the Excise Policy 2021-22 
 
(i)  Role of Delhi Government Corporations was entirely removed from  
liquor retail business. 
 
(ii)  Instead of collecting excise duty on the basis of quantity sold, Excise 
Duty was subsumed under the reserve price for bidding by zonal license 
applicants. The reserve price was based on the sales figures of 2019-20 with a 
10 per cent growth factor. 
 
(iii)  Delhi was divided into 32 zones (with equal number of vends in each 
Zone) for retail sale of liquor and each zone was to be allotted based on 
tendering. One entity could be awarded a maximum of two zones. 
 
(iv)  Wholesale supply of liquor was reserved exclusively for private liquor 
distributors (other than manufacturers). 
 
(v)  Any manufacturer that wishes to sell its product in Delhi will have to 
choose one of the Licensed L1 distributor holding wholesale license for supply 
of Indian and Foreign liquor and also holding bonded warehouse licenses in the 
form of L31 as an exclusive distributor for all its brands.  
 
(vi)  Opening of equitably distributed liquor vends, with at least two retail 
vends in each ward was to be ensured. 
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(vii)  Nominal Excise Duty and Value Added Tax (VAT), at one per cent each, 
was collected at the time of actual supply of liquor. 
 
(viii)  Pricing mechanism was modified in the light of the change in modality of 
Excise duty collection as above, with ample scope for discounts on liquor after 
fixation of Maximum Retail Price (MRP). 
 
Action Taken by the Department 
 
 Agreed as Matter of Record.  Reverted back to Excise Duty Based Regime 
with the only change regarding retail vends. Only Government agencies were 
allowed to operate retail vends. 
 
 
Para : 8.2.1      Decisions taken without the  
       approval of competent authority 
 
 Audit observed that in violation of Cabinet decision no. 3003, certain 
decisions, mentioned below, which had revenue implications were taken 
without taking approval from the Cabinet and/or obtaining the opinion of 
Lieutenant Governor. 
 
(i)  Relaxation regarding coercive action against the Licensee in case of any 
default of payment of license fee within the prescribed/stipulated time 
 
(ii)  Waiver/reduction in license fee 
 
(iii)  Opening of liquor vends in conforming area in lieu of mandatory liquor 
vends to be opened in non-conforming wards 
 
(iv)  Extension of Excise Policy 2021-22 
 
 
(v)  Refund of Earnest Money Deposit (EMD) in case of Airport Zone 
 
(vi)  Correction in formulae for calculating MRP in case of Foreign Liquor. 
 
 
(b)  Further, Excise Rules amended to enable the implementation of Excise 
Policy 2021-22 had to be laid before Legislative assembly for approval, in  
accordance with Section 81(4) of Delhi Excise Act, 2009. However, as per the 
reply received from the Excise Department, the amended rules were not laid 
before the assembly for approval/ ratification. 
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Action Taken by the Department 
 
 Partially Agreed.  The department submits that decisions being 
mentioned at para 8.2.1 from (i) to (vi) were approved by the then Dy. CM, and 
later ratified by the Council of Ministers vide Cabinet Decision 3089 dated 
14.07.2022. 
 
 On the observations of the Audit that Why were approvals taken post facto, 
after implementation of the decisions?  Why were the amended rules not placed 
before the Legislature?, the Department furnished reply that At Para -46 Note-
16/N (File CD No. 015680581), the then Dy. CM directed to implement the 
decision and the council of Ministers be informed in due course.  
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. 
 
 
Para : 8.2.2     Variations between the report of   
      Expert Committee and    
      recommendations of GoM 
 
 
 In order to reform liquor trade in Delhi, an Expert Committee was 
constituted under the chairmanship of Excise Commissioner with the other 
members being Deputy Commissioner (Excise) and Additional Commissioner 
(Trade and Taxes). The mandate of this committee was to suggest measures for: 
 
(i)  Augmenting the State Excise Duty Revenue 
(ii)  Simplifying the liquor pricing mechanism 
(iii)  Checking malpractices and evasion of duty in liquor trade 
(iv)  Ensure equitable access to liquor supply 
 
 Subsequently, after the submission of Expert Committee report, the 
Council of Ministers decided to constitute a Group of Ministers (GoM) under 
the chairmanship of Dy. CM/ Minister (Finance) with other members being, 
Minister (Urban development) and Minister (Revenue/ Transport). The GoM 
was mandated to examine all aspects of the current system, report of Expert 
Committee and stakeholder comments etc. 
 
 Substantial variation between the recommendations of Expert Committee 
and GoM altered the very basis of need for change in Excise Policy. Major 
differences are given in Table 8.1 in the report which is as under :- 
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Comparison between recommendations of Expert Committee and GoM 
 
 
S.No. Expert Committee Report  GoM Report 
1. Fully Government owned State  Beverage 

Corporation for Liquor Wholesale 
operations. 
 

Wholesale operations to be handled by 
private entities with prior distribution 
experience in the liquor trade and 
minimum turnover of ₹ 250 crore 

2. The Excise Duty on liquor was to be 
charged on per bottle basis with 
significant changes in liquor pricing 
mechanism. 
 

MRP of liquor was to be fixed by Excise 
Department on the basis of minimum 
EDP but the Excise Duty and VAT was 
primarily to be charged, in advance, in 
the form of License Fee discovered after 
bidding for retail zones. 

3. Government presence in the retail sector 
could be minimized. 

All retail vends should be allotted to 
private players only. 

4. Lottery system for allotting (at Reserve fee) 
retail licenses, every two years to ensure 
regular churning of licensees. 

Retail zones to be allotted through one-
time bidding (above Reserve Fee) and 
annually renewed thereafter. 

5. Only Individuals could apply for the retail 
vend license, so as to minimize proxy 
ownership. 
 

Any private legal entity or individual who 
had proof of filing income tax return for 
the last three assessment years was 
eligible to participate in the bid for retail 
zones. 

6. An individual may be allotted a maximum 
of two vends. 
 

One applicant could get a maximum of 
two zones which could contain 54 retail 
vends. 

7. Three vends in each ward and one 
Government corporation vend in each of 
the 70 assembly constituencies. 
 

Delhi was divided into 32 Zones41 having 
nine wards each and each ward was 
supposed to have three vends. (Total of 
849 vends). 

 
 No files were provided to Audit wherein the basis of formulation of GoM 
Report was outlined. In the absence of these records, Audit could not draw 
assurance regarding the justification of changes introduced in this report. 
 
 
Action Taken by the Department 
 
 
 Agreed. The Excise department only received GoM report for 
implementation without any other file having basis of the formulation of GoM 
report. Since the said file was not available with the Excise Department, it was 
not provided to the audit team. 
 
 On the observations of the Audit that have the files/working papers been 
subsequently traced?     
 
 The Department furnished reply that there is no such file available in the 
Excise Department. 
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Para : 8.2.2.1      Issue of Wholesale (L1) licenses to 
       private players only 
 
 The Expert Committee recommended Government takeover of wholesale 
trade of liquor, through separate State Beverage/Wholesale Corporation, owing 
to past instances of dual ownership (Wholesale and retail) through related 
private entities and probable complicity of wholesaler in facilitating illegal 
liquor supply through duplicate barcodes. Even the GoM, in its report, 
accepted the fact that many wholesalers were able to acquire retail licenses 
through proxy ownership and make it possible to indulge in sale of non-duty 
paid liquor. Still the GoM recommended issue of L-1 licenses to private players 
only. The reason provided in the GoM Report for not forming such Government 
owned  Wholesale Corporation was that a deep study and implementation of 
the same would require time and till such time L-1 license should be granted to 
private players. 
   
 Notably, the idea of forming Government owned wholesale corporation 
was not new in Delhi, and even in the Cabinet Decision No. 1622 (dated 15 
February 2010), it was indicated that a decision needs to be taken on takeover 
of wholesale trade of liquor. Further it was noted from the finally approved 
Excise Policy for the year 2022-23 that the wholesale operation was proposed 
to be managed by private players, which belied the claims made by 
Government that private wholesale operations was only an interim measure. 
 
Action Taken by the Department 
 
 While furnishing the ATN, the Department mentioned that they are agree 
with the Audit Observations.  
  
 On the observations of  the Audit that as explained in the GoM 
recommendations regarding deep study for setting up a state-owned whole-sale 
corporation, was any study proposed by the Department to the Hon’ble 
Minister Excise? 
 
 The Department further informed that as per record available, no such 
proposal found. 
 
 No further comments by the Audit.  
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Para : 8.2.2.2      Excise Duty delinked to the  
       actual sale of liquor 
 
 The Expert Committee had suggested retention of collection of Excise 
Duty on per bottle basis, while altering the pricing mechanism. However, the 
GoM favoured advance collection of excise duty, in the form of License fee, 
which was practically delinked to the actual sale of liquor. 
 
Action Taken by the Department 
 
 Agreed.  Reverted back to Excise Duty Based Regime with the only 
change regarding retail vends. Only Government agencies were allowed to 
operate retail vends. 
 
 
Para : 8.2.2.3      Retail licenses to limited entities 
 
 
 The Expert Committee, in its report, categorically mentioned that most of 
the retail licenses were concentrated with a few players through proxy 
ownership. Retail licenses should be given to an individual and maximum of 
two retail vends should be allotted to one person to prevent cartelisation. The 
GoM also mentioned in its report that the entire retail market was apparently 
controlled by very few people through fraudulent proxy model. However, it still 
recommended distribution of retail licenses in zones where one 
entity/person could get upto 54 vends (two zones). Notably, the Expert 
Committee had mentioned the drawbacks of granting retail licenses to limited 
entities as it was highly prone to cartelization and market capture by the 
limited number of licensees. In the worst case, if retailers and wholesalers were 
related entities, syndicates could be formed leading to brand pushing by 
entering into exclusivity arrangements. Moreover, in case of failure/default of 
the licensee, there would be no easy substitutes to ensure revenue and 
maintaining the supply chain. 
 
 Thus, these deviations increased the risk of concentration of ownership 
among few private entities and resultant market distortion. 
 
 
Action Taken by the Department 
 
 Factual facts agreed.  This fact has not been independently analysed by 
the department for the concentration of ownership among few private entities 
and resultant market distortion. It is also to mention here that this matter is 
being investigated by CBI/ED and also sub-judice in the court of law. 
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 Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate retail 
vends. 
 
 On the observations of the Audit that Against maximum 2 retails vends, 
the new policy permitted up to 54 vends per entity/person. How does that 
prevent cartelisation? 
 
 The Department furnished reply that this was part of Excise Policy 2021-
22 which has been rescinded and various aspects of the said policy is under 
investigation by CBI and ED. 
 
   
Para : 8.2.3      Comparison of Old Excise Policy  
       and New Excise Policy 
 
 A comparison between old Excise Policy and the New Policy is given as 
under :- 
 

Table 8.2: Comparison between old Excise Policy and the New Policy 
 
S. 
No
.
  

 Old Excise Policy 
(prior to 2021-22 policy) 

New Excise Policy 
(2021-22) 

  Wholesale License 
1 Wholesale 

License 
 

Separate wholesale licenses were 
granted for IMFL and FL. L-1/L31 
(IMFL) to Manufacturing unit. 
 

L1/L31 (Wholesale License for both 
IMFL and FL) were granted to 
private entities who were 
distributors (not manufacturer). 

2  Profit Margin of five per cent of 
Landed price, in case of IMFL, to 
the manufacturer (who was also 
wholesale licensee). 

Profit Margin and EDP Profit Margin 
of 12 per cent of Landed Price of 
IMFL to Distributor (who was not 
manufacturer) only. 

3 3 Labs in 
 

Warehouse The policy did not 
contain any such condition. 

Each licensee had to set-up 
Government approved laboratories 
at their bonded warehouses. 

4 4 DC 
(Warehouse) 
 

The policy did not contain any 
such condition. 
 

A new post of DC (Wholesale 
Operations) had to be created.  

 Retail  License 
5. Retail vend 

conditions 
. 
 

1. Each individual was allowed to 
own only one license. 
 
2. Around 60 per cent of Vends in 
Delhi were operated by four 
Government Corporations 

1. Delhi was divided into 32 retail 
   zones (L-7Z license). 
2. Each zone to have 27 vends. 
3. Each Person/Entity was allowed     
to own maximum of two zones (54 
vends). 
4. Only private players were allowed 
to apply for retail licenses. 

6. Process of Licenses granted on the basis of L7Z allotted to each zone operator 
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allocation of 
license. 
 

application. No new retail licenses 
were granted after 2016-17. 
 

through e-tender and bidding. 
Reserve price for License fee was the 
base for bidding. Reserve price was 
basically advance collection of 
Excise 
Duty assuming the Excise Duty/ 
VAT/ Additional Excise Duty earned 
in 2019-20 and a 10 per cent year-
onyear growth. 
 

7. Revenue 
Collection 
 

Excise Duty was collected on a 
per-bottle basis for each unit sold. 
 

Excise Duty was subsumed under 
the reserve price for bidding by 
zonal license applicants and 
collected in advance as a monthly 
license fee from zonal licenses. 

8. Discount  No discount on MRP was allowed. Discount was allowed. 
 
 After withdrawal of the Excise Policy for the year 2021-22 (in August 
2022), the Excise Department implemented the same conditions of old policy 
(existing before Policy year 2021-22) during the Excise Policy for the year 2022-
23 with the only change regarding retail vends. Only Government Corporations 
were allowed to operate retail vends. Before the 2021-22 policy, private vends 
were also in operation simultaneously with the Government Corporation vends. 
 
Action Taken by the Department 
 
 The Department while furnishing the reply agreed with the observations f 
the Audit being matter of record.  
  
 The Audit observed that Has any study been undertaken by the 
department to determine loss to government as a result of the shift in the 
excise regime during (17 November 2021 to 31 August 2022)? 
 
 The Department furnished reply that The Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. 
 
 On the reply of the Department , the Audit  further observed that the 
information asked for in the interim vetting comments has not been provided. 
 
 
 
 
Para : 8.3     Revenue model in the Excise Policy 2021-22 
 

In the Excise Policy 2021-22, revenue was to accrue primarily through 
License fee, discovered through bidding on reserve price42 (₹ 7,039 crore), 
which subsumed Excise Duty and VAT based on the revenue figures of 
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financial year 2019-20 with a 10 per cent increase for growth. The projected 
annual revenue as per the discovered bid price was ₹ 8,911 crore. This 
translates to a revenue of ₹ 7,054 crore on account of the upfront license fee 
for the duration of Policy period i.e. 17th November 2021 to 31st August 2022. 
Apart from this, actual Excise revenue also comprised of License fee for 
wholesale licenses, other import passes and permit fees. Moreover, an 
additional one per cent of Wholesale Price was to be charged as Excise Duty 
and VAT each. The rounding off of the retail price also resulted in additional 
Excise Duty. 
 

Audit noted that due to a number of issues ranging from weak policy 
framework to deficient implementation of the policy, as discussed in this 
Chapter, there was cumulative loss of approximately ₹ 2,002.68 crore. 

 
Action Taken by the Department 
 
 Agreed with the factual aspects which is a matter of record. However, 
various  putative components of revenue loss is discussed in para 8.5. 
 

The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate retail 
vends. 
 
 
Para : 8.4       Design and Award of licenses 
 

The most important aspect of the implementation of the new Policy was 
the design of a robust framework for the policy to ensure proper 
implementation, so that the intended objectives could be achieved. However, it 
was observed that the following issues in the design and award process 
weakened the framework which resulted in deviation from the intended 
objectives. 

 
Action Taken by the Department 
 
 Matter of Record.   Partially agreed and dealt in the subsequent sub-
paras. 
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Para : 8.4.1        Wholesale Licenses 
 
 Following the recommendation of the GoM report, the Excise Policy 
2021-22 granted the wholesale license of both IMFL and FL to private entities 
who were distributors (not manufacturers) in place of creation of a State 
Warehousing Corporation, as recommended in the report of the Expert 
Committee. The policy’s stated objective was that the wholesale licenses will be 
granted to high end professional business entities with years of distribution 
experience comparable to that of global industry standards in supply of Indian 
and Foreign Liquor. However, following design and process issues were noticed 
in the way wholesale licenses were granted under the new policy. 
 
Action Taken by the Department 
 
 Agreed. This matter has been dealt separately in subsequent paras. 
 
 
 
Para : 8.4.1.1      Process of award of license 
 

Applications were to be invited for the grant of Wholesale licenses to 
those who fulfilled the eligibility criteria, i.e., having wholesale distribution 
experience in the liquor trade for at least five years and minimum turnover of ₹ 
150 crore every year for preceding three consecutive financial years. 

 
The wholesale licenses were to be awarded on application basis i.e. a 

public notice was issued whereby applications were invited for grant of 
wholesale licenses. Any entity/person fulfilling the eligibility criteria could 
submit application for getting this license. It was for the competent authority to 
decide on acceptance or rejection of the individual application. 

 
Audit requisition for providing all records related to the entire process 

was not met. The Department informed that total 18 applications were received 
for grant of wholesale licenses. It further informed that out of these 18 
applications, one application was withdrawn by the applicant, another was 
rejected due to incorrect application and two other applications were rejected 
during the process. However, records related to these four applications were 
not provided to audit. In the absence of these records, audit could not draw an 
assurance about the veracity of process followed in these cases. 
 
Action Taken by the Department 
 
 
 Agreed.  The Original files in most of the cases are with the investigating 
agencies. In the case, the files (original/scanned) are available, the same shall 
be provided whenever required. 
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 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 On the observations of the Audit that why were the files not provided and 
why has the department still not verified the availability of the stated files?  
 
 The Department furnished reply that efforts were made at the time of 
audit to provide the original files. Currently, one out of four records has been 
traced and shall be furnished to Audit, if required.  
 

 
Para : 8.4.1.2    Exclusivity arrangement increasing risk of  
     monopoly 
 

The policy framework provided that these wholesalers were to be 
distributors (not manufacturers), who could tie-up with more than one 
manufacturer for supply of Liquor. However, manufacturer could supply its 
brands through one wholesaler only. 
 

Audit observed that this compulsory tie up restricted the manufacturers 
to supply its brands through one wholesaler only. As a result, Wholesale 
licenses for supply of IMFL and FL were granted to 14 business entities under 
the Excise Policy 2021-22, whereas the same were granted to 77 
manufacturers of IMFL and 24 suppliers of FL in the old policy (2020-21). This 
concentration of wholesale supply to few entities increased the risk of 
monopoly or cartel formation which was against one of the objectives of the 
new Excise Policy. 

 
Action Taken by the Department 
 
 Agreed as Matter of record.  This fact of concentration of wholesale 
supply to few entities increasing the risk of monopoly or cartel formation  has 
not been independently analysed by the department. It is also to mention here 
that this matter is being investigated by CBI/ED and also sub-judice in court 
of law. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED.  
 
 Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate retail 
vends. 
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 On the observations of the Audit that data in the report has already been 
analyzed and it has been stated that there were 101 wholesalers in the old 
regime and 14 wholesalers in the new regime. Did the department flag the 
issue of a monopoly situation to the competent authority? 
 
 The Department furnished reply that as per record available, there is no 
such data available in the files. However, the Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. 
  
 On the above reply of the Department the Audit further observed that 
information asked for in the interim vetting comments has not been provided. 
No further comments.  
 
 
Para : 8.4.1.3      Revenue from Wholesale operations 
 
 One of the key objectives of the new policy was to augment the state 
excise duty revenue. Under the earlier policy, the wholesale license fee was 
linked with the number of brands and its wholesale value. However, as per the 
new Excise Policy, the wholesale licensee was to pay an annual license fee of ₹ 
5 crore irrespective of the number of brands. So, in the new policy the license 
fee was delinked with the extent of the operations of the wholesaler licensee. 
This change should also be viewed in light of the observation made above 
regarding 
risk of monopolising the wholesale operation due to exclusivity arrangement. 
 

Further, there was an increase of Wholesaler/ Distributor margin from 
earlier rate of 5 per cent to 12 per cent under the new policy. The justification 
offered by the GoM was that it was necessary to compensate the higher license 
fee for global distribution standard, quality checking systems which basically 
meant that every L1 Licensee had to set up a Government approved Laboratory 
at their Warehouses to randomly check the presence of sub-standard liquor or 
spurious liquor in each batch of liquor received from the manufacturers. It was 
also supposed to cover the cost of local transportation. 

 
The justification offered was not supported by quantifying the various 

counteracting factors and then allowing an appropriate profit margin. The 
change in distribution standard which was likely to incur higher cost was never 
explained by GoM. The local transportation charge was not enough to justify 
the substantial increase in distributor margin. Further, the quality checking 
labs which were to be set up, with apparently high cost incidence, were not put 
in place and operationalized. 
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Thus, on one hand the scope of scale of operations and profit margins of 
the wholesale licensees was enhanced but on the other hand the revenue from 
license fees was delinked from the same. This should be seen in light of the fact 
that only three wholesaler accounted for more than 70 per cent of the volume of 
liquor sold thereby creating systematic disadvantage for wholesale licensee 
with smaller operations. 

 
Action Taken by the Department 
 
 
 Agreed as matter of record. The matter of linking or delinking of the 
wholesale license fee, wholesaler margin and setting up of lab by the wholesaler 
are a policy matter. All these conditions for wholesale license were decided by 
the GoM and approved by the Cabinet. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. 
 

On the observations of the Audit that the increase in 
wholesaler/distributor margin from 5 to 12 percent was recommended by the 
Expert Committee headed by the then Excise Commissioner and thereafter 
approved by the GoM. As per records, what was the basis for this calculation 
by the Expert Committee?  
 
 The Department furnished reply that as per record available, there is no 
such data available in the files. However, the Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. 
 
 
Para : 8.4.1.4     Nature of Joint Venture partnerships 
 

The Policy provided that, a Joint Venture between entities was allowed, 
but at least one of the Joint Venture partner firm should individually have the 
required experience and turnover. However, the policy did not specify the 
particulars of such Joint Venture arrangement or the nature of entities and 
form of partnership between the Joint Venture partners. 
 
From scrutiny of records provided it was noticed that: 
 

 At least two of the Wholesalers entered into a Joint Venture where the 
entity with requisite liquor distribution experience and turnover had an 
insignificant stake in the partnership i.e. ranging from one per cent to 
five per cent. 
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 No details relating to the background, financial status and experience of 
the majority partner/ managing partner, in the applicant partnership 
firm, were found in the records made available to Audit. 

 In one of the above cases, JV partnership agreement explicitly states the 
“payment of royalty of ₹25,000 to the partner with requisite experience 
and turnover, in order to make the first party eligible to apply for 
License”. This indicated that the entity, which fulfilled the eligibility 
criteria, was taken aboard as a matter of formality to make the JV 
eligible for the license. 
 

Allowing such an arrangement go against the stated objective of 
high end, professional management of the wholesale operations. 

 
Action Taken by the Department 
 
 Agreed as a matter of record.  This fact has not been independently 
analysed by the department. It is also to mentioning here that this matter is 
being investigated by CBI/ED and also sub-judice in court of law. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED.   
Reverted back to Excise Duty Based Regime with the only change regarding 
retail vends. Only Government agencies were allowed to operate retail vends. 
 
 On the observations of the Audit that Reasons for non-examination of 
details as stated by audit may be elaborated.  
 

The Department furnished reply that Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. 
 
 On the reply of the Department, the Audit further observed that Reasons 
for non-examination of details of joint venture licensees were not furnished. No 
further comments. 
 
 
 
Para : 8.4.2        Zonal/Retail Licenses 
 
 

As per the policy, the objective for the grant of Retail License was to 
ensure equitable access of liquor supply to all the Wards/areas of Delhi 
eliminating the possibility for spurious/non-duty paid liquor. Further the 
objective included ensuring accountability on part of the licensee in terms of 
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revenue enhancement besides keeping in check the emergence of monopolies 
and cartels. 
 

Allotment was to be made through e-tender with the reserve price as the 
base license fees. A total of 32 zones were put up for bidding which comprised 
of 30 zones spread through the 272 municipal wards in Delhi and one zone 
each for NDMC/Cantt. and Airport. The eligibility conditions to participate in 
the bidding process included: 

 
 Any private legal entity or individual who had proof of filing Income Tax 

Returns for the last three assessment years, was eligible to participate in 
the bid for award of zonal licenses. 

 
• The eligibility condition also mandated a net worth of 6 crore for 

participation in each zone, whereby a maximum of two zones could be 
awarded to a single entity. 

 
• The license conditions also mentioned that no manufacturer or wholesale 

licensee was allowed to bid for zonal licenses. 
 

Tender process was initiated (e-tender was published on 28 June 2021 and 
the last date for submission of e-bid was 20 July 2021) through a Notice 
Inviting Tender (NIT) inviting separate tenders for 32 zones via a three cover 
tender procedure i.e. Pre-Qualification Bid, Technical Bid and Financial bid. 
Technical bid provision was apparently incorporated with the objective of 
ensuring that  once a bidder is awarded (declared highest bidder) two zones, 
his financial bid for the other zones will not be opened. 

 
During the first tender, 123 bids were received for 32 zones by 28 

bidders (one bidder was later disqualified) which led to award of 19 zones to 13 
applicants (H1), with six bidders being awarded two zones each. In case of 
Airport zone, H1 could not be issued license due to not receiving No-objection 
Certificate (NOC) from Airport Authority and was awarded to another bidder 
who got NOC, at the H1 amount. In the second NIT for 12 zones, 92 bids were 
received for 12 zones by 12 bidders, which led to the award of remaining zones 
with four bidders getting two zones each. Thus, ultimately 20 out of 32 zones 
were allotted to 10 applicants, each being awarded two zones. 
 

However, following design and process issues were noticed in the way 
zonal/retail licenses were granted under the new policy. 
 
Action Taken by the Department 
 
 Matter of Record. 
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Para : 8.4.2.1    Increased risk of monopoly due to reduction  
     in number of Retail licensees 
 

One of the objectives of the new Excise Policy was to prevent formation of 
any monopoly or cartel. The issue of retail market being exclusively controlled 
by few people was flagged in both the reports i.e. the GoM and the Expert 
Committee. However, it was noticed that the policy provided for distribution of 
retail licenses in zones where one entity/person would get minimum 27 vends 
(1 Zone). 
 

For the purpose of Retail Vends, Delhi was divided into 32 Zones 
(containing 84943 vends) whose licenses were granted to 22 entities through 
tendering. Whereas, during the old policy, 377 retail vends were run by four 
Government Corporations and 262 retail vends were run by private individuals. 
 

Therefore, this mechanism of distribution of retail licenses further 
concentrated the ownership and control of Retail licenses in very few hands, 
thus posing an increased risk of monopolization and cartel formation. 
 
Action Taken by the Department 
 
 Agreed as matter of record.  The Excise policy 2021-22 was a top down 
policy duly approved by the GoM and the Cabinet was implemented by the 
department as per directions. The Terms & Conditions of licenses, tender, 
design and award of licenses was as per the report of GoM and approved by the 
Cabinet. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. 
 
 On the observations of the Audit that The policy, formulated by the 
expert committee headed by then Commissioner Excise, was adopted, with 
some variations. An increase in number of vends per entity was proposed by 
the GoM, and reasons for the same would be in the files of the Excise 
Department. These may be reviewed and elaborated for the Committee. 
 
 The Department furnished reply that this was part of Excise Policy 2021-
22 which has been rescinded and various aspects of the said policy is under 
investigation by CBI and ED. 
 
 On the above reply of the Department, the Audit further observed that 
Information asked for has not been included in the ATN.   No further 
comments. 
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Para : 8.4.2.2    Viability of Zonal License applications not  
     ensured through bidding documents 
 

In order to ensure that timely Excise Revenue collection is not hampered, 
the Government needed to ascertain whether the business entity bidding for 
license is a going concern and is financially sustainable in a way that it can 
continue operations while complying with the legal and regulatory regime. 
 

The only documents requisitioned for ascertaining the financial position 
of the bidder were Income Tax Return (ITR) for last three assessment years 
2018-2021 and Chartered Accountant (CA) certificate showing Net Worth as on 
date. 

 
It was noticed that the probable expenditure outgo from the Zonal 

Licensee included: 
 

 ₹ 30 crore as EMD during bid submission 
 25 per cent of the License fee, as Security Deposit, within seven days of 

bid finalization, before the issue of L7Z license, amounting to an average 
of ₹ 70 crore44 for a zone. 

 Monthly license fee as advance before the 7th day of the month 
amounting to an average of ₹ 23 crore per zone. 

•  Expenditure on opening of vends with rent/ lease expenses, hiring of 
 staff,  furnishing and compliance for fire/ CCTV/ electrical/ 

 design and stocking expenses. 
 

Thus, the licensee would have to incur an upfront expenditure of at least 
₹ 100 crore for a zone before revenue could be generated from sales.  
 

Audit observed that the policy prescribed no minimum qualifying criteria 
regarding the financials of the applicant entity. This posed a risk of financially 
and managerial incompetent entities being awarded retail licenses, which could 
hamper the conduct of operations, thus impacting Excise Revenue. 
 

It was further observed that from the documents furnished by the 
successful bidders that: 

 
 Only 10 out of 22 entities reported an income of more than ₹ 1 lakh in 

 any of the three years. 
 Nine entities had reported zero income and/or losses in two of the three 

 years. 
 Five45 entities reporting almost zero income, losses and zero to 

negligible taxes, were awarded 10 retail zones, two zones each 
 

This indicated that the concomitant financial conditions of the 
bidders were not considered as red flags while issuing licenses. 
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Action Taken by the Department 
 
 Agreed as matter of record.  Not agreed. As per sub para iii) of Para 4.1.2 
of Excise Policy 2021-22 “The entity to participate in the tender for zonal license 
of retail vend should have net worth of at least Rs.6 crore, if the entity intends to 
participate in tender for one zone and net worth of at least Rs.12 crore, if the 
entity intends to participate in tender for more than one zone”. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. 
 
 Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate retail 
vends. 
 
 On the observations of the Audit that The basis of fixing net worth of Rs. 
6 crore per zone when the licensee needed incur an upfront expenditure of Rs. 
100 crore zone may be furnished.  Comments of the Department on awarding 
of licenses to entities which reported low/nil income/losses in the previous 
years may be included in the ATN. 
 
 The Department furnished reply that This was part of Excise Policy 
2021-22 which has been rescinded and various aspects of the said policy is 
under investigation by CBI and ED. 
 
 On the above reply of the Department, the Audit further observed that 
Information asked for has not been included in the ATN.  No further comments. 

 
 

Para : 8.4.2.3     Renewable nature of L-7Z zonal License 
 

As per the Excise Policy 2021-22, Zonal Licenses granted after due 
bidding process was renewable without placing any limit to the period for 
which the same could be extended. License fee could be increased on annual 
basis to be determined by Government every year on the basis of actual sales. 
However, Excise Department did not decide the modalities for arriving at the 
revised license fee in subsequent years. 
 

Further, modalities were not laid down to ensure financial viability of the 
business entity for second renewable year also, in case the entity was loss 
making after the first policy year operational period and resulted in low Net 
Worth, e.g. License of Path2Way HR Solutions was renewed though, the 
financial statements of the entity for the period 2021-22, showed a loss of ₹ 52 
crore approximately and a Net Worth of negative ₹ 37 crore as of March 2022. 
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Action Taken by the Department 
 
 
 Agreed as matter of record. Regarding revision of license fee, the 
department had submitted a proposal on 04.02.2022 for seeking the directions 
in various matters such as increase in license fee, retender/renewal of license 
etc. It is to note that the policy was extended twice for 02 months each time 
and was revoked after that. Subsequently, no directions were received in this 
matter. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED.  The vide revised ATN 
provided the copies of stated notes to the Audit.  
 
 
Para : 8.4.2.4     Absence of policy provision for   
      surrender of zonal license 
 

The policy did not prescribe any baseline for financials (except for net 
worth), which resulted in financially weak entities being awarded zonal 
licenses. Ultimately majority of the zonal licensee surrendered their licenses 
before the termination of the Excise Policy, and no retendering was done in any 
instance. 
 

Moreover, the policy did not contain any provision requiring the licensees 
to give advance notice for surrendering the zonal license so that the 
Department could initiate action for retendering. In the absence of such 
safeguard against sudden surrender of Licensees, there was a risk of 
substantial revenue loss on account of time taken to re-allot the zonal license 
through re-tendering during which no license fee will accrue. Thus, the Policy 
did not contain a contingency plan for avoiding loss due to discontinued 
operation of the retail zone since retendering for zonal licenses is a time-
consuming process. 

 
Action Taken by the Department 
 
 Partially Agreed, though the policy does not explicitly mention about the 
notice period but the provisions for the same are available in the Delhi Excise 
Act 2009. 
 
 Provisions for surrender of license are available in under section 19 of  
the Delhi Excise Act, 2009 . 
 
 The modality of surrender of license is dealt at clause 4.1.9 (v) which 
states that “In case of a surrender of a retail license by a zone allottee, the 
security deposit shall be forfeited and the zone will be re-tendered and the said 
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licensee will be prohibited from participating in the bidding process for a period 
of two years”. 
 
 Section 19 of Delhi Excise Act, 2009 i.e. Surrender of licence states “No 
holder of a licence granted under this Act shall surrender his licence except on 
the expiration of one month's notice in writing given by him to the licensing 
authority of his intention to surrender the same on payment of the fee payable 
for the licence for the whole period for which it would , have been current but for 
the surrender: Provided that if the licensing authority is satisfied that there are 
sufficient reasons for surrendering the licence, he may remit to the holder thereof 
the sum so payable, or any portion thereof, on surrender.” 
 
 Further, as pointed out by the department earlier on file and also noted 
by Audit retendering is a time consuming process. Proposal for 
renewal/retendering were also duly moved by the department in February 
2022, however no concrete decision was conveyed to the department regarding 
retendering while policy was extended twice for two months. 
 

The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED 

 
 

Para : 8.4.2.5     Detailed examination of complaints,  
    received during the tender process,  
    not conducted 

 
Nine complaints were received (in last week of July 2021) against the 

Tender participants/ bidders during the Tender process. Tender Evaluation 
Committee was mandated to examine the complaints on the directions of 
Excise Commissioner. These nine complaints pertained to 14 applicants. While 
five complaints pertained to the ineligibility of the company to carry out liquor 
business as per its Memorandum of Association (MOA)/Article of Association 
(AOA), other complaints pertained to alleged relation of these zonal license 
applicants to certain distilleries. This was against Clause 2.3 of the eligibility 
condition in the Tender documents, which specifically mentioned that no 
manufacturer/wholesaler would be eligible to bid for Retail license and that 
retail licensees should not have any manufacturing facility in the country or 
abroad either directly or indirectly, through sister concern/ related entities. 

 
Tender Evaluation Committee (TEC), tasked with examining the 

complaints by the Excise Commissioner, decided that a copy of these 
complaints be sent to applicants (without disclosing the identity of 
complainant) to receive their clarification in this regard, and that the 
credentials of these firms were to be verified from the Ministry of Corporate 
Affairs (MCA). Replies/ documents were received from these applicants 
categorically denying the allegations in the complaints. The TEC in its meeting 
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on 3 August 2021 decided that due to paucity of time and advanced stage of 
tendering process, the scope of detailed examination/ cross examination of 
complaints/ documents submitted in response to the complaint was limited. 
Thus, all the complaints, clarification/ documents of applicants were to be 
taken on record as the tender conditions enabled punitive action in future, if 
needed. 

 
Ultimately all the entities were allowed as eligible bidders and 11 out of 

these 14 entities were allotted 17 retail zones after being declared successful 
after bidding. It was seen in Audit that no detailed examination was conducted 
till the end of Excise Policy 2021-22. 
 

Audit comments relating to instances of cross ownership through 
formation of alliances between L1 and L7Z have been included in the 
succeeding paragraphs. 

 
Action Taken by the Department 
 
 Agreed as matter of record.  The Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED.   
 
 The observed that the composition of the TEC may be appraised. 
Further, action taken subsequently by the Department on the complaints may 
be appraised. 
 
 On the above observations of the Audit the Department provided the 
composition of the TEC to the Audit and further informed that the Excise Policy 
2021-22 has been rescinded and various aspects of the said policy is under 
investigation by CBI and ED.   
 
 On the above reply of the Department, the Audit further observed that 
Action taken on complaints has not been furnished. 
 
 
 
 

 
Para: 8.4.3     Related Business entities holding licenses  
     across the supply chain 
 

Rule 35 of the Delhi Excise Rules, 2010 prescribes, inter alia, that no 
License for retail sale of liquor shall be granted to the holder of Wholesale 
license and vice versa. 
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New Excise Policy 2021-22 mentions that “Retail license holders should 
not have any manufacturing facilities/distilleries/breweries/ wineries 
anywhere in the country or abroad either directly or through any sister 
concerns/related entities. For this purpose, sister concerns/related entities 
shall mean that the entities should not have common proprietor or partners or 
directors. Majority ownership (51 per cent or more) of the proprietorship or 
partnership or company should not lie with the same person in all the entities. 
The entities should not have a holding-subsidiary relationship or not 
subsidiaries of the same holding company. Further, holder of L1 license 
(Wholesale) shall not own directly or indirectly any of the retail vends.” 

 
 

Action Taken by the Department 
 
 While furnishing ATN, the department has informed to the Audit that 
they are agree with the observations of the Audit being matter of record. 
 
 
Para: 8.4.3.1    Limiting the scope of the criteria for   
     determining relatedness 
 

The relevant provisions in the earlier Excise Policy specifically stated that 
no person or his family member interested in any distillery or brewery or 
bottling plant holding license for wholesale distribution shall be given a Retail 
license. For this purpose, a person interested in the business of distillery, 
brewery, winery or bottling plant includes every person interested in these 
businesses as a member of Cooperative Society, Director, Partner, Agent or 
Employee. While applying for Retail license under the earlier policy, the 
applicants were also required to declare that it did not have any interest in the 
business of holder of any license under the Delhi Excise Act, 2009 during the 
last five years preceding the date of application. 
 

However, the scope of criteria for determining relatedness was diluted in 
the new policy. The earlier policy criteria regarding “non-relatedness via 
partner, agent, family member” and “non-relatedness at any time in the past 
five years”, where by the controlling influence could be exercised by one entity 
over another, e.g., through common minority shareholding, common promoter 
group or unsecured loans extended through common persons were excluded 
from the definition of related entities. 
 
Such dilution in the conditions of the Policy resulted in grant of licenses to 
entities in which same persons were having common interest. Some notable 
cases where evidence of relationships between licensees/ common beneficial 
ownership, was observed have been discussed below: 
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•  There was evidence of relationship between M/s Indospirit which was a 
Wholesale licensee and the Zonal licensee- M/s Khao Gali Restaurants, holding 
two zones. Khao Gali Restaurants is an associate company of M/s Indospirit 
Distribution Limited which has 35 per cent stake in M/s Indopsirit (wholesale 
licensee). Further, Director of Khao Gali was a director of an associated 
company of Indospirit Distribution Ltd. 
 
•  Wholesale licensee Mahadev Liquor was linked to the zonal licensee 
Bhagwati Transformer Corp, holding two zones, through Common Past 
Partnership in 2021 and family relations. 
 
•  In the case of the wholesaler, Gautam Wines, it was found that family 
shareholding connected it to the Liquor manufacturers, Oasis Distilleries Pvt. 
Ltd. and Vijeta Beverages Pvt. Ltd. 
 
•  The zonal licensee- Popular Spirits LLP was related to a manufacturer 
Buddy (Punjab) Bottlers Pvt. Ltd. through Common Partner/Director in 2021. 
Buddy (T1D) Retail Pvt. Ltd., the zonal licensee for Airport zone, was related to 
the manufacturer- Buddy (Punjab) Bottlers Pvt. Ltd.through Common 
Directorship in 2021. 
 
Action Taken by the Department 
 
 Matter of record.  The definition of relatedness of concerned 
Licensees/sister concern had been recommended by the GOM vide para 10 of 
the Minutes of Meeting (MoM) dated 05.04.2021 and the same was approved by 
the Council of Minister vide Cabinet Decision 2994 [at 1.2.3(vii)] dated 
15.04.2021. 
 
 Accordingly, the same was followed by the Excise Department for the 
purpose of scrutiny of the documents of the Bidders. However the instances 
concerning relatedness mentioned by the audit team are a matter of 
investigation by CBI/ED. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED.   
 

Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate retail 
vends. 

 
On the observations of Audit, the Department provided the copy of 

reference MoM dated 05.04.21 and the Cabinet Decision 2994 to the Audit. 
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Para : 8.4.3.2   Insufficient documentation and analysis to identify 
    relatedness 
 
 As per the new policy, the applicant was to only furnish an Affidavit (in 
the format Annexure B) declaring absence of any connection. The bidding 
documents requisitioned to assess eligibility for award of zonal licenses, were 
insufficient for ruling out common beneficial ownership between two business 
entities. 
 
 Further, the Department did not scrutinize the applications properly to 
ensure compliance to the conditions of the policy relating to related entities. It 
was noticed that even the subsequent complaints were only taken on record 
with no follow up. 
 
 Apart from the instances of related business entities, Audit found 
statistical evidence of skewed supply pattern which could be a result of 
manipulation of normal supply pattern by the Zonal licensee and Wholesale 
licensee who have common business interests. This poses a risk of exclusivity 
arrangements and brand pushing. 
 
Action Taken by the Department 
 
 Agreed as matter of record.  The definition of relatedness of concerned 
Licensees/sister concern had been recommended by the GOM vide para 10 of 
the Minutes of Meeting (MoM) dated 05.04.2021 and the same was approved by 
the Council of Minister vide Cabinet Decision 2994 [at 1.2.3(vii)] dated 
15.04.2021. 
  

Accordingly, the same was followed by the Excise Department for the 
purpose of scrutiny of the documents of the Bidders. 
 
 The Excise Policy 2021-22 has been rescinded and earlier Excise Policy 
was again continued. 
 
 
 
Para : 8.4.4    Risk of exclusivity arrangements and Brand  
     Pushing 
 
 Data taken from ESCIMS and the data of Transport Permits (TP) 
containing brand-wise movement from Wholesaler (L1) licensee to the retail 
vends in all the 32 zones, owned by 22 different business entities, were 
analysed to ascertain supply/demand patterns. 
 



110 
 

 The policy mandated an exclusive arrangement between a manufacturer 
and wholesalers, which led to the entire supply of all brands of a particular 
manufacturer being controlled by only one wholesaler. This becomes 
particularly relevant considering the fact that although 367 IMFL brands were 
registered in Delhi, very few popular brands formed the bulk of sale volume. 
Top 10 brands accounted for the sale of 46.46 per cent of liquor sold in Delhi 
whereas top 25 brands accounted for 69.50 per cent of the liquor sold. Of these 
25 top selling brands, Brindco and Mahadev Liquor exclusively supplied seven 
brands each, followed by Indospirit which exclusively supplied six brands. 
 
 Further, of the 367 brands of IMFL supplied by 13 Wholesale licensees, 
the highest number of brands were exclusively supplied by Indospirit (76 
brands), followed by Mahadev Liquors (71 brands) and Brindco (45 brands). 
These three wholesalers also accounted for 71.70 per cent of volume of Liquor 
sold in Delhi. 
 
 The supply of Liquor from wholesale licensees to the 22 business entities 
(holding 32 zones) was analysed. As the consumer preferences for 30 zones 
(excluding NDMC area and Airport zone) are assumed to be similar owing to the 
distribution of wards across Delhi, the supply from each wholesaler to retail 
entities, should be an average of 3.33 per cent for entities with one retail zone 
and 6.66 per cent for entities with two retail zones. It is normal that supply 
variations would occur as per normal distribution. However, there is a risk that 
certain business entities would corner a disproportionately large portion of 
supply from a specific Wholesale licensee. Thus, the supply distribution from 
wholesalers (shown at horizontal axis) to retail businesses has been analysed 
with a box and whisker plot in Chart 8.4 which brings out outliers. These  
outliers represent Zonal licensees receiving abnormally high proportion of stock 
from a particular Wholesaler. 
 
 Overall analysis of the supply pattern of liquor in Delhi revealed the 
following: 
 
1.  The wholesale distribution of liquor was largely controlled (71.70 per 
cent) by three entities Indospirit, Brindco and Mahadev Liquor. The former two 
also exclusively supply brands of United Spirits (Diageo), United Breweries 
(Heineken) and Pernod Ricard, three of the largest domestic manufacturers of 
liquor. 
 
2.  Of the 22 business entities holding 32 retail zones, the top eight business 
entities (in terms of volume of sale per zone) holding 10 zones, accounted for 
44.79 per cent of the sale. In contrast, the bottom 10 zones (held by six48 

business entities) accounted for only 16.68 per cent of sale. 
 



111 
 

3.  There were instances where a particular wholesaler supplied a 
statistically large proportion of its stock to a particular zonal Licensee which 
highlighting the risk of favourable business terms and/or close association 
between these wholesale licensees and respective zonal licensees. Also, some 
notable instances have been pointed out where a large proportion of sale of a 
zonal licensee was sourced from a particular wholesaler. Whereas this might 
not be an issue per-se in cases of procurement from wholesalers supplying 
popular brands, it could have implications like brand pushing and limited 
consumer choice.  
 
•  DM sales supplied 32.69 per cent of its total stock to Ace Finance Co. 
holding Zone 22, whereas the median value for supply was 2.53 per cent. 
Conversely Ace Finance procured 48.46 per cent of its total stock from DM 
sales. 
 
•  Delhi Liquors supplied 33.13 per cent, 21.62 per cent and 17.72 per cent 
of its total stock to three zones, Raisen Marketing (zone 13), Sainik Industries 
(Zone 17) and Millenium Infra (Zone 9) respectively, whereas the median value 
of supply was 0.56 per cent. 
 
•  Gautam Wines supplied 47.10 per cent of its stock to Nova Garments 
(Zone 11 and zone 15), whereas the median value for supply was 2.32 per cent. 
 
•  Khao Gali Restaurants Pvt. Ltd. (Zone 2 and 3) procured 45.26 per cent 
of its stock from M/s Indospirit. Thes two entities have been reported to be 
related, in the preceeding section.  
 
•  Goldsun Garments supplied 47.62 per cent and 27.62 per cent of its 
stock to Origin Appliances (Zones 14 and 16) and Chanmeet Leasing (Zone 28) 
respectively, whereas the median value of supply was 0.36 per cent. 
 
•  KSJM Spirits supplied 29.34 per cent of its stock to Popular Spirits (Zone 
30) whereas the median value of supply was 2.12 per cent. Notably, these two 
entities are also related to each other through common directorship in related 
entities. 
 
•  Mahadev Liquors supplied 18.82 per cent of its stock to Bhagwati 
Transformer Corporation (Zone 1 and 27), whereas the median value for supply 
was 3.94 per cent. Conversely Bhagwati Transformer Corp. procured 50.97 per 
cent of its stock from Mahadev Liquor. Notably, Mahadev Liqour and Bhagwati 
Transformer corp are related by family ties. 
 
•  Shiv Associates supplied 39.33 per cent of its total stock to Path2Way 
(Zone 12 and 25). 
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•  Rohan Transport Agency sold 18.39 per cent of its stock to Sainik 
Industries (Zone 17), whereas the median value for supply is 3.61 per cent. 
 
4.  Instances highlighting the risk of Brand Pushing were also observed 
where a large portion (statistical outlier) of a particular brand was sold through 
a particular zonal Licensee. The brand sales for a particular zone is as a 
percentage of total sale of that brand across all Zones. The analysis was 
conducted for top 100 selling brands (each selling more than 85,785 litre) 
accounting for a total of 95.25 per cent of total liquor sold in the period under 
consideration. Some examples are mentioned below, where more than 20 per 
cent of a particular brand of liquor was sold by a single zone. These examples 
highlights links between the zonal licensees and domestic manufacturers of 
liquor products: 
 
•  Ace Finance (Zone 22) sold 23.89 per cent, 75.64 per cent, 99.20 per cent 
and 54.61 per cent of Royal Green, Double Blue, High Impact and Episode 
Whisky respectively, all supplied by DM Sales and manufactured by ADS 
Spirits. Other relatively lower selling brands of ADS spirit, Generation Classic 
Whisky and Moonwalk Vodka were also almost exclusively sold by Ace Finance. 
Ace Finance also sold more than 20 per cent of other brands (e.g. Bee Young 
beer and Godfather beer) supplied by DM sales. 
 
•  Clear pattern also emerges for top selling brands supplied by Delhi 
Liquors. Raisen Marketing (Zone 13) sold 29.71 per cent and 77.65 per cent of 
Hunter beer and Woodpecker beer manufactured by Som Distillers and 
supplied by Delhi Liquors. The relationship of these two entities, Raisen 
Marketing (retailer) and Som Distilleries (manufacturer), via shareholding 
pattern, has also been pointed by audit, as mentioned in Annexure XVI. 
 
•  For other top selling brands supplied by Delhi Liquors, Wave beer and 
Evening special whisky, more than 80 per cent of the stock was sold by three 
zones (Raisen Marketing, Millenium Infra and Sainik Industries) only. 
 
•  Gautam Wines supplied two top selling brands manufactured by Oasis 
Distilleries, All Seasons whisky and Batch 9 whisky, 39.59 per cent and 99.41 
per cent of which were sold by Nova Garments (Zone 11 and Zone 15) only. 
Nova Garments also sold more than 90 per cent of other relatively lower selling 
products manufactured by Oasis distilleries. The relationship between these 
two entities, Nova Garments (retailer) and Oasis Distilleries (manufacturer), via 
common directorship, has also been pointed by audit. 
 
•  Universal Distributors (Zone 19 and 29) sold 46.67 per cent of Party 
Special Whisky, manufactured by NV Distilleries. 
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•  For four brands manufactured by Empire Alcobrev under  “Old Habbit” 
and “Bottoms Up” brand names, Chanmeet leasing (Zone 28) and Origin 
Appliances (Zone 14 and 16) sold more than 75 per cent of total supply. 
 
 Existence of related entities in the Wholesale and Retail licenses resulted 
in skewed distribution of various brands of liquor. This was not in line with the 
objective of providing choice to consumers as per the Excise Policy 2021-22. 
 
 
 
Action Taken by the Department 
 
 Matter of record.  The analysis was carried out by CAG and Department 
does not have plausible reason to disagree with the facts and analysis done by 
the audit team. 

 Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate 
retail vends. 

 
 
 
 
Para : 8.5      Losses amounting to approximately ₹  
      2,002.68 crore 
 
 
Para : 8.5.1     Loss of revenue of about ₹ 941.53 crore  
      due to not taking timely permissions  
 
 
 Prior to the implementation of Master Plan Delhi (MPD)-2021 in 2007, 
four Government Corporations were allowed to open 116 retail vends in non-
conforming49 areas over the years. MPD-2021 prohibited opening of liquor 
shops in mixed land use/non-conforming areas. Since then, no new retail vend 
was allowed in non-conforming areas. Only these 116 Retail vends were 
renewed till 2016-17 which was further reduced to 51 and their licenses were 
renewed up to 31 March 2021. 
 
 It was made mandatory in the Excise Policy 2021-22 to open at least two 
retail vends in each ward to ensure equitable coverage so that there was no 
instance of un-served and underserved areas in Delhi. However, as per the 
Tender document, vends were not to be located in a non-conforming area and 
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in case the proposed vend was in a non-conforming area, the same had to be 
considered  with the prior approval of the Government. 
 
 Audit observed that in spite of being aware of the fact that vends were 
required to be opened in non-conforming wards, the Department did not take 
timely action to work out modalities for the same before tendering. Excise 
Policy for the year 2021-22 and Terms and Conditions of licenses were 
approved on 24 May 2021. Initial tender was floated on 28 June 2021 without 
taking comments from Delhi Development Authority (DDA) or Municipal 
Corporation of Delhi (MCD) and licenses were allotted in August 2021 even 
before this issue was sorted out. Vends were scheduled to start operations from 
17 November 2021. However, DDA vide letter dated 16 November 2021 
disallowed opening of liquor shops in non-conforming wards as it would be 
against the spirit of the Delhi Master Plan. 
 
 The licensees approached High Court which granted them exemption on 
9 December 2021 from paying any license fee in respect of mandatory vends in 
67 non-conforming wards. This resulted in exemption of license fee of ₹ 114.50 
crore per month. Non sorting out of the issue of vends in non-conforming areas  
before NIT, resulted into this exemption and a cumulative loss of nearly 
₹ 941.53 crore. 
 
Action Taken by the Department 
 
 Partially agreed. The Department concurs with the methodology and 
arithmetic calculations of Audit, however, it is submitted that the department 
took all possible efforts to seek timely permissions while exploring various 
alternatives in parallel. 
 

It may be noted that 51 shops in non-confirming area were already 
functioning till 16.11.2021.  
 
 For opening of retail vends in non conforming areas file was initiated on 
13.9.21 before implementation of new policy and cabinet approved on 
5.11.2021 vide Cabinet Decision 3047. 
 

Thereafter it was sent HLG who approved the same with certain 
conditions.  
 
 However, DDA vide letter dated 16.11.21 denied permission to open 
vends in Non-Conforming areas. 
 
 Subsequently, a committee was constituted which comprised of VC-DDA, 
Divisional Commissioner, Excise Commissioner, three Commissioner of MCDs, 
a representative of NIUA, and Secretary,IT.The committee recommended for 
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opening of vends in conforming wards in lieu of opening of vends in non-
conforming wards; this was approved by the Dy.CM.  
 

Therefore, a circular dated 09.02.2022 was issued to allow the licensees 
to open shops in conforming areas in lieu of mandatory vends to be opened in 
Municipal wards having non confirming areas. However, licenses did not avail 
this provision and thereby violated the directions of Excise Department. 
Consequently, several court cases in this matter are filed in the Delhi High 
Court wherein the department is making efforts to protect government revenue 
from non-opening of vends by the licenses. 
 
 Further, the reduction in the license fee collection on account of non-
opening of vends in the non -non-conforming areas, the same was as per the 
directions of the Hon’ble High Court vide orders dated 09/12/2021 and 
05/01/2022. The Court had in these orders clarified that the relief granted for 
deposition of license fee was only interim in nature and was subject to the final 
outcome of the case. The Case is still subjudice and the department is making 
claims in the interest of the Government. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
Reverted back to Excise Duty Based Regime with the only change regarding 
retail vends. Only Government agencies were allowed to operate retail vends. 
 
 On the observations of the Audit that Action for permission to open 
vends in non-conforming areas should have been completed prior to roll out of 
the policy which premised its design on revenue flow from uniformly spread-
out vends. Thus, there has been revenue loss due to poor planning and policy 
design. 
 

While the reduction in the Licence Fee had been green flagged by the 
High Court, it was due to the un-implementable design of the Policy. Thus, the 
onus for this revenue loss is squarely with the Department. 
 
 The Department furnished reply that this was part of Excise Policy 2021-
22 which has been rescinded and various aspects of the said policy is under 
investigation by CBI and ED. 
 
. 
 
Para : 8.5.2     Re-tendering of surrendered zones not  
      done leading to loss of revenue of   
      around ₹ 890.15 crore 
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 It was observed that 1951 zonal licensees had surrendered their licenses 
before the policy expired in August 2022, four in March 2022, five in May 2022 
and ten Zones in July 2022. However, no retendering process was initiated by 
the Excise Department to operationalize the retail vends in these zones. 
Consequently, no Excise Revenue accrued as License fee from these zones in 
the months after surrender. Notably, no other contingent arrangement was put 
in place to continue liquor retail in these zones. 
 
 The Excise Department suffered a loss of approximately ₹ 890.15 crore 
on account of License fee from these zones owing to their surrender and failure 
of the Department in re-tendering. Loss of Excise Revenue has been calculated 
on the basis of actual license fee for the months52 for which surrendered zones 
were non-operational and after accounting for the waiver offered on account of 
nonconforming wards. 
 
 This issue is reflective of mismanagement of the Department in its 
inability to timely introduce new policy, its inability to retender after 
discontinuation of a retail license at the term end and failing to put an enabling 
clause in the terms and condition of license to accommodate such eventuality. 
 
Action Taken by the Department 
 
 
 Partially agreed to the methodology and arithmetic calculations of the 
Audit. However, the department does not agree with the contention of 
mismanagement, inability to retender & for failing to put enabling clause in 
T&C of license. 
 
 
 It is submitted that The Excise Policy 2021-22 was framed on the basis of 

GOM reports, duly approved by the Council of Ministers. 
 

 The Excise Department had sought directions for retendering the retail 
licenses for the year 2022-23 vide notes dated 04.02.2022, 16.03.2022 and 
12.04.22 

 

 However, the department did not receive any further directions from 
GOM/Competent Authority in this regard. 

 

 Moreover the clause pertaining to retendering in the event of surrender is 
dealt under T&C of Excise Policy 2021-22 at para 4.1.9(v). 
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 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED.   Relevant files are with CBI 
& ED for investigation purpose. 
 
 Reverted back to Excise Duty Based Regime with the only change 
regarding retail vends. Only Government agencies were allowed to operate retail 
vends. 
 
 On the observations of the audit that Department may elaborate on the 
reasons for awaiting GoM approval for re-tendering. 
 
 The Department furnished reply that The Excise Department had sought 
directions for retendering the retail licenses for the year 2022-23 vide notes 
dated 04.02.2022, 16.03.2022 and 12.04.22. The Excise Department is an 
implementing department and could not proceed without approval of 
Competent Authority. 
 
 
Para : 8.5.3      Loss of revenue of ₹ 144 crore owing to 
       irregular grant of waiveron account of  
      COVID to zonal licensees 
 
 A representation was received by the Excise Department from L-7Z 
Licensees for proportionate waiver/ reduction in license fee due to COVID 
restrictions issued by the DDMA orders dated 28 December 2021 and 4 
January 2022. The representation was submitted by the licensees in 
pursuance of the Hon’ble High Court order dated 06 January 2022 which 
directed the Department to pass a speaking and reasoned orders in this regard. 
 
 The Excise Department and Finance Department of GNCT of Delhi had 
examined the representation and after examination, the following were stated: 
 
1)  Clause 27.1 of tender documents dated 13 August 2021, inter-alia, 
mentioned that any commercial risks shall lie with the Licensee. 
 

2)  During pre-bid meeting, the Department had informed the prospective 
bidders that there is no provision for force majeure in the tender documents 
and the Government may issue appropriate orders at later stage. 
 
3)  The Excise Department categorically stated that there is no provision in 
tender document for reduction of license fees of the licensees on grounds like 
decreasing in sales hour/ opening of vends on the basis of odd-even rules/ 
restriction in social gathering and complete lockdown on weekends.  These 
restrictions are in the nature of commercial risks as categorically stated in 
clause 27.1 of tender document mentioned ibid, which do not justify the claim 
of reduction in license fee much in the same manner as an increase in the 
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sales during festival/ marriage season does not entail an increase in the 
demand of license fee from the licensee. Moreover, the relaxation granted by 
the Government to the HCR segment in previous  lockdown regarding the 
payment of license fee cannot be compared to the current retail license fees as 
the two license regimes are entirely different in nature. 
 
4)  Further, the Excise Department stated that there is a decrease of sales of 
liquor bottles by nine per cent during the period 28 December 2021 to 6 
January 2022 as against the sale of liquor bottles from 1 December 2021 to 27 
December 2021. However, the reduction in sales is also not uniform across all 
zones as some of the zones have also experienced increased average sale during 
this period. This analysis is also not conclusive because the number of vends 
opened during the month of December varied and gradually increased as more 
and more vends opened in December. Hence, the demand of licensees for 
relaxation of license fees on the pretext of COVID restriction does not hold 
merit as there is no significant impact on volume of sales in Liquor in Delhi 
during the COVID restriction period as compared to the pre-COVID restriction 
period. 
 
 With the above reasons, the Excise and Finance Departments proposed 
that proportionate waiver/ reduction in license fee due to COVID restrictions 
may not be considered as there is no provision in the Tender Document with 
regard to the reduction of license fee in any such circumstances. This proposal 
was turned down by the Minister in charge of the Department and grant of 
waiver to each Zonal licensee for the closed vends during the period from 28 
December 2021 to 27 January 2022 was approved with the reasons that 
during the previous COVID related lockdown period, the Government had given 
the benefit of pro-rata fee waiver to restaurants. This resulted into the loss of 
approximately ₹ 144 crore to the Government. The relaxation granted to the 
HCR segment in previous lockdown regarding the payment of license fee cannot 
be compared to the current retail license fee as the two license regimes were 
entirely different in nature. Moreover, as per the Cabinet Note No 3003 (dated 
21.05.2021) any amendment made at the time of implementation may be 
placed before the  Council of Ministers at the time of implementation. However, 
this wavier to licensees was granted before taking approval from the Council of 
Ministers. 
 
 
Action Taken by the Department 
 
 
 Agreed.   Regarding approval of grant of waiver it is submitted that the 
same was approved by Council of Minister vide Cabinet Decision 3089 dated 
14.07.2022 
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The department agrees with the figure of Rs.144 Cr. (approx) on account 
of COVID restrictions which was granted by the Dy. CM on 01.02.2022 with 
specific direction that the relief measures be implemented and the Council of 
Ministers to be informed in due course. 
 

The Council of Minister later on ratified the above decision of Dy. CM 
vide Cabinet Decision 3089 dated 14.07.2022. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 On the observations of the Audit that Thus, cabinet approval was taken 
nearly 6 months after the decision taken by the Dy.CM. It may be clarified 
whether the monetary implication of the decision of the Dy.CM was appraised 
to the Cabinet? 
 
 The Department furnished reply that all the issue including monetary 
implication were apprised vide note dated 12.04.2022. 
 
 
 
Para : 8.5.4     Incorrect collection of Security Deposit 
      from zonal Licensees, leading to loss of  
      revenue of around ₹ 27 Crore 
 
 
 Clause 3.1.3 of the tender conditions cited Rule 48(12) of Delhi Excise 
Rules and mentioned that the Security Deposit “to match 25 per cent of the pro 
rata annual license fee” was to be submitted by the zonal licensees within 
seven days of the issue of Letter of Acceptance. However, Rule 48(12) of the 
Delhi Excise Rules mentions 25 per cent of the Annual License Fee and not of 
pro-rata annual license fee. 
 
 Security Deposit with the Excise Department provides it a risk cover 
against a possible default by the zonal licensee. The amount of 25 per cent of 
Annual License fee, in essence provided a risk cover for three months against a 
possible default scenario i.e. if the licensee defaulted on payments and could 
not clear his dues till the end of a month, punitive action against the licensee 
could be initiated and process to retender for Zone could be done or alternative 
option could be explored to continue operations in the Zone within three 
months so that the Department would not incur losses on account of foregone 
revenue due to discontinued operations. 
 As the zonal retail operations could begin only in mid-November, after 
substantial delay in the rollout of Excise Policy 2021-22, the policy year  2021-
22 was effective for four and a half month only. The License fee was charged on 
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a pro rata basis and so was the security deposit @ 25 per cent of pro-rata 
License Fee. This security cover therefore ensured risk cover for only about one 
month. Thus, the Department became more vulnerable against default by 
thelicensee. Excise Department decided on 20 January 2022 (without taking  
approval from Cabinet) not to take any coercive action of cancellation of license 
due to any default of payment of license fee till the end of Excise Year 2021-22. 
This led to an increased risk of losing Excise revenue if the licensee suddenly 
discontinued operations. The feasibility of retendering or exploring viable  
alternative for continuing operations in the intervening period was even less 
 
 Audit observed two cases where the Zonal licensees abruptly surrendered 
license and failed to pay the pending license fee even after adjustment of 
Security Deposit. In case of Zone 8, the licensee discontinued operation in 
March 2022 without paying complete dues. As per the Excise Department, the 
cumulative dues as owed to the Department as on 17 March 2022, was ₹ 47.46 
crore and the Security Deposit with the Department was only ₹ 30 crore  
leaving ₹ 17.46 crore recoverable at the end of March 2022. Similarly, the 
licensee of Zone 30 discontinued operation in the mid of July 2022 and as per 
the Excise Department, ₹ 9.82 crore was pending after adjustment of Security 
Deposit. This resulted in a cumulative unrealised amount of ₹ 27 crore.  
 
 Audit also observed that the amount of outstanding dues recoverable 
from the above two zonal licensees, as worked out by the Excise Department, 
was not correct. 
 
 
 
Action Taken by the Department 
 
 Disagree.   It is submitted that the definition of “Year” as per Rule 2(51) 
Delhi Excise Rules 2010:- 
"year means the year beginning with 1st April or any subsequent date and 
ending with 31st March.” 
 
 The excise policy 2021-22 was implemented with effect from 
17/11/2021, therefore, the year for 2021-22 will be construed as beginning 
from 17/11/2021 and ending to31/03/2022. Therefore, the calculation for 
security deposit for the excise annual year will be for the same period for which 
license was granted instead of full financial year. Thus, the department did not 
violate the Rule 48(12) while taking security deposit on a pro rata basis 
because the license was granted only from 17/11/2022 to 31/03/2023 and 
license fees was also collected for the same period on a pro rata basis. 
 
 Further, the matter of recovery of dues from the two licensees mainly 
M/s Popular Spirits LLP (Zone-30) is pending in Hon’ble NCLT & M/s Adharv 
Enterprises (Zone-08) is pending in Hon’ble High Court. 
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 The department is taking efforts to recover the deficiency by seizing the 
unsold stock of the licenses and proper judicial channels are also being availed 
in this regard. 
 
 The matter is still subjudice in Hon’ble NCLT &Hon’ble High Court. 
 

The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED.   Relevant files are with CBI 
& ED for investigation purpose. 
 
 On the observations of the Audit that Audit point is on the insufficiency 
of the Security deposit, as per the tender conditions, which was at variance 
with Rule 48(12) of the Delhi Excise Rules 2010 resulting in failure to recover 
the dues from the licensees.  
 
 This has resulted in avoidable litigation and locking up of Government 
dues. 
 
 The Department replied that the Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. 
 
 
 
Para : 8.6.1    Tender not floated for Super Premium vends  
     resulting in a loss of opportunity to earn  
     additional revenue 
 
 As per Delhi Excise Policy 2021-22, licenses in the form of five Super 
Premium (L7-SP1) vends (with larger floor area of 2500 sq. ft. with 10 per cent 
space for selling ancillary products) were to be issued to a single entity through 
a separate tender. These vends were to have a minimum License Fee equal to 
two and half times of the average reserve license fee of a vend in Delhi. These 
vends were to be opened in the same retail zones awarded earlier through 
conversion of one or more retail vends into super premium vends and 
adjustment of License fee accordingly. However, tendering for these vends was 
not done. Failure of the Department in tendering for these super premium 
vends led to loss of opportunity to earn additional license fee from these vends 
based on proposed reserve price for these vends. 
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Action Taken by the Department 
 
 
 Partially agree. As per tender conditions minimum 06 months were 
required to set up L-7SP1 vends and the policy was introduced in the middle of 
the year and there was no viable time window to float tender for the same. 
 
  Agreed. However, it is also to mention that  vide Clause 4.1.5(vii) of 
Excise Policy time period required to set up a L-7SP1 vends was mentioned as 
06 months from the date of issue ofL-7SP1 license to commence business in all 
their shops. However, initially the Excise Year 2021-22 was for the period of 
17.11.2021 to 31.03.2022.(Less than 6 months). Therefore, it was not feasible 
to float the tender for super premium vends. 
 
 Therefore, as per Excise Policy 2021-22, sufficient time was not available 
for completing the tendering process and set up of L-7SP1 Vends. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 On the observations of the Audit that Reply confirms the audit assertion 
of flawed policy design. Despite late launch of the policy, no pre-emptive steps 
were taken to re-confirm the policy well in time so as to reap the stated 
benefits. 
 
 The Department replied that The Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. 
 
 
Para: 8.6.2      Irregular opening of vends in non-  
      confirming wards 
 
 MPD-2021 prohibited opening of liquor shops in mixed land 
use/nonconforming areas. Cabinet had approved the proposal of Excise 
Department to open vends in non-conforming wards on 5 November 2021 and 
the same was approved by the Lieutenant Governor on 15 November 2021 
subject to the condition that approval from concerned MCD and DDA is 
mandatory.  
 
 Audit selected four zones (Zone 3, 14, 23 and 25) through random 
sampling for detailed examination. Audit observed that out of these four Zones, 
four Vends of Zone 23 were opened in non-conforming wards. In Zone 23, there 
were three non-conforming Wards 33N, 30S and 97S. The Department had 
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allowed retailers to open these four Vends in non-conforming Wards without 
getting any approval from DDA and MCD. 
 
 Audit further noticed that Inspection teams were formed to conduct 
Inspections of proposed shops to assess the suitability of the premises for 
vends as per the provisions of the Delhi Excise Act, Delhi Excise Rules, terms 
and conditions and Excise Policy. In all four Wards, inspection team declared 
that premises were situated in conforming/commercial area.  Audit observed 
that: 
 
-  In applications for two vends (Sl. Nos. 1 and 2 of Annexure XVII), licensee 
itself mentioned that land use category of the shop was “mixed land 
use”/“residential”. Further, the Licensee provided an Urban Development (UD) 
Department notification of commercial road/street as supporting documents 
for these vends but Audit noticed that location of vend at Sl No. 1 was around 
10 km away53 and location of vend at Sl. No. 2 was around three km away. 
 
-  For vend at Sl. No. 3 of Annexure-XVII, licensee had submitted the 
conversion charge slip as proof of shop being commercial but that did not 
confirm whether that conversion slip was for mixed land use or commercial 
land. The licensee also did not submit any certificate from MCD declaring that 
the shop comes under commercial area. 
 
 All these four vends were sealed by the MCD in January-February 2022. 
The manner of ascertaining that these vends were located in conforming area 
by the inspection team clearly shows that Inspection team did not properly 
scrutinize the above mentioned documents before declaring that premises were 
located in conforming area. 
 
 
Action Taken by the Department 
 
 Yes.   Conclusion agreed to the extent borne by records and observation 
is duly noted. 
 
 It is submitted that to ensure better scrutiny while inspection, an Order 
dated 02.08.2022 has been issued, wherein a committee has been instituted 
under the chairmanship of the area SDM and comprising of area Tehsildar, 
Excise Inspector, and Labour Inspector. 
 
 On the observations of the Audit that The outcome of the enquiry may be 
appraised. 
  
 The Department replied that It is clarified that all the new licenses are 
being issued after recommendation of Committee, constituted vide order dt 
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02.08.2022 headed by area SDM and comprising of area Tehsildar, Excise 
Inspector and Labour Inspector. 
 
 
 
Para : 8.6.3     Discrepancies in calculating the   
      pending License fee amount 
 
 As per the tender conditions, licensees were required to pay the license 
fee in advance by the 7th of the month in which he begins his business. Failure 
to pay fee in time attracted interest on the amount due at 12 per cent per 
annum and also penalty at the rate of 0.1 per cent per day, if the default 
continued beyond the 15th day of the month. Failure to pay all the dues by the 
last day of the month entailed forfeiture of security deposit, cancellation of 
license and prohibition from participating in any other tendering process for a 
period of two years.  
 
 Licensees of Zone 8 and 30 had surrendered the zonal licenses without 
paying their pending dues including license fee, interest and penalty on 17 
March 2022 and 12 July 2022 respectively. Audit observed discrepancies in 
calculation of dues in respect of these zones. For Zone 8, during calculation of 
interest of pending amount of license fee of conforming wards for the month of 
November and December 2021, Excise Department had not calculated the 
interest and penalty up to 17 March 2022 as done in respect of other months. 
Also, for the month of January 2022, the licensee had paid partial license fee 
before due date but interest for six days on the partially paid amount was 
wrongly included in the dues. Besides, in the months of February and March 
2022, there was excess calculation of interest on outstanding amount due to 
levy of interest from first date of the month instead of from the date next 
following the due date. Net effect of errors in calculation was inflation of dues 
by ₹ 24.20 lakh.  
 

Similarly, in case of Zone 30, in some months, there was excess 
calculation of interest on outstanding amount due to levy of interest from first 
date of the month instead of from the date next following the due date. This 
resulted in inflation of dues by ₹ 4.65 lakh. 

 
Action Taken by the Department 
 
 
 Matter of record. There is no loss to the Government revenue due to the 
calculation of inflated dues. 
 
 On the observations of the Audit that The issue is about the accuracy of 
the process. The department may appraise the process checks put in place to 
ensure accuracy in the calculation of government dues. 
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 The Department replied that presently, all the licenses are being issued 
through e-Abkari module and the calculation of government dues are done 
automatically. 
 

 
Para : 8.6.4    Critical post of DC (Wholesale Operations) for 
     monitoring and regulation not designated 
 
 As per Clause 3.1.11 of Delhi Excise Policy for the year 2021-22 “An 
officer to be designated as Deputy Commissioner (Wholesale Operations). The 
officer shall have the following responsibilities: - (i)To prevent unfair trade 
practices, to monitor operations and ensure overall supervision of wholesale 
dealers, (ii) To constantly monitor demand supply patterns, assure 
normalization of supplies,  (iii) To prevent supply of spurious and adulterated 
liquor by manufacturers, vend owners and wholesale distributors  (iv) To 
ensure equitable  distribution of stock among all vends by wholesalers, (v) To 
ensure no wholesale licensee encourage brand pushing, (vi) To ensure no 
branding violations are encouraged by wholesalers,  (vii) To ensure track and 
trace under ESCIMS.” Clause of 4.6.2 of Delhi Excise Policy for the year 2021-
22 also makes provision regarding appointment of DC (Wholesale Operations). 
 

It is evident from the above that the post of DC (Wholesale Operations) 
was an important one, as envisaged by the policy. DC (Wholesale Operations) 
was supposed to perform a wide range of functions relating to monitoring and 
regulation, which had implications on quality of liquor, brand pushing etc.  
However, as per reply received from the Department, there was “no work 
assigned as “Wholesale Operation” in respect of Deputy Commissioner”. Thus, 
no officer was designated as DC (Wholesale Operations) during the Excise year 
2021-22, which pointed to non-adherence of the provisions in the policy. 
 
Action Taken by the Department 
  
Matter of record. No loss to the government revenue 
 
 It is stated that the L-1/ L-1F branch looks after the entire spectrum of 
wholesale operations headed by Assistant Commissioner (AC) who reports to 
Deputy Commissioner (DC). 
 
 On the observations of the Audit that Audit observation is with regard to 
poor follow-up on the policy design. With wholesale operations completely 
privatised, DC WO was an important post to monitor and manage the emergent 
issues.  
 
 The Department replied that  This is a matter of record and post of DC 
(WO) was not created and which  is not required presently. However, Excise 
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Policy 2021-22 which has been rescinded and various aspects of the said policy 
is under investigation by CBI and ED. 
 
 
 
Para : 8.6.5     Quality of liquor supplied not ensured 
 

(i)      Laboratory at warehouse, Batch Testing 
     & Uploading of reports onto ESCIMS 

 
 As per Rule 55(10) of Delhi Excise (Amendment) Rules, 2021, every L-1 

Licensee shall set up a Government approved laboratory at their warehouses to 
randomly check the presence of sub-standard liquor or spurious liquor in each 
batch of liquor received from the manufacturers and mandatorily inform the 
Excise Department in case any sub-standard liquor or spurious liquor is found 
in the supplies. As per Excise Policy 2021-22, Excise Department had to issue 
Standard Operating Procedure (guidelines) in this regard separately. 
 
 The licensees were required to set up the laboratories before granting the 
license. However, Excise Department issued guidelines for setting up of 
Laboratory on 9 November 2021 whereas the Excise Policy was to be 
implemented from 17 November 2021. One of the licensees had made 
representation and asked for six to eight weeks’ time for setting up 
laboratories. 
 
 The essential pre-condition to set up laboratories to ensure quality of 
liquor supplied was not enforced by the Excise Department due to delay in 
issuing guidelines by the Department. The licensees were allowed extension of 
two months till 16 January 2022 initially for setting up of the laboratory even 
though there was no provision for this in the Policy. Further extension till 31 
March 2022 was granted citing reasons related to COVID. Even after this 
extension, laboratories were set up only in 1955 out of 62 warehouses and even 
in these laboratories, batch testing was not started. 
 
 Audit test check of the records relating to one warehouse each of five L-1 
licensees (M/s Indospirits, M/s Brindco Sale Pvt. Ltd., M/s Mahadev Liquors, 
M/s DM Sales & M/s Delhi Liquors) revealed that the laboratories were setup  
between 17 January 2022 to 29 March 2022, i.e. with delays ranging from 61 
to 132 days. There was further delay in inspection of these laboratories by the 
Excise Department as these were done between 15 March 2022 and 4 April 
2022 which delayed batch testing in these labs, as testing could not begin 
before the inspection. 
 
 The licensees were also required to upload data of all test results of 
samples on regular basis on ESCIMS portal. However, the ESCIMS module to 
upload the test reports was not made functional in the Excise year 2021-22 
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which was under implementation. As per the records made available to Audit, 
the last communication in this regard was dated 20 July 2022. 
 
•  Moreover, as per Excise Department order dated 30 December 2021, 
Import Permit module i.e. rights of L-1 licensees to import liquor were to be 
blocked if status of labs were not furnished by expiry date i.e. 16 January 
2022. Similarly, as per circular dated 16 March 2022, Transport Permit 
generation was to be stopped if labs were not setup by 31 March 2022. It is 
evident from this that there was provision for action against licensees if labs 
were not set up, and Excise Department was not informed about the setting up 
of the lab by L1 licensee. The Department had not informed Audit whether any 
action was taken against the licensees for not setting up the labs even after the 
extended deadline of 31 March 2022.  
 
 The provision relating to establishment of lab at warehouse was not 
retained in the Terms & Conditions for the grant of L1 license in the Excise 
year 2022-23. Thus, the essential condition of batch testing at labs of 
warehouses was not implemented during Excise year 2021-22, and further the 
important requirement of having labs at warehouses was itself removed from 
the Terms & Conditions in the year 2022-23. 
 
 The conditions for setting up of labs at warehouses and batch testing 
were incorporated in the Rules, Policy and Terms and Conditions for the Excise 
Year 2021-22 to ensure that liquor received from manufacturers/distilleries are 
of required quality and no spurious liquor is sent to the retail vends and HCRs 
in Delhi, and consumers do not consume substandard liquor. Ensuring the 
quality of liquor supplied in Delhi is consonant with the primary objective of 
Excise Department i.e., to regulate, control and monitor the sale and 
consumption of liquor. 
 
 However, all the above Audit observations establish the fact that the 
Excise Department did not ensure that the essential requirement of 
establishment of laboratory at warehouses and batch testing was enforced, as 
mandated by amended Excise Rules, Excise policy and Terms & Conditions for 
L-1 for the Excise Year 2021-22. 
 
(ii) State-of-the-art lab not set up 
 
 As per clause 4.6.4 of Delhi Excise Policy for the year 2021-22, “Supply 
of spurious liquor is a serious public health hazard. To keep this in check the 
Government of Delhi will setup a state-of-the-art lab which will specialize in 
detecting spurious and counterfeit liquor.” However, no state-of-the-art-lab was  
set up by Excise Department as mandated in the policy for the Excise year 
2021-22. This further established the fact that the provisions to ensure the 
quality of liquor were not taken seriously by the Department. 
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(iii) Special Teams for Sample Collection not constituted 
 
 As per clause 4.6.3 of Delhi Excise Policy for the year 2021-22, 
“Constitution of special teams for sample collection: Teams will be set up to 
systematically pick up samples from bonded warehouses, retail vends, hotels, 
clubs and restaurants across all brands and the report of the same will be 
published on the website. Any L-1 license holder or retail shop owner found in 
possession of spurious liquor will lose their entire license and will be subject to 
criminal proceedings as per applicable laws. They will be permanently 
blacklisted and barred from operating in Delhi and in good faith, the 
information of the same will be provided to the Excise Department of all other 
States.”  
 
 Information regarding Constitution of Special Teams for Sample 
Collection was requisitioned from the Department. However, no reply was 
provided to Audit in spite of multiple reminders. Hence, it could not be verified 
by Audit that such special teams were eve constituted by Excise Department 
during the Excise year 2021-22. 
 
 
 
Action Taken by the Department 
 
 Yes, matter of record. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 On the observations of the Audit that Departmental action to ensure  
follow-up on all aspects of policy may be appraised. 
 
 The Department replied that The Excise Policy 2021-22 has been 
rescinded and various aspects of the said policy is under investigation by CBI 
and ED. Relevant files are with CBI & ED for investigation purpose. 
 
 On the above reply of the department, the Audit further observed that 
Information asked for has not been included in the ATN.  No further comments 
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Para : 8.6.6    Trends in sales of liquor and Geographical  
     Distribution of the retail vends across the  
     geographical area of Delhi 
 
 The sale during the nine months spanning December 2021 to August 
2022, when the new policy remained in place, was 64.82 crore bottles 
compared to 58.19 crore bottles sold during the comparable period of 
December 2018 to August 201956. Thus, the new policy witnessed an increased 
sale of around 11.40 per cent compared to the previous regime. However, the 
new policy did away with the levy and collection of revenue on per bottle basis, 
in favour of advance revenue collection on presumptive sales figure based on 
financial year 2019-20. This emphasis on presumptive revenue collection 
through bidding also gave an incentive to retailers to ramp up the volume of 
sale (via Economy of scale as well as deep discounting) without concomitant 
revenue to Government.  One of the cornerstones of the Excise Policy 2021-22 
was equitable distribution of liquor retail vends across Delhi to facilitate access 
to quality liquor and to discourage illegal sale. However, this objective could not 
be fulfilled in practice because vends could not be opened as planned. The 
actual vend distribution (February 2022) has been visually shown in the Chart 
8.5 of the CAG Report.   The wards marked with white did not have a single 
vend and the wards with shaded colour scale contains vends ranging from 1 to 
5 from light to dark.  The distribution shows that certain wards were over-
served as they contained many liquor retail vends whereas the others had no 
retail vends.   
 
Action Taken by the Department 
 
 Partially agreed as sale & distribution trends are matter of record. 
 
 Partially agreed as matter of record, however, the department took all the 
efforts to obtain permissions from relevant authorities as described at para 
8.5.1 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 
Para : 8.6.7      Excise Intelligence Bureau and  
       Confiscation 
 
 Data for Excise Intelligence Bureau (EIB) & Confiscation for the Excise 
Year 2021-22 was requisitioned from the Excise Department. However, no reply 
was provided to Audit in spite of multiple reminders. Therefore, audit could not 
review the functioning of EIB including checking of interstate smuggling of 
various intoxicants as well as detection of illegal liquor trade. 
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Action Taken by the Department 
 
 Matter of record.   The Excise Intelligence Bureau with enforcement, 
confiscation, capturing of illegitimate liquor, boot legging, smuggling of liquor 
etc. performance of EIB is being monitored at the HOD level at day to day 
basis. The performance EIB and department was appreciated for its 
enforcement efforts during LokSabha 2024 and Delhi Legislative Assembly 
2025. Also, various measures pertaining to modernization and empowerment of 
EIB are under implementation. 
 
 The Excise Policy 2021-22 has been rescinded and various aspects of the 
said policy is under investigation by CBI and ED. Relevant files are with CBI & 
ED for investigation purpose. 
 
 On the observations of the Audit that Reasons for non-furnishing of 
records for the period requisitioned by audit may be elaborated. 
 
 The Department provided the Data for Excise Intelligence Bureau (EIB) & 
Confiscation for the Excise Year 2021-22  to the Audit. 
 
 On the above reply of the Department, the Audit further observed that 
Reasons for non-furnishing of records during Audit has not been provided, 
especially serious since records were available. 
 
 
 
 


